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 LOK  SABHA

 Tuesday,  March  है,  (974/Phalguna  =  14,
 I895  (Saka)

 The  Lok  Sabha  met  at
 Clock.

 (Mr.  SPEAKER  in  और  Chuwir}
 ORAL  ANSWERS  TO  QUESTIONS

 Eleven  of  the

 FURTHER  CURBS  ON  CONSUMPTION  oF
 PEFROLLUM  PRODUC  Ts

 182,  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  PFTROLEUM  AND
 CHYMICALS  be  pleased  to  state

 (ay  whether  Government  are  introducing
 more  curbs  on  consumption  of  petrofeum
 products;

 {bp  if  so,  the  broad  outlines  thereof:  and

 {c)  When  they  are  likely  to  be  given
 effect  to?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  k.
 BOROOAH):  (a)  to  (९).  In  view  of  a
 steep  increase  in  prices  and  the  critical
 availability  of  crude  oi!  and  refined  petro-
 teum  products  in  the  world  market,  the
 feed  to  curb  the  consumption  of  petroleum
 Products  is  imperative.  Various  measures
 for  reducing  consamption  und  the  growth Tate  of  petroleum  products’  demand  are
 being  evolved  and  simultancously  given
 effect  as  soon  as  practicable.  These  are
 broadly  divided  as  under

 (i)  Measures  to  substitute  the  use  of
 petroleum  products  by  other  sour-
 ces  of  energy  like  coal,  coke.
 electricity  etc.

 (ii)  Measures  to  economise  the  use  of
 petroleum  products  for  personal
 consumption,

 (ili)  Measures  to  achieve  efficiency
 and  ¢coMomy  in  the  use  of  oil
 as  fuel.

 Civ)  Measures  to  achieve  economy  and
 efficiency  in  the  operation  of  en-
 gins  run  on  off.

 aft  श्रीकिशन  नदी  :  मस्ती  महोदय  ते
 जो  जवाब  दिया  है,  वह  पैट्रोलियम  कौर  सेल
 की  कमी  की  गम्भीर  समस्या  को  दृष्टि  में
 रखते  हुए  इतना  वेग  है  कि  यह  मालूम  नहीं
 पिता  है  कि  सरकार  उस  की  खपत  में  कहा
 करों  कितनी  कमी  करेगी  |  मस्ती  महोदय  का
 कहना  है  कि  हम  रेलवे  में  तेल  से  चलने  वाले
 इंजिनों  को  कोयले  से  चलने  वाले  इंजिनों  से

 बदलेंगे,  जबकि  रेलवे  मन्त्री  ने  अपने  बजट
 भाषण  में  कहा  है  कि  रेलवे  में  तेल  का
 इस्तेमाल  ज्यादा  इकॉनोमिक  है  और  उससे
 काम  ज्यादा  एफ़िशेंट्ली  होता  हैं  ॥  ७०
 फीसदी  पैट्रोल  का  इस्तेमाल  सरकारों  वाहनों
 में  होता  है  +  में  यह  जानना  चाहता  हूँ  कि
 सरकार  ने  उस  में  क्रि तन नो  कमी  को  है  और
 आगे  कितनी  कमी  करने  की  योजना  हैं

 श्री  बेब कान्त  बदमा :  यह  सवाल  पेट्रो-
 लियम  प्रोडक्ट्स  के  बारे  में  हे,  खाली  पेट्रोल
 के  बारे  में  नहीं।  पैट्रोल  टोटल  पैट्रोलियम
 प्रोडक्ट्स  का  4  फीसदी  होला  हे  ।  हम  ने
 उस  के  इस्तेमाल  में  भी  कुछ  कमी  की  है  ।
 पिछले  दो  तोन  महीने  में  उस  के  इस्तेमाल  में
 23  परसेंट  की  कमी  हुई  है  ।  जहाँ  तक

 पैट्रोलियम  प्रोडक्टस  के  इस्तेमाल  में  कमी  करने
 का  प्रश्न  है.  उस  के  बारे  में  बहुत  कुछ  सोचना

 पहुता  है।  माननीय  सदस्य  ने  फरमाया  है  कि
 गेटवे  में  कोयले  का  ग्रधिक  इस्तेमाल  करना

 चाहिए,  लेकिन  उस  का  ट्रेन  भी  कम  नहीं
 होना  चाहिए  ।  उस  में  समन्वय  करना  पड़ता
 है।  इसलिए  यह  कहना  कठिन  है  कि  खपत
 में  कितने  फ़ीसदी  कमी  होगी  !  डीजल  घायल
 का  इस्तेमाल  खेती  कौर  टांसपोर्टशन  में
 किया  जाता  है  1  उस  में  कहां  तक  कभी  की
 साथ,  इस  बारे  में  काफ़ी  स्टडी  करने  की
 आवश्यकता  है  -  झगर  बारिश  नहों  होती
 है,  तो  एल०  डी०  झो०  से  पम्प  चलाये  जाते

 हैं।  इसी  तरह  पब्लिक  ट्रांसपोर्ट  भी  नोडल
 झील  से  चलता  है  फैक्टरी  में  जीतते
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 फ्यूडल  ट्रायल  का  इस्तेमाल  किया  जाता  है,
 उस  की  भी  कम  कर  के  कोयला  काम  में  लाया
 जा  सकता  है  -  उस  के  लिए  वाय लर्ज  में
 तब्दीली  करनी  पड़ेगी।  प्लानिंग  कमीशन  ने
 डीजल  घायल,  फर्नेस  झा थल  भावी  अलग
 अलग  आइटम्स  के  व्यवहार  में  कमी  को
 स्टडी  करते  के  लिए  अलग-प्रलय  ग्रुप्स  बना

 विए  हूँ  ।  पैट्रोल  और  पैट्रोलियम  प्रोडक्ट्स
 का  इस्तेमाल  पिछले  दस,  बीस,  पचास  साल
 से  हो  रहा  है।  इस  बारे  में  परिवर्तत  करने  के

 लिए  समय  की  भ्र पे क्षा  है  ।

 थी  श्रीकिशन  मोदी  :  मे  यह  भी  जानना

 चाहता  हूं  कि  सरकारी  वाहनों  के  साथ-साथ
 पब्लिक  सैक्टर  और  प्राईवेट  सैक्टर  में  तेल
 की  जो  खपत  होती  है,  उस  पर  रोक  लगाने  के

 लिए  सरकार  ने  क्‍या  कदम  उठाए  हैं  शौर  वह
 क्या  कदम  उठाने  जा  रही  है  ।

 शी  देवकांत  वज़आ  :  हम  ने  सब  पब्लिक
 सैक्टर  इंडस्ट्रीज  कौर  अलग-अलग  मिनिस्ट्री
 को  कहा  है,  शौर  हर  एक  चीफ़  मिनिस्टर  को
 भी  चिट्ठी  लिखी  है  कि  पेट्रोल  को  खपत  में
 कम  से  कमर  i5  परसेंट  कमी  करती  चाहिए  ।

 शनी  Tare  राव  जोशी  :  मन्त्री  महोदय
 ने  बताया  है  कि  उन्होंने  पब्लिक  सैक्टर

 इंडस्ट्रीज़  कौर  चोट  मिनिस्टरों  को  पैट्रोल
 की  खपत  कम  करने  के  बारे  में  लिखा  है  I
 मैं  यह  जानना  चाहता  हूं  कि  पहले  भान  एन
 एवरेज  पैट्रोल  का  कितना  खर्चा  होता  था  कौर
 मस्ती  महोदय  के  सुझाव  के  परिणामस्वरूप
 उस  में  कितनी  कमी  हुई  है  1

 शी  देवकांत  बादा  :  हमने  उन  को

 चिट्ठी  लिखी  थी  कि  i5  परसेंट की कमी को  कमी
 की  जाय  t  उन्होंने  जवाब  दिया  कि  हम  कम
 कर  रह  हैं  ।  हम  ने  देखा  है  कि  जनवरी  में

 टोटल  हमजम्पा  में  23.5  परसेंट की

 कमी  हुई  है  1 लेकिन  अलग-अलग  जगहों
 नमे  कितनी  कारी शुई  है,  शस  बारे  में  इनफ़मेंशन

 देना  सम्भव नहींहै नहीं  है

 MARCH  5,  974  Oral  Answers  4

 SHRI  JAGANNATH  RAO:  The  steps

 SHRI  D.  K.  BOROOAH  :  We  have  had
 discussions  with  the  Ministry  of  Steel  and
 Mines.  They  seem  to  be  hopeful  of  produc.
 ing  more  than  what  they  have  targeted  for.
 Fven  so,  this  i  san  effort  which  must  be
 continued.  It  is  difficult  to  say  that  because
 50  far  as  oil  consumption  is  concerned,  we
 have  to  take  a  long-term  view,  You  can-
 not  say  that  it  will  be  done  im  five  years.
 But,  certainly,  if  it  is  done  according  to  the
 Plan,  there  will  be  a  considerable  reduction
 in  the  consumption  of  petroleum  products.
 As  I  huve  said  earlier,  these  are  matters
 which  need  deep  consideratiun  and  detailed
 study.  |  will  not  hazard  any  guess  at  this
 point  of  time.

 Prof.  MADHU  DANDAVATE:  The
 hon.  Minister  in  his  reply  has  said,  while
 stressing  various  measures,  that  one  of  the
 measures  is  to  substitute  the  use  of  petro-
 leum  products  by  other  sources  of  energy,
 like,  coal,  coke,  electricity,  etc.  It  seems
 that  the  remedy  is  worse  than  the  disease
 because  you  are  taking  it  for  granted
 there  is  no  crisis

 E

 tion  is  bad  enough.
 I  would  like  to  know  from

 Minister  whether  the  O.N.G.C,
 announced  ita  five-year  programme
 production  of  crude  oil  and  it  is
 that  in  five  years,  the  production
 oil  will  incrense  by  4  million
 if  so,  if  this  process  is  going  to
 in  a  phased  way  and  if  that  is
 will  it  not  actually  relieve  the
 the  situation  and  will  it  not  be  a  betier
 native,  to  go  with  that  programme  in
 phased  manner,  rather  than  rely  on  coal,
 coke  and  electricity?

 SHRI  D.  K.  BOROOAH  :  Our  present
 consumption  is  22  miltion  tonnes.  Out  of
 22  miflion  tonnes.  we  nrodgce.  7  million
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 tonnes  and  we  have  @  import  the  teat.  Cer-
 tainly,  if  we  can  produce  4  million  tonnes
 and  keep  the  consansption  at  the  level  at
 which  it  is  today,  after  five  years,  it  will
 certainly  give  relief.  But  that  is  not  an
 adequate  relief.  Even  if  we  produce  more,
 there  will  be  a  substantial  quantity  of  crude
 oil  which  we  will  have  to  import  unless  we
 reduce  its  use  in  this  country.  There  is  ४
 difference  between  the  import  of  crude  oi!
 and  the  production  of  other  sources  of
 energy  in  the  country.  For  the  import  of
 crude  oil,  we  need  foreign  exchange.  Today,
 there  is  inadequacy  of  foreign  exchange
 availability.  So  far  as  the  generation  of
 other  sources  of  energy  in  the  country  is
 concerned,  the  need  for  foreign  exchange
 will  be  very  limited,  It  will  be  our  own
 effort,  efficiency  und  integrated  endeavout
 which  will  be  necded.

 Power  SHORTAGE  IN  PUNJAB
 *483.  SHRI.  PRABODH  CHANDRA.

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (b)  whether  50  per  cent  of  the  total
 electricity  available  to  Punjab  State  is  con-
 sumed  by  Nangal  Fertilizer  Factory  and
 that  hay  resulted  in  power  famine  in  the
 State:  and

 (b)  if  so,  the  remedial  measures  proposed
 for  removing  power  famine  in  the  State?

 वार  MINISTFR  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):
 (a)  and  (b).  The  Nangal  Fertilizer  Fac-
 tory  receives  its  power  supply  directly  from
 Rhakra  and  not  हम  of  the  share  of  the
 Punjab  State.  As  such,  the  power  shortage
 in  Punjab  is  not  the  result  of  large  power
 consumption  by  the  Nangal  Fertilizer  Fac-
 tory  but  has  resulted  from  the  rapid  gtowth
 in  the  demand  for  power  in  Punjab  in  excess
 of  the  growth  of  the  generating  capacity.
 In  view  of  the  power  shortage  in  the  region,
 the  power  supply  to  the  Nangal  Fertilizer
 Factory  has  already  been  pegged  at  there
 million  anits  a  day  against  its  requirement
 of  about  4  miflion  units.

 In  order  to  meet  the  power  shortage,  the
 commissioning  of  additional  generating
 capacity  in  the  Nosthera  Region  is  being
 txpedited,  The  power  eystmes  in  the  Nor-
 ‘hern  Region  are  also  being  operated  in  9
 \oordinated  manner  so  as  to  maximise  the

 Oral  Answers  6

 power  generation  and  reduce  the  power
 shortage  by  inter-State  transfers,  wherever
 possible.

 SHRI  PRABODH  CHANDRA:  If  the
 hon.  Minister  were  to  see  the  question  and
 the  reply,  I  did  nowhere  say  that  the  Nan-
 gal  Fertiliser  Factory  is  taking  a  part  of  the
 share  of  Punjab  electricity.  My  question
 WAS  S

 “whether  50  per  cent  of  the  total  electrt-
 city  available  to  Punjab....”

 ]  did  never  mention,  whether  it  is  a  fact
 that  half  the  share  of  clectricity  that  is
 available  in  Punjab  is  being  taken  by  the
 Nangal  Fertiliser  Factory.  I  did  never  say
 that  the  share  of  Punjab  is  being  taken
 away  by  the  Nangal  Fertiliser  Factory.  All
 4  wanted  to  know  was,  whether  it  is  a  fact
 that  50  per  cent  of  the  electricity  that  is
 available  in  Punjab  is  being  consumed  by
 the  Nangal  Fertiliser  Factory.  Would  be
 like  to  correct  his  reply  or  may  I  ask  sup-
 plementaries  ?

 SHRI  K.  ८.  PANT:  There  is  no  need
 to  correct  my  reply.  He  read  out  part  (a).
 He  should  also  read  out  part  (b)  which
 SAYS  7

 “if  so,  the  remedial  measures  proposed  for
 removing  power  famine  in  the  State.”
 The  implication  of  (a)  and  (b)  taken
 together  is,  because  50  per  cent  is  being
 supplied  to  the  Nangal  Fertiliser  Factory,  the
 situation  has  arisen.  So,  my  reply  is  clear.

 SHRI  PRABODH  CHANDRA  :  [  do  not
 want  to  contest  what  the  hon.  Minister  bas
 said.  If  it  is  put  to  somebody  who  knows
 English  better,  he  will  say  that  my  point  of
 view  is  right.

 Now,  I  put  my  first  supplementary.  |  it
 a  fact  that  when  the  Nangal  Fertiliser  Fac-
 tory  was  allowed  bulk  of  the  supply  of
 clectricity,  the  need  of  Punjab  was  much  Icss
 than  the  electricity  that  was  being  produ-
 ved  by  Punjab?  There  was  an  understanding
 that  when  the  requirements  of  Punjab  for
 electricity  are  increased  in  duc  course,  the
 supply  to  the  Nangal  Fertiliser  Factory  will
 be  cut  as  well  as  the  rates  will  be  increased
 because  we  were  supplying  electricity  to  the
 Nangal  Fertiliser  Factory  at  less  than  the
 cost  of  production.  Has  the  Government
 under  consideration  any  proposal  to  redace
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 the  supply  of  lecizicity  to  the  Nangal
 Fertiliser  Factory  as  well  ag  increase  the
 rates  that  are  being  paid  to  the  Punjab
 Government?

 SHRI  K.  C.  PANT  :  It  is  a  fact  that,  when
 the  Bhakra  system  was  first  commissioned,
 at  that  stage  the  offtake  of  power  in  Punjab
 was  much  less.  The  Nangal  Fertiliser  Fac-
 tory  was  using  a  system  of  production  of
 fertiliver  which  required  a  great  deal  ol
 power  and  ulso  heavy  water.  At  that  stage,
 in  order  to  consume  the  power  for  the  bene-
 fit  of  the  country,  this  system  was  used.
 Now  in  the  expansion  of  this  very  plant,  the
 same  system  is  not  going  to  be  used,  that
 is,  electrolytic  process  will  not  be  used  for
 production  of  fertiliser;  coal  or  oil-based
 fertiliser  will  be  produced  there.  To  that
 extent  my  hon.  friend  is  correct.  But  1  am
 not  aware  of  any  understanding  that.  as  the
 demand  for  power  goes  up  in  the  rest  of
 Punjab,  this  power  which  is  going  to  Nan-
 gal  can  be  diverted.  The  simple  reason  is
 that  the  fertilisers  produced  in  Nangai  are
 required  by  the  kisans  today  all  over  the
 country,  including  Punjab.  In  the  last  three
 years  the  practice  has  been  to  try  cut  down
 the  supply  of  power  to  Nangal,  particularly
 during  the  winter  months.  But  this  year  I
 am  toid  that  one  of  the  difficulties  is  that
 fertilisers  are  not  easily  availiable  even  ub-
 road  and  we  have  to  step  up  the  production
 of  fertilisers  to  the  maximum.  Still  in  view
 of  Punjab’  difficulty,  |  am  trying  to  arrange for  a  discussion  between  the  Ministry  of
 petroleum  and  Chemicals,  the  Ministry  of
 Agriculture  and  the  Ministry  of  Irrigation and  powcr  to  ६९९  to  what  extent  we  can  help
 Punjab  in  the  present  situation.

 SHRI  PRABODH  CHANDRA:
 hon.  Minister  in  his  reply  has  said  :

 The

 “In  ordet  to  mect  the  power  shortage,
 the  commissioning  of  additional  generating capacity  in  the  Northern  Region  is  being
 expedited.  The  power  system  in  the  Nor
 therm  Region  are  also  being  operated  in  a
 coordinated  manner...”

 May  I  know  if  it  is  a  fact  that  the  Thein
 Dam  was  cleared  by  the  Planning  Commis-
 sion  as  well  as  the  Finance  Ministry  about
 three  years  back  and  times  without  number
 nasurances  were  given  to  the  Punjab  Govern-
 ment  that  the  moment  the  Bease  Dam  was
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 completed,  labour  would  be  diverted  to  the
 Thien  Dam  and  that  project  would  immedia-
 tely  start.  But  despite  the  fact  that  it  has
 been  cleared  at  all  stages,  it  has  not  strated
 as  yet,  Muy  I  know  when  the  Thein  dam
 which  is  the  only  rope  of  Punjab  is  going
 to  be  strated  and  if  there  are  any  difficul-
 ties.  What  are  those  difficulties?

 SHRI  K.  C.  PANT  ;  The  Thein  Dam  hos
 not  been  cleared  yet.  The  difficulty  is  the
 failitre  of  the  States  to  come  to  an  agree-
 ment  on  the  sharing  of  waters  and  also
 sharing  of  power.  But  the  talks  that  ]  have
 hal  so  far  with  the  Punjab  and  Haryare
 Chief  Mimsters  make  me  feel  that  both  are
 trying  to  understand  cach  other's  point  of
 view  now  and  are  realising  that,  unless  they
 come  to  some  kind  of  an  agreement  soon,
 मा  opportunity  to  generate  more  power
 which  is  required  in  the  northern  region
 would  be  wasted,  This  realisation  is  there
 and  this  Jeady  me  to  hope  that  with  fur-
 ther  efforts  we  will  be  able  to  arrive  at  a
 solution  soon  But  so  far  they  have  not
 been  able  to  come  to  an  agreement.  The
 Plunning  Minister  also  held  talke  with
 them.  I  have  again  mentioned  to  the  Pun-
 yah  Chief  Minister  and  I  hope  he  will  be
 coming  here  soon  for  further  talks.

 MR.  SPEAKER:  There  was  nuthing
 much  complicated.  It  was  created  by  your
 predecessor.

 श्री  सर  पांडे  :  अध्यक्ष  जी,  यह  पजाब
 की  ही  समस्या  नही  है,  पूरे  देश  को  समस्या  हैं.

 पूरे  देश  में  बिजली  का  संकट  है  ।  हमारे
 उत्तर  प्रदेश  की  हालत  तो  बहुत  चिन्ताजनक
 है,  समान  खेती  को  पाती  नहीं  सिल  रहा  हैं,

 टयूब-मैन्ज  बन्द  हैँ.  कारखाने  बन्द  हैँ.  मैं
 आनना  चाहता  हूं

 अध्यक्ष  महोदय  :  पंजाब  कौर  यून  पी?
 में फर्क  तो  नही ंहै,  फिर  भी  घोड़ा-बारत तो
 है  ही  d

 भरी  सरल  पांडे  :  पराया  महोदग, कह कह
 बहुत  बैक  इलाका  है,  सारे  लोग  परेशान
 हैं,  पानी  नहीं  है,  बिजली  यही
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 इस  बाल  को  देखते हुए  मन्त्री  जी  क्‍या  कदम

 उठा
 रहे

 हैं!

 अध्यक्ष  महोदय  :  इसको  इस  प्रश्न  से

 थोड़ा  बहुत  रेलिवेम्ट  जनाइये  t

 af  सर  पांडे  :  हम  वह  जातना  चाहते
 हैं  इस  बिजली  की  शार्टेज  को  दूर  करने
 के  लिए  सरकार  फोरम  क्‍या  कदम  उठा  रही

 हैं  क्योंकि  सारी  खेती  बन्द  है.  सारे  ट्यूब-
 वेल्स  बन्द  है,  पिंग  सैम  बन्द  है  भोर  कार-
 खाने  बन्द है  इसलिए  इसे  सिलसिले  में
 सरकार  की  ओर  से  क्‍या  कार्यवाही  की  जा

 रही  है,  यह  में  जानना  चाहता  हूं  ।

 की  कृष्ण  चचा  पत:  उत्तर  प्रदेश  की
 हासिल  पंजाब  में  ज्यादा  रहो  है  और  कभी

 भी  जो  स्थिति  है  उसमे  उत्तर  प्रदेश  की  कमी
 ज्यादा  है  पंजाब  के  मुकाबले  में  t  नादानी
 रीजन  में  भाट डा,  फरीदाबाद,  बदरपुर,  शौर

 ओबरा,  के  चार  यूनिट्स  हैं।  370  मैग्रावाट
 के  जो  अगले  6  महीने  में  हम  कमीशन  करने
 जा  रहे  है।  इसी  से  हालत  सुधरेगी  ।  हुए
 बीच  में  एक  राज्य  दूसरे  की  मदद  कर  सकता
 है  तो  उसके  सि  हम  कोशिश  कर  रहें  है
 कि  प्रतीक  से  अधिक  सहायता  पहुचाये  लेकिन

 चूकि  डीटीसी  हरियाणा  में  भी  है,  पजाब  मे
 भी  है,  उत्तर  प्रदेश  में  भी  है  कौर  राजस्थान

 में  कोई  ज्यादा  सरप्लस  है  नहीं

 SHRI  PARIPOORNANAND  PAINULI
 Miu.  Speaker.  Sir

 ee  भोज्य  :  मे॑  मे  इस  प्रा  में

 एतराज  नहीं  किया  क्योंकि  पूछने  वाले

 भी  Yo  पी०  से  थे  कौर  जवाब  देते  वाले  भी

 यू०  पी०  से  थे,  मैंन सोचा  मैं  बीच  में  क्यों

 चा:  लेकिन  यह  प्रश्न  उड़ता  नहीं  है  ।  झगर

 नंगल  फर्टिलाइजर  के  लिए  कोई  प्रश्न  करने

 वाला  हो  तो  खुशी  से  करे

 |  2  ०  7०  PAI
 ULI:  The  hon.  Minister  has  siated  that

 powst  ta  the  Nangal  project  is  supplied
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 from  Bhskra.  As  he  koows  that  the  gene-
 rating  cupacity  of  the  Bhakra  project  is
 decreasing  due  to  siltage,  may  I  know  from
 the  hon.  Minister  whether  siltation  is  re-
 ducing  the  life  of  most  of  the  hydel  pro-
 jects  in  the  country  including  Bhakra  and
 if  so,  what  remedial  measures  were  taken
 to  arrest  stltage  by  way  of  afforestation  in
 the  catchment  areas,  particularly.  in  Bhakra
 and  such  other  hydel  projects.

 MR  SPEAKER:  The  question  is  sup-
 ply  of  power  to  the  Nangal  fertiliser  pro-
 ject  Where  doe,  the  question  of  siltage
 come  in  fertiliser  ?

 SHRI  K.  C  PANT:  The  connection  »
 lengthening  to  reach  the  main  question.

 As  far  as  Jo  am  aware,  the  production
 of  power  by  Bhakra  has  been  higher  this
 year  than  Tast  year  and  production  mami
 depends  upon  the  amount  of  rainfall  in
 the  catchment  area.  The  problem  of  siltage
 has  not  reached  the  point  where  it  affects
 the  actual  generation  of  power.  Neverthe-
 Jess,  the  point  is  a  very  important  one  from
 the  long  term  point  of  view  and  effort.  tu
 have  proper  soil  conservation  in  the  catch
 ment  areys  is  an  important  factor  in  deter-
 mining  the  long-term  life  of  the  dams.

 et  wee  सिह  :  कया  मन्त्री  महोदय
 बतायेगा  कि  जो  भाखड़ा  की  कैपेसिटी  है  उतनी
 बिजली  पैदा  हो  रही  है  *

 की  कृष्ण  चम  परत:  जितनी  उससे

 उम्मीद हूं  उतनी  पैदा  हो  रहो  हे  q

 Strrenn  tp  or  a  DruG  Unrr  IN  Keraca
 unper  3.D.P.L.

 i84.  SHRI  N.  tSREEKANTAN  NAIR:
 SHRI  VARKEY  GEORGE  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 {a)  whether  Government  have  since  fina-
 lined  the  location  of  the  two  Drags  Unit.
 of  the  Indian  Drugs  and  Pharmaceuticals
 Lid;  and

 (by  whether  the  claim,  of  Kerala  have
 been  tansidered  and  one  of  the  Unite  hay
 heon  allotted  to  Kerala.
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 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHBI  Dp.  K.
 BOROOAH)  :  (a)  No.  Sir.

 a)  The  location  of  new  drug  projects
 wilt  be  considered  after  taking  into  account
 the  techno-economic  aspects  of  various
 possible  locations.

 SHRI  N.  SREEKANTAN  NAIR:  Is
 the  hon.  Minister  aware  of  the  fact  that  as
 early  as  Tuly,  1973,  long  after  the  consi-
 deration  of  the  project  came  up  before  the
 Government,  our  Chief  Minister  wrote  a
 letter  to  the  Prime  Minister  pointing  out
 the  backwardness  of  the  State  and  the
 special  claims  of  Kerala  to  have  one  of
 the  units  to  be  Jocated  there.  If  so,  why
 the  Government  of  India  should  take  such
 a  long  time,  as  much  as  9  months  to  make
 a  decision  in  this  matter  which  is  long
 pending  ?

 SHRI  D.  K.  BOROOAH:  It  is  a  tact
 that  we  received  a  letter  written  by  the
 Chief  Minister  of  Kerala.  He  had  written
 a  letter  to  the  Prime  Minister  and  the
 Prime  Minister  forwarded  it  to  us.  It  was
 mentioned  to  us  also.  But  then,  Sir,  simi-
 lar  letters  were  received  from  all  Chief
 Minister»  and  all  on  the  ground  of  back-
 wardness.  None  the  less  there  are  certain
 new  formulations  under  IDPL  and  public
 sector  medical  drug  units  and  one  or  two
 will  have  to  be  located  in  different  parts  of
 the  country.  This  is  being  looked  into.
 We  have  accepted  one  plant  nyacinamide
 plant  to  be  located  in  Bihar  and  others  are.
 under  consideration.  But  certainly,  Sir,  the
 case  of  Kerala  will  be  considered  along
 with  the  case  of  other  States  and  on  the
 same  grounds.

 SHRI  N.  SREEKANTAN  NAIR:  In
 view  of  the  fact  that  Kerala  does  not  have
 any  political  troubles  whereas  Bihar  and
 other  States  have  got  political  troubles,  in
 view  of  the  fact  that  Kerala  is  a  backward
 State,  will  the  Government  consider  grant-
 ing  Kerala  a  second  drug  factory?  We
 have  not  been  given  a  phyto-chemical  plant
 in  the  Fifth  Five-year  Plan.  Will  the  Gov-
 ernment  consider  the  setting  up  of  these
 units  in  Kerala  before  political  troubles
 erupt  there  ?

 SHRI  D.  K.  BOROOAH  :  So  far  as  this
 unit  is  concerned,  it  is  based  on  alcohol
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 and  it  is  the  availability  of  alcohol  in  North
 Bihar,  Motihari  district  that  has  encouraged
 us  to  take  a  decision  to  set  it  up  there.  It
 in  not  because  of  any  political  troubles  etc.
 in  Bihar,  I  am  not  aware  of  any.  Now,
 so  far  as  the  second  point  is  concerned,  he
 mentioned  about  the  Phyto-Chemical  Pio-
 yect.  It  was  decided  to  be  located  in  Kerala
 but  it  was  found  that  that  project  itself  was
 not  viable.  So,  therefore,  it  was  abandon-
 ed.  It  was  based  on  perhaps  chentical.
 produced  from  plant  products  and  it  was
 not  found  to  be  viable  and  it  was  therefore
 abandoned,  There  is  no  question  of  takiny
 tt  away  from  Kerala  and  locating  it  in  an-
 othe:  State.

 SHRI  VARKEY  GEORGE:  Su,  st  ६
 said  here  that  location  will  be  considered
 after  taking  into  account  the  techno-econo-
 mic  survey.  In  view  of  the  fact  that  3५
 cordnig  to  the  techno-economic  8७५८९
 made  by  the  Govt.  of  Kerala  it  is  found
 that  Kerala  is  the  most  ideal  place  to  locate
 the  drug  unit,  will  the  Government  ut
 India  kindly  consider  the  claims  of  Kerala
 and  locate  this  unit  there  ?

 SHRI  D.  K.  BOROOAH  :  I  presume  the
 enquiry  by  Kerala  Government  is  confined
 to  Kerala  only.  So  it  is  difficult  to  suy
 this  is  the  most  sustable  location  in  India.
 because,  the  Keralu  caquiry  does  not  cove:
 the  whole  of  India,  Nonetheless,  av  I
 said,  we  would  certainty  take  into  account
 the  case  of  Kerala  and  certainly  we  will
 look  into  the  recommendations  very  caiv-
 fully  of  the  techno-economic  survey  sub-
 mitted  by  the  Kerala  Government.

 SHRI  VARKEY  GEORGE:  May  I  ask
 a  second  supplementary  question  ?

 MR.  SPEAKER  :  I  am  sorry  be  cannot.
 Only  the  first  Member  who  puts  the  qucs-
 tion  has  two  chances  and  the  second  Mem-
 ber  has  only  one.  The  moment  I  relax,
 there  will  be  no  end  to  it  in  the  future,
 and  hon.  Members  will  start  asking  ‘If  you
 could  allow  him,  why  not  allow  me  also ?'
 That  is  the  problem.  Otherwise,  I  very
 much  feel  tempted  to  allow  him.  T  shall
 allow  another  gentleman  from  :Kerala.

 SHRI  R.  BALAKRISHNA  PILLAI:  I
 want  to  get  a  straight  answer  from  the  hon.
 Minister  to  my  question.  Governiient  are
 now  having  a  plan  to  sanction  two  drug
 units  in  India.  Considering  the  fact  that  in
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 all  the  Four  Plans,  we  have  been  neglected
 in  regard  to  the  location  of  major  indus-
 tries  except  the  shipbuilding  yard,  will
 Government  sanction  one  drug  unit  to
 Kerala  as  8  special  case  7

 SHRI  D.  K.  BOROOAH  :  That  will  have
 to  be  looked  into,  as  I  said,  sympathetical-
 ly  but  along  with  other  States.

 aft  wen  किशोर  सिंह  :  अभी  मंत्री  जी

 ने  अपने  तर  में  बताया  कि  दो  इग

 यूनिट्स  में  से  एक  बिहार  में  स्थापित

 होने  जा  रहा  है।  क्‍या  में  मंत्री  जी

 से  जात  सकता  हूं  कि  क्‍या  यह  वही  पैरों-
 कैमिकल  कॉम्प्लेक्स  है  जिसकी  शुरूआत
 उन्होंने  बहा  के  राज्यपाल  के  हैसियत  में  कराई
 थी।  यदि  हां,  तो  क्या  उसके  लिये  स्थान  का
 चयन  हो  चुका  है,  और  कहां  स्थापित  किया
 जायेगा  ।

 श्यो  देवकांत  बच या:  यह  तो  तथा  सिने-
 माइंड  एसिड  बनाने  का  है  t  यह  पेट्रो-कैमिकल
 का  नहीं  i  यह  एल्कोहल  से  बनता  है,
 इसलिये  यह  ड्रग  यूनिट  है,  पेट्रो-कैमिकल
 का  हिस्सा  नहीं  है  ।

 अध्यक्ष  महोदय  :  एल्कोहॉल  को  बात

 है  तो  पंजाब  में  भा  जाइये  1

 शी  नवल  किशोर  सिंह  :  मैने  एसा  था

 कि  स्थान  का  चयन  हुआ  है  कि  नहीं  ?  कहाँ
 बनायेंगे  बिहार  से,  इस  का  जवाब  नहीं
 आया  ।

 अध्यक्ष  महोदय  :  उन्होंने  कहा  कि  जो
 आप  ने  पूछा  था  बह  नहीं  है,  यानो  यह

 पेट्रो-कैमिकल  नही  डग  यूनिट  है  ।

 हम  देब का स्त  -ा  अभी  उत्तर  विहार
 में  मोतिहारी  जिले  भें  इस  के  स्थान  का
 निर्णय  किया  गया  है  1

 SHR!  K.  S.  CHAVDA:  May  J  know
 whether  the  delay  in  finalising  the  location
 of  the  two  drug  units  ia  mainly  due  to  the
 fact  that  the  Heence  for  manufacture  of
 unaigin  is  being  given  to  Messrs.  Hoechsts
 2nd  that  for  Doxycycline  is  being  given  to
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 Messrs.  Pfizers,  and  these  two  units  ae
 capable  of  manufacturing  these  items?

 SHRI  D.  K.  BOROOAH  :  This  has  no
 relation  to  that.  We  are  now  discussing
 the  question  of  location  of  additional  unit,
 of  IDPL.  So,  it  has  nothing  to  do  with
 giving  licence  to  private  companies.

 SHRIMATI  M.  GODFREY  :  In  view  of
 the  fact  that  Kerala  has  such  abundant
 forest  wealth  as  herbs  which  can  be  used
 for  drugs  and  also  gums  and  other  things.
 would  the  hon.  Minister  consider  putting
 up  another  drug  project  in  Kerala?

 SHRI  D.  K.  BOROOAH:  So  far  as
 Kerala  ts  concerned,  as  I  have  said  earlier.
 it  has  a  lot  of  reasons  why  this  should  be
 located  in  Kerala.  But  we  have  also  to
 take  into  account  the  reasons  why  it  should
 be  located  in  other  parts  of  India.

 SHR]  VASANT  SATHE  :  |  want  to  ash
 about  Assam.

 MR.  SPEAKER  :  The  basic  information
 has  already  come.  Now  this  is  spreading
 to  all  the  States.  Next  question.
 WoRKeERS  FNGAGED  IN  CONSTRUCTION  OF

 Ipkx  PROJECT

 “185,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state

 fa)  the  total  oumber  of  workers  engaz-
 ed  at  present  in  the  construction  of  the
 Idikki  Project  in  the  State  of  Kerala:

 {b)  how  many  of  them  are  shilled  wor-
 kers;

 (c)  whether  these  workers  will  soon  by
 retrenched;  and

 (d)  if  so,  the  steps,  if  any.  being  taken
 to  absorb  them  in  other  projects  unde
 construction  7

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):  (a:
 and  (b).  The  Civil  Constrocton  works  of
 the  Idikki  Project  are  being  executed  by
 the  Kerala  State  Electricity  Board  mainly
 through  contractors.  The  Board  have  in-
 formed  that  in  January  1974,  approxim:-
 tely  6,700  workers  were  engaged  in  con-
 struction  works  in  the  Project  and  thal
 about  one-fourth  of  them  are  skilled
 workers.
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 (०)  and  (d).  As  the  work  get  progressi
 completed,  the  workers  who  wee  employ. ed  on  these  works  will  become  surplus  to
 the  needs  of  the  project.  The  contractors will  naturally  try,  to  the  extent  possible,  to
 provide  alternative  employment  to  their  sur-
 plus  workers  in  other  contract  works  which
 may  be  acquired  by  them.  Further,  Ida-
 mulayar  and  the  Silent  Valley  Hydro  Elec-
 tric  Projects  are  being  taken  Up  by  the
 State.  The  construction  of  these  two  pro- jects,  when  taken  up,  would  also  provide an  Opportunity  for  employment  to  a  num-
 ber  of  workers  who  are  surplus  to  the
 needs  of  the  Idikki  Hydro  Flectric  Project.

 SHRIMAIL  BHARGAVE  THANKAP-
 PAN:  Are  Government  awaie  that  about
 4,000  workers  of  this  project  recently  Ole
 ganised  a  big  demonstration  in  front  of  the
 Kerala  Secretariat?  If  so,  what  are  their
 demands  ?

 SHRI  K.  C.  PANT:  |  am  not  aware  of
 this  demonstiation  by  the  workers  or  their
 demands.

 SHRIMATI  BHARGAVI  THANKAP-
 PAN:  The  workers  have  threatened  the
 Government  with  u  strike  to  press  their
 charter  of  demands.  Have  Government
 given  any  assurance  to  these  workers?  Hf
 so,  What  are  the  salient  features  thereof  ?

 SHRI  K  C.  PANT:  This  concerns  the
 State  Government.  The  Kerala  State  Elec-
 tricity  Board  is  executing  the  project  and
 the  memorandum  must  have  been  delivered
 to  them.  Here  I  ut  least  have  not  seen  any
 copy  of  the  memorandum  4  am  therefure
 not  aware  of  it

 SHRIMATI  BHARGAVEL  THANKAP-
 PAN:  It  5  a  Centrally-sponsored  project.
 ‘The  Central  Government  are  financing  it.
 So  the  grievances  of  the  workers  will  be
 looked  into  by  Government  here.  That  is
 why  I  have  usked  this  question.

 SHRI  K.  C.  PANT:  We  give  loans  to
 these  projects.  But  it  is  executed  by  the
 State  Government  and  it  is  in  the  State
 Plan.

 SHRI  B.  ्,  NAIK:  Since  the  working
 conditions  of  both  the  skilled  as  well  as
 the  unskilled  workers  working  in  these  pro-
 jects  under  contractors  are  highly  insecure
 and  are  stightly  primitive  in  the  context  of
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 the  requirements  of  today,  is  there  any scheme  eithe:  at  the  disposal  of  the  Cen-
 tral  Government  ar  to  be  suggested  to  the
 State  Governments  principally  concerned  to
 Organise  these  people  no  that  there  will  be
 a  Certain  permanency  of  employment  for
 them?  For  example,  the  Kalinadi  in  our
 area  needs  a  large  number  of  skilled  wor-
 hers.  So  in  order  to  give  permanency  of
 employment  to  them,  will  a  sort  of  broader
 scheme  be  brought  into  effect  ?

 SHRI  K.  C.  PANT:  I  can  see  certain
 difficulties  in  the  way  of  any  permanency
 of  this  kind.  For  instance,  wherever  a  pro-
 Ject  comes  up  in  an  asea,  the  Jocal  people
 hope  to  एटा  employment  in  that  area.  Now
 if  all  the  time  we  keep  switching  the  en-
 tire  labour  force  trom  one  project  to  an-
 other,  the  local  people  will  not  get  any
 employment  im  thut  urea,  So  there  are
 these  conflicts  of  interest.  On  the  other
 hand,  these  are  skilled  and  semi-skilled
 people  who  have  worked  in  a  prosect  for  x
 cettain  number  of  years.  Wherever  it  is
 possible,  we  utilise  their  skills  on  a  con-
 tinuing  basis.  That  would  be  very  desir-
 able.

 SHR?  R.  BALAKRISHNA  PILLAI:
 From  the  answer  given  by  the  Minister,  it
 is  clear  that  nearly  6,000  workers,  skilled
 and  unskilled,  will  be  thrown  out  of  em-
 ployment  on  the  completion  of  the  Idikk:
 project.

 May  |  know  from  the  Minister  whether
 the  Cential  Government  will  allot  more
 funds  to  take  up  more  hydro-electric  pro-
 jects  in  Kerata,  considering  the  high  poten-
 tality  to  generate  hydro-electric  power
 there  and  the  flack  of  power  the  country
 in  general,  and  may  I  know  whether  the
 Government  will  allot  more  funds  to  the
 State  to  take  up  more  work?

 SHRI  K.  ©.  PANT:  Actually,  aa  7  said
 in  the  main  reply,  there  are  two  other  pro-
 jects  which  the  State  Government  is  taking
 up.  A  certain  amount  of  money  has  been
 allotted  for  these  projects  in  {974-75  also.
 The  State  Government  would  like  to  have
 more  money,  but  the  Planning  Commission
 cannot  give  them  more.  We  are  trying  to
 see  what  we  can  do  to  help  the  State  to  get
 more,  but  it  Is  a  matter  which  ultimately
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 the  Plaoning  Commission  will  have  to  de-
 cide,  taking  into  accouat  the  overall  resour-
 cea  position  in  the  country.

 SHRI  N.  SREEKANTAN  NAIR:  In
 view  of  the  fact  that  the  Idikki  project  and
 the  Cheruthoni  project  will  be  completed
 in  another  two  months  and  a  number  of
 workers,  especially  unskilled,  will  be  thrown
 out  of  woth,  and  in  view  of  the  willingness
 of  the  Canadian  Government  to  help  the
 Silent  Valley  project  to  be  undertaken  in
 ihe  near  future,  which  is  also  exactly  simi-
 tar  work,  on  the  same  lines,  will  the  Gov-
 crnment  consider  expediting  the  sanction
 of  the  Idamalayat  and  Silent  Valley  pro-
 wets  so  that  the  unskilled  workers  who
 will  be  thrown  out  of  work  in  that  loca-
 lity,  especially  from  the  Cheiuthoni  pro
 ject,  will  be  employed  in  the  Silent  Valley
 project  immediately,  without  delay  ?

 SHRI  K  ©  PANT:  The  Silent  Valley
 project  haus  been  sanctioned,  approved,  by
 the  Planning  Commission  in  February, 4973  and,  as  |  said  cartier,  it  is  one  of
 the  two  projects  which  [  have  mentioned
 im  my  main  reply  for  which  gq  certain
 amount  of  money  has  been  allotted  in  the
 State  Plan  for  the  year  974-75  also.

 SHRI  N.  SREFKANTAN  NAIR:  J  re-
 ferred  to  the  willingness  of  the  Canadian
 Gavernment  to  help.

 SHRIEK.  ५  PANT:  J  am  sympathetic to  the  point  of  view  that  the  hon.  Member
 has  mentioned.

 STATEMENT  Ry  MINISTYR  of  «वा
 FUNCTIONING  हक  F.A.C.T,

 6186,  SHRI  K,  ्,  tUNNIKRISHNAN
 SHRI  VAYALAR  RAVI;

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  plensed  to  state  ;

 (a)  whether  the  Minister  of  State  in  his
 Ministry  has  isqued  any  statement  at
 Cochia  in  January,  974  regarding  —  the
 lunctioning  of  the  Fertilizer,  and  Chemi-
 tals,  Travancore  Limited,  and

 (b)  if  so,  the  gist  thereof  and  measures
 'aken  ३०  improve  the  working  of  the
 Plants  9

 ON
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 THE  MINISTER  OF  STATE  IN  THE
 NUNISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  and  (b).  No  statement  was
 issued;  however,  a  press  conference  was
 held  by  me  at  Cochin  during  which  J  re-
 ferred,  inter-alia,  to  the  continuing  efforts
 being  made  by  the  management  and  others
 concerned  to  bring  about  all  round  impro-
 vement  in  the  performance  of  the  plants.
 Steps  being  taken  in  this  connection  in-
 clude  renovation,  de-bottlenecking  and
 diversification  of  the  product  mix  of  the
 old  and  ageing  plant  at  Udyogamandal  and
 Measures  to  stabilise  production  at  higher
 levels  at  Cochin.

 SHRI  K,  P.  UNNIKRISHNAN  :  It  has
 become  a  very  regrettable  thing  in  this
 House  to  listen  to  the  most  sickening.
 evasive  and  irrelevant  answers  being  given
 by  this  hon.  Minister.  ft  is  not  the  first
 time  that  he  ws  doing  it.  His  statement
 conceals  more  than  it  trices  or  attempts
 to  answer

 MR  SPFAKER-
 mentary.

 Ask  your  supple-

 SHRI  K.  P.  UNNIKRISHNAN:  He
 harangued  before  the  pressmen  in  Cochin
 On  a  patticular  date  im  January  last.  J
 have  no  quarrel  with  his  statement  to  the
 press;  3  shall  leave  it  to  his  common-sense.
 But  what  IT  am  concerned  and  what  this
 House  should  be  concerned  about  is  this.
 Did  he  try  to  insult  the  Members  of  Par-
 hament  from  Kerata  and  thereb,  this
 House,  because  |  know  that  he  went  to
 Cochin  to  answer  certain  specific  allega-
 tion  in  a  matter  on  which  an  assurance
 was  given  heie  that  it  will  be  looked  into.
 There,  the  Minister  has  got  the  temerity १०  go  and  call  a  press  conference  and  say.
 “MES  are  no  bodies  to  talk  about  the  public
 sector  undertakings  ete”  Is  this  a  fact  or
 not?  If  not.  what  did  he  say?

 SHRI  SHAHNAWAZ  KHAN:  I  request
 the  hon,  Members  to  give  me  a  chance  to
 explain  whatever  |  want...  (Interruptions)
 During  the  last  session  of  Parliament  there
 was  a  discussion  in  this  House  and  I  pro-
 mised  that  I  would  go  there  and  study  the
 working  of  FACT  at  Cochin.  I  did  so  in



 9  Oral  Answers

 the  third  week  of  January.  When  I  went
 there  I  met  representatives  of  all  the  trade
 unions,  both  recognised  and  unrecognised,

 there  were  seven  or  eight  of  them.
 SHRI  K.  ७9,  UNNIKRISHNAN:  I  am

 the  President  of  a  federation;  he  did  not
 have  even  the  courtesy  to  inform  me;  he
 was  chaperoned  by  the  managing  director

 Qnterruptions)
 MR.  SPEAKER  ;  Order,  please.  It  is  not

 a  debate  now.  If  you  feel  that  he  had  not
 given  a  proper  reply  you  could  get  further
 information  in  your  supplementary  rather
 than  entering  into  a  controversy  as  to  what
 he  did  or  did  not  do.  You  can  settle
 these  matters  among  yoursejves  later  on.
 ¥  am  concerned  with  the  question  and  the
 anawer.  The  hon.  Minister  need  not  give
 an  explanation:  it  shall  be  an  answer  to  the

 question.
 SHRI  SHAHNAWAZ  KHAN:  As  t

 said  I  met  the  representatives  of  all  the
 trade  unions,  separatety,  and  there  was  50
 officer  of  FACT  present.  I  told  the  re-
 presentatives  to  speak  out  their  minds
 openly  and  not  hesitate  t>  tell  me  any-
 thing  they  wanted.  I  met  the  representa-
 tives  of  the  association  of  officers  I  alsu
 met  the  Labour  Minister  of  the  Kerala
 Government;  he  represented  the  Kerala
 Government.  Prior  to  that  J  had  met  the
 Chief  Minister  of  Kerali.  All  these
 people  I  met  in  Cochin  including  the  off-
 cers,  the  State  Government  scpresentatives
 and  others  said  that  they  previously  felt
 that  there  was  no  management  in  F.A  C.-T.
 but  ever  since  the  present  managing  direc-
 tor  had  come  they  were  fecling  that  there
 ‘was  @  Management  and  that  he  had  effect-
 ed  very  considerable  improvement  in  the
 working  of  the  organisation.  It  is  a
 matter  of  regret  that  some  people  should
 make  it  a  personal  matter.  My  own
 impression  after  visiting  the  fertiliser  plant
 at  Cochin  is  that  the  present  Chairman
 and  mastaging  director  is  doing  a  good  job
 which  is  appreciated  by  tne  workers,  offi-
 नलाई  and  the  State  Government...  AEuer-
 ruptions)  During  my  visit  there  Members
 of  the  Press  also  wanted  to  meet  me.  I
 held  a  Press  Conference  at  which  they
 asked  me  all  sorts  of  questions  about  the
 working  of  the  fertiliser  plant  (inter-
 raptions)

 MARCH  5,  4974  Oral  Answers  20

 MR.  SPEAKER:  May  I  tell  you,  Mr
 General,  you  must  have  found  controlling
 your  INA  much  easier  and  you  must  have
 found  your  trial  in  the  Rei  Fort  much
 easier  than  this  House.  Then  you  were  a
 General  and  not  a  politician.  Now  try  to
 be  a  politician  also.

 SHRI  SHAHNAWAZ  KHAN:  During
 the  press  conference  one  of  the  members
 of  the  press  asked  me  whether  we  were
 going  to  remove  the  Chairman  and  Manag-
 ing  Director  of  FACT  becat.e  the  MPs
 from  Kerala  wanted  him  to  be  shifted
 from  there.  I  told  the  Press  that  normally
 we  do  nat  post  or  transfer  officers  because
 MP«  wanted  them  to  be  poste!  or  trans-
 ferred  (Interruptions)

 SHR!  K.  ह  UNNIKRISHN  ्  :
 was  not  my  question.

 अध्यक्ष  महोदय:  में  आकर  आईं  का  हिन्दी
 शब्द  ढ,  बने  की  कोशिश  कर  रहा  हू  a

 भरी  हुकुम  शब्द  कछवाय:  सावधान।

 अध्यक्ष  महोदय  :  सावधान  ठीक  नहीं  ।
 मेरे  ख्याल  में  शांति,  शाति  ठीक  रहेगा  ।  आप

 That

 SHR}  SHAHNAWAZ  KHAN:  While
 I  was  present  at  that  press  conference,
 none  of  my  frends  is  here  was  there  at  that
 time.  So,  |  know  what  I  said.  J  told  the
 press  that  we  post  officers  in  the  interest
 of  the  efficient  working  of  plants  and  not
 because  there  is  any  pressure  on  us  to  post
 or  transfer  any  officer.

 SHRI  HARI  KISHORE  SINGH;  He
 has  not  answered  the  question  of  the  hon
 Member.

 SHRI  K.  P.  UNNIKRISHNAN  :  I
 sorry  to  say...

 MR.  SPEAKER:  You  better  ask  your
 question.

 SHRI  K.  क  UNNIKRISHNAN  *  Sir,  I
 expected  you  to  protect  our  rights  and  also
 direct  the  Minister  to  come  forward  with
 straight  forward  clear  answers.  Sir,  what
 was  my  main  question  and  what  did  he
 answer  7

 MR.  SPEAKER  I  protect  your  right
 to  ask  a  question  and  get  an  answer.

 aft



 2  |  Oral  Answers

 SHRI  छू,  P.  UNNIKRISHNAN  ;  I  want
 to  know  whether  after  getting  a  good  chit
 trom  the  hon,  Minister,  the  Mannging
 Director  or  management  have  improved
 the  management  and,  if  so,  is  it  as  a  result
 of  this  improvement  that  the  Cochin
 Mivision  is  shut  down?  Does  the  hon.
 Minister  realise  that  there  is  a  great  con-
 tradiction  between  the  statements  made  by
 his  senior  Minister  in  Rajya  Sabha  as  weil
 as  in  Lok  Sabha  and  his  own  statement
 regarding  the  conduct  of  the  management?
 Did  be  enquire  into  the  allegations  regard-
 ing  the  ammonia  project  as  well  as  fhe
 deal  with  Norsk  Hydro?  ff  so,  what  did
 he  find  out’

 THE  MINISTER  OF  PFTROLEUM
 AND  CHEMICALS  (SHRI  छ.  K.
 ROROOAH)  :  The  hon.  Member  referred
 to  the  statement  of  anne  where  |  said
 that  the  management  of  PACT  hay  been
 very  ineffective.  But  thereby  I  did  not
 particularise  the  period  during  which  this
 management  has  been  ineffective  Be-
 cause,  Management  is  a  continuous  pro-
 vesa;  it  does  not  become  ineffective  uver-
 mght  Those  who  have  any  idea  of
 ianagement  will  know  that  the  manage-
 ment  does  not  deteriorate  overnight.

 The  Comptroiler  and  Auditor-General
 lad  a  report  prepared  on  the  FACT.  This
 matter  may  be  coming  before  the  Com-
 vutteg  on  Public  Undertakings  of  Pariiu-
 ment  when  it  wil]  be  clear  as  to  who  is
 at  fault,  Regarding  the  inventories  of
 sulphur  and  rock  phosphate  and  the  irre-
 gularities  noticed,  8  special  audit  was
 made  by  the  Auditor-General  at  our  inst-
 nce  The  report  makes  very  solid  read-
 ing.  We  also  got  it  investigated  by  the
 (BY  and  that  report  is  under  the  conside-
 tution  of  the  Central  Vigilance  Commiz-
 sioner.  Therefore,  I  bave  taken  steps  for
 investigation.  Whenever  any  complaint
 hos  been  made,  it  has  been  investigated  by
 appropriate  and  duly  constituted  autho-
 tity,

 SHRI  K.  P.  UNNIKRISHNAN  ;  Please
 vive  an  assurance.  That  is  all  what  we
 Mant

 SHRI  छ.  K.  BOROOAH:  This  was  al-
 ©  .  HH  irregularities
 on  ot  ee  t  pif  wilting.  to  get
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 am  willing  to  appoint  a  Committee  of
 Members  of  Parliament  to  look  into  the
 whole  gamut  of  this  problem,  so  far  as
 FACT  is  concerned.  |  feave  it  to  the  hon.
 Speaker  to  decide  it.  So  far  as  J  am  con-
 cerned,  I  am  not  interested  either  way.
 My  only  request  to  the  hon.  Members  is
 not  to  introduce  elements  of  personal
 rancour.

 SHRI]  K.  P,  UNNIKRISHNAN:  There
 should  be  no  recommendation  or  giving
 certificate  by  Ministers.

 SHRI  D.  K.  BOROOAH:  Would  be
 not  allow  me  to  complete  my  point ?  Of
 course,  I  am  not  as  proficient  as  you  are
 in  English;  nor  am  I  as  fast  as  you  are.

 I  am  mute  that  my  esteemed  colleague.
 who  is  one  of  our  best  freedom-fighters
 of  this  country,  wanted  to  mean  no
 aspersion  on  any  hon.  Member.  1  am
 quite  sure  that  when  be  spoke,  he  only
 wanted  to  explain  the  procedure.  But,  as
 I  said,  all  of  us  are  not  as  fluent  in  English
 as  the  Malaylees,

 As  T  have  said.  I  have  taken  all  the
 necessary  steps  and  in  future  also  1  will
 take  all  the  necessary  steps.  Sir,  I  have
 made  a  suggestion  to  you.  If  you  con-

 =
 it  meet  and  proper,  |  will  abide  by

 WRITTEN  ANSWERS  TO  QUESTIONS

 रतनपुर  स्टेशन  दि  लबें  पर  यात्री  गाड़ी
 का  भाल  थोड़ी  से  टकरा  जाता

 *i8i.  ft  were  wares  :
 रखें  मन्त्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  कपा  पूर्व  रेखवे  के  रतनपुर  स्टेशन
 पर  8  फरवरी,  974  को  एक  यात्री
 गाडी  माल  गाड़ी  से  टकरा  गई  थी  और  उसके
 परिणामस्वरूप  ड्राइवर  की  मृत्यु  हो  गई  थी;

 (लख)  क्‍या  सरकार  ने  इस  दुर्घटना  की
 जाँच  की  है  :

 (व)  यदि  हाँ,  सो  उसके  क्या  निष्कर्ष
 निकले हैं;  और
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 (4%)  भविष्य  में  इस  प्रकार  की  दु्षेटनाएं
 की  पुनरावृत्ति  रोकने  के  लिए  ब्या  कदम

 उठाए  गए  है  ?

 रल  मंत्रालय  में  उपमंत्री  (श्री  मुहम्मद

 शफी  कुरेशी)  :  (क)  जी  हाँ  ।  यह  दुर्घटना
 9-2-1974  को  हुई  थी  ।

 (ख)  जो  हाँ  ।

 (ग)  जाँच  समिति  ने  अभी  तक  रिपोर्ट

 नहीं  दी  है  1

 (घ)  चूंकि  दुर्घटनाओं  के  लिए  रेल  कर्म-
 चोरियों  की  विफलता  एक  बहुत  बड़ा  कारण

 है  ।  अतएव  खेलो  पर  स्थापित  संरक्षा
 संगठन  गाडी  संचालन  से  सम्बन्धित  कर्म-
 चोरियों  &  संरक्षा  की  भावना  पैदा  करने  और

 विहित  संरक्षा  नियमों  की  उचित  जानकारी

 सुनिश्चित  करने  में  कटिबद्ध  हैं  ।  इसके

 अलावा,  यह  देखने  के  लिए  कि  कर्मचारी
 संरक्षा  नियमों  का  उल्लंघन  तो  नहीं  करते
 और  ताधव  रोके  नहीं  अपनाते,  स्थानिक
 जाँच  की  जाती  है  |  सभी  दुर्घटनाओं  की
 जाँच  की  जाती  है  और  जिम्मेवार  पाये  जाने
 वाले  कर्मचारियों  के  विऋद्ध  उपयुक्त  कार्रवाई
 की  जाती  हैं  ।  इसके  अतिरिक्त'  यदि  जाँच

 द्वारा  कोई  अन्य  दोष  या  भूल  का  पता  चलता

 है  तो  उनकी  पुनरावृति  की  रोकथाम  के  लिए
 कदम  उठाये  जाते  है  संरक्षा  में  सुधार  करने
 के  लिए  उन्नत  किस्म  के  सिगनल  और  अन्त-

 गवाशन,  रेल-पथ  परिवहन  आदि  के
 रूप  में  यथासम्भव  प्रौद्योगिक  सुधार  भी  किए
 गए  है

 COLLABORATION  BETWEEN  INDIA  AND
 France  ON  On.  E APLorATION

 "187,  SHRI  D.  ह.  JADEJA:
 SHRI  है  M.  MEHTA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  India  and  France  have
 recently  discussed  collaboration  in  the  ex-
 ploration  and  production  of  oil  and  gas;
 and
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 (8)  if  so,  with  what  results  ?
 THE  MINISTER  OF  PETROLEUM

 AND  CHEMICALS  (SHRI  D.  XK
 BOROOAH)  ;  (a)  and  (b)  During  the
 discussions  held  recently  with  France,  “Oil
 and  gas  exploration  and  production  parti-
 cutarly  in  offshore  areas”  his  been  identi-
 fied  as  one  of  the  promising  areas  of
 increased  economic  cooperation.  Specific
 concrete  proposals  are  yet  to  be  formu-
 lated  and  considered.

 Tnvo-NEPAL  TALKS  ON  CONSTRUCTION  OF
 Muzti-Purpose  Dams

 *I88,  SHRI  BHOGENDRA  JHA:  Wil!
 the  Minister  of  IRRIGATION  AND  PO-
 WER  be  pleased  to  states  :

 (a)  whether  any  Indo-Nepal  talks  have
 been  held  for  constructing  multi-purpose
 Dams  on  river  Kosi,  near  Barahksheira.
 on  river  Kamala,  near  Shishapani  and  on
 Bagmati  to  achieve  flood-controt,  irriga-

 tional  factlities  and  power  production;  and
 (b)  if  so,  the  main  features  thereof  *

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C  PANT):  (ad
 No.  Sir.

 4b)  Does  not  arise.

 tn)  WaGon  =  ACQUISITION
 ProcRAMME

 #389,  हन् ताव  BIRENDER  SINGH  RAO:
 SHRI  S.  N,  MISRA  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Planning  Commisslun  has
 advised  the  Railways  to  drastically  cut
 their  wagon  acquisition  programme  becasse
 of  the  current  financial  stringency,  and

 (b)  if  so,  how  far  will  it  affect  the
 wagon  manufacturers  of  the  country  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  (a)  and  (8)  In
 view  of  the  limitation  of  resources
 the  wagon  procurement  in  1974-75  ह ड  be-
 ing  pleased  at  about  14,000  wagons  (in
 terms  of  (4-wheelers)  against  the  likely
 production  of  13,000  wagons  during
 1973-74,

 Drasric  Cur
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 Au  there  is  already  a  heavy  backing  of
 orders  and  farther  orders  are  proposed  to
 be  pleased  undet  £974-75  rolling  stock
 programme,  Jack  of  ordets  will  noi  affect
 the  wagon  building  industry.

 Ricasting  ENLacy  ४७७६७  PROJECTS  IN
 Fiera  PLAN

 #190,  SHRI  K.  M.  MADHUKAR  :
 SHRI  ISHAQUE,  SAMBHALI  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  picased  to  state  :

 (a)  in  view  of  oil  energy  crisis,  whether
 Government  have  taken  tens  to  recast  the
 energy  based  projects  in  the  Fifth  Five
 Yeur  Plan  on  new  lines;  and

 (b)  if  so,  the  broad  vutlines  thereof  ?

 THE  MINISTER  OF  PETROI  LUM
 AND  CHEMICALS  (3HRI  0.  K.
 BOROOAH)  :  (a)  and  (9).  In  view  of  the
 energy  crisis  and  the  increase  in  the  price
 of  petroleum  and  its  products  in  the  inter-
 national  market.  various  possibilities  of
 reducing  the  comumption  of  oil  and  also
 replacing  oi!  with  othe:  forms  of  energy
 such  as  coal,  coal  based  and  hydro-clectric
 power  are  under  close  examinition  by  the
 Government.  A  number  of  Expert  Com-
 mittees  have  been  set  up  by  the  Planning
 Gommission  and  these  are  carrying  out
 intensive  exercises  on  the  substitution  or
 possible  reduction  in  consumption  of  petro-
 ‘eum  and  its  products  in  multifarious  end
 uses  such  as  in  industrial  boiters  and  fur-
 naces,  fertiliser  plants,  rail  and  road  trans-
 portation,  power  stations  and  in  the
 domestic  sector.

 The  rewmults  of  these  exerciees  which  are
 expected  soon.  would  form  the  basis  of  a
 broad  outline  for  recasting  the  short-term
 energy  policy  and  may  be  expected  to  be
 followed  up  with  more  detailed  exercixes
 for  long-term  policy  directives.

 GiUmeLINes  PoR  LICENSING  OF  PHARDA-
 ceunca,  InpusTry

 “/9l.  SHRI  K.  S.  CHAVDA  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 {a}  whether  there  are  any  guidelines for  licensing  of  pharmaceutical  foreign
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 dominated  and  Yndian  firms,  if  ‘£0,
 salient  features  of  these  guidelines:

 <b)  the  basis  of  scteening  industrial
 applications  for  drugs  for  Indian  pharma-
 ceutical  sector  in  preference  to  foreign
 dominated  sectors  and  the  reasons  thereof,
 and

 the

 (९)  whether  one  of  the  main  features  wm
 that  Indian  sector  with  some  than  Rs.  2
 crores  sale  will  only  be  conmudered  fer
 expansion  of  formulations  connected  with
 bulk  drugs  manufacturing  7

 THE  MINISTER  OF  PETROLI  UM
 AND  CHEMICALS  (SHRI  nM  K
 BOROOAH)  (a)  to  (c).  In  the  Indus
 trial  Licensing  Policy  announced  =  in
 February,  1973,  the  drugs  and  pharmaccn-
 ticals  industry  has  been  included  in  the
 list  of  industries  for  which  the  foreign
 majority  compani¢s  and  companies  belong-
 ing  to  large  houses  are  rlso  eligible.

 2.  Government's  policy  icgarding  d.tu-
 tion  of  the  foreign  equity  by  the  foreizn
 majority  firms  had  already  been  announced
 in  February,  972  whereby  as  and  when
 the  foreign  majority  companies  come  uy
 with  proposals  for  expansion,  they  have  to
 dilute  the  foreign  equity  by  rating  from
 Indians  only  additional  equity  to  the  fol-
 lowing  extent  :

 40%,  of  the  In  the  Case  exceeding
 estimated  of  compa-  75%

 cost  of  ex-  nies  with
 pansion.  foreign

 holding.

 %  exceeding 32%
 69°%  but  not

 exceeding
 75%

 25%  exceeding aie
 5I°,  but  aut

 exceeding
 oot x)

 3,  Guidelines  have  recently  been  issued
 by  Government  under  the  Foreign  Ea-
 change  Regulation  Act,  4973  whereby  it  is
 required  that  the  foreign  majority  com-
 panies  manufacturing  drugs  snd  pharma-
 couticals  incresse  the  Indian  participation
 to  not  less  than  26%  with  in  a  specified
 period.
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 4  In  order  to  encourage  the  Indian  sec-
 tor  of  the  industry  the  expansion  of  the
 capacity  of  forcign  firms  is  being  regulated
 as  follows  :

 (i)  The  Indian  sector  of  tho  industry
 is  given  preference  in  approval  of
 manufacturing  schemes;

 (ii)  Manufacture  of  increasing  num-
 ber  of  bulk  drugs  through  public
 sector  undertakings;

 (iii)  Industrial  licences  are  usually  not
 sued  to  foreign  firms  for  pro-
 ducing  formulations  unless  linked
 with  the  production  of  bulk
 drugs;

 (iv)  They  arc  asked  to  take  up  pro-
 duction  of  bulk  drugs  from  mor:
 basic  stages  and  to  make  avail-
 able  a  suitable  portion  of  their
 bulk  drugs  production  to  non
 associated  formulators  in  the
 country  as  a  condition  for  being
 permitted  expansion  in  capacity
 or  for  taking  up  new  activit

 Appropriate  export  obligations
 are  imposed  as  a  condition  tor
 pefmitting  expansion  in  capacity

 or  taking  up  new  activity.

 5.  For  self-reliance  in  the  field  of  drugs

 and  ticals  it  is  essential  that  pro-
 doction  of  bulk  drugs  be  increased.  The
 companies  having  an  annual  turnover  ex

 ceeding  Rs.  2  crores  could  be  expected  to
 contribute  to  this.

 ()

 Worg-To-RULE,  MoveMENT  ही4  TRAIN  Exa-
 mineas  07  EasTsrN  AND  Sout  EasTrRn

 RalLways

 #192.  SHRI  JHARKHANDE  RAI:
 Witt  the  Minister  of  RAILWAYS  be

 pleased  to  state  :

 fay  whether  a  work-to-rale  movement
 has  been  stirted  by  the  Train  Examiners  of
 Fastern  and  South  Eastern  Railways  with

 effect  from  ist  February,  1974;

 (b)  the  reasons  for  the  movemtent;  and

 (ey  action  taken  to  settle  their  झाड"
 vanes  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Train
 Examiners  of  Eastern  and  South  Bastern
 Railways  resorted  to  work-to-rule  from  the
 midnight  of  30th  January,  1974,

 (b)  The  agitation  was  to  press  for  better
 pay  scales  and  improved  promotional
 avenues.

 (८)  The  Government  have  accepted  the
 recommendations  of  Pay  Commisison  who
 have  gone  into  the  question  of  thelr  pav
 scales.  As  regards  avenues  of  promotion,
 about  1100  posts  have  been  upgraded
 Further.  talks  were  held  with  the  recog:
 nised  Federations,  who  have  got  Train
 Examiners  as  their  constitucnts  and  at
 these  talks  it  was  indicated  that  the  genuine
 grievances  of  Train  Fxaiminers  will  be
 looked  into.

 IDA's  Pressuat.  ON  RAwAy  BoArp

 *i93  DR.  RANEN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  International  Developaicat
 Association  have  put  any  pressure  on  the
 Railway  Board  to  recognise  its  present
 structure;  and

 (b)  if  so,  the  reasons  and  the  ralient
 features  therefor  ?

 THE  MINISTER
 (SHRI  LN.  MISHRA):

 (9)  Does  not  arise.

 OF  RAILWAYS
 (a)  No.  Sir.

 Purcuass  or  a  Seismic  SHIP  FOR  OrrsHonr
 Georogieat  SURVEY

 194,  SHRI  MOHINDER  SINGH
 GILL  ;  Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  an  order  has  been  placed
 for  seismic  ship  and  a  suitable  compdirr
 for  extensive  offshore  geological  survey;
 and

 (8)  if  20,  with  which  country  and  whea
 the  delivery  theroof  5  expected  to  be
 received  7
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 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  9.  XK.
 BOROOAH)  (a)  An  oftder  has  been
 placed  for  a  stamic  ship  equipped  with
 seismic  and  ratho  position  location  instru-
 ments  and  etbipment.  No  order  has  been
 placed  fer  a  compoter,  yet.

 (b)  The  order  has  been  placed  with  a
 frm  wm  USA.  Delivery  th  expected  m
 USA  In  January,  1975.

 Propuction  At  BasauNt  Fratiriste
 PROJECT

 #495  SHRI  M  RAM  GOPAIL  REDDY
 SHRI  RAM  BHAGAT  PASWAN

 Will  the  Minster  of  PETROIEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  Barauni  fertiliser  project  Is
 likely  to  go  into  production  in  the  middle
 of  thts  year;

 (9)  af  so,  the  targeted  production  of  this
 projects  and

 {c)  total  expenditure  tncurre!  on  it  so
 fu?

 THF  MINISTFR  OF  STATE  IN  THF
 MINISTRY  OF  PFTROLEUM  AND
 CHFMICAIS  (SHRI  SHAHNAW4Z
 KHAN)  (0)  Yes,  Sir

 tb)  About  330,000  tonnes  of  urea  pet
 annum  when  operating  at  full  capacity

 (c)  छह  Sé@34  crores  os  on  B-42-77

 Forrian  Davo  Fas  anp  Tk
 Propuction

 +196  SHRI  MUKHTIAR  SINGH
 MALIK  Will  the  Minister  of  PFTRO-
 TfUM  AND  CHEMICATS  be  plesed  to
 state  ;

 fa)  what  percentage  of  drug.  ७  manu-
 factured  by  the  firms  with  foreign  equity
 titeeding  40  per  cent  as  compared  ty  thal

 i  at
 {  by  Indian  Dive  companies

 ane

 (b)  the  quantum  and  value  of  drugs
 ‘nnually  exported  by  these  foreign  com-

 Lines
 during  the  Inst  three  years,  year

 the  7
 2—T48L  Ssi73
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 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH)  (a)  The  foreign  drag  firms
 te.  firms  having  foreign  equity  exceeding
 50%  account  for  about  45%  of  the  total
 turhover.

 (b)  A  statement  showing  the  names  of
 the  foreign  firma  and  the  value  of  drugs
 exported  by  them  annually  during  the  last
 three  years  is  placed  on  the  Table  of  the
 House  (Placed  in  Etbrary  See  No.  LT.
 6315/74}  ह 11  vicw  of  the  large  number
 of  individual  items,  the  different  units  and
 pack  sizes  involved  the  detailed  informa-
 sion  indicating  the  quamum  o}  each  drug
 8  not  avaslable

 अश्वेत  में  लोको  याई  से  कोयले  को  जोरी

 197.  श्री  फूल  अन्य  बर्मा :  क्‍या  रेल

 मंत्री  यह  बताने  की  कपा  करेगे  कि

 (क)  उज्जैन  में  लोकों  याई  से  गत  वर्ष

 कुल  कितने  मलय  का  कोयला  चोरी  गया,

 पख)  क्या  कोयले  वी  चोरी  में  वृद्धि
 हुई  है,  और

 पग)  यदि  हाँ  सा  कोयले  की  चोरी
 रोकने  के  लिए  अब  नव  क्या  कार्यवाही  की

 गई  है  तथा  भविष्य  में  क्या  कार्यवाही  की

 जायेगी  ?

 रेख  मंत्रालय  में  उपमंत्री  (श्री  मुहम्मद
 शफी  कुरेशा)  (क)  से  [ग)  973
 में  लोको  बाई,  'उज्जैन'  से  चल  ग्यारह

 स्पा  मूल्य  का  कोयला  चुराये  जाने  की  रिपोर्ट

 है  if

 इस  याई  से  कोयले  की  चोरी  में  कोई  विधि
 नहीं  हुई  है  -  फिर  भी  इस  लोकों  जाड़े  से
 कोयले  वी  चोरी  की  रोक-धाम  के  लिए
 निम्मलिखित  उपाय  किए  गए  है

 ()  रेलवे  सुरक्षा  दल  के  क  संचारी  लोकों
 याद  में  दिल-रात  पूरा  देते  हे  ।

 (2)  आसूचना  इक दू टी  करने  के  लिए
 सादे  कपड़ों  में  रेलवे  सुरक्षा  दल  के  हम-
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 चोरियों  को  लगाया  जाता  है।  इसके  अलावा
 समय-समय  पर  अचानक  छापे  भी  मारे  जाते

 हैँ।

 (3)  जो  व्यक्ति  बदनाम  होते  है  तथा
 जिनके  बारीसे  यह  सन्देह  होता  है  कि  वे

 गैर-कानूनी  तरीकों  से  कोयला  प्राप्त  करके
 बेचते  है  उनपर  निगाह  रखने  के  लिए  रेलवे

 पुलिस  और  जिला  पुलिस  की  सहायता  ली
 जाती  है  1

 (4)  कोयले  वी  चोरी  की  रोक-थाम  के

 लिए  मान्यताप्राप्त  रेलवे  श्रमिक  संघो  और

 दूसरे  रेल  कर्मचारियों  से  सहायता  और
 सहयोग  लिया  जाता  है  1

 (5)  जब  गेर-कानूनी  तरीके  से  रेलवे
 का  कोयला  रखने  के  मामले  पकड़े  जाते  है
 तो  उनके  सम्बन्ध  में  रेल  सम्पत्ति  (विधि-
 विरुद्ध  कब्जा)  अधिनियम,  i966  के
 अधीन  मुकदमे  चलाये  जाते  है  ।  इस  अधि-

 नियम  के  अन्तर्गत  निवारक  दण्ड  की  व्यवस्था
 है।

 AVAILABILITY  OF  EssenTIAL  COMMODITIES
 TO  RAILWAY  EMPLOYEES

 198  SHRI  S.  C.  SAMANTA:
 SHRI  M.  S.  SANJEEVI  RAO:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  the  reaction  of  the  State  Govern-
 ments  to  the  appeal  of  the  Minis'er  that
 they  should  arrange  avuilability  of  essen-
 tial  commodities  to  Railway  employees:

 (b)  what  are  the  difficulties  for  the
 Railway  administration  to  open  fair  price
 shops  of  their  own  and  take  the  coopera-
 tion  of  State  Governments  tor  the  suppiles
 at  fair  prices;  and

 (ey  by  what  time  such  arrangements  are
 hkely  to  come  into  existence  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 L.  N.  MISHRA):  (a)  In  the  reptles  so
 far  received,  the  State  Governments  have
 expressed  their  readiness  to  assist  the  Rail-
 way  employees  to  the  extent  possible.
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 (b)  As  regards  the  Railways  o
 their  _own  fair  price  shops,  such  a  re
 was  introduced  during  7942  to  1949,  But
 because  of  various  practical  difficulties  and
 huge  losses  incurred  on  running  this  scheme
 the  same  was  discontinued,  The  matter  is,
 however,  being  examined  with  a  view  to  get
 the  State  Governments  to  set  up  more  fair
 price  shops  for  railway  staff.

 (९)  Does  not  arise,

 DemManp  oF  ALUMINIUM  INDUSsrRY  FOR
 WITHDRAWAL  OF  PRICE  HIKE  ON  CALCINED

 PeTROLEUM  Coxe
 #199,  SHRI  RAM  PRAKASH:  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  alumisium  industry  in  the
 country  has  urged  upon  Government  to
 withdraw  pnce  hike  on  calcined  petroleum
 coke;  and

 (b)  if  so,  the  teaction  of  Governnent
 thereon  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  ए.  K,
 BOROOAH)  (4)  The  aluminium  indu-
 try  has  represented  to  the  Government  that
 their  cost  of  raw  muterials  hay  increased
 considerably,  due  particularly  to  the  steep
 increase  in  the  price  of  calcined  petroleum
 coke

 (b)  The  matter  is  under  consideration
 of  the  Government.

 Coxsmitunon  oF  Lasourg  BENCH  OF
 Suprerme  Courr

 *200.  PROF.  MADHU  DANDAVATE
 Will  the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  ;

 (a)  whether  a  separate  “Labour  Bench’
 of  the  Supreme  Court  has  not  been  con~
 stituted;

 (b)  if  so,  how  many  cases  of  tabour
 relating  to  retrenchmenta,  provident  fund,
 bonus  and  other  labour  issues  are  pending
 in  the  Supreme  Court;  and

 (९)  when  Is  the  ‘Labour  Bench’  of  the
 Supreme  Court  Ukely  to  be  constituted  to
 facilitate  the  disposal  of  all  the  pending

 labour  cases  ?



 33  Written  Answers

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  H.  R.
 GOKHALE)  :  (a)  There  has  practically
 always  been  a  bench  in  the  Supreme  Court
 for  the  hearing  of  Iabour  matters  in  addi-
 tion  to  certsin  other  specially  directed  ap-
 peals  requiring  expeditious  disposal.

 (b)  As  on  i-I-I974  there  were  276
 appeals  arising  out  of  the  awards  of  the
 industrial  tribunals/courts.

 (८)  As  the  Supreme  Court  has  to  deal
 with  constitutional  writs  and  appeals,  elec-
 ton  appeals,  Aabeas  corpus  petitions,
 cuminal  appeals,  tax  appeals,  old  civil
 appeals,  etc.,  it  6  not  possible  to  constitute
 a  special  Bench  throughout  the  year  exclu-
 sively  for  the  hearing  of  labour  matters.

 Use  of  Coconut  OI  To  MANUFAC  PURE
 SOAP

 893  SHRI  P  R.  SHENOY.  Will  the
 Minister  of  PFTROIEUM  AND  CHEMI-
 CALS  be  pleased  to  state

 (a)  the  total  quantity  of  coconut  oil
 used  in  the  country  for  the  manufacture
 of  soap;  and

 (b)  whether  to  check  the  soaring  pres
 of  cogonut  ail  there  is  any  proposal  to  ban
 the  use  of  coconut  in  soap  industry  ?

 THE  MINISTER  OF  STATE  IN  ‘THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHR]  SH  AHNAWAZ
 KHAN)  (४)  The  annual  consumption  of
 coconut  oi  in  the  manufacture  of  soap  by
 the  units  था  the  organized  sector  is  of  the
 order  of  5000  tonnes,

 (७)  No,  Sir.

 समय  प्रवेश  मे  संचार  व्यवस्था

 1604.  करो  गंगा जरण  दीक्षित  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि  .

 (क)  क्‍या  राज्य  पुतरगंझन  आयोग  ने
 विशेष  चप  से  सिफारिश  की  थी  कि  मध्य
 प्रदेश  से  चार  व्यवस्था  मे  सुधार  करने  के
 लिए  उसे  बड़े  पैमाने  पर  सहायता  दी  जानी
 चाहिए;
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 (a)  क्या  राज्य  में  रेलवे  लाइन  बिछाने
 के  लिए  अब  तक  कोई  ठोस  कार्यवाही  नहीं  की

 गई  है;

 (ग)  यदि  हाँ,  तो  क्या  भारत  सरकार  वहाँ
 पर  संचार  व्यवस्था  की  स्थिति  में  सुधार  करने

 पर  विचार  कर  रही  है,  और

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैँ?

 रेस  मंत्रालय  में:  उप-मंत्री  (श्री  मुहम्मद
 शफी  कुरेशी)  (क)  से  (४).  मध्य
 प्रदेश  सरकार  ते  राज्य  पुनर्गठन  आयोग  के

 सुझावों  को  ध्यान  में  रखते  हए  दूसरी  योजना
 के  लिए  निम्नलिखित  प्रस्तावों  पर  विचार
 करने  की  सिफारिश  वी  है

 (i)  दुर्ग  (भिलाई)  और  चम्पा

 (ब्रिलासपुर)  के  बाहरी  लाइन  बिछाना  ।

 (2)  पहले  से  सर्वेक्षण  की  गयी  देगें-
 बालोद-धन्नी  राजहरा-रायधाट-कोड़ा-
 गाँव  जाइन  के  दुर्ग  (भिलाई--अगली
 राजहरा  खण्ट  का  निर्माण  t

 (3)  चा्पानकोरबा  लाइन  को  कोरबा
 से  आगे  बढाना  ।

 (4)  दुर्ग  (भिलाई)  -थाली  राजहरा
 खण्ड  का  थाली  राजहरा  से  झागे  राजघाट-

 कोडागु-जगदलपुर  के  रास्ते  कोट्टवरलासा
 तक  विस्तार।

 प्रस्ताव  (1)  और  (2)  दूसरी  योजना  में

 ही  पूरे  हो  चुके  हैं।  मद  (3)  में  उल्लिखित
 कार्य  भी  पूरा  हों  चुका  है।  मद  (4)
 के  सम्बद्ध  में  स्थिति  यह  है  कि  जगदलपुर
 और  कोट्टवलासा  के  बीच  का  भाग  पूरा
 हो  चुका  है  कौर  वैलाडिल्ला-कोट्टवलासा
 परियोजना  के  भाग  के  रूप  में  उसे  यातायात
 के  लिए  खोल  दिया  गया  है  अर  राजपाल
 के  रास्ते  दलली  राजहरा  को  जगदलपुर  से
 मिलाने  के  लिए  सर्वेक्षण  किया  जा  रहा  है  1
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 SHORTAGE  OF  CYLINDERS  FOR  COOKING  GAS
 PRODUCED  AT  CoCiHiIn  REFINERIES

 1805.  SHRI  RAMACHANDRAN
 KADANNAPPALLI  :  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state  whether  the  production  of
 cooking  gas  in  Cochin  refineries  has  been
 curtailed  due  to  the  shdrtage  of  cylinders  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  There  was  some  shortage  of
 cylinders  which  has  since  been  overcome.
 However,  Cochin  Refineries  has  not  been
 able  to  produce  LPG  to  the  full  extent
 owing  to  shortfalls  in  the  ‘availability  of
 crude  oil.  A  progressive  improvement  in
 the  position  is  expected  in  the  coming
 months.

 INDUSTRIFS  TO  BE  SFT  UP  IN  KARNATAKS
 AND  OTHER  STATES

 1806.  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  he  pleased  to  state

 (a)  what  are  the  new  industrial  units
 that  are  proposed  ta  be  established  in

 Karnataka  State  by  the  Ministry  of  Petro-
 leum  and  Chemicals  in  the  years  974  to
 1979;  and

 (b)  what  are  the  proposals  in  respect
 of  other  States,  State-wise  7

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  In  so  far  as  the  Ministry
 of  Petroleum  and  Chemicals  are  concern-
 ed,  no  proposal  is  at  pres¢nt  under  consi-
 deration  for  establishing  any  new  industria}
 unit  in  Karnataka  State  in  the  Public
 Sector  during  the  year  1974-79,

 (b)  Five  fertilizer  projects  are  proposed
 to  be  set  up  in  the  Public  Sectur  during
 I974-79  and  the  locations  proposed  thereof
 are  as  unde  :

 Mathura  in  Uttar  Pradesh.
 Bhatinda  in  Punjab.
 Panigat  in  Haryana.
 Paradeep  in  Orissa.
 Trombay  in  Maharashtra.
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 It  has  also  been  decided  to  set  up  a
 new  refinety  at  Mathura  in  Uttar  Pradesh
 and  to  expand  the  exisitng  Koyali  Refinery
 in  Gujarat  during  this  period.  The  Hindus-
 tan  Anti-blotics  Ltd.  and  the  Hindustan
 Insecticides  Ltd.  have  formulated  proposals
 to  diversify  thelr  production  during  this
 period  by  expanding  their  existing  units
 or  by  setting  up  new  units.  In  the  case
 of  the  Hindustan  Anti-biotics  Ltd.,  the
 expansion/diversification  will  be  done  in
 their  existing  factory  at  Pimpri,  Poona.

 CoAsraL  RAILWAY  FROM  ERNAKULAM  TO
 KAYAKULAM  VIA  ALLEPPEY

 1807,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  he  told  a  Kerala  delegation
 headed  by  the  Chief  Minister  of  that  State
 that  the  Railway  Board  is  studying  the
 feasibility  of  a  coastal  Ruilway  from  Erna-
 kulam  to  Kayamkulum  via  Alleppey;  and

 (b)  if  so,  the  progress  made  so  far  in
 this  respect  and  the  steps  to  be  taken  in
 future  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  The  survey  conducted  in  1970  bas
 revealed  that  the  project  would  be  un-
 remunerative  and  will  not  attract  sufficient
 traffic  to  justify  its  construction  in  the  near
 future.

 Dry  Ici  PLANT  or  F.A.C.T.  Lyino  (DLE

 1808.  SHRI  VAYALAR  RAVI:  Wilt
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 {a)  whether  the  diy  ice  plant  of  the
 FACT  in  Kerala  is  lying  idle  since  1971-725,
 and

 (b)  if  so,  the  reasons  therefor  and  the
 steps  taken  to  re-start  this  plant  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  Yes,  Sir.

 (b)  When  trial  runs  were  taken  with  the
 plant,  it  was  found  that  the  dry  ice,  which
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 was  envisaged  for  sale  to  the  fishing  indus-
 try,  could  not  be  used  economically  by  that
 industry.  The  undertaking  haa  plans  to  sell
 dry  ice  in  Bombay  88  soon  as  transport
 arrangements  are  tied  up  with  the  Railways.

 ASSISTANCE  TO  KERALA  For  Hypi,
 Prosects

 {8l0,  SHRI  RAMACHANDRAN
 KADANNAPPALLI  ;  Mill  the  Minister  of
 IRRIGATION  AND  POWER  be  pleased
 to  state:

 (a)  whether  Kerala  Government  ap-
 proached  the  Centra]  Government  last  year
 seeking  special  allocation  for  taking  up
 Hyde!  Projects  in  the  State;

 (b)  if  so.  the  outlines  thereof  and  action
 taken  thereon,  and

 (c)  the  time  by  which  the  necessary
 allocation  are  expected  to  be  made  for  tak-
 ing  up  the  projects  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND

 (SHRI  SIDDHESHWAR  PRA-
 {a)  to  (९).  The  Central  Govern-

 ment  have  made  available  additional  assist-
 ‘  ance  to  the  extent  of  Rs.  3  crores  for

 Idskki  Hydio-clectric  Project  fast  year
 (1972-73)  at  the  request  of  the  Kerala

 Government

 SURSFY  FOR  RAIL  W4Y  LINE  FROM  THLil
 CMERRY  (KERALA)  To  Mysore

 I8lt.  SHRI  RAMACHANDRAN
 KADANNAPPALLI  :  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  whether  any  suivey  was  held  for  a
 Rutlway  line  from  Tellichcty  (Kerala)  to
 Mysore,  and

 (b)  if  so,  the  result  of  the  survey  ?
 THE  DEPUTY  MINISTER  IN  THF

 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  The  survey  revealed  that  this  rail
 link  would  be  highly  unremunerative  and
 is  likely  to  result  in  heavy  losses  to  the
 Railways.

 RE-CONSTRUCTION  OF  RAILWAY  ADMINIS-
 TRATIVE  SECTION

 48i2.  SHRY  RAMACHANDRAN
 KADANNAPPALLI  :  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  whether
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 Government  have  decided  to  re-constitute
 the  Railway  Administrative  Section  as  a
 whole  ?

 THE  DEPUTY  MINISTER  IN  IHE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  Presumably
 the  reference  is  to  the  i¢-constitution  of
 the  administrative  set-up  of  the  Indian
 Railways.  No  such  proposal  is  under
 consideration  of  Government  nor  any  re-
 constitution  of  the  existing  set  up  is  consi-
 dered  to  be  necessary.

 INTER-LINAING

 i8!3.  SHRI
 KADANNAPPALLI  :
 IRRIGATION  AND
 to  state  :

 Ot  BIG  RIVERS

 RAMACH  ANDRAN
 Will  the  Minister  of
 POWER  be  pleased

 (a)  whether  there  #5  any  proposal  for
 the  intet-linking  of  big  rivets  in  the  coun-
 try:

 (b)  if  so.  the  main  features
 and

 (c)  the  eSpenditure  sanctioned  fu.  the
 same  ?

 THE  DEPUTY  MINISTER  IN  [HE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAB):  (a)  to  (c).  Studies  of  surpluses
 and  deficits  of  various  sub-basins.  basins,
 Puree  and  regions  needed  for  identification
 of  links  and  further  investigations  required
 thereafter  are  proposed  ta  be  undertaken
 in  the  Fifth  Pian,  It  is  expected  that
 about  Rs.  3.5  crotes  may  be  available  for
 these  studies  and  investigations  during  the
 course  of  the  Fith  Plan.

 thereof;

 Low  Pricep  MEAL  Packers  ror  RalLwAy
 PASSENGERS

 I8I4.  PROF,  NARAIN  CHAND  PARA-
 SHAR:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  the  tains  on  which  the  Railways
 have  introduced  the  low  priced  meal
 packets;

 (b)  whether  any  trains  have  peen
 selected  for  the  extension  of  this  facility;
 and

 (c)  if  so,  the  names  thereof  and  the
 proposed  dates  when  this  facility  would  be
 extended  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Sale  of
 low  priced  meal  packets  has  been  introduced
 on  the  following  trains  :—

 (i)  53  Up/I54  Dn  Jayanti  Janata
 Express  between  Samastipur-New
 Delhi;

 (it)  54  Dn  Express  between  Secunder-
 abad  and  Kazipet;

 (iii)  2  Dn  Golconda  Express  between
 Secunderabad  and  Vijayawada.

 Low  priced  mea]  packets  have  also  been
 introduced  at  certain  selected  stations  for
 sale  on  the  platforms  and  to  passengers  1
 compartments  of  all  trains  passing  through
 such  stations

 (b)  Yes.

 (९)  A  proposal  to  introduce  sale  of  law
 priced  meul  packets  on  5]  Up  Madras-New
 Delhi  Express  and  45  Up  Howrah-Hydera-
 bad  Express  fiom  April  974  is  under
 consideration.

 RECRUITMENT  oF  Crass  TIT  ano  IV
 ExrpLovnes  mw  Inpiuw  Raiways

 1815.  PROF.  NARAIN  CHAND  PARA-
 SHAR  ;  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  the  procedure  for  the  reciuitment
 of  Class  TV  and  Class  Ill  employees  in
 the  Indian  Railways;

 (b)  whether  Government  feel  the  need
 to  have  a  review  of  the  existing  system  of
 recruitment  for  the  various  categories
 covered  under  Class  IV  and  Class  i;

 (e)  whether  any  machinery  would  be
 sot  up  to  conduct  this  review;  and

 (d)  if  80,  the  period  by  which  this  would
 be  done  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Direct
 recfuitment  on  the  Railways  to  Class  IIT
 posts  is  made  through  the  agency  of  Rail-
 wey  Service  Commissions,  Allahabad,
 Bombay,  Calentta,  Madras  and  Muzaffar.
 pur  and  Recruitment  Committee  in  the
 cate  of  North-east  Frontier  Railway.
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 Vacancies  in  Class  IV  posts  in  all  de-
 partments  of  the  Railways,  except  Work-
 shops,  ate  to  be  filled  from  amongst
 Casual  Labourers  and  Substitutes  after

 screening.  In  Workshops  there  is  provision
 for  filling  50%  of  the  vacancies  from  the
 open  market  including  Trade  Apprentices
 traimed  unde:  the  Apprenticeship  Act,

 (b)  No.

 (९)  and  (d).  Do  not  arise.

 मध्य  प्रदेश  भें  भागीदारी  बालो  कम्पनियां

 1916.  श्री  ग्रंभाचरण  दीक्षित  :  क्‍या

 विधि,  न्याय  और  कम्पनी  कार्य  भन्ती  यह
 बताने  की  कृपा  करेगे  कि

 (क)  वर्ष  i972-73  के  दौरान  मध्य
 प्रदेश  में  गैर-सरकारी,  सरकारी  तथा
 भागीदारी  वाली  फर्मों  की  संख्या  कितनी  थी
 और  प्रत्येक  कम्पनी  मे  कितनी  पूजी  लगी  थी
 शोर  इसी  अवधि  में  कितनी  कम्पनियो/फर्मों
 को  पंजीकृत  किया  गया  तथा  उनमें  मे  प्रत्येक

 की  कार्यकारी  पति  क्या  थी,  कौर

 (ख)  उसी  अवधि  में  कितनी  कम्पनियां
 बन्द  हो  गई  अथवा  उन्होंने  कार्य  करना  बन्द
 कर  दिया  तथा  उनमें  से  प्रत्येक  की  कार्य-
 कारी  पूजी  क्या  थी  ?

 विधि,  स्थान  और  कम्पनी  कार्य  मंत्रालय
 में  उप-मंत्री  (शी  बेदखल  बदमा)  :  (क)
 मध्य  प्रदेश  राज्य  में,  1972-73  के  वर्ष
 के  मध्य  कम्पनी  अधिनियम,  i9se  के
 अन्तर्गत,  प्राइवेट  लिमिटेड  व  पब्लिक
 लिमिटेड  दोनो  मिलाकर,  हिर्सो  हारा
 सीमित  पचास  कम्पनियों  का  पंजीकरण  सभा
 था।  इन  कम्पनियों मेंसे में  से  प्रत्येक  को  भ्रम-
 इस  पूजी  सभा  पटल  पर  रखे  गए  विवरण-
 पतन  !  में  दी  गई  है।  प्रिस्यालय में रखा गया में  रखा  गया  ।
 देखिए  संख्या  एल०  fo-63:6/74]
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 सहभागिता  फर्म,
 विषयान्तगंत  प्रति  हैं  1

 (ल)  मध्य  प्रदेश  राज्य  में,  1972-73
 के  वर्ष  में,  साठ  कम्पनियों  ने,  या  तो  पेरिस-
 मापित  होकर,  श्षषवा  कम्पनी  अभ्रध्रितियम,
 956  की  घारा  560  (5)  के  प्रस्त्गंत

 उन्मूलित  हो  जाने  से,  कार्य  करना  बन्द  कर
 दिया  था।  इन  कम्पनियों  में  से  प्रत्येक  की
 श्रद्धा  पूंजी  सभा  पटल  पर  रखे  गए  विवरण
 पत्र  2  में  दी  गई  है  ।  [श्रंचालय  में  रखा
 गया।  देखिए  संख्या  LT-63:6/74]

 राज्य  सरकारों  के

 सर्प  प्रदेश  में  ज्वाइंट  स्टाक  कम्पनियां

 1817.  शी  गंगा  चरण  दीक्षित  :

 क्या  विधि,  उपाय  और  कम्पनी  कार्यमंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  1972-33  के

 अन्त  तक  कुल  कितनी  ज्वाइंट  स्टाक  कम्प-

 निया  काम  कर  रही  थी  ,

 (ख)  उस  वर्ष  के  अन्त  तक  उन  कम्पनियों

 की  प्रदत्त  पूंजी  कितनी  है;

 (ग)  वर्ष  972-73  के  दौरान  स्थापित

 हुई  नई  ज्वाइंट  स्टाक  कम्पनियों  के  नाम  क्‍या

 हूँ  ;  कौर

 (ध)  इस  अवधि  के  लिए  उन  नई  कम्प-

 नियों  की  झ्र धि कृत पूंजी  कितनी है  ?

 विधि,  स्थान  और  कम्पनी  कार्य  संग्रहालय  में

 उप-मंत्री  भी  बेकद्री  बदला)  :  (क)
 शौर  (@).  31-+1973  तक  मध्य  प्रदेश
 राज्य  में,  हिस्सों  द्वारा  सीमित,  456  कम्प-

 मियां,  कार्यरत  थीं  ।  उनकी  प्रीत  पूंजी
 0.2  करोड़  रुपए  थी  t

 (य)  नौकर  (4).  मध्य  प्रदेश  राज्य  में,
 97273  के  मध्य,  कम्पनी  भ्रप्तिनियम,
 956  के  प्रदर्शित  पंजीकृत  पचास  कम्पनियों

 के  नाम,  एवं  उसकी  अधिकत  मंजी  सभा  पटल
 पर  रखे  गए  विवरण-पत्न  में  दी  गई  है।

 PHALGUNA  14,  895  (SAKA)  Written  Answers  42

 (रिसालत  में  रखा  गया  |  देखिए.  संख्या
 LT-637  /74]  |

 we  दूर  ड्रिलिंग  द्वारा  अशोधित  तेल  का  उत्पादन

 1818.  श्री  गंगा  चरण  दोलत  :  कया

 पेट्रोलियम  ओर  रसायन  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 हि  (क)  तट  दूर  तेल  निकालने  के  उपक्रम
 में  973  से  फरवरी,  i974  तक  भारत  ने

 कल
 कितनी  मात्रा  में  शोधित  तेल  निकाला,

 t

 (@)  इस  तेल  का  उपयोग  किस  प्रकार
 किया  गया  ?

 पेट्रोलियम  और  रसायन  मंत्रालय  में
 राज्य  मंत्री  (क्रि  शाहाबाद  खां):  (क)

 शून्य  t

 (खि)  प्रश्न  नहीं  उठता  t
 AJIMER  (WESTLRN  RAILWAY,

 REPRESENTATIONS  TO  GENERAL  MANAGER,
 WESTERN  RalLwAy  FRoM  Wimowep

 MotHers  or  EmMPLovees  of  LO.W.
 AJMER  (WESTFRN  RAILWay)

 i820.  SHRI  ANIT  KUMAR  SAHA:
 Will  the  Minister  of  RAILWAYS  be  pieas.
 ed  to  state  -

 (a)  whether  the  General  Manager,
 Westem  Railway  has  received  several  re-
 presentalion,  from  the  widowed  mothers
 of  the  employee,  working  in  the  Inspector
 of  Works  Office  (North)  at  Ajmer,  Wes-
 tern  Railway;  and

 {b)  if  so,  the  action  taken  on  these  re-
 presentations  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b),  Five  applications  were  received  dur
 ing  the  last  three  years  from  widows  of
 ex-employees  working  under  Inspector  of
 Works,  Ajmer.  Of  these,  four  related  to
 appointment  of  their  sons.  Sons  of  two  of
 them  have  been  appointed,  one  case  was
 rejected  as  three  sons  of  the  same  widow
 are  already  in  Railway  service  and  the
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 case  of  the  fourth  is  under  consideration.
 In  the  remaining  case,  the  widow  herself
 sought  employment,  but  she  could  not  be
 appointed  for  want  of  a  vacancy.

 REPRESENTATION  FROM  BOILER  MAKERS,
 Loco  Sain,  Deut  Sarna:  Romia

 ‘1e2h.  SHRI  AJIT  KUMAR  SAHA:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Boiler  Makers  working  in
 the  Loco  Shed,  Delhi  Sarai  Rohilla  have
 represented  to  the  General  Manager
 Northern  Railway,  Baroda  House  regard-
 ing  their  promotion;  and

 4b)  if  so;  the  action  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  One
 Boiler  Maker  has  been  representing.

 (b)  The  matter  was  examined  and  it
 was  found  that  he  was  not  yet  due  for
 promotion  according  to  his  seniority  posi-
 tion.  The  representations  have  been  re-
 plied  to  accordingly.

 Desrs  Ralstp  ON  Goons  Trarric  (Locar
 AND  FORIGN  TRAFFIC)  ON  WESTERN

 Rartway
 1822,  SHRI  AJIT  KUMAR  SAHA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  ‘tate  :  the  total  number  of  de-
 bits  raised  in  connection  with  goods  traffic
 an  the  Western  Railway,  both  local  and
 foreign  traffic,  separately  for  each  from
 Ist  January,  972  to  3191.  August,  1973,
 montbwise  ?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  =  (SHRI
 MOHD.  SHAFI  QURESHI)  :  A  statement

 is  laid  on  the  Table  of  the  House.  (Placed
 in  Library.  See  No.  LT—~-6348  174).

 Wro-Car  Straxes  sy  Unpescocnisen
 Untons  on  Souto  Easrean  Ramway

 i823.  SHRI  BISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  whether  goods  traffic  has  been
 seriously  affected  in  the  South  Eastern
 Railway  as  a  result  of  frequent  wild-cat
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 strikes  by  the  employees  belonging  te  un-
 recognised  unions;  and

 (b)  if  so,  the  names  of  the  unions
 whose  employees  have  gone  an  strike  and
 the  steps  proposed  to  ensure  that  even
 such  employees  have  a  channel  of  com-
 munications  with  Govermment  to  ventilate
 their  grievances  and  redress)  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  Yes.

 (b)  Certain  categories  of  staff  betonging
 to  transportation  and  mechaniéal  Depart-
 ments  caused  such  wild-cat  strikes  possibly
 at  the  instance  of  unrecognised  categorical
 associations  ke  All  India  Loco  Running
 Staff  Association,  All  Indig  Train  Exami-
 ners  Association,  AH  Indiy  Technical

 Supervisors  Association  &  All  India  Station
 Masters  Association.

 All  categories  of  staff  are  duly  represen.
 ted  by  the  recognised  Federations  which
 are  unitary  organisations.  These  recognised
 Federations  and  through  them  all  catego.

 ties  have  got  ample  oppartunities  to  re-
 present  their  grievances  and  these  =  art
 solved  thiough  the  negotiating  machinery
 which  is  functioning  at  various  levels  on
 the  Railways.  It  is  nor  possible  to  give
 a  Channel  of  communication  separately  to
 each  category  considering  that  thee  ate
 Over  700  stich  categories  on  the  Railway
 and  such  3  step  will  lead  to  complete  con-
 fusion  and  disruption  of  Railway  working.
 However,  if  any  category  sends  any  re-
 presentation,  thia  is  also  considered  and
 suitable  action  is  taken

 कानपुर,  टूर डला  और  इलाहाबाद  में  रेल
 भोजनालयों  में  फूड  पैकेटों  का  बेचा  जाना

 1825.  क्रि  जगदीश  नारायण  मंदल  :

 क्या  रेख  मंत्री  पह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  कानपुर,  दुग्गल  कौर

 इलाहाबाद  रेलवे  भोजनालयों  सें  भोजन  के
 पैकेटों  में  केवल  पूरियां  ही  दी  जाती  हैँ
 चपातियां नहीं  और  |...  की  माज़ा  कम  क्र

 दी  ग्रह  हैं  कौर  पैकेटों के  मूल्य  wer  दिए  कए

 हैं;  चौर
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 (a)  क्या  विभिन्न  शिकायतों को  ध्यान

 में  रखते  हुए  भोजन के  पैकिट  बेचने  की
 योजना  को  जारी  र्स  जायेगा  ?

 रेल  मंत्रालय  में  उप-सूत्रो  (श्री  मुहम्मद
 शफी  कुरेशा)  (क)  कानपुर,  टु डला  कौर

 इलाहाबाद  में  दो  प्रकार  का  भोजन  परोसा
 जाता  है।  (i)  जलपान  गृहों  में  परोसे
 जाने  वाले  भोजन  की  सूची  निम्नलिखित
 है  —

 PHALGUNA  14,  895  (SAKA)

 शाकाहारी  मांसाहारी

 6  पुडिया  6  पुडिया

 चावल  चावल
 एक  शाक  कटलेट  मास  मसाला
 दाल  मामला  सब्जी

 सब्जी,  अचार

 यही  मिठाई
 प्रचार
 मिठाई

 उपर्युक्त  सूची  में  S*11974  से  निम्न-
 लिखित  परिवर्तन  कर  दिए  मए  है

 QQ)  6  पुत्रियों  के  स्थान  पर  2  कराटे
 कर  दिए  गाए  है  ।

 (2)  सादा  चावल  के  स्थान  पर  जीरा
 चावल  कर  दिया  गया  है  ।

 (3)  मांसाहारी-सूची  से  दही  शामिल

 कर  दिया गया  है  t

 सब्जी  को  मात्रा  मे  कोई  कटौती  नहीं  की
 गई  है  t  उपाहार  गृहों  में  परोसे  जाने  पर
 इस  भोज तो  की  दर-सूची  i-32-73  a
 संबोधित  करके  2  Fo  से  2रू०  50  पैसे  कर

 दी  गयी  है।  इसके  प्रति रिक्त भोजन  माही  में
 परोसे  जाने  पर  पचास  वैसे  का  सेना  प्रभार
 शौर  लिया  जाता  है

 (४)  6  पूर्णिमा,  9  सब्जी,  अचार  कौर
 मिठाई  बाले  पैकेट  की  कीमत  एक  रुपया
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 प्रति  पैकेट  होती  है।  इन  जैकेटो  की  दर-सूची
 में  कोई  परिवर्तन  नहीं  किया  गया,  न  ही
 सब्जियां  की  मात्रा  को  कमर  किया  गया  है|

 (@)  चपातियों  के  स्थान  पर  पियो
 पराठा  के  परोसने  अथवा  सब्जी  की  मात्रा
 कम  करने  के  सम्बन्ध  से  कोई  शिकायत  नहीं
 की  गयी  है।  उपर्युक्त  दोनों  प्रकार  के  भोजनो
 की  सलाई  की  दर  प्रणाली  समाप्त  करने  का
 कोई  प्रस्ताव  नही  है  1

 विश्वभर,  973  में  लोको  ८  मं चा रियों की
 हडताल  के  बारे  में  असम  मंत्रो  का  हस्त कोष

 1826.  श्री  जगदीश  नारायण  महल :

 कया  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (कब)  क्‍या  रल  के  लोकों  कर्मचारियों  की

 दिसम्बर  बाली  हड़ताल  में  श्रम  मन्त्री  के

 हस्तक्षेप  जनने  का  कारण  यह  था  कि  उन्होंने
 अगस्त  समझौत  के  समय  कम  वासियों  कां  काम
 पर  जाने  के  लिए  कुछ  आश्वासन  दे  वर  उनका

 सहयोग  माना  था  और

 पख)  यदि  सहीं,  तो  दिसम्बर  हडताल
 में  उनका  सहयोग  मानने  के  क्‍या  कारण

 े  ?

 रेल  संग्रहालय  में  उप-भत्ता  (श्री  मुहम्मद
 बानो  कुरेशी)  (ब)  कौर  (ख।  अगस्त

 शौर  दिसम्बर  973  में  लोको  कमिंग

 कर्मचारियों  से  को  गयी  बातचीत  में  श्रम

 मिलती  को  इस  विचार  से  शामिल  गिया  गया

 था  वि  ऐसा  करने  से  लोकों  रति  कर्म-

 आरिया  को  झपना  आन्दोलन  वापस  लेने  के

 लिए  राजी  करने  में  मदद  मिलेगी  ,

 लोको  कर्मचारियों  के  साथ  दस्तखत  किये  गधे

 समझौतों  में  अन्तर

 1827.  न  जगदीश  नारायण  मंडल  :

 कया  रेख  ह... |  पह  बताते  का  कृपा  करेंगे  कि'

 (क)  गत  अगस्त  और  उसके  बाद  दिसम्बर,

 397  में  लोकों  कसे जा रियों  द्वारा  हड ता तन्न
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 करने  पर  उनके  साथ  जिन  दो  समझौतों  पर

 हस्ताक्षर र  हुए,  उनमे  क्‍या  अन्तर है;  और

 ख)  दोनों  समझौता  के  कारण  कम-
 चोरियों  को  क्या  लाभ  अथवा  होती  हुई  ?

 रेल  मंत्रालय  में  उप-मंत्री  (श्री  मुहम्मद
 शफी  कु रेशों)  :  (क)  और  (ख).
 दिसम्बर,  973%  आन्दोलन  के  सम्बन्ध
 में  किसी  करार  पर  हस्ताक्षर  नहीं  किए  गए
 थे  |  यह  स्पष्ट  नहीं  है  कि  कर्मचारियों  को
 लाभ  या  हानि  से  माननीय  सदस्य  का  आशय
 क्या  है।  फिर  भी  ऐसा  निगम  है  कि  किसी

 गैरकानूनी  हडताल  के  कारण  गैर-हाजिरी
 की  अवधि  के  लिए  कोई  वेतन  नहीं  दिया
 जाता।

 Seecut  Pay  To  Sucrion  Orricrss  oF
 RDSO,  Lucknow

 1828.  SHRI  BISHWANATH  =  IHUN-
 JHUNWAL  4.  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 {a)  whether  a  large  number  of  Sechon
 Officers  in  RDSO,  Lucknow,  who  have
 come  from  other  Departments  get  special
 pay  while  the  existing  Section  Offices  do
 not  get  this  benefit:

 (9)  whether  Supreme  Court  has  recently
 held  such  puyment  of  special  pay  as  dis-
 criminatory;

 (c}  if  so.  whether  such  special  pay  will
 also  be  paid  to  all  the  Section  Officers;  and

 4d)  the  number  of  Section  Officers  in
 Railway  Boaid  who  are  at  present  getting
 this  special  pay  and  whether  the  same  be-
 nefits  will  be  given  to  othe:  Section  Offi-
 cers  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI.)  (a)  No
 special  pay  as  such  5  granted  to  the  cate-
 gory  of  Section  Officers  in  the  Research,
 Design  &  Standards  Organisation.  How-
 ever,  under  the  existing  orders  a  special
 pay  of  Rs,  i00/-  p.m.,  in  addition  to  class
 Hf  scale  of  pay,  is  granted  to  such  of  the
 Sectional  Officers  of  the  Research,  Design
 and  Standards  Organisation  as  are  drafted
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 from  the  Railways.  In  the  case  of  Sectional
 Officers  who  are  promoted  from  class  HT
 categories  of  RDSO  their  salary  is  fixed  by
 adding  Rs,  100/-  to  the  existing  pay  in  clas
 पा  posts.

 (b)  Yes.

 (c)  The  question  of  payment  of  special
 pay  to  all  Section  Officers  of  R.D.S.O,  is
 under  examination  in  the  light  of  the  de-
 cision  of  the  Supreme  Court.

 (७)  No  special  pay  a8  such  is  normally
 admissible  to  Section  Officers  of  Railway
 Board  which  is  a  distinct  category  from
 Sectional  Officers  of  R.D.S.0.  However,  a
 few  Section  Officers  are  allowed  a  special
 py  ranging  from  Rs.  75/-  to  Rs.  180+
 based  on  the  worth  of  charge  and  arduous
 nattte  of  duties  performed  by  them.

 Di  FERLNCEL  IN  PERCENTAGL  or  Sup-Heaps
 iN  ACCOUNTS  DEPARTMENT  OF  RaiLways
 AND  GENERAL  ACCOUNTs  AND  Trarric  Ac-

 COUNTS  BRANCHES

 i829.  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 ta)  Whether  the  percentage  of  Sub-Heads
 in  the  Accounts  Department  of  the  Railways
 difiers  in  the  General  Accounts  and  the
 Traffic  Accounts  Branches;  and

 tb)  tf  su,  the  reasons  for  this  disparity
 and  the  steps  taken  by  Government  to  re-
 move  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFPL  QURESHI:  (a)  Yes.

 (b)  The  nature  of  work  in  the  Traffic
 Accounts  Branch  on  cach  railway  is  rela-
 tively  speaking  more  of  a  routine  typo  as
 compaied  to  the  work  in  the  General  Ac-
 counts  Branch.  The  smaller  number  of  su-
 pervisory  posts  of  Sub-Heads  in  the  T.A.
 Branch  as  compared  to  the  number  of  simi-

 of  posts  is  regulated  according  to  actual
 need  of  work,  It  is  not  posible  to  en-
 sure  a  common  percentage  of  poste  in  any
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 शपूर-काठगोदाम  सामोर-गेज  लाइन
 को  बड़ी  लाइन  में  बदलना

 1830.  भरी  हुकम  ग्य्ण्द  कछवाय  :  क्‍या
 रेग  मनतो  यह  बसाने  की  कृपा  करेगे  कि  :

 (क)  रामपुर  से  काठगोदाम  तक  मीटर
 गेज  रेल  लाइन  को  बड़ी  लाइन  मे  बदलने
 का  काम  बितने  समय  में  पूरा  हो  जायेगा;

 खि)  इस  पर  कुल  कितना  व्यय  होगा;
 और

 (ग)  यह  कार्य  कब  से  आरम्भ  किया
 जायेगा  ?

 रेल  मंत्रालय  में  उप-स्त्री  (६  मुहम्मद
 शकी  क्रेश  (क)  दस  परियोजना  के

 लिए  i974-75  में  अन्तिम  मार्ग  निर्धारण
 इंजीनियरी  एवं  यातायात  सर्वेक्षण  करने  का
 प्रस्ताव  है।  प्रस्तावित  सर्वेक्षण  पुरा  हो  जाने
 और  उसकी  रिपोर्ट  मिल  जाने  के  बाद  ही
 बहु  पता  लगे  सकेगा  कि  हस  परियोजना  को

 पूरा  होते  में  कितना  समग्र  लगेंगी  1

 (@)  इस  निर्माण  कार्य  की  अनुमानित
 लागत  जमीन  0  LO  करोड  पार  है  ।
 सर्वेक्षण  पूरा  हो  जाने  के  बाद  ही  इसके  निर्माण
 को  सही  अनुमानित  लागत  वा  पतला  लगे
 सकेगा  |

 (ग)  प्रस्तावित  सर्वेक्षण  का  काम  पूरा
 हों  जाने  के  बाद  इस  परियोजना  पर  निर्माण
 कार्य  शुरू  किया  जायेगा।

 5-3-74  को  दिया  जाने  बाला  उत्तर  पश्चिम
 शोले  के  कर्मचारियों  को  स्थाई  बनाना

 I83i.  a  हुकम  बम्ब  कछवाय  :  क्या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  पश्चिम  रेलवे  में  इस  समय  ऐसे
 पर्मंचारियों  की  सख्या  कितनी  है  जो  पांच
 वर्ष

 से  अधिक  सेवा  करते  के  बावजूद  अभी
 तक  अस्थाई  है;  और
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 (@)  इन  अस्थाई  कर्मचारियों  कों  स्थाई
 बनाने  के  लिए  सरकार  का  क्या  कार्यवाही
 करने  का  विचार  है  ?

 रेल  मंत्रालय  में  उप-मंत्रो  (श्री  मुहम्मद
 शफी  कुरेशी):  (क)  2566

 (@)  जहा  औचित्य  है  अस्थायी  पदों  को
 स्थायी  बनाने  तथा  उन  पर  पाव  कर्मचारियों
 के  स्थायीकरण  के  लिए  एक  विशेष  अभियान
 चलाया  गया  है  ।

 SHIFIING  OF  PROPUSED  TERMINUS  FROM
 NizaAMUDDIN  To  SiaipARA

 I832.  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  io  state:

 (a)  whether  the  schemes  for  construction
 of  mew  terminus  at  Nizamuddin  in  Delhi
 has  been  dropped  due  to  the  safery  of  the
 ancient  monuments:

 (b)  whether  there  is  जाए  proposa]  to
 shift  the  proposed  terminus  to  Shahdara
 (Delt);  and

 io)  if  so,  the  main  features  of  the  pro-
 posal?

 THE  DEPUTY  MINISTER  IN
 MINISTRY  OF  RAILWAYS
 MOHD  SHAFI  QURFSH):

 tb)  No.
 (९)  Does  noe  arise

 THE
 (SHRT

 (ab  Yes,

 Vist  or  Spire  Minister  70  Srupy  Worx-
 ING  07  F.A.C.T.  «st  Cocton

 i83%.  SHRI  C,  K.  CHANDRAPPAN  :
 Will  the  Minister  of  PETROLEUM  AND
 CHFMICALS  be  pleased  to  state  :

 (a)  whether  the  Union  Minister  of  State
 in  the  Ministry  had  visiteq  recently  Kerala
 to  study  the  situation  of  F  A.C.T,  at  Udyog-
 mandal  and  Cochin;

 (b)  af  so,  the  results  of  his  visit.
 (c)  whether  he  met  the  representatives

 of  all  the  Trade  Unions  and  Associations
 of  F.AC.T.  while  he  was  on  this  tour;  and

 @)  16  so.  the  main  points  raised  by  those
 representatives  cither  personally  or  through
 written  repesentations?



 Si  Weatien  Atsners

 HE  MINISTER  OF  STATE  IN  THI
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ

 KHAN)  (७)  Yes  Sir

 (b)  to  (७)  Durmg  the  visit  referred  to
 the  Union  Minster  of  State  held  discusszon
 with  represertatives  of  management  labour

 and  others  concerned  on  various  aspects
 relating  to  the  performance  of  the  plants,
 productivity  labour  management  relations
 ete  and  ulso  expressed  sutisfachon  gene-
 rally  with  the  continuing  effort.  being
 mide  by  ull  concerned  to  bring  about  all
 round  improvement  4  written  iepresenta
 lion  recessed  bi  the  Minister  of  State  re
 ferred  mainly  to  lik  of  adequate  promo-
 tion  opportunities  to  jumor  engineers

 हरिजन  बस्तियों  मे  सड़कों  पर  बिजली  लगाने

 हैतु  केन्द्रीय  सरकार  द्वारा  सध्य  प्रदेश
 सरकार  को  ऋण

 1834.  श्री  फूलचंद  वर्मा  कपा सिचाई
 ओर  छकिशुत्‌  मंत्री  यह  बत।न  की  कप  करेगे  हि

 (के)  क्या  मध्य  प्रदेश  को  हरिजन
 बस्तियों  में  समय  पर  बिजली  जगाने  हेतु
 केन्द्रीय  सरकर  का  राज्य  सरकार  को  ऋण

 देने  का  विपक्ष  है  और

 (@)  अभी  ता  कुन  जीनो  धनराशि
 राज्य  को  दी  जा  चकी  है  ?

 सिलाई  ओर  विद्युत्  मत्सय  में  उपभव्री

 (भो  सिद्देश्वर  प्रसाद)  :  (7)  और  (@)
 दिसम्बर  97  में  भारत  सरकार  न  पहल
 से  विद्युतीय  गावों वे  निक  हरिजन  बस्तियाँ
 के  विद्युतीकरण  वे  लिए,  ग्राम  विद्युतीकरण
 निगम  द्वारा  राज्य  बिजली  बाहों  ह 4 ल  रियायती
 ऋण  सहायता  देने  की  एक  स्कीम  लागू  की
 थी।  अब  तत  मध्य  प्रदेश  र/ज्य  बिजली  बोई
 के  लिए  ऐसी  पाच  स्कीमें  स्वीकृत  की  जा  चुकी
 हैं  ।  इन  स्कीमों  में  27  553  लाख  रूपा
 की  ऋण  सहायता  निहित  है  तथा  इनमे  600

 हरिजन  बस्तियों  में  6082  स्ट्रीट  साइटों
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 की  ज्यादा  करने  की  परिकल्पना  है  t
 निगम  29  24  लाख  रुपए  की  ऋण  सहायता
 के  लिए  हाल  ही  से  प्रस्तुत  किए  गए  दो  और
 प्रस्तावों  पर  विचार  कर  रहा  है।

 Riittr  Work  का  BaLasorr  awn  Mayup-
 Buany  Distrii  Onnsa

 835  SHRI  SHYAM  SUNDER  MOH4-
 PATRA  Will  the  Minister  of  IRRIGA-
 TION  AND  POWFR  be  pleaved  to  state

 (a)  whether  Government  of  Ornsa  has
 withdrawn  funds  for  test  rehef  work  m  the
 month  of  tinuary  from  Distrnt  of  Bala-
 sore  and  Mavurbhany  and  asked  the  col-
 Jectors  not  to  go  shead  with  these  works,
 and

 tb)  whether  Gov.ii  ment  employees  have
 heen  piven  loans  for  house  buildmg  as  in
 other  veain  an  flood  affected  Districts  and
 whether  Gavernment  of  Orissa  has  declared
 flood  affectud  Distrats  ay  such?

 THE  DEPUTY  MINISTER  TN  THE
 MINISERY  OF  IRRIGATION  =  AND
 POWER  (SHRE  SIDDHISHWAR  PRA
 SAD)  cap  The  Site  Government  of
 Ores.  hive  reported  hit  nu  wh  ion
 has  taken  by  them

 tb)  The  State  (-overnment  have  not  con
 sidered  if  necessazy  to  declare  any  ares  ह
 flood  effected  during  the  year  They  hase
 tho  not  aiven  to  Govirnment  employees

 interest  frce  loans  for  recomstiiwtion  or
 repair  of  houses  affected  by  floods  this  yes
 However,  General  Provident  Fund  Rules
 have  bien  amended  to  enable  the  Govern
 ment  emplovecs  to  take  repayable  advancts
 for  such  purpuses  and  these  will  be  in
 operation  Gil  Ast  March  974

 ६९.८६  ‘STION  sy  SHAH  or  Iran  TO  haport
 Sreet  AnD  Coat  ४  Excuance  or  Crune

 i836.  SHRI  है  R  SINGH  DEO
 SHRI  INDRAIIT  GUPTA

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  Shah  of  Iran  has  suggested
 that  he  would  Ike  to  smport  steel  aad
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 coal  in  exchange  for  crude  oil  on  bilateral
 basis;  and

 {b)  if  so,  reaction  of  Government  in  this
 rogard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  &  CHEMI-
 CALS  (SHRI  SHAHNAWAZ  KHAN)  :
 (a)  There  have  been  press  reports  to  this
 effect

 (b)  Some  bfateral  arrangements  with
 fran  are  being  negotiated.  It  is  not  in  the
 public  uvterest  (o  disclose  the  details  ut  this
 stage.  1

 INAUGURATION  OF  HARIPURA  DAM  IN  NAINI«
 cay  Terar  5४  Prime  Minister

 1837.  SHRI  है  5.  PANDRY
 SHRI  YAMUNA  PRASAD

 MANDAL  :
 Will  the  Min  ster  of  IRRIGATION  AND

 POWFR  be  pleased  to  state;
 {a}  whether  she  Prime  Minister  recently

 inaugurated  Hattpura  Damm  in  Nainital
 Terai,

 th)  the  total  expenditure  to  be  incurred
 on  the  Dam;  and

 (c)  the  Centre's  share  in  the  expenditure.
 if  any?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRL  SIDDHESHWAR  PRA-
 SAD):  (a)  The  Prime  Minister  inaugu-
 rated  the  Haripura  Scheme  m  Nainital
 Terai  on  the  i0th  January,  [974,

 (b)  The  tatest  estimated  cost  of  the  pro-
 ject,  75  adopted  in  the  Fifth  Five  Year  Plan,
 "Rs,  बह]  lokhs  bot  it  is  likely  to  go  up
 to  Rs  $35  fakhs.

 (ci  The  centre  gives  block  loan  and
 grant  assistance  to  the  State  for  the  Plan  as
 a  whule  The  Haripura  Project  ७  a  patt  of
 the  State  Plan,  and  no  special  central  ¢ssis-
 tance  has  been  made  available  for  it.

 Issub  OP  PERMISSION  LETTLURS  WITHE  AP-
 PRovaAL  or  Licencing  COMMITTER

 i838.  SHRI  K.  3  CHAVDA:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleas:d  ह.  state  ;
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 (a)  whether  all  the  Permission/no  Ob-
 jection  letters  were  issued  to  the  drug  firms
 having  more  than  26  per  cent  fortign  equity
 with  the  approval  of  the  Licensing  Com-
 mittee:  and

 (b)  if  not  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PETROLEUM  &  CHE-
 MICALS  (SHRL  SHAHNAWAZ  KHAN):
 (a)  The  permission/no  objection  fetters

 have  been  issued  by  Government  based  on
 a  decision  of  the  Licunsing  Committee.

 (b)  Does  not  arise.
 DISCONTINUANCE  OF  THE  PRACTICE  To  Issup

 PLRMISSION  LETTERS
 839  १1:16  है,  §  CHAVDA:  Will  the

 Minister  of  PETROLEUM  AND  CHEMI-
 CATS  be  pleased  to  state  ;

 {a}  whether  the  practice  of  issuing  per-
 mission;  no  objection  letters  to  the  drug
 manufacturing  firms  bating  more  than  26
 per  cent  foreign  equity  has  been  disconti-
 nued:  and

 (b)  if  so,  from  which  date  and  the
 reasons  for  discontinuing  this  practice  १

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRf  SHAHNAWAZ
 KHAN):  (a)  and  (b),  Permission/no
 objection  letters  for  manufacture  of  drugs
 have  not  been  issued  since  ‘1965.  Follow-
 ing  the  announcement  by  Govt.  in  966  of
 certain  facilities  mauve  available  to  indus-
 trial,  undertakings  for  diversification  000
 new  products  without  obtaining  industrial

 licence,  no  such  permission  letter  of  no  ob-
 jection  fetters  were  issued.

 Pram  cts  or  FORMULATIONS  RI  YOND
 Ticcnsen  CAPactry

 I84.  SHRI  BHALHBHAT  PARMAR  :
 SHRI  K.  S.  CHAVDA

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  production  of  forniutlations
 covered  under  permission/no  objection  let-
 ters  fus  eaceeds  the  licemed  capacity;

 (b)}  whether  product  mix  allowed  through
 permission  letters  have  g'ven  a  long  hat-
 die  lo  foreign  firnts  to  suppress  the  Ind:an
 sector:  ant
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 (c)  whether  the  foreign  exchange  re-
 quirements  /utilisation  of  units  have  not  in-
 creased  with  the  permission/no  objection
 letters  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (¢).  Permission/No
 objection  letters  were  generally  issued
 to  drug  manufacturing  firms  subiect  to  the
 following  conditions  :

 (i)  No  additional  plant  and  machinery
 would  be  required  for  the  pu  pose,

 {ii)  No  royalty  would  be  payable;
 (iii)  The  products  would  be  marketed

 under  trade  mark  already  in  use;
 and

 {iv)  No  special  concession  in  regard  to
 the  import  of  basic  raw  materials
 and  imgredients  would  be  made  in
 relaxation  of  the  General  Import
 Policy  in  force  from  time  to  time.

 It  is  not  possible  to  induate  the  excess
 production  or  to  compute  the  impact  of
 product  mix  on  the  Indian  sector  as  many
 of  these  permission  letters/No  Objection
 fetters  did  not  indicate  capacities  for  such
 items.  Imports  of  raw  materials  are  allow-
 ed  to  drug  munufacturing  firms  by  techni-
 cal  authorities  and  import  contro!  authon-
 ties  on  replenishment  basis  and  therefore
 foreign  exchange  outgo  ts  directly  related

 to  the  production  of  manufacturing  units
 concemed  which  involves  impotted  raw
 materials.  It  ४  likely  that  foreign  exchange
 requiremtnts  may  have  increased  on  the
 basis  of  production  of  drugs  taken  up  by
 the  manufacturing  unit  based  upon  per-
 mission/no  objection  letters,

 Forrion  Assistance  tor  Sment  VALLLY
 Hypro  Execturc  Prosicr

 384I.  SHRI  M.  M  JOSEPH:  Wil]  the
 Minster  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  how  much  aid  assistance  has  ben
 received  from  or  assured  by  the  friendly
 countries,  especially  from  Canada  in  re-
 gard  to  Silent  Valley  Hydro-Electric  Pro-
 ject;  and
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 {by  if  aid  has  not  been  sought  for,  what
 action  Government  proposes  to  take  =  in
 this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  No  ald  or  assistance  has  so  far  been
 received  from  or  assuted  by  any  country
 for  the  silent  Valley  Hydro  Electric  Pso-

 ject.
 (9)  The  Kerala  State  Electric'ty  Board

 has  been  authorised  to  proceed  with  the
 execution  of  the  Project  as  8  part  of  the

 Plan.

 Ciraraycr  of  Kakkap  Hypro  Erecrric
 Scurme  in  Krrara

 1842.  SHRI  M.  M.  JOSEPH:  Wil!  the
 Minister  of  IRRIGATION  AND  POWER

 he  pleased  {o  state  ;
 (a)  the  time  by  which  Kakkad  Hydro

 Electric  Scheme  in  Kerala  is  expected  to
 be  cleared;  and

 (9)  the  steps  taken  by  Government  fur
 its  implementation  ?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  ‘SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b)  The  report  of  the  Kahkad  Hy-

 dro  Electric  Project  is  under  crxumination
 in  the  Central  Water  and  Power  Commis

 sion  (Power  Wing).  Certain  features  of  the
 Project  ale  inadequate  and  additi‘ns]  in-
 vestigations  are  necessary.  The  projet  can
 be  cleared  for  implementation  onlv  afte
 these  are  completed  by  the  State  authori-
 ties  and  the  Project  is  found  feasible

 Drrerornr  Unit  ry  GovikNMiNT  80%
 Factory,  KARNATAKA

 1843,  SHRI  S.  B.  PATIL:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  whether  the  Government  Soap
 Factory  of  Karnateka  has  applied  for
 permission  for  Detergent  Unit;

 (b)  whether  the  scarce  raw-materials
 fequired  for  the  detergent  unit  of  the

 Government  Soap  Factory  are  avaitable;
 and
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 (c)  if  net,  whether  it  is  justifiable  to  get
 them  imported  with  valuable  foreign  ex-
 change.

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Yes,  Sir,  The  Government
 Svap  Factory  of  Karnataka  have  been
 issued  an  industrial  licence  for  the  estab
 fishment  of  a  19,000.  tonnes  per  annum
 syathetic  detergent  plant

 (9)  Two  of  the  major  yaw  materials
 viz.  Alky}  Benzene  and  Sulphur  are  गत
 presently  available  indigenously  =  Indian
 Petro-chemicals  Corporation  [td  are
 however,  setting  up  facilities  tor  the  munu-
 future  of  alkyl  benzene  which  are  exper-
 ted  to  be  completed  by  3976

 tc)  Replacement  of  soap  hy  synthetic
 detergents  inuiedse,  the  asailabiliy  of
 cdbble  oils  for  human  consumption,  ह  कल)
 goes  to  reduce  the  imports  of  tallow
 requued  for  the  manufacture  of  soaps.

 PxrRACEON  (भव  Priaot
 Tans  Capes

 1884,  SHRI  SHANKER  RAN  SAVANT-
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  bo  pleased  to  state:

 (a)  what  are  the  commercial  possi-
 b  ities  of  obtaining  petrol  and  diesel  fiom
 coal  and  other  indigenous  raw  material;

 Awp  DIESEL

 (b)  how  does  the  cost  of  petrol  and
 diesel  so  manufactured  compare  with  the
 cost  of  petrol  and  diesel  manufactured  out
 of  crude  oil  imported  from  Arab  countries;

 fc)  whether  Tndia  is  planning  to  manu-
 facture  petrol  and  diesel  from  cual  nd
 other  substances;  and

 (d)  if  so,  when  will  production  start
 “nd  what  quantity  can  be  made  available”

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  PETROLEUM  AND
 CHFMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  to  (d).  On  the  basis  of  the
 eaploratory  studies  made  so  fer  by  the
 National  Committee  on  Science  snd
 Technology  and  the  Planning  Commis-

 ‘ton,  it  has  been  decided  to  set  up  a
 Rioup  to  make  a  feasibility  study  for
 ‘stiblishing  a  plant  for  the  manufacture
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 of  oil  from  coal.  Till  this  report  becomes
 available,  it  is  not  possible  to  work  out
 the  details  regarding  date  of  production,
 quantity  and  comparative  cost  etc.  of  the
 oil  to  be  extracted  from  coal,

 Expansion  op  Spare  CaprraL  BY
 Hinpustan  Morors

 1व5,  SHRI  MANORANJAN  HAZRA  :
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state  :

 (ar  whether  the  General  Motors  of  the
 United  States  of  America  is  already  work-
 me  with  the  Hindustan  Motors  both  in
 West  Bengal  and  Tamil  Nadu;

 (bp  whether  for  the  expansion  of  the
 Company's  custing  share  capital  of
 रय,  30  crores,  the  Hindustan  Motor  has
 submitted  a  proposal  to  Government  to
 enable  the  General  Motors  of  the  U.S.A.
 for  equity  participation.

 (c)  whether  there  is  an  outstanding
 loan  of  ह  47  crores  of  the  Hindustan
 Motors  to  the  USAID:  and

 (J)  if  the  answers  to  parts  (a),  (b),
 and  ए)  are  in  the  affirmative.  the  reaction
 of  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDAB-
 RATA  BARUA}:  (a)  and  (b).  A  state-
 ment  giving  the  information  furnished  8६
 the  Ministry  of  Heavy  Industiy  is  laid  on
 the  ‘Lible  of  the  House.  [Phiced  1115  Library.
 See  No,  ET-6349  °74)

 (cy  and  id}.  A  statement  showing  the
 mio  mation  8६  on  31-12-1973,  furnished
 by  the  Ministry  of  Finance  iy  laid  on  the
 Table  of  the  House.  {Placed  je  Libra:
 Seq  दि  LT-6399'74]

 eu  प्रदेश  में  पंचों  घोजना  मे  प्राम  विद्या-
 करण

 I846.  शी  श्रीकृष्ण  अग्रवाल  :  क्‍या

 सिंचाई  और  बिशप  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  पांचवी  योजना  में  ग्राम  विद्युतीकरण
 के  लिए  मध्य  प्रदेश  के  लिए  किलनी  धन-
 राशि  की  व्यवस्था  की  जा  रही  है  :
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 (@)  क्या  इस  योजना  के  अन्तर्गत  प्रदेश

 की  ब  तक  की  प्रगति  संतोषजनक  नहीं  है
 और  केवल  20  प्रतिशत  गांवों  की  ही  बिजली

 प्राप्त  हो  सकी  है  ;

 (ग)  यदि  हां,  तो  इसके  क्या  कारण  हैं;
 ओर

 हि

 (घ)  इस  प्रतिशतता  को  बढ़ाने  के  लिये

 केन्द्रीय  सरकार  द्वारा  क्या  उपाय  किए  जा

 रहे  हैं  ?

 सिचाई  और  विद्युत्‌  मंत्रालय  में  उपमंत्री

 श्री  सुदेश्वर  प्रसाद)  :  (क)  मध्य  प्रदेश

 में  ग्राम  विद्युतीकरण  के  लिए  पांचवीं  पंचवर्षीय

 योजना  के  दौरान  75  करोड़  रुपये  का  कुल
 परिव्यय  प्रस्तावित  हँ  |  इसमें  न्यूनतम  आव-

 'यकता  कार्यक्रम  के  अन्तर्गत  55  करोड़

 रुपये  की  राशि  भी  शामिल  है।

 (ख)  मध्य  प्रदेश  में  70,41  ग्राम  हैं
 31-12-1973  तक  इनमें  से  केवल  4.6

 प्रतिशत  अर्थात्‌  0,27  ग्राम  ही  विद्युत-
 करण  किये  गये  हैं  ।  यह  प्रगति  26.2

 प्रतिशत  के  अखिल  भारतीय  स्तर  से  नीचे

 हैँ

 (ग)  इसके  कारण  हैं--न)  पर्याप्त

 पारेषण  और  वितरण  प्रणाली  का  अभाव

 (2)  वित्तीय  संसाधनों  की  तंगी  (3)  ग्रामों

 और  आदिवासी  क्षेत्रों  का  अलग-अलग

 होना  ।

 (घ)  स्थिति  को  सुधारने  के  लिए  उठाए

 गए  कदमों  में  अन्य  बातों  के  साथ,  ये  शामिल

 हैं  प (1)ग्राम  विद्युतीकरण  निगम  द्वारा

 राज्य  बिजली  बोर्डों  को  योगात्मक  धन  दिया

 गया  है।  अभाव  तक  73  स्कीमें  जिनमें  27.  56

 करोड़  रुपये  की  ऋण  सहायता  निहित  है

 स्वीकार  की  गई  है  ।  इन  स्कीमों  से  3354

 ग्रामों  का  विद्युतीकरण  और  84263  पम्पों  का

 ऊर्जा  अभि कल्पित  है  इन  स्कीमों  को

 3-5  वर्षों  में  पूर्ण  करना  अनुसूचित  है  |  ग्राम
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 विद्युतीकरण  निगम  द्वारा  राज्य  बिजली  बोर्डों

 को  स्वीकृत  सहायता  की  मात्रा  के  दृष्टि  कोण

 से  मध्य  प्रदेश  का  दूसरा  स्थान  है  ।  (2)  यह
 ~

 प्रस्ताव  किया  गया  है  कि  योजना  में  शुरू
 किए  जाने  वाले  न्यूनतम  आवश्यकता  कार्यक्रम,
 नामक  विशेष  कार्यक्रम  के  अन्तर्गत  55  करोड़

 रुपये,  जोकि  कुल  परिव्यय  (272  करोड़  रु०)
 का  20  प्रतिशत  है,  मध्य  प्रदेश  को  दिए

 जाएं  ।

 PRODUCTION  OF  SYNTHETIC  DETERGENT
 1847.  SHRI  P.  R.  SHENOY:  Will  the

 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  the  number  of  applications  for
 licences  for  the  production  of  synthetics
 detergents  pending  disposal  and  the  num-
 ber  disposed  of  so  far;  and

 (b)  the  policy  of  Government  regard-

 ing  the  production  of  synthetic  detergents
 within  the  country  ?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PETROLEUM  AND

 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  out  of  05  applications  for

 industrial  licences  for  the  manufacture  of

 synthetic  detergents  received  during  the

 years  969—-73,  35  applications  have  been

 finally  disposed  of—in  5  cases  Jetters  of

 intent  have  been  issued  while  20  have

 been  rejected.  70  applications  are  under

 consideration.

 (b)  The  production  of  synthetic  deter-

 gents  is  being  encouraged  as  a_  substitute

 for  washing  soaps  with  a  view  to  make

 available  edible  oils  for  human  consump-
 tion  which  would  otherwise  go  into  the

 production  of  soaps.  This  will  also  help
 reduce  the  imports  of  tallow  required  for

 the  manufacture  of  soaps.

 DE-RESERVATION  OF  RESERVED  CONSTI-
 JUENCIES  IN  THE  GENERAL  ELECTIONS,  976

 1848.  KUMARI  KAMLA  KUMARI  :

 Will  the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to

 state  :
 (a)  whether  some  of  the  reserved

 constituencies  in  Bihar  and  Uttar  Pradesh
 are  being  de-reserved  in  the  coming  gene-
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 raj  elections  to  Lok  Sabha  in  the  year
 ‘1976;  and

 (b)  if  so,  the  names  thereof  and  also
 the  reasons  for  de-+veserving  the  consti-
 tuencies  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITIRAJ
 SINGH  CHAUDHARY):  (a)  and  (b).
 The  Delimitation  Commission  has  issued
 its  final  order  No.  8  on  8th  December,
 1973,  regarding  delimitation  of  parliamez-
 lary  and  assembly  con  tituencies  in  the
 State  of  Uttar  Pradesh,  and  its  order  in
 tespect  of  the  State  of  Bihar  is  yet  to  bs
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 issued.  A  statement  showing  the  parlia-
 mentary  constituencies  in  Uttar  Pradesh
 reserved  for  Scheduled  Castes  in  the
 Delimitation  Orders  of  966  and  1973,  3५
 attached.

 The  delimitation  of  assembly  and
 parliamentary  constituencies  and  the
 reservation  of  scats  for  Scheduled  Castes
 and  Scheduled  Tribes  has  been  done  on

 the  basis  of  1971  Census  figures  accord-
 ing  to  the  provisions  contained  in  the
 Constitution  and  the  Delimitation  Act.
 972.  In  so  delimiting  the  constituencies,
 some  of  the  constituencies  have  undergone

 change  im  extent,  Lomposition  and  cha:ac-
 ter,

 Statement
 STATEMENT  SHOWING  THE  SCHFDULFD  CASTES  SFATS  वेक  TITE  LOK  SSBHA

 FOR  UTTAR  PRADISIE

 964  Order

 tL  5«Bynor  (SC)
 2  17-Misrikh  (SC)
 3,  18-Hardoi  (SC)

 20-Mohintalganj  (SC) 4

 5  26-Akbarpur  (SC)
 6.  28-Ramsanchighat  (SC)
 7.  34-Basti  (SC)
 8,  37-Bansgaon  (SC)
 9,  46-Lalganj  (SC)

 10.  49-Saidpur  (SC)  .
 I].  53-Robortsganj  (SC)
 12,  $7-Chail  (SC)
 13  62-Jalaun  (SC)  .

 14,  63-Ghatampur  (SC)
 1s,  72-Firozabad  (SC)
 16,  75-Hothras  (se)
 7.  77-Khurja  Cc)
 yee  84-Saharanpur  (SC)
 ies  =  an  iaerasianaianetmrvenmmmanateleaineeieapainsicclsng  ai  ss  nas  soreness  anmsiocmestminapaa

 O:der  No  &  of  973

 5-Brjnor  (SC)
 8-Misrikh  (SC)
 9-Hirdor  (SC)

 23-Mohanlalganj  (SC)

 77-Akbarpur  (SC)

 29-Bai  abanks  (SC)

 34-Basti  (SC)

 37-Banss  90७3  (SC)

 46-Lalgan;  (SCs

 49-S  ndper  (SC)

 53-Robertsgapy  (SC)

 57-Chail  (SC)

 62Fal  nse

 O3-Ghauw'  rpur  Se  ;

 T2Earce  oat  Ov}

 75-86  छह  (GC)

 Khana  ($C)

 SS-Haidwer  Cy
 3148  LSS/73
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 उत्तर  प्रदेश  ओर  उड़ोसा  ६ ड  चनावों  के  सबंध
 में  प्राप्त  शिकायतें

 i849.  भी  शकर  दयाल  सिंह  :  क्‍या

 विधि,  उपाय  और  कम्पनी  कार्य  सती  यह
 बताने  की  कृपा  करेगे  कि

 (क)  उत्तर  प्रदेश,  उडीसा,  मणिपुर  और
 पॉंडिचेरी  में  हाल  के  विधान  संभागों  के  चुनावो
 के  लिये  किन-किन  भाषियों में  मत-पत  जारी
 किये  गये

 (ख)  उपयुक्त  राज्यों  में  क्रश  कितने-
 कितने  मत-पत्र  मुद्रित  किये  गये  श्र

 विवरण
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 उनके  मुद्रण  में  कुल  कितना  कागज  लगा।
 कौर

 (ग)  क्या  सरकार  मत-पत्तों  को  धौर  भी
 आसान  बनाने  पर  विधार  कर  रही  है  ?

 विधि,  स्वाय  और  कम्पनी  कार्य  संक्राम्य
 में  राज्य  मंत्री  (भी  नो ति राज  सिह  चौधरी)  :

 (क)  अपेक्षित  जानकारी  वाला  विवरण
 सदन  के  पटल  पर  रख  दिया  गया  है।

 ख)  जानकारी  इकट्ठी  की  जा  रही  है

 (ग)  ऐसा  कोई  प्रस्ताव  विचाराधीन

 नहीं  है  1

 भाषाए  जिनमे  मत-पत्र  मुद्रित  कराए  गए  है,  निम्न  प्रकार  है  —

 उसर  प्रदेश

 रामपुर,  बिजनौर,  बरेली,  मुरादाबाद,  मुजफ्फरनगर,  मेरठ,

 पीलीभीत,  लखनऊ,  शरीर  सहारनपुर  जिलो  के  विधान  सभा

 निर्वाचन-क्षेत्र  बाराबकी  जिले  में  फतहपुर  कौर  रामनगर  निर्वाचन

 क्षेत्र,  बहराइच  जिले  में  महिषी,  नानपारा,  कौर  चर्चा  निर्वाचन-

 क्षेत्र,  गोडा  जिले  में  गैनाश्री,  तुलसीपुर,  बलरामपुर,  उत्तरौला,

 सादुल्नानगर,  मनकापुर  कौर  मुरैना  निर्वाचन-क्षेत्र  तथा  बस्ती

 जिले  मे  रामनगर,  डमरियागज,  इटावा,  शौहरत गढ  कौर  नौगढ़

 निर्वाचन  क्षेत्र
 2  अन्य  सभी  विधान  सभा  निर्वाचन  क्षेत्र

 उड़ीसा
 to  ware  जिले  म॒  छतरपुर,  बरहमपुर,  पर लाखे मुडी  विधान  सभा

 निर्वाचन  क्षेत्र  तथा  कोरापुट  जिले  में  गु नुपुर  कौर  रायगडा

 निर्वाचन  क्षेत्र
 2.  अन्य  सभी  विधान  सभा  निर्वाचन  क्षेत्र

 अलीपुर
 बेमेल,  टें नो पाल,  फुयार,  उखरुल,  विंग,  संकुल,  कारोग,  माओ,

 तादुबी,  कागपोकपी,  सेंट,  तामेइ,  ता मेग लोग,  नुगाब,  तिपाईमुख,

 थन लोन,  हेंगलेप,  चुराचावपुर,  सैकोट  शौर  सि घाट  विधान  सभा

 निर्वाचन  क्षेत्र,  .

 2  स्प  सभी  विधान  सभा  निर्वाचन

 पॉंडिचेरी
 L.  ae  ate  परलोक  विधान  सभा  निर्वाचन  क्षेत्र

 2.  ब्रमाझोन  विधान  सभा  निर्वाचन  क्षेत्र

 3.  अन्य  सभी  विधान  सभा  निर्वाचन  क्षेत्र  Saree

 निर्वाचन-केसना  नाम  केवल  अग्रेजी  ही मुद्रित  कराए  गए  थे।
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 Incagase  IN  License  CAPACITY  FoR
 Union  Capping

 1850,  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Union
 Government  has  allowed  a  00  per  cent
 increase  in  the  licensed  capacity  for  the
 Union  Carbide  for  low  density  polyethy-
 lene;

 {(b)  if  so,  the  original  capacity  and  the
 new  increase  sanctioned;  and

 (९)  the  reason  for  giving  preference  to
 foreign  compatiices  over  the  indigenous
 manufacturers;

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  A  letter  of  Intent
 has  been  issued  to  M/s  Union  Carbide
 India  Ltd.  for  effecting  substantial  expan-
 sion  to  their  licensed  capacity  from  9000
 tonnes  to  20,000  tonnes/annum  for  manu-
 facture  of  L.  D.  Polyethylene.

 There  are  at  present  only  two  indige-
 nous  manufacturers  (M/s  Union  Carbide
 and  M/s  Alkali  &  Chemicals  Corporation
 of  India)  of  L.  D,  Polyethylene,  and
 both  of  them  are  foreign  majoiity  con-
 cerns.

 M/s  Alkali  &  Chemicals  Corporation  of
 India  have  been  permitted  to  enhance
 their  capacity  from  10,000  tonnes  to
 13,000  tonnes/annum  under  the  fuller  uti-
 hzation  scheme  of  the  Government.  The
 Indian  Petrochemical  Corporation  Ltd,
 Baroda,  a  public  sector  undertaking  is
 implementing  a  project  for  the  mamufac-

 ture  of  80,000  tonnes  of  Low  Density
 Polyethylene.  This  project  is  expected  to
 be  commissioned  in  1976,

 EXPANSION  OF  CAUsTIC  Sopa  Unrir  IN
 KARANATAKA

 i85i,  SHRI  A,  K.  KOTRASHETTI  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  the  Ballarpur  Paper  and
 Straw  Board  Products  Limited  have  been
 Riven  permission  under  the  Monopolies  and
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 Restrictive  Trade  Practices  Act  to  expand
 their  canstic  soda  unit  in  Karnataka  for
 detergent  complex;

 (b)  whether  the  unit  has  been  given
 any  concessional  power  and  land  facilities
 by  Government;  and

 (c)  if  so,  broad  features  of  the  con-
 cejsion  given  ?

 THE  MINISTER  OF  SYATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  M/s.  Ballarpur  Paper  and
 Straw  Board  Mills  Company  Limuted,  who
 are  implementing  an  industrial  licence  for
 the  establishment  of  a  Plant  with  an  an-
 nual  capacity  of  33,000  tonnes  of  caustic
 soda,  16,500  tonnes  of  liquid  chlorine  and
 10,000.  tonnes  of  Hydrochloric  acid,  have

 been  issued  a  letter  of  intent  for  effecting
 expansion  by  6500  totes  per  annum
 of  caustic  soda  and  4850  tonnes  of  liquid
 chlorine.  The  said  expansion  was  found
 to  be  outside  the  ambit  of  the  Monoc-
 polies  and  Restrictive  Trade  Practices  Act
 969  A  letter  of  intent  for  the  manu-
 facture  of  0000  tonnes  per  annum  of
 Sodium  Tripoly  Phosphate  has  also  been
 issued  to  this  party  subject  to  clearance
 under  the  MRTP  Act.  Their  application
 under  the  MRTP  Act  for  the  manufacture
 of  Sodium  Tripoly  Phosphate  is  under
 consideration  of  Government.

 {b)  and  (ec).  Informatign  is  being  col-
 lected  from  the  Government  of  Karnataka
 and  will  be  laid  on  the  Table  of  the
 House.

 SETTING  UP  OF  a  THERMAL  Power  STATION
 In  ANDHRA

 1852,  SHRE  M.  RAM  GOPAL
 REDDY:

 SHRI  K.  KODANDA  RAMI
 REDDY  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  there  is  a  proposal]  to  set
 up  a  thermal  power  station  in  Andhra
 Pradesh  shortly;  and

 (b)  if  so,  the  site  selected  for  the  pro-
 posed  station ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (b).  A  proposal  for
 establishing  a  thermal  power  station,  at
 a  point  between  brahim  Patnam  and
 Kondapali,  about  0  km  from  Vijayawada,
 with  a  capacity  of  2  units  of  200  MW
 has  been  approved  by  the  Plaming  Com-
 mission,

 SPENDING  OF  AMOUNT  BY  INDIAN  PHAR.
 MACEUTICAL  INDUSTRY

 1835.  SHRI  RAM  PARKASH:  Will
 the  Minister  of  PETRO
 CHEMICALS  be  pleased  oie  I  AND

 (a)  whether  Indian  Pharmaceutical Industry  have  expressed  its  inability  to
 spend  any  amovnt  on  basic  research:  and

 a
 (by  if  so,  the  reasons  forwarded  by  the
 ustry  १

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  No,  Sir.

 (b)  Does  not  arise,

 रेलवे  में  ऑद्योगिक  संबंधों  पर  सम्मेलन
 i854.  wt  शा भाव तार  शानो  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  रेलवे  मे  औद्योगिक  संबंधों पर
 विचार  करने  के  लिए  रेल  मंत्री  ने  4फरवरी,
 974  को  रेल  कर्मचारियों  के  मान्यता  प्राप्त

 दोनो  संघो  तथा  चार  केन्द्रीय  मजदूर  संगठनो
 के  प्रतिनिधियों  का  कोई  सम्मेलन  दिल्ली  में
 प्रायोजित  किया  था  जिसमें  वह  स्वयं  भी
 उपस्थित  थे  ,

 (ख)  कया  रेल  मंत्री  सहित  सभी  प्रति-
 निधियों  मे  रेलवे  में  एक  हौ  यूनियन  बनाने  पर
 बल  दिया है;  और

 (ग)  यदि  ्  तो  उस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  तथा  उसका  विचार  इस
 उद्देश्य  की  पूर्ति  किस  प्रकार  करने  को  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (सी  भु हस् भव
 शफोक्रेशी)  :  (क)  जी  हाँ  ।
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 (a)  कौर  (|). रेल  मंत्रों  ने  एक  प्रयोग
 में  एक  यूनियन  के  सिद्धांत  का  उल्लेख  किया
 हैं।  बैठक  में  भाग  लेने  वाले  प्रतिकाश
 व्यक्तियों ने  इस  सुझाव  का  प्राम  समधन किया किया
 इस  उद्देश्य  की  पूर्ति  किस  प्रकार  से  की  जाये,

 यह  निश्चित  किया  जाता है  1

 ‘SHorracs.  or  Raw  ‘MATERIALS  For  Devo
 Inpustey

 i856.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state;

 (a)  whether  the  stocks  of  raw  materials
 with  fhe  drug  industry  are  fast  drying  up
 and  the  agencies  responsible  for  replenish-

 mg  the  stocks  are  yet  to  wake  up  to  the
 realities  of  the  situation;  and

 (b)  if  so,  the  broad  outlines  regarding
 the  policy  of  Government  in  this  regaid  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (ay  and  (b).  Raw  materials
 required  by  the  drug  indusiry  fall  under
 two  categories  :

 (i)  tmported;  and
 (ii)  indigenous,

 Written  Anewers

 Regarding  imported  raw  materials,  inter-
 national  availability  of  some  of  the  items
 has  become  difficult  recently,  Efforts  are
 being  made  tu  procure  these  items  with
 the  assistance  of  branches  and  subsidiaries
 of  such  of  these  foreign  companies  whose
 parent  organisations  are  manufacuring
 those  items  and  letters  of  authority  could
 be  issued  in  appropriate  cases.  In  respect
 of  indigenots  raw  matenals  some  shorteges
 have  been  reported  from  time  to  time.
 The  difficulties  have  been  discussed  with
 the  aesociatrons  of  the  drug  manufacturers
 and  appropriate  steps  taken/are  being
 taken  to  influence  releases  of  the  raw
 materials  conczimed  from  their  manufac-
 turers.

 SwWiTCH  IN  FULL  FOR  GENERATING  UNITS  AT
 Trompay,  AnmrpaAnin,  Davyaray

 awn  Baraunr
 i857.  SHRI  9  B  CHANDRA

 GOWDA:  Will  the  Miniswr  of  PETRO-
 ILEUM  AND  CHEMICALS  be  pleased  to
 stoke
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 {aj  whether  more  ‘than  one  million
 tonnes  of  furnace  ol]  can  be  saved  annually
 if  generating  units  of  the  four  power
 Houses—Trombay,  Ahmedabad,  Dbhuvaran
 and  Baraual,  now  using  furnace  oil,  switeh
 over  to  coal;

 (b)  if  so,  whether  it  is  a  fect  that  all
 these  plants  depnd  on  th  secured  supply
 of  coal;  and

 \c)}  whether  Government  propose  to
 review  its  policy  in  this  regard;  and  if  so,
 the  policy  formulated  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SH  4AHNAWAZ
 KHAN):  (a)  and  (b).  #  substantial

 quantity  of  of  can  be  saved  if  the  power
 houses  at  Trombay,  Ahmedabad,  Dhuvaran
 and  Barauni  switch  over  from  oil  to  coal.
 Ths  will  However  depznd  on  the  secured
 supply  of  adequate  quantilie:  of  coal.
 Secondary  processing  facilities  will  also  be
 vequired  at  Koyali  Refinery.

 (९)  In  respect  of  the  units  which  are
 capedle  of  conveision  at  the  above  four
 pewer  houses,  CW&PC  has  drawn  up  plans
 tor  switching  over  to  coal,  Necessary  steps
 atic  also  being  taken  to  link  and  make
 available  the  requisite  quantity  of  coal  to
 eich  Thermal  Power  Station.

 »  Report  op  Tarirr  ComMISSION  ON  PRICES
 oF  ALCOHAL

 i858.  SHR!  E.  V.  VIKHE  PATIL:  Will
 the  Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  {o  state  :

 (a)  whether  Government  have  received
 the  report  of  the  Tariff  Commission  sug-
 revting  dacreast  in  the  price  of  nlcohol:
 und

 (h)  if  so,  the  action  taken  or  proposed
 to  be  takes  on  that  report  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  fey  SHAHNAMAZ
 -KHAN)  ;  (a)  No,  ta

 (b)  Does  not  arise.
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 Capacity  or  Feariusen  PLANTs  mm
 Parvate  Secror

 i849.  SHRI  NAWAL  KISHORE
 SHARMA  :  Will  the  Minister  of  PETRO-
 LEUM  ANI)  CHEMICALS  be  pleased  to
 state  :

 (a)  the  total  installed  capacity  of  ferti-
 liser  production  in  the  private  sector  in  the
 country:

 {b)  whether  the  production  of  fertiliser
 in  the  private  secior  is  in  accordance  with
 the  installed  capacity;  and

 (c)  if  not.  the  reasons  for  the  short-fall
 and  the  steps  iaken  by  Government  to  see
 that  shortfall  does  not  continue  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAW4Z
 KHAN}  ;  (a)  to  (c),  A  statemont  is  laid
 on  the  Table  of  the  House.  [Placed  क
 Library.  See  No.  LT-6320/74]
 LAYING  OF  NEW  RAILWAY  LINES  AND

 DOUBLING  OF  LINES  IN  Kerala  DURING
 Firtu  Pian

 1860.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  the  salient  features  of  the  scheme
 for  laying  new  Railway  lines  in  Kerala
 during  the  Fifth  Five  Year  Plan  period:
 and

 (b)  whether  any  scheme  to  double  any
 Railway  lines  in  Kerala  is  under  considera-
 tion  of  Government  ?

 THE  DEPUTY  MINISTER  IN
 MINISTRY  OF  RAILWAYS  {SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Propo-
 sals  for  the  Fifth  Five  Year  Plan  have  not
 yet  been  finalised.  However,  the  construc-
 tion  of  the  B.G.  line  from  Tirunelveli  to
 Trivandrum  with  a  branch  line  to  Kanya~
 kamari,  a  part  of  which  falls  in  Kerala,
 is  already  in  progress.

 {b)  No  new  scheme  is  under  conside-
 ration.

 THE

 SABOTAGE  SUSPECTED  IN  MOVEMENT  OF
 Coat  To  Sree.  Inpusrey

 £86).  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Wil  the  Minister  of  R  4IL-
 WAYS  be  plensed  to  state:
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 (a)  whether  some  sort  of  sabotage  was
 going  on  tht  Railways  for  paralysing
 movement  of  coal  to  the  steel  industry;
 and

 (b)  if  a,  the  reactions  of  Government
 ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Re-
 peated  staff  agitations  have  affected  loading
 of  coal  for  Steet  Pants  from  the  Bengal-
 Bikar  ficids,  in  recent  months.

 (b)  Government  is  seized  of  the  prob-
 lem  and  efforts  are  being  made  to  prevent
 such  agitations  affecting  railway  operstion.

 DRAINAGE  $SCHEMgs  RELATING  TO  FLOOD
 conTao,  ror  Kexaa

 ‘1862.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER.  bo  pleased  to  state  :

 (a)  whether  Kerala  Government  have

 of  Kerala  in  implementing  the  proposed

 प्र ्
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 i  द्

 MARCH  5,  शव  Written  Anaweta  72

 part  of  the  State  Plan.  The  sweseuree
 implemented  so  far  have  benefited  aboot

 hectares.

 1863.  SHRIMATI  BHARGAVI  THAN«
 KAPPAN  :  Will  the  Minister  of  IRRIGA-

 The  Central  assistance  to
 given  in  the  form  of  block  lostts  and  grants
 not  related  to  any  particular  sector  of  de-
 velopment  or  project.  The  tofal  Pian  out-
 lay  of  Kerala  in  the  last  three  years  (1970.
 7  to  1972-73)  ३  Ka.  170.00  crores,  of
 which  Central  assistance  was  Rs.  700.70

 1864,  SHRI  K.  P.  UNNIKRISHNAN  :
 SHRI  VAYALAR  RAVI:



 production  system  cogtinns  to  be  un-
 rectified;  and  if  so,  the  reasons  therefor;

 |

 being  collected  and  will  be  laid  on  the

 SeTTInG  UP  or  Ratcway  HosrrraLs  AND
 Heatre  Untrs  ar  RAnLway  Stations  AND

 Gusamat  Srate

 ‘1865,  SHRT  0.  P.  JADEIA:
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 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  ;

 (a)  the  names  of  the  Railway  stations
 in  Gujarat  State  where  Resdway  Hospitals
 and  Health  Units  have  been  set  up  for
 the  employees  and  broad  features  of  faci-
 lunes  made  available  therein;

 (9)  the  number  of  employees  working
 in  each  station  who  are  benefited;  and

 (ce)  whether  Government  propose  to  cs-
 tablish  more  hospitals;  if  so,  the  names  of
 the  places?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFr  QURESHI)-  (a)  and
 (b).  A  statement  is  attached.

 SHRI  VEKARIA  :  (c)  No.

 STATEMENT

 a.
 Name  of  Hospital/Health  Unit

 pe  —
 served

 i  2  3  4

 Hospitals

 Lh  Sabarmati  324]  Bothindoorand
 outdoor  faci-
 Ites  available

 2,  Pratapnagar  28901  Do,
 ce  Gandhidham  2046  Do
 ry  Rajkot  IBiI5  Do
 i  Bhavanagar  Pera  4432  Do
 6.  Dohad  (Workshop)  463)  Do
 7.  Bulsar  23059  Do

 Health  Units
 l.  Surat  663  Only  outdoor

 ficilitiies  avail-
 able

 2.  Udhna  i454  Do
 3.  Ahmedabad  .  2670  Do
 4.  Kankaria  4500  Do
 5.  Anaad  2562  Do.
 6,  Baroda  Siation  o  50]  Do.
 7.  Baroda  Yard  267  Do.
 8.  Broach  +  नि  2732  Do,
 9,  Dabhol  +  :  4635  Do.

 10,  Jandbusat  .  507  Do.
 2403  Do.
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 ]  3  a  4
 p  8  bimati@G)  Daly  outdoor

 Sabrmet  (MG  3241  facilities  ayallable
 430  Viramwar  4544  Do.
 44  *  ur  olleg  Pratapnaga)  260  Do
 IS  Malye  499  Do
 6  Dhiraryadhia  54  Bo.
 ह  Surendren. gar  4942  Do,
 48  Wankancur  24  Do,
 9  Mors:  r450  De,
 20  Jam?  vi  284  Do
 24  Meh  ati  3836  Do
 22  Ohh  829  Do
 27  Hipi  i085  De
 24  Huninigu  860  Do
 28  Junigedh  97  Ne
 26  ‘Jetal  ar  I842  Do
 27  Ge  wil  740  ne
 28k  P  fond?  86५  No
 aa  Mok  di  2%  De
 30  ("4h  85g  Th
 3.  Di  oli  tn  344  Do
 कठ  Rand  Jr  688  Do
 व  ४७  +  ६४!  gst  Da
 34  Dhoika  593  Da
 ३६  D'Sne  Dw  था  Dahod  463)  Do
 346  Nchi!S  oi  20I7  Do
 370)  wh  07७१  S44  ix

 38  Pst  iapus  V3s  Do
 दि.  Kindla  Port  a  be

 In  additon  t  above  Luck  up  Dispensorns  are  eho  functioning
 (3)  Kalot,  (4)  Dwarks Ady  Lo.o  Colom  Rajkot

 ComvernsioN  oF  S4miustipuR  DaaenNoa
 RaXsAUL  MFTRF  GAUGF  LINE  INTO  BROAD

 G'UGE

 7866  SHRI  BHOGENDRA  THA  W  Il
 the  Minute:  of  RAILWAYS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Ques-
 top  No  258  on  the  3th  November  974
 regarding  eatension  of  broad  guage  Ines
 from:  Samasizpu~  to  Raxavl  via  Darbhanga
 and  from  Muvaffarpur  via  Mothan  and
 state

 (a)  whether  examination  of  the  engi
 neering  and  traffic  survey  reports  for  con-
 verunn  of  Samastipur-Darbhanga-Raxavl
 Metre  Gauge  hne  to  Broad  Gauge  line  and
 for  Shansharput  I  ukaha  Rail  lmk  has  suice

 bean  completed,  and

 at  (  Nadiad
 (5)  Bhy  and  (6)  Bhikd

 (b)  af  so,  the  broad  outiines  thereof
 aml  ckcnion  taken  regording  «hedule  of
 starang  and  completion  of  the  work?

 THE  DEPUTY  MINISTER  IN  THE
 M'NISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  and  (b)
 The  survey  reports  have  been  exentincd  It
 ts  proposed  to  imeclude  conversion  of  Samas-
 tpur  Darbhanga  metre  gauge  soctron  mto
 broad  gauge  9  the  Rallway  Budget  for
 1974-74  at  an  estimated  cont  of  Re  475
 ctures  The  conversion  of  metre  gauge  line
 to  Raxaul  via  Muzaflarpur/Darbhanga  Is
 abo  under  consideration.  Actual  werk  will
 commence  afier  completion  of  the  final  lo-

 cation  enpanecting  survey  proponed  6  be
 tuhen  up  in  1974-75,  J  -
 bazar  MG  rail  Hnk  Gength  20  bom;
 coat  Ru,  2  58  crores)  ि  aloo  being  tecluded
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 in  the  Budget  for  1974-75,  No  firm  sche-
 édule  for  completion  of  thete  works  can
 be  indiceted  m  this  stage.

 Wrinen  Answers

 CHANGE  IN  THR  DECEION  TAKEN  ON  THF
 CONSTRUCTION  oF  OVERRaTOUR  AT  SoNa-

 THAN,  Raiway  Gate  (S.C.  Rattway)

 1867,  SHRI  BHOGFNDRA  JHA:  Will
 the  Minister  of  RAILWAY'S  be  pleased  to
 state  :

 fa)  whether  it  was  decided  to  tave
 Railway  overbridge  at  Sonathana  Raflwav
 gate  tisar  Umi!  Station  on  South  Central
 Railway;

 th)  if  50,  whether  the  decision  has  since
 heen  changed  and  has  been  decided  to

 p  ovide  the  Railwa,  over-bridge  at  some
 mber  station;

 {e}  if  so  the  sabent  features  thercof
 (d}  whether  anv  representation  m  this

 connection  was  submit  to  the  General
 Minnger,  5  CC.  Railway  by  Negatik  Ag
 hak  of  Uma  town,

 fe)  if  so  the  sabent  feame  thereof,
 am!

 (f)  decision  taken  thereon  7

 THE  DEPUTY  MINISTTR  IN  THE
 ATINISTRY  OF  RA  LWAYS  (SHRI
 MOHD  WHAFI  QURESHI)  (a)  The
 Proposal  of  Maharashtra  Stale  Govern
 tment  for  onnstruct  of  a  road  over-bridge
 if  replacement  of  lew  crowing  No  ‘166
 between  Umn  &  Karkhel;  Slauions  on
 Secunderabad-Manmad  section  of  South
 Central  Railway  has  not  been  developed
 20  far  as  the  State  Government  have  ad-
 vised  on  5  21973  to  treat  the  proposal
 dropped  for  the  present,

 (४)  No

 t¢)  Boet  not  arise.
 (d)  No.
 te)  and  (f).  De  not  arise.

 Rerort  oF  C.BJ.  Inqutey  into  Woexma
 or  BCL

 1868,  SHRI  BIRENDER  SINGH  RAQ’
 SHRI  MUSHTIAR  SINGH

 MALIK:  क
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 Wilt  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  since  re-
 ceived  the  report  of  the  C.B.I.  on  the  in-
 quitie,  made  against  Trombay  ‘Usait  of
 Fertilizer  Corporation  of  India  about  the
 losse,  suffered  during  the  year  1968-70;
 and

 (b)  if  so,  the  number  of  persons  who
 have  been  found  guilly  and  action  taken
 against  them  by  Government  7

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  PETROLFUM  AND
 CHEMICALS  (SHRI  SHAHNAW  4Z
 KHAN)  (a)  No,  Sir

 fb)  Does  not  arse.

 Bist,  For  ALLOTMEwr  ता  Kerosewr  On
 Quota  to  Srates

 1870  SHRI  BIRENDER  SINGH  RAO.
 ‘Will  the  Marder  of  PETROLEUM  AND
 CHEMICALS  he  pleased  to  state  the  basis
 on  whih  Kerosene  ‘Oi  quota  is  allotied  to
 the  sa  ious  Statta  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PFTROLEUM  AND
 CUPMIC  ALS  (SHRI  SHATIS  AWAZ
 KHAN}  Requirements  of  Kerosene  ol
 for  the  different  States  ase  estimated  on
 the  ba.is  of  past  sales  under  conditins
 of  free  availabiht,  and  the  growth  factor
 as  determined  by  the  Demam!  Fo'ecayins
 Cell  of  ths  Minwtry,  Quotes  of  Ker  ‘ene
 Cal  are  thet  laid  down  for  the  different
 States  on  a2  month  to  monrh  bast  after
 taking  note  of  seasanal  fluctuatens  In
 case  the  totaj  availability  of  product  fy
 short  of  the  tolal  reqguiremeut,  of  tht
 States,  or  when  there  are  other  coustrain  ५
 quotas  are  reduced  as  necessary  fo  ‘ult
 the  availability.

 Loss  surfeatp  sy  7O.C  ror  lage:  ut  Agr
 ams  i  Procrpurs  For  Cavpr  Dt  7

 87l.  SHRI  BIRENDER  SINGH  RAO
 Wil  the  Minister  of  PETROLTUM  AND
 CHEM'CALS  be  pleased  to  state

 (a)  whether  Governmem  are  aware  that
 Ind.an  O  Corporation has  suffered  a  hure
 Joss  jn  crude  col  dedls  because  of  irtegn-
 lacttios  im  the  procedure  dung  the  last
 three  years;
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 (७)  whether  Government  have  inquired
 कक  the  matter;  and

 (¢)  if  so,  the  action  taken  or  proposed
 to  be  taken  by  Government  against  ihe
 defaulting  officers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  @  to  (०).  The  required  infor-
 mation  is  being  collected  and  will  be  jaid
 on  the  Table  of  the  House  in  due  course.

 Propuctron  or  Carram  CHEMICALS  BY
 Forgan  Davo  Fmos

 1872,  SHRI  K.  5,  CHAVDA:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  whether  Indomethacin,  Prenilamine
 Lactate  Cyproheptadine,  Fureemide  and
 Drythromycin  Strearate  were  imported  by
 foreign  firms,  namely,  M.S.D.,  Hoechst  and
 M/s.  Abbott  doring  the  last  three  years
 and  if  so,  in  what  quantities  and  at  what
 prices;

 {b)  whether  some  of  these  items  are
 prices  of  im

 firms  if  0,
 what  advantages  these  forcign  firms  have
 given  to  their  principals  im  foreign  ex-
 change  repatriation.  directly  and  indirectty,
 by  these  imports  at  high  prices;

 (c)  whether  Government  have  prose-
 cated  or  recommended  prosecution  or
 taken  any  other  action  like  suspension  of
 masufacturing  licences  for  violating  foreign
 exchange  rules;  and

 (a)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  Information  is  being  col-
 lected  and  will  be  laid  on  the  Table  of
 the  House.

 {b)  Canafisation  of  imports  through
 S.T.C.  was  effected  from  April,  i970
 with  a  view  to  ensure  price  betefit  for
 consumers  in  the  prices  of  formulations
 atid  to  safeguard  the  manufacturers  of
 indigenous  materials  by  adoptitg  a  system
 of  pooled  prices.  Canalisation  also  en
 ables  purchases  to  be  made  by  ST.C.  at

 May  &  Bager  anp  oraee  Firms
 i873.  SHRI  K.  s.  CHAVDA:  Will  the

 eign  exchange  compel  the  branch  of  forcign
 firms  to  reduce  their  equity  to  60  per
 cent  ?

 THE  MINISTER  OF  STATE  IN  THE

 CHEMICALS

 companies  including  M/s  May  &  Baker
 is  under  consideration  of  Government.

 {b)  While  M/s  lado  Pharna  Pharma-
 ceutical  Works  Led.  have  granted  an  indus-
 trial  licence  for  the  manufacture  of  Metro-
 nidazole  with  a  capacity  af  4  toanes  per
 annum;  proposals  from  other  qompanics
 are  under  consideration  of  Geverament,
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 (c)  Yeu,  Six.  The  Task  Fores  on  Drugs

 ‘ping  Commission  have  atecesed  the  demand
 of  Metronidazole  at  ey  tonnes  by  the  end
 of  fifth  plan  ie,  year  1978-79

 (७)  The  application  of  M/s.  May  &
 Baker  for  manufecture  of  Metronidazole
 ‘was  received  in  December,  1971  whereas
 those  from  M/s,  Unichem,  CIPLA,  IDPL,
 and  Suneeta  were  received  much  |jater,

 (e)  As  per  guidelines  issued  by  Ministry
 of  Finance,  Companies  with  foreign  holding
 exceeding  75%  are  required  to  raise  40%
 of  the  estimated  cost  of  expansion,  by
 issue  of  additional  equity  capital  (inclusive
 of  premium,  if  899)  to  Indians  only  with-
 in  a  reasonable  time  limit,

 “On  Account?  PayMENT  To  SusstITuTE
 Worxers  anp  CAsuar  Lasours

 ‘1874,  SHR]  JHARKHANDE  RAI  Will
 the  Minister  of  RATLWAYS  be  pleased  to
 state  :

 (a)  whether  substitute  workers  and
 casual  labourers  who  have  been  granted
 temporary  status  ahd  have  been  contribut-
 ing  to  provident  fund  have  sot  been  given
 “on  account”  payment  towards  arrears  of
 third  Pay  Commission  scales;  and

 (b)  if  so,  the  reasons  therefor  7
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAF]  QURESHI):  (a)  and
 (b).  Substitute  workers  and  casual  labour-

 ers  who  were  drawing  pay  in  the  autho-
 Tised  scales  as  om  ist  January  973  and
 continued  to  be  in  service  oa  Ist  January.
 974  have  been  allowed  “on  account”  pay-
 ment  towards  arrears  of  Third  Pay  Com-
 mission  scales,
 Invi4’'g  Ort  Consm,  a  Payments  Proatem

 1875.  DR.  RANEN  SEN:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleaved  to  state:

 (a)  whether  India’s  oi!  crisis  is  basi-
 cally  a  payments  problem;

 (b)  if  wm,  the  facts  thetesbout;  and
 te  steps  taken  to  solve  this  problem 7
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
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 ४  (a)  to  (c).  The  price  of  crude

 ning  of  ‘1974,  The  main  problem,  there-
 fore,  is  not  of  the  availability  of  crude  oil
 but  that  of  meeting  the  exorbitant  foreign

 which  metude,  inter  alia,  the  following
 (i)  Placing  increasing  reliance  on

 alternative  sources  of  energy.
 (ii)  Curbing  the  incesential  consemp-

 tion  of  oil  products.
 (ii)  Maximising  exports  to  meet  the

 cost  of  ofl  imports  for  the  essen-
 tially  needed  requirements  of  the
 economy.

 (iv)  Inteusifying  activity  for  maximi-
 sation  of  indigenous  production
 of  crude  of]  etc.

 ACQUISITION  OF  MaJorrry  Saares  or  Or
 Inna  Lop.

 876  SHRI  MOHINDER  SINGH
 GILL:

 to
 acquire  majority  equity  shares  of  the  Oil
 India  Limited  and  if  so  the  facts  thereof 7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  The  question  of  Government
 acquiring  a  majority  of  the  shares  of  Oi
 India  Lid.  is  stili  under  consideration,  No
 specific  decison  has  yet  been  taken

 IDA  Loan  To  Inman  RaAILways

 ‘1877.  SHRI  MOHINDER  SINGH
 GILL;

 SHRI  NARENDRA  SINGH  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  stats:

 (a)  the  amount  of  help  in  dollars  re-

 nisation  of  Indian  Railways;  and

 {b)  what  will  be  the  mode  of  repay-
 ment  and  the  imports  to  be  made  out  of
 this  credit.
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFL  QURESHI):  (a)  The
 Intermationnl  Development  Association
 ‘have  given  &  credit  of  US  dollars  60  mil-
 fien  for  the  inprovement  and  modernisa-
 tien  of  Indian  Railways.  The  agreement
 for  the  credit  has  been  sigged  on  2st
 December  ‘1973,

 {b)  The  credit  is  repayable  in  50  years
 with  a  moratoriam  of  repayment  for  the
 first  ten  years.  The  credit  carries  no  in-
 terest  but  only  a  service  chatge  of  three-
 fourths  of  one  per  cent  per  atnum.

 ‘The  credi¢  will  finance  import  of  com-
 ponents  and  raw  materjals  for  the  manv-
 facture  of  rofling  stock,  items  for  track
 renewal  and  bridge  works  fine  capaci:

 works,  signalling  aml  electrification  schemes
 ang  plant  and  machinery,

 Apvice  otven  ro  Hicu  Court  ay  Govern-
 MENT  TO  CURTAIL  VaC\TION

 id  8.  बारा  M  RAM  GOPAL  REDDY.
 Will  the  Minster  of  LAW,  JUSTICE  AND
 COMPANY  AFFATRS  be  plemsed  =  to
 state  :

 (ay  whether  Government  have  advised
 all  High  Courts  to  curtail  their  vacation
 afd  ensure  that  working  days  in  a  year
 do  not  fali  below  210;  and

 {b)  if  so,  the  reasons  therefor  7

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFPAIRS  (SHRI  H.  R.
 GOKHALE):  (४)  Yes  Sir.

 (8)  This  was  done  since  1960  with  a
 view  to  enabling  the  High  Courts  to  devole
 more  time  to  the  disposal  of  cnses

 CANCELLATION  oF  Trains  on  SouTH
 Fastesw  Rasway  puswe  Feeruary

 94

 1879  SHR}  M.  RAM  GOPAL
 REDDY  :

 SHRI  M.  SJDARSANAM  ;
 ह. |!  the  Minister  of  RAILWAYS  be

 pleased  to  state:
 da)  wether  a  fumber  of  trains  were

 cacpelied  on  the  South  Eastern  Raliway
 during  Fetruary,  1974;  and
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 by  if  so,  the  reasomg  therefor  and  fossa
 incurred  by  Governmtnt  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHR!
 MOHD.  SHAFT  QURESHF):  (४)  Yes

 (b)  Due  to  various  staff  agitations,  a
 number  of  trains  had  to  be  cancelled.  The
 information  of  loss  is  being  worked  out
 and  will  be  placed  on  the  toble  of  the
 Sabha,

 रतलाम  डिवीजन,  परिचय  रेलवे  में  मंद  को  गई
 नाड़ियाँ

 1880.  भी  फूलचस्य  वर्मा  क्‍या  रेख  मंत्री

 बह  बताने  को  कृपा  करेंगे  कि  :

 (क)  पश्चिम  रेलवे  में  रतलाम  डिवीजन,
 मध्यप्रदेश  में  कोयले  के  प्रभाव  में  तथा  शस्य
 कारणों  से  कुल  कितनी  नाडिया  बद  की  गई;
 और

 (खि)  उन  गाड़ियों  को  पुनः  चालू  करते

 हेतु  कया  कार्यवाही  की  गई  है  ?

 रेल  मंत्रालय  में  उप-मंत्री  (भी  मुहम्मद
 शकी  कुरेशो):(क  )पश्चिम  रेलवे  के  रतलाम

 मंडल  पर  विगत  एक  बप  (i-2-973  से

 3i-2-4974  तक)  में  कोयले  की  कमी  तथा
 अन्य  कारणों  से  रह  की  गयी  गाड़ियो ंकी  साया

 38  है  1

 छि)  जहां  तक  कोयले  की  कमी  का  संबंध

 है.  लेखों  को  कोयले  की  सप्लाई  बढ़ाने  के  लिये
 कोयला  उत्पादक  यूनिटों  कौर  इस्पात  तथा
 खान  मंत्रालय  के  साथ  निक्रट  सम्पर्क  रखा  जा

 रहा  है  कौर  आठ  गाड़िया  जो  अभी  रह  है,
 बयालीस  चालू कर  दी  जायेंगी

 भोपाल-श्मसान  कड़ी  ores  का  शज्यंग  के
 रतलाम  तक  देर  ते  चलना

 i88i.  भी  [लचन  वर्मा  :  क्या  रेल
 मंत्री  यह  बताने  की  हसा  करेंगे  कि  ;

 (क)  भोपाल-रोमांस  सही  लोग  की

 माड़ी  & ह  के:  माह  में  उज्जैन  से  सलाम
 प्रतिदिन  किल वन सी  सेठ  चली  :
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 (a)  शैतान से  बीड़ियों  के  लेट  चलने के  '
 क्या  कारण हैं।  और

 (ग)  भविष्य में  उक्त  गाड़ी  ठीक  समय  पर
 चलाते  के  लिये  सरकार  द्वारा  की  गई  कार्यवाही
 की  मुख्य  बातें  क्‍या  हैं  ?

 रेल  मंत्रालय  में  उप-मंत्री (भी  मुहम्मद  शफी

 करेंगी)  :  (क)  समस्त,  73  से  जनवरी,  74

 तक,  छः  महीने  की  अवधि में  86  अप  और

 ize  ae  सवारी  बारियां  भोपाल  से

 रतलाम'  कमी:  94  दिन  और  i20  दिन

 बरसे  पहुंची  t

 (ख)  विभिन्‍न  परि याल निक  कठिनाइयां,
 कर्मचारियों  तथा  जनता  हारा  आन्दोलन,
 भारी  माता  में  खतरें  की  जंजीर  का  खोया

 जाना,  अगस्त  और  सितम्बर,  973  में  रेल
 तय  पर  बाढ़  का  प्रकोप  आदि  इस  गाड़ियों  के

 देर  से  पहुचने  केकारण'  थे  ।

 (ग)  रेल  प्रशा स्तन  हारा  बीड़ियों  क ेसमय
 पालन  पर  मडलीय  तथा  म्‌ख्यालय  दोनो  स्तरों
 पर  निरन्तर  ध्यान  दिया  जाता  है  i  जब  कभी
 आवश्यकता  होती  है,  समय-पालत  में  सुधार
 जाने  के  लिये  विशेष  अभियान  चलाये  जाते

 हैँ

 Syorrags  or  (जा,  In  Generation  oF
 Powers

 ‘1882,  SHR]  SHANKERAO  SAVANT  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state;

 (a)  whether  the  shortage  of  il  has
 affected  generation  of  power:  and

 (by  Hf  wo,  the  steps  taken  or  proposed
 to  be  taken  lo  meet  this  contingency  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  ru  (a)  The  current  off  shortage  has
 Caused  anxiety  abowt  smooth  fuactioning
 uf  somé  ef  the  thermal  power  stations,
 ae  sven  in  coal  burning  power  stations  ३0०
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 condary  oi]  fuels  are  required  where  pul-
 veriged  fuel  fising  is  employed.  No  reduc-
 tion  of  power  generation  bas  occurred.

 (७)  The  following  steps  have  been
 taken  to  reduce  dependency  on  ह.  ह

 (i)  The  State  Blectriciry  Boards  have
 been  instructed  to  observe  utmost
 economy  in  the  consumption  of
 oil.  Attempts  are  being  made
 to  operate  the  thermal  plants  at
 higher  load  factors,  to  the  ex-
 tent  possible  so  as  to  reduce  the
 need  for  oil.

 (ii)  Yt  has  been  decided  to  convert
 oi  fired  boilers  to  coat  fired
 boilers  in  thermal  power  stations
 at  action  has  been  initiated  in
 this  direction.

 (ui)  An  assessment  of  the  minimum
 requirements  of  oil  for  power
 siations  has  been  made  and  efforts
 are  being  made  to  meet  these
 requirements  fully.

 (iv)  Special  auxiliary  equipment  5
 being  installed  in  certain  power
 mations  enabling  use  of  =  th:
 quality  of  oil  now  readil;  avail-
 able.

 NON-AVAILABILITY  «=  तक.  AUTHENTIC/TED
 VERSION  oF  vanfous  Laws,  Ruse  io

 REGULATIONS  IN  चना  VARIOUS  LANGL-AGFS

 1883,  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  the  authenticated  versions
 of  variow,  laws,  rules  and  reguiations  in
 the  language  of  the  Union  aod  other  Isngu-
 ages  afe  pot  available  at  District  am!  State
 Capitals  either  at  sale  depris  at  Govern-
 mem  levels  or  even  privately  although  a
 large  amount  of  work  bes  already  been
 done  in  bringing  out  authenticated  and
 translated  versions;

 (b)  whether  any  steps  have  been  ken
 to  popularise  the  work  being  done  by  the
 Offic!  Languages  (Legislative)  Conumis-
 sion  and  other  bodies;  and

 (०)  if  not,  the  roasors  therefor  ?
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 snare  OR  RAILWAYS  SHR
 MOHD  SHAF!  QURESHI):  (a)  ४७.

 (७)  The  policy  of  ‘one  union  ia  one
 industry  ia  accepted  but  the  ways  and

 1887.  SHRI  RANABAHADDUR  SINGH:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  plemsed  to  state:

 (a)  whether  Government  have  emphasis-
 ed  the  need  for  formulatoin  of  realistic
 master  plans  for  use  of  water  in  irriga-

 fit  for  the  welfare  of  the  people  from  th:
 large  and  major  projects  under  construc-
 tion,  like  Mahanadi,  Hasdeo  and  Bodhghat;
 and

 (b)  if  so,  the  main  features  of  the
 projects  to  be  taken  up  during  Fifth  Year
 Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDESHWAR  PRA-

 i
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 in  the  Fifth  Plan,  the  Narmadamegar,  Bats-
 sugar  and  Hasdeo  (Bango)  projects  en-
 visage  irrigation  and  power  generation,  The
 Proposed  Parvati  project  is  planned  to
 provide  water  supply  to  Bhopal  besides
 irrigation  facilities.

 Detay  ix  DesrATca  oF  READY  MADE
 MATERIALS  ny  ‘Bmtar  Sres.  Pant

 1888.  SHR]  RANABAHADUR  SINGH:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  want  of  Railway  wagons
 is  causing  a  considerable  delay  in  despatch
 of  ready  made  materials  by  the  Bhilai  Stecl
 Plans;

 (b)  whether  the  ready  made  material
 is  piling  there  to  the  great  inconvenience  of
 the  management;  and

 (c)  if  so,  the  steps  Government  pro-
 Pose  to  take  mm  this  regard  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  A  77,
 I30  tonnes  of  finished  steel  material  were
 despatched  on  an  average  per  month  from
 Bhilai  Stee]  Plan  during  the  last  six  monhts
 ie.  from  August  73  to  January  1974,
 There  were,  however,  some  delays  in  the
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 ou  If  normal  working  conditions  pre-
 wall,  there  is  mo  difficulty  for  Railways
 to  meet  the  demand  for  wagons  from
 this  Stee!  Plant.

 हायड्ा-भमृततर  पंजाब  मेल  में  प्रतापगढ़
 या  रायबरेली  ते  एक  या  वी  ह: ... अ  जोड़ने

 का  प्रस्ताव

 I889.  शी  हुकमचंद  ewer:  क्‍या

 चेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (%)  कया  सरकार  हावड़ा-अमृतसर  पंजाब
 मेल  में  प्रतापगढ़  या  रायबरेली  से  एक  था  दो
 शिस्खें  जोड़ने  की  किसी  योजना  पर  विचार  कर

 रही  है  जिन्हें  लखनऊ  नई  दिल्‍ली  मेल  या

 लखनऊ-दिल्‍ली  एक्सप्रेस  से  जोह  कर  दिल्ली
 मा  नई  दिल्‍ली  लाया जा सके  ;  और

 (ख)  यदि  हाँ,  तो  इसे  कब  तक  क्रियान्वित
 कर  दिया  जाएगा  ?

 हेल  मंत्रालय  में  उपमंत्री  (श्री  मुहम्मद
 शफी  क्रेश):  (क)  जी  नहीं,  हावडा-अमृतसर
 डाक  गाड़ी  या  मेल  लेने  वाली  डाक  एक्सप्रेस

 गाड़ी  में  अतिरिक्त  डिब्बे  जोड़ने  की

 गुंजाइश  नहीं  है।

 (@)  शन  नहीं  उठता  t

 खतर  तथा  पूर्वोतर  रेलवे  के  पत्र  भिरोक्षकों

 हारा  'सिवमानसार  ere  करो  आं बोसम
 1890,  थ्री  हुकमचंद  कछवाय  :  क्‍या

 रेख  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उत्तर  तथा  चला  पूर्व  रेलवे  के
 हम  निरीक्षकों  ने  फरवरी,  O74  में  'नियम-

 सुधार  काम  करो'  आयोजन  चलाया  शा  ;

 (ख)  यदि  हाँ,  तो  सनकी  मांगे  क्या  थी;
 और

 द्ग)  कम  सम्बन्ध  में  सवार  ने  कथा

 कॉ पेया ही  की  है?

 +  शल  संत्राशप्र  में  उप-मंत्रो'  (श्री  मुहम्मद
 को  हुरेंशी)  :  (5)  जी  नही  ।

 ५  (छ)  और  (ग).  प्रश्न  नहीं  उठता  1
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 मई  रख  लाइनें  दिखाने  के  &... 4  1 1  रेश
 शिकार  का  बनु  हिच

 1891,  श्री  हुकम  ष्च्म्द  ond  :  क्‍या

 रेल  संजो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  समय  प्रदेश  सरकार  मे  राज्य

 के  कुछ  भागों  मे ंनई  रेल  लाइनें  बिछाने  के

 लिए  केन्द्रीय  सरकार  से  अनुरोध  किया  है;

 (ख)  यदि  हूं,  तो  इस  सम्बन्ध  में  सरकार
 की  भाजी  योजना  क्या  है।  और

 (ग)  नई  रेल  लाइनें  बिछाने  की  साग

 कहाँ-कहाँ  के  लिए  की  गई  है  ?

 रेल  मंत्रालय  में  उप-मंत्री  (भो  मुहम्मद  शफी

 कुरेशी)  :  (फ)  जी  हाँ  ।

 (ख)  और  (ग)  .  निकट  अतीत  में,  मध्य
 प्रदेश  में  निम्नलिखित  नबी  लाइनों  के  मिर्माण
 के  लिये  अभ्यावेदन  प्राप्त  हुए  हैं  —

 (2)  इन्दौर-घार-अबुआ-दोहद  ।

 (2)  खण्डवा-भीकनगांव  खरगोन-बद-

 वानी-झाबुआ  -दोहद  |

 (3)  ड्रायर-रतलाम  बाँसवाड़ा  के
 रास्ते  ।

 (4)  जबलपुर-दमोह-टीकमंगड़-  ललित-

 पुर

 (5)  सागर-करेंसी  नरसिंहपुर-नकद-
 बाड़ा  t

 (6)  टीकमगढ़  छत्तरपुर  खजुराही  पटना-
 सतना

 (7)  सतना-रीबा-व्यौहारी  t

 (8)  चिरिमिरी-बड़वाडीह-बैकुष्ठपुर-
 अग्विका  पुश  d

 (9)  ओरांक्ल्मी-ऑडागाब-जनवलपुर  +

 (20)  जबलपुर-बालाधाट-सोडिया  .  ,

 (an)  मिनौमी-नींदबाड़ा-परासिया-

 नागपुर  t

 {i2)  धभतरी-सापपुर-बमतपुरजािन-
 नंवापांड़ा'  t
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 (13)  शिवपुर-मालिया -  भीष्म  -  सवाई

 स

 रेश  लाइन  का  आसान
 t

 (44)  औरा  (श्योपुर-बिलियन)  मोरैना
 अंभ सौ नी  (स्वालीन-नीड़)  रेल
 लाइन  का  आसान  परिवर्तन  t

 (18)  गुना-मक्सी  रेस  सम्पर्क  का  शिव-

 पुरी-बिलियन  तक  विस्तार  ।

 (i6)  उज्जैन-आगरा  (आमान  परिवर्तन)

 नलखेड़ा-सुनने  र-तलवाड़ा-कोटा
 (राजस्थान)

 (17)  बालाघाट-वरा  सिडनी  कटेगी-
 किरोडी  रेलवे  स्टेशन  ।

 (i8)  कल्ली  राजहरा-नारायणपुर-कोश
 गाँव-जगदलपुर  ।

 (i9)  किरंदुल  से  कोलू मर  चाँदा  और
 काज़ी पेट  के  बीच,  या

 (20)  दान्ते वाडा  से  चाँदा  और

 (21)  जगदलपुर-टिटलागढ़  ।

 जिन  भ्रस्तावो  का  ऊपर  उल्लेख  हुआ  है
 उनमे  से  निम्नलिखित  लाइनों/आमान-
 परिवर्तनों  के  लिए  सर्वेक्षण  के  काम  हाल  ही  में
 पूरे  हो  चुके  है  या अभी  चल  रहे  हैं  —

 (1)  सतता-रीबा-ब्योहारी  :  इस  रेल
 लाइन  के  लिए  यातायात  सर्वेक्षण  का  काम
 पूरा  हो  चुका  है  और  रिपोर्ट  विचाराधीन  है  1

 (2)  ह्स्ती  राजहरा  से  वास्ते बाड़ा
 *  इस  रेल  लाइन  के  लिए  विस्तृत

 यजीनिषरी  सर्वेक्षण  का  काम  शुरू  कर  दिया
 गया  है  ।  इस  सर्वेक्षण  के  परिणामों  का  पता  लग
 जाने  के  बाद  ही  इस  प्रस्ताव  पर  आगे  विनर
 किया  जावेगा  t

 (3)  wy  wm  रेल  लाइन  प्रभातो  के
 उत्तरी  ।  का  बढ़ी  लाइन  में  1... है  :

 सतपुडा  at  ty  लाइन  भ्र भाली  के
 उत्तरी  ह.  को  इसकी  निम्मलिखित  शाखा
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 लाइनों,  सहित  बड़ो  लाइन  मेंटूबवलने  के  लिए

 दरत

 सर्वेक्षण  का  काम  पूरा  हो  चुका

 (क)  पलासिया-  छिंदवाड़ा-सिजोनी-नैनपुर
 मामला  फोर्ट  ।

 (खा)  अवश्षपुर-नैनपुर-बालाधाट  गोगिया,
 और

 (ग)  छिन्दवाड़ा-ताजपुर  t

 इस  सर्वेक्षण  को  रिपोर्ट  विचाराधीन  है।
 रिपोर्ट  की  जाच  हो  जाते  पर  और  इसके  परि-
 णामो  का  पता  लग  जाने  के  बाद  ही  इस  परि-
 योजना  पर  बागे  विचार  किया  जायेगा  1

 (4)  इन्दौर-मह  :  इस  विस्तार  (a1
 कि०मी०)  के  लिए  टोह  सर्वेक्षण  का  काम  पूरा
 हो  चुका  है  और  रिपोर्ट  पर  विचार  कर  लिया
 गया  है  t  यातायात  को'  सभावनाएं  बहुत  कम

 होने  के  कारण  इस  परियोजना  को  छोड़  दिया
 मया  है।

 (5)  रायपुर-धमतरी  छोटी  लाईन  ह
 का  बड़ी  लाईन  में  बदलाव:  इस  आमान  परि-
 बर्तन  के  लिए  यातायात  सर्वेक्षण  पूरा  हो  चुका
 है  ।  कौर  अब  इस  पर  रेलवे  बोर्ड  द्वारा  विचार
 किया  जा  रहा  है।

 Ou.  ExpromAtion  ny  Inpu  m  On
 Paopvcinc  CounTmes

 1892.  SHRI  K.  LAKKAPPA  :  Will  the
 Mitister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 {a)  whether  Fodia  is  to  acquire  areas
 in  oi!  producing  countries  for  exploration,

 (b)  if  so,  whether  any  area  has  been
 obtained;  and

 (९)  if  so,  the  facts  thereof ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Efforts  to  acquire  areas
 abroad  for  off  exploration  have  been  made
 i  the  past  and  will  be  continned.

 (by)  Yes,  Sir.
 {c)  The  areas  already  secured  are:
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 w  An  offshore  aréa  coniprising  foor
 blocks,  in  the  Persian  Gulf  under  a  Joint
 Structure  Agreement  dated  January  WW,
 1965,  between  Hydrocarbons  India  Private
 Limited  (a  fully  owned  subsidiary  com-
 pany  (of  ONGC),  The  national  Iraman
 Oil  Company  the  Phillips  Petroleam  Co

 of  USA  and  the  AGIP  of  Italy.

 QQ)  A  land  area  in  the  southern  part
 of  Iraq,  under  a  service  contract,  dated
 August  22  4973  between  the  ONGC  and
 Iraq  National  On  Company.

 TrapequaTs  TrAnsrorr  HInpERInc
 Coar-Sreet  Bet

 ‘1893,  SHRI  K.  LAKKAPPA  :

 SHRI  P  GANGADEB  :

 Will  the  Minister  of  RAILWAYS  ‘be
 Pleased  to  state:

 (a)  whether  inadequate  Railway  trans
 port  is  responsible  in  the  smooth  operation
 of  established  capacities  in  the  economy.
 particularly  in  the  coal-steel  belt  of  the
 coumtry;  and

 thy  whether  industrial  relations  on  the
 Raitways  ate  responsible  for  the  disrup
 uon  of  Ratlway  services  ?

 JHE  DEPUTY  MINISTER  IN  THI
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  Rail
 transport  in  terms  of  wagons,  locomotives
 and  other  facilities,  are  adequaie  to  meet
 the  demands  of  the  present  industrial  pro-
 duction  in  the  coal/steel  belt.  The  wagon

 MARCH  5,  974  Written  Answers  96

 दिल्ली-अहभेदाधार  पोर्टर  गेज  लाईन  को

 बड़ी  लाइन  में  अंब लता
 i894.  ft  डागा :  क्‍या

 रेल  मंत्री  यह  बताने  की  छुपा  करेंगे  कि  .

 (क)  दिल्‍ली-अहमदाबाद  मीटर गेज  लाइन
 को  बड़ी  लाइन  मे  बदलने  के  लिए  सर्वेक्षण
 कब  से  चल  रहा  है  और  गह  सर्वेक्षण  रिपोर्ट
 कब  तक  आ  जायेगी,  और

 (खं)  क्‍या  सरकार  आगामी  पंचवर्षीय
 योजना  में  अहमदाबाद  और  दिल्‍ली  के  बीच

 बडी  लाइन  बिछाने  में  कामयाब  होगी  ?

 रेस  मंत्रालय  में  उसकी  (शी  मुहम्मद  शफी

 कुरेशी)  :  (क)  दिल्‍ली-अहमदाबाद  मीटर

 लाइन  खण्ड  की  लाइन  क्षमता  बढ़ाने  के  लिए

 अर्थो पाय  का  पता  लगाने  के  लिए  जून,  7970

 में  एक  यातायात  सर्वेक्षण  मधुर  किया  गया  था  |

 जुलाई,  972  5  सर्वेक्षण  का  क्षेत्र  बढ़ा  दिया

 गया  था  और  सर्वेक्षण  से  सबंधित  शर्ते  मे

 आमान  परिवर्तन  भी  शामिल  कर  दिया  गया

 था।  यह  सर्वेक्षण  पूरा  हो  गया  है और  पश्चिम

 रेलवे  प्रशासन  द्वारा  उसकी  रिपोर्ट  जुलाई,
 973  में  पेश  कर  दी  गयी  है।  रेलवे  बोर्ड  द्वारा

 उस  सर्वेक्षण  रिपोर्ट  की  जाच  जारी  है।  इस

 सामान  परिवर्तन  परियोजना  का  एक  आधिक

 अध्ययन  भी  किया  ज।  रहा हैं  I

 (a)  सर्वेक्षण  रिपोर्ट  की
 जाच  और  अधिक

 अध्ययन  पूरा  हो  जाने  के  बाद  ही  परियोजना

 की  मंजूरी  के  संबंध  मे  कोई  विनिश्चय  किया

 जायेगा।  इसलिए,  अभी  महू  नहीं  बताया  जा

 सकता  कि  यह  लाइन  पांचवीं  पंचवर्षीय  योजना

 में  बिछायी  जायेगी  या  नहीं  ।

 खेलने  के  दो  मान्यता  प्राप्त  चौडरेशों  तथा

 कैमरा  मजदूर  संगठनों  के  saferfefirett  का

 सम्मेलन

 i895.  भी  रामावतार  शास्त्री  :

 oft  pie  get:

 क्या  BA  मंत्रों  मं  बताने  की  हुयी  करेंगे  कि  :
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 (क)  क्या  उन्होंने  सत  4  फरवरी,  i9074
 को  रोकने  के  दो  मान्यता  भारत  फेडरेशनों  तथा
 चार  केन्द्रीय  संज दूर  संगठनों  के  प्रतिनिधियों
 का  कोई  कसस्मेलन  दिल्‍ली  में  आयोजित  फिया

 था,

 (ख)  यदि  हाँ,  तो  इस  सम्मेलन  में  भाग
 सेने  बाले  संगठनों  एवं  उनके  प्रतिनिधियों  के
 नाम  क्या  हैं;

 (ग)  सम्मेलन  के  आयोजन  वे  उद्देश्य  कया

 थे,  और

 (घ)  इन  उद्देश्यों  की  प्राप्ति  में  सरकार
 को  कहा  तक  सफलता  प्राप्त  हई  है  अथवा  होने
 की  आशा  हैं  ?

 रेल  मंत्रालय  में  उप  मी  (भी  मुहम्मद
 शफी  कुरेशी)  :  (१)  जीता।

 (@)  1)  नेशनल  फेडरेशन  आफ
 इंडियन  रेलवे  न--श्री  oo  पी०  शर्मा,  अध्यक्ष
 और  अन्य  प्रतिनिधि  |

 (u)  आल  इण्डिया  रेलवे  मेन्स  पीडरेशन
 श्र  जानें  पौर्मेन्डीज,  अध्यक्ष  और  अन्य

 प्रतिनिधि  I

 (tii)  आई०एनण्टीव्यू०्सी०  श्री  बी०
 भगवती,  अध्यक्ष  ओर  अन्य  प्रतिनिधि  ।

 (iv)  ए०्आाई०्टीव्यू०सी०  श्री  बात
 डी०  शर्मा  औषधि  एन ०  सी ०  दत्ता,  सेक्रेटरी  ।

 (५)  एचए मास  श्री  महेश  देसाई

 जनरल  सेक्रेटरी  |

 (vi)  यूण्टीण्यू०्सी०:  श्री  जतिन  चक्रवर्ती
 जनरल  सेक्रेटरी  |

 (ग)  बैठक  का  वैश्य  यह  था  कि  खेलो  पर
 ओद्योगिक  शान्ति  बनाये  रखने  के  लिये  उनकी
 राय  और  सुझाव  मौसूम  किये  जायें  t  रेल  मंत्नी

 द्वारा  एक  उद्योग  में  हक  यूनियन  को  धारणा  पर
 भी  विचार  किया  गेरा  ।

 (घ)  चरस्वकिया  बेतिया  से  सहायता'
 मिली है  4

 Fanure  or  Broce  InsTAUMENT  AT
 Batt  Srantow  (Seeupan  Devisww)

 1898,  SHRI  RAMAVATAR  SHASTRI:

 SHRI  BHOLA  MANIHI:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  ;

 (a)  whether  the  block  instrument,  the
 apparatus  to  grant  and  obtain  line  clear
 for  incoming  and  outgoing  trains  at  Birati
 station  in  Scaldah  Division  (E.  Railway)
 failed  both  on  up  and  down  direction.
 concerning  the  block  sections  at  both  ends
 on  28th  July,  973  and  it  remaimed  out
 of  order  for  days  together;

 {by  what  system  for  passing  trains  was
 followed  during  the  period  of  failure  of
 the  instrument  at  tHe  station,

 {c)  whether  Assistant  Slauon  Master  on
 duty  was  assaulted  by  people  for  deten-
 tion  of  trains,  caused  on  account  of  the
 said  failure,

 (0)  whether  any  additional  complement
 of  staff  was  provided  at  the  station  to  cope
 with  the  situation,  if  so,  at  what  sia.c
 and

 te}  why  the  Signal  afd  Telecommumieca-
 tion  Department  could  not  rectify  the
 mtiument  wihin  a  reasonable  period  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)  Yes  the
 Block  Instrument  connected  to  Madbyam-
 gram  side  failed  at  1745  hrs.  and  conti-
 nued  till  morning  of  30-7-1973,

 (b)  Trams  were  passed  on  Paper  Linc
 Clear  System.



 1897.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  some  of  the  cable  manu-

 I898,  SHR]  RAMAVATAR  SHASTRI:
 SHRI  RAM  BHAGAT  PASWAN:

 SHRI  K.  MALLANNA  ;

 ed  due  to  construction  of  the  Kabini  Pro-
 ject  in  Karnataka;  and

 (b)  if  so,  the  reaction  of  Government
 thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
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 ५  रेशे  में  भरवश्हौह  से  अल राजपुर  तक  रेस

 I900,  शाक  लकी  नारा यंग  पांडेय:  कया

 रोल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हम  पूर्व  कल्बे  में  बड़वाडीह  से

 बलरामपुर  तक  रेल  लाइन  का  बहुत  सा
 प्रारम्भिक  निर्माण  कार्य  हो  चुका  है;

 और

 (ख)  यदि  हूं,  तो  उक्त  रेल  लाइन  का  कार्य
 क्यों  रोका  गय।  तथा  इस  पर  अब  तक  कुल
 कितना  व्यय  हो  चुका  है  ?

 रल  मंत्रालय  में  उपमंत्री  (भी  बु हुभ्मद
 शफी  कुरेशी)  :  (क)  और  (ख)  -  विश्ञामपुर
 (न  कि  बलरामपुर)  के  रास्ते  बर बाड़ी हू  से

 वि जुरी  तक  रेलवे  लाइन  के  लिए  1948-49
 में  अभिन्न  मार्ग  निर्धारण  सर्वेक्षण  किया  गया

 था।  बिजुरी  से  करोंजी  तक  i00  किलोमीटर

 लम्बे  aoe  का  निर्माण  हो  चुका  है  और  इसे

 यातायात  के  लिए  खोल  दिया  गया  है  ।

 बड़वाडीह  से  सरना डीह  तक  के  65  किलोमीटर
 सम्बे  खण्ड  का  निर्माण  i947  8  शुरू  किया
 समया  था  लेकिन  संरचना  और  पुल  सम्बन्धी

 अधिकांश  फीस  हो  जाने  के  बाद,  अर थो पाय  की
 कठिन  स्थिति  और  इस  संभावना  को  देखते  हुए
 कि  इस  खण्ड  पर  प्रत्याशित  प्राता यात  नहीं
 होगा,  इस  काम  को  छोड़  दिया  गया।

 सरना डीह  से  विध् रामपुर  (85  किलोमीटर

 लम्बें)  हम  पर  निर्माण  शुरू  हीं  किया  गया
 था  t  अर्यादोह-सरनाडीह  लाइन  को  पूरा
 करने  और  उसे  विश्वांमपुर  तक  बढ़ाने  के  परबत
 घर  तभी  किया  किया  जरिया  जब  इस  कांत  में
 कोबला  खातों  के विकार की  निश्चित  योजनायें
 उपलब्ध  होंगी  ।  बरबादीह-सरनाडीह  aes
 पर  46  करीब  श््ष्भे  च  किये गये थे गये  थे।

 कोरबा भें  एफ  उर्वरक  संबंध  की  स्थापना
 I90l.  Sto  लक्वीवादायण  पांडेय

 पेट्रोलियम  और  रसायन  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  भारतीय  उर्वरक  निगम  द्वारा  को रवा

 (मध्य  प्रदेश)  में  स्थापित  किए  जाने  वाले
 उर्वरक  कारखाने  पर  कितना  व्यय  आयेगा;

 (@)  उक्त  गगराना  कब  सक  बन  कर
 तैयार  हो  जायेगा  तथा  इसमें  उत्पादन  कब  तक
 आरम्भ  हो  जाएगा;  और

 (ग)  इसका  प्रतिवर्ष  उत्पादन  लक्ष्य
 कितना  है  तथा  इस  कारखाने  का  कितना  प्रति-
 शत  कार्य  पूरा  हो  चुका  है  ?

 पेट्रोलियम और  रसायन  मंत्रालय  में  राज्य
 मंत्री  (श्री  शाहाबाद  सां)  :  (क)  से  (ग).
 कोरवा  में  स्थापित  किये  जने  वाला
 उर्वरक  संयंत्र  4,95,000  मीटरी  टन  यूरिया,
 जो  2,27,700  मीटरी  टन  नाइट्रोजन  के
 बराबर  है,  के  उत्पादन  के  लिये  रूपांकित  है  t

 इस  परियोजना  पर  18.25  करोड़  रुपये
 की  लागत  का  अनुमान  है  और  इसके  जनवरी

 978  तक  वाणिज्यिक  उत्पादन  शुरू  कर  देने
 की  आशा  है  ।

 इस  परियोजना  के  लिये  भूमि  का  जर्मन

 किये  शनि  से  संबधित  कार्यवाही  की  जा  रही  है।
 विभिन्‍न  निर्माण  उपकरणों  की  प्राप्ति  क्या
 आवश्यक  इन्फास्ट्रक्च  र सुविधाओं  का  विकास
 करने के  लिये  भी  कदम  उठाये  जा  रहे  है  1
 ACCEPTANCE  of  Monoponiss  Comatis-

 sIONS’  Proposals  BY  GaBaIEL’s
 Inpea  Limirep

 1902,  SHRI  K.  MALLANNA  :  Will  the
 MINISTER  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to  staic  :

 (a)  whether  Gabriel's  India  Limited
 has  offered  to  accept  the  Monopolies  Com-
 mixaion’s  propesale  for  dilution  of  equity
 in  some  modified  form;

 (७)  if  50,  the  salient  features  of  the

 suggestions  made  by  the  Chairman  of  the
 Commission;  and
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 (७)  the  rpnetion  of  Goveramem  fn  the
 matter  of  getting  MRTPC  clearance  for
 the  expansion  sehgme  $0  far  ox  the  foreign
 collaborators  are  somcerned  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDAB-
 RATA  BARUA)  ;  (a)  The  Repost  of  the
 M.R.T.P.  Commission  utder  Section  2
 (3)  (b)  of  the  M.R.T.P.  Act,  198,  in  the
 case  of  Gabriel  India  Limited,  for  expan-
 sion  sn  the  capacity  of  shock  absorbers  has
 been  received  by  Government  only  on  the
 58  February,  $974,  The  Commission's
 proposals  have  not  yet  been  pul  acroms  to
 the  applicants,

 (b)  and  (c).  The  report  of  the  Com-
 mission  is  under  consideration  of  the
 Government

 PiAN  FOR  DIVERSIFICATION  OF  MANGALORE
 CHrMICALs  anD  Freiiiizers

 1903,  SHRI  K.  MALLANNA  ;
 SHRI  T.  द  CHANDRASHE.

 ren
 KHARAPPA  VEERA-
 BASAPPA  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 {a}  whether  Managatore  Chemicals  and
 Fertilizers  bas  chalked  out  a  diversifica-
 nga  plan;

 4b)  if  so.  the  broad  features  regarding
 its  tage  on  product-mix;  and

 “(c)  the  value  of  imported  equipment
 réctived  so  far  for  the  purpose  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  ami  (b)  A  proposal  re-
 ceived  from  M/s  Mangalore  Chemicals  &

 wo  Ammonia  BNO  tp.a
 >  Urea  339900  p.a.

 (#¥)  Nitric  Acid  100%  90000  p.e.
 oy  NPK  Q74747)

 based  of  पिए
 '  मम phosphate  95000  t,p.2.

 MCANQ6%N)  65000tpz.
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 ‘The  ‘total  cont  ef  the  project  i:  palimiat-
 ed  at  Re.  223  crores  with  3  forcign  ex-
 change  component  of  Ra,  39.5  croves.

 (c)  No  equipment  have  been  imported
 for  thin  purpose.

 AGREEMENT  BETWEEN  F.C.J,  anv  Govaan-
 MENT  or  [naQ  POR  SETTING  UP  OF  A

 Feeriizean  PLANT
 ‘1904,  SHRI  RAM  BHAGAT  PAS-

 WAN  :
 SHRI  B  S  BHAURA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  picased  to  state:

 (a)  whether  Fertilizer  Corporation  of
 Indin  has  signed  an  agreement  with  Gov-
 ernment  of  Iraq  on  technical  assistance
 for  setting  up  of  a  Fertilizer  Plant  in  Iraq:
 and

 (b)  if  so,  the  main  features  of  the
 agreement  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN}:  fay  and  (b).  The  Fertilizer
 Corporation  of  India  have  entered  into  an
 agreement  with  the  State  Organisation  of
 Fodustrinl  Design  and  Construction,  iraq.
 The  agreement  envisages  inter  alia  provi-
 sion  of  technical  assistance,  training  faci-
 lites,  preparation  of  Feasibility  Reports.
 Market  Surveys,  cic.  at  the  request  of  the
 Organisation  by  short-term  deputation  of
 experts  from  here,  The  agreement  is  sob-
 ject  to  ratification  by  the  appropriate  autho
 rites  in  both  the  countries  and  wil)  फट
 operative  for  a  period  of  3  years  from
 the  date  the  ratification  is  notified  hy  each
 party.

 Diease.  Camm  Hira  West  Benga  Power
 PLANT

 1905,  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  IRRIQATION  AND
 POWER  be  pleased  io  state  ;

 (a)  whether  the  ‘diesel  ctitis  has  hit
 West  Bengal  power  ghutly;

 by  Hf  my,  to  what  etteth  and
 (cy  the  steps  tuber  to  avert  pewer  crisis’?
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 Attempts  are  being  made
 io  operate  thermal  power  plants  at
 higher  load  factors  to  the  extent  possible.

 L0.Cc.  Samang  Eourry  Pagnciration  py
 O  P.E.C.  im  New  Rermentcs  in  Ino

 i906.  SHRI  INDRASIT  GUPTA  :
 SHRI  C  K.  CHANDRAPPAN  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state  :

 (a)  whether  Indian  Ojl  Corporation  has
 invited  equity  participation  by  O.P.E.C.
 members  in  new  refineries  in  our  country:
 and

 (b)  if  the  facts  thereof ?

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHR]  SHAHNAWAZ
 KHAN):  rey)  and  (b).  In  the  context
 of  the  recent  changes  in  the  world  crode
 ml  supply  situation,  the  possibilitie,  of
 selling  up  joint  refineries  in  collaboration
 with  some  of  the  जो  producing  countries
 of  the  Middle  fast,  either  in  the  oil  pro-
 ducing  country  itself  or  in  India  gre  be
 ing  exptored  on  a  bilateral  basis,  No  final
 decision  has  been  reached

 tauger  Fixep  ror  Power  Grwtratiov
 in  Brian

 1907,  SHRI  HART  KISHORE  SINGH:
 Wilt  the  Minister  of  IRRIGATION  AND
 POWER  be  pleanstl  to  state  ;

 (a)  the  target  fixed  for  the  Fourth  Plan
 period  for  bower’  generation  and  supply
 in  Bihar;

 Fi

 (by  the  potgress  spade  #0  far;
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 ns”?
 the  reasons  for  the  shortfall  if  eny;

 (d)  the  steps  proposed  to  be  taken  in
 the  Fifth  Pian  period  to  meet  the  back-
 log  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-

 been  commissioned  till  date  and  the  re-
 maining  capacity  is  likely  to  be  commis-
 sloned  during  the  early  part  of  the  Fifth
 Plan,

 (९)  The  main  reasons  for  the  shorrfal!
 in  completion  of  the  power  generation
 schemes  are  (i)  delay  in  Civil  works,  (ii)
 delay  in  supply  of  equipment,  (ii)  short-
 age  of  essential  material  and  (iv)  inade-
 quate  funds.

 (d)  The  Fifth  Plan  envisages  additional
 capacity  of  995  MW  in  Bihar.  This  will
 meet  the  requirements  of  power  in  the
 State.

 Dmrct  TRUN  BETWEEN  NARKATIAGANJ-—
 SrvAstarn,  DARBHA‘GA,  SaetxsTIPUR  AND

 PAHLEZAGHAT

 i908.  SHRI  HARI  KISHORE  SINGH  :
 Will  the  Minister  of  RAILWAY'S  be  pleas

 ed  to  stats  the  reasons  for  not  having  a
 direct  train  between  Narkatiaganj—Sita-
 murhj  Dharbhanga  Samastipur  Pablezaghat
 (North  Eastern  Railway)  ?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAF!  QURESHI):  No.  432
 Narkatiaganj-Darbhanga  Passenger  and
 No,  455  Darbhanga-Pahlezaghat  Passenger

 bbanga  and  Samastipur.  fimuilariy,  in  the
 return  disection  No,  456  cum  43)  run  with
 the  same  rake  over  Pahlezaghat-Dharbanga
 and  |  section.
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 APPEAL  mAvE  TO  GOVEENMENT  so\neT
 THB  ORDERS  FOR  DESCONTINUANCER  OF
 FPoreion  MANAGEMENT  IN  LARSON  AND

 Toumo  Lt.

 1909.  SHRI  R.  S.  PANDEY  :
 SHRI  ANANTRAO  PATIL  ;

 Will  the  Minister  of  LAW,  JUSTICE
 AND  OOMPANY  AFFAIRS  be  pleased

 against  the  orders  for  discontinuance  of
 the  foreign  management  from  3st  March.
 1974;

 {b}  whether  Government
 decision  on  the  appeal:

 (९)  if  not,  the  reasons  for  the  delay.  wid
 (a)  whether  Government  propose  any

 change  in  the  present  policy  of  not  aliow-

 =
 foreign  management  beyond  March,

 3747

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  *  (a)  to  (७),  On  the  6th
 September,  i973,  six  Indian  non-executive
 diregtors  of  the  company  made  a  represen-
 tation  suggesting  that  phased  changes  in

 ann  rs
 control  of  the  company  ate

 have  taken

 as
 F

 i

 !

 स्क
 §  3

 i  ist  i  3
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 200  asmerande  sovour  sy  Balan
 Poa  Runat  Bizcrsamcraron  ‘Scumpass
 1910.  SHRI  SUKHDRO  PRASAD

 VERMA:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  फ्  pleased  to  stale  :

 (a)  whether  the  Bihar  State  Electricity
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 the  rurel  electrification  scheme  in  the  State
 more  vigorously;  and

 {b)  if  so,  the  decision  taken  in  the
 matter  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b>  In  the  क्,  two
 month,  of  1974  Le.  up  to  ‘2B-2-1974  the
 Bihar  State  Electricity  Board  has  sponsored
 &  schemes  for  loan  assistance  amounting  to
 Rs  4.83  lakhs,  from  the  Ruta]  Electrifi-
 cation  Corporation,  Out  of  these,  seven
 schemes  have  been  referred  back  to  the
 State  Electricity  Board  for  revision  in  ac-
 cordance  with  the  guidelines  and  norms
 prescribed  by  the  Corporation.  One  scheme
 is  under  consideration,  This  will  be
 approved  by  the  Corporation  if  found
 technically  feasible  and  financially  viable.

 SHORTAGE  OF  WAGONS  RFSULTING  IN  STOP-
 Page  OF  COAL  MOVEMENT  TO  BHILAI  AND

 Roungeia  STEEL  PLANts
 9ii.  SHRI  SUKHDEO  PRASAD

 VERMA:  Wil  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 of  coal  movement  to  the  Bhilai  and
 Rourkela  Steel  Plants;  and

 (b)  if  so,  the  measures  taken  so  far  to
 supply  wagons  on  priceity  basis  for  the
 ‘iy  movement  of  ool  to  the  plants  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SiR
 MOHD.  SHAFI  QURESHI):  (a)  There
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 plants  have  been  recenily  interrupted  on
 account  of  Frequent  staff  agitations,  theft
 of  cables  and  telecommunication  equip
 ments,  food  and  oifier  public  agitations  etc.

 (b)  Wher  normal  conditions  prevail.
 Railways  tave  no  difficulty  in  moving  the
 available  coking  coal  to  stee}  plants,

 Acrration  sy  Casuat  Lapournas  or
 Nostra  Eastean  Raiway

 i92.  SHRI  SAMAR  MUKHERJEE  :
 will  the  Misister  of  RAILWAYS  be  pless-
 ed  to  state:

 (a)  whether  Government  are  swate  of
 any  agitation  by  the  casual  labourers  of
 North  Eastern  Railway;  and

 (b)  if  so,  wha;  are  their  deman  i,  and
 what  steps  Government  have  taken  to  come
 to  a  settlement  १

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFT  QURESHI):  (a)  and
 {b).  No.  However,  re-
 garding  permanent  absorption  and  continu.
 ed  employment,  granting  C.P.C,  scale  and
 maintaining  of  seniority  lists  etc.  are

 cecived
 occasionally  and  dealt  with  suite-

 ४

 DistarsuTion  op  Or.  FXPLoraTION  Worx

 I93.  SHRI  V.  MAYAVAN  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  ;

 (a)  whether  Government  ate  consider-
 ing  to  distribute  the  task  of  oi!  exploration
 to  other  agencies  rather  than  to  depend  on

 bor
 and  Natural  Gas  Commission  alone.

 (b)  if  mot,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  &  CHEMI-
 CALS  (SHRY  SHAHNAWAZ  KHAN):
 {a)  and  (b}.  The  task  of  olf  exploration  in
 India  is  preeently  being  carried  aut  by

 (i)  जो  and  Natural  Gas  Commission,
 a  purely  Oeetril  Government  public
 2०02  Caen  ding;

 Written  Answers  ii0

 (ii)  Of  Indig  Limited,  whith  i  a
 joint  venture  of  the  Government  of  India
 and  Burmah  जा  Company  in  equal  part-
 hership;  and

 (iii)  Assam  Oil  Company  which  is  en-
 tirely  a  private  sector  company.

 Apart  from  this,  Offshore  exploration
 would  be  carried  out  partly  by  the  ONGC
 on  the  basis  of  “owner  operations”  and
 partly  in  collaboration  with  foreign  Ont
 Companies,  found  suitable,  having  the  re-
 quisite  experience,  expertise  and  capabili-
 ties.

 Suppry  of  Ow  Darina  Ris  8४  USSR

 9I4  SHRI  च्,  MAYAVAN:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pteased  to  state

 (a)  whether  Soviet  Unton  has  agreed  to

 supply  18  rigs  to  India  for  oil  drilling;
 (b)  |  80,  when  they  are  likely  to  reach

 India;
 (c)  what  wilt  be  cost  thereof;

 (d)  whether  India  ha,  requested  other
 countries  also  for  supply  of  rigs;  and

 (९)  of  so,  to  What  extent  they  have
 been  able  to  get  these  rigs  from  othe:
 countries  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  &  CHEMI
 CALS  (SHR!  SHAHNAWAZ  KHAN)
 {a)  V/O  Technoexport  of  USSR  did  offer
 to  supply  a  number  of  जो  well  drilling  rigs
 to  ONGC.  Against  this  offer,  a  contrac!
 for  supply  of  3  drilling  rigs  was  signed.
 some  time  ago.

 (b)  The  scheduled  delivery  of  the  mgs
 is  spread  over  the  period  Jane,  3974  to
 March,  1975,

 द)  The  total  price,  cif.  Indian  port
 for  these  three  rigs  is  Rs.  .30  crofes.
 approximately.

 (a)  Yes,  Sir.

 (०)  Orders  for  six  rigs  have  been  placed
 with  M/s,  Industrial  export,  Rumania
 Offers  have  been  received  from  some  other
 countries,  which  are  under  consideration
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 Tampegina  of  Perrot  Pume  Mirars
 49i5.  SHRI  M.S.  PURTY:  चप  the

 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  numerous  petrol  dealer,  tam.
 pering  with  the  pump  meters  to  supply
 lesser  quantity  of  petrol  than  what  is  being
 paid  for;  and

 (b)  whether  any  cases  have  been  regis-
 tered  and  if  so,  the  facts  thereof  and  the
 steps  Government  ह...  to  take  in  this
 regard  ?

 THE  MINISTER  OF  SIATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  required  in-
 formation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  in  dut
 course,

 Loisgs  SUFFERED  py  RalLwaAys  DUF  To
 STRIKE  BY  RAILWAYMEN

 1918,  SHRI  VASANT  SATHE  :
 SHRI  P.  M.  MBHTA:

 Will  the  Minister  of  RAILWAYS  be
 Pleaged  to  state  ;

 (a)  whether  Government  haic  made
 any  avessme  t  of  loss  s  suffered  by  the
 Indian  Railway,  du.ing  the  last  two  years
 ay  revenue  on  goods  and  passenger  traffic
 due  to  stuke  by  Ruilwaymen  of  different
 trade;

 {b)  whether  3१  a  measure  of  discourag:
 ing  wild  cat  strikes  by  a  handful  of  Rail-
 way  employees,  Government  hve  initiated
 any  incentive  schemes  for  those  who  des-
 Pite  provocation  stick  to  their  jot  and  if
 so;  the  purticulars  thereof;  and

 fe)  whether  luck  of  complete  rapport
 between  the  Railway  Bourd  officials  and
 the  Rail  Workers  and  the  pour  functioning
 of  constitutional  methods  of  resolving  dis-
 putes  are  contributing  heavily  towards  the
 prevailing  strained  relations  and  if  ५०,  what
 steps  are  being  taken  to  meet  these  defi-
 cencies  in  Railway  administrations  ?

 DEPUTY  MINISTER  IN  THE
 M  Y  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (ay  Yes.
 The  Joss  of  revenue  suffered  on  goods  and.

 MARCH  s,  974  Writien  Answers  112

 passenger  traffic  due  to  strike  ty  Railway-
 men  during  972  and  973  is  Ra,  .9
 crores  and  Rs.  17.42,  crores  respectively,

 (b)  Yes.  Tt  bas  been  decided  to  recog-
 nise  the  services  of  loyal  workers  by  grent
 of  extensions,  rewards,  advance  increments
 for  outstanding  service  and  favourable
 consideration  within  administrative  roles
 for  appointment  of  children  ahd  depen-
 dents  of  loyal  workers.

 {c)  No.

 SHARING  OF  POWER  WITH  BaNnclaDtsi

 i9!9.  SHRI  VASANT  SATHE  :  will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  Male  :

 (a)  whether  there  is  a  uader
 consideration  of  Government  for  sharing
 of  power  with  Bangladesh;  and

 (७)  if  so,  at  what  stage  the  proposal
 stands  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  [IRRIGATION  ANT
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  and  (b).  The  Government  of
 India  and  Bangiadesh  have  agreed  to  main-
 tain  liaison  between  the  Iwo  countries  and
 ensure  effective  joint  efforts  in  maximisme
 the  benefit.  from  the  power  systems  and

 energy  resources  to  mutual  benefit  Ac

 cordingly.  an  Indo-Bangladesh  Joint  Pow:
 Coordination  Board  has  been  established
 The  Road  has  beer  functioning  sine  Mav
 973  A  beginning  has  been  made  in  the
 collection  of  dat,  on  hoth  the  sides  with

 a  view  to  considering  possibilities  of  ¢X-

 chuneing  power  for  the  mutual  henefit  of
 the  two  countries.

 Niw  Exracy  Poricy  To  RATIONS  IST
 supply  or  on  TO  InncsTars

 i920  SHRI  VASANT  SATHE.  will
 the  Minister  of  PETROLFUM  AND  CHF-
 MIC  ALS  be  pleasd  to  state.

 seatsitie fa)  whether  in  view  of  the  ancertasnties
 created  by  the  shifting  situation  in  the  aat-
 itr  uf  oj]  supplies  und  the  resultant  panic
 among  industrial  users,  Government  have
 evolved  «  new  energy  policy  to  rationalise
 supply  of  fuel  oil  to  ull  sectots  of  indus
 tra}  activity;  and

 (b)  if  so,  the  main  fogtures  thereof  ?
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 THE  MINISTER  OF  STATE  IN  THE  (d)  (i)  973
 MINISTRY  OF  PETROLEUM  AND  (ii)  The  period  of  employment  has.
 CHEMICALS  (SHRI  SHAHNAWAZ  been  intermittent  in  character  depending
 KHAN):  (a)  and  (b).  Furnace  Oil  ued  on  the  requirements  of  work,
 in  the  industries  can  to  a  large  extent,  be
 replaced  by  coal.  Government,  has  recon-
 stituted  the  Standing  Committee  on  Fur-
 nace  Oil  which  is  now  put  under  the  In  terms  of  orders  issued  recently,  based
 Chairmanship  of  Secretary  and  Director  44  the  recommendations  of  the  Railway
 General,  Techuical  Development  to  re-  y abou;  Tribunal,  1969,  action  is  being
 commend  measures  for  a  speedy  switch  paren  to  grant  temporary  status  to  eligible
 over  to  coal  of  such  oil-based  industries  ayiaj  labours.
 which.  on  technological  considerations,  are
 capable  of  doing  so.  The  committee  will  Conversion  oF  BI-WEEKLY,  NEW  DE‘ut
 also  lay  down  priorities  for  the  allocation  WALTAIR  BOGE  INTO  TRIFWEEKLY  ONF,
 of  furnance  oil  to  the  different  categories ee  cai

 1922.  SHRI.  K.  |  RAMAKRISHNA of  consumers,  and  monitor  the  progress
 in  the  direction  of  economy  in  the  use  of  REDDY:  Will  the  Minister  of  RAITL-

 WAYS  be  pleased  to  state  : furnace  oil  and  fuel  efficiency.
 (a)  whether  Government  propose  to

 Status  oF  R.D.S.O.,  Lucknow  run  the  present  Bi-weekly,  New  Delhi
 1921,  SHRI  DINEN  BHATTACHARY-  Waltair  bogie  thrice  a  week  in  view  of  the
 YA:  Will  the  Minister  of  RAILWAYS  be  !¢Teasing  traffic;  and
 pleased  to  state  :  (b)  whether  the  present  bogie  will  be

 attached  to  Madras-Howrah  Mail  instead
 of  Hyderabad-Howrah  Express  as  passen-
 gers  are  inconvenienced  by  Staying  at
 Vijayawada  Station  for  more  than  —  six
 hours  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  No.

 tb)  Hauling  of  New  Delhi-Waltair  bi-
 weekly  sleeper  coach  by  3/4  Howrah-
 Madras  Mail  is  operationally  not  feasible
 for  want  of  room  on  these  trains  to  haul

 (d)  the  number  of  casual  labourers  en-  an  extra  coach.
 gaged  in  this  organisation,  their  period  of  ०

 (ii)  Number  of  casual  labourers
 drawing  authorised  scales  of  pay:  Nil.

 (a)  whether  Research,  Design  and
 Standardisation  Organisation  at  Lucknow

 is  a  part  of  the  Railway  Ministry  or  a  sub-
 sidiary  Organisation  like  other  units  of
 Railway  system:

 (b)  whether  the  said  organisation  —  is
 covered  under  Indian  Factories  Act,  if  not.
 the  reasons  therefor:

 (९)  whether  all  the  employees  of  the
 said  organisation  are  covered  by  the  rules
 and  -ervice  conditions:  and

 employment  and  the  number  of  casual  INTERNATIONAL  CONFERENCE  ON  On

 fabourers
 drawing  authorised  scales  of  1923,  SHRI  P.  A.  SAMINATHAN  :

 py
 SHR]  P.  M,  MEHTA;

 THE  DEPUTY  MINISTER  IN  THE
 en  a  a  ot  spn MINISTRY  OF  RAILWAYS  (SHRI  *  LS  be  pleased  to  state

 MOHD.  SHAFJ  QURESHI):  (a)  The  (a)  whether  an  International  Oil  Con-
 Resesrch  Designs  &  Standards  Organisation  terence  was  held  in  February  1974;
 is  an  Attached  Office  of  the  Ministry  of  (b)  if  so.  how  manv  countries  attended
 Railvay;,  the  Conference:

 (b)  No,  since  it  is  not  a  “factory”  as  (c)  whether  India  participated  in  the
 defined  in  Section  2(m)  of  the  Indian  —  said  Conference:  and
 Factories  Act.  1948.  (व)  if  so,  the  outcome  of  the  Con-

 (c)  Yes.  ference  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  An  international
 Energy  Conference  was  held  in  Washington
 in  February,  1974.  It  was  attended  py  33
 countries.

 १६)  No,  Sir.
 (d)  Does  not  arise

 ALLEGED  OPENING  OF  Fire  py  Rat  way
 PROTICTION  Force  ON  DEMONSTRATION  IN

 M&iARASHTRA
 1924,  SHRI  है  R.  SINGH  DEO:  Will

 the  Minister  of  RAILWAYS  he  pleased  t0
 state  :

 (a)  Whether  demonstration  were  or  gi-
 nised  against  the  Union  Finance  Minister
 when  he  was  going  to  Faicpur,  in  northein
 Jalgaon  district  of  Muahatashtra  on  Decem-
 her  29,  1973;

 (b)  Whether  the  Railwa,  Protection
 Force  opened  fire  at  several  places  on  the
 demonstrations  and

 (c)  Whether  as  a  result  thereof  some
 people  were  killed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  Yes

 (b)  As  a  result  of  the  firing  by  the  State
 Police  on  the  demonstrators  at  Faizpur
 village,  district  Jalgaon  some  persons  were
 injured  who  were  brought  to  Municipal
 Hospital,  Bhusawal  for  further  treatment.
 ‘On  bting  agitated  by  this  incident,  some
 people  of  Bhusawal  got  excited  and  moved
 to  the  Station  area,  where  they  started
 pelting  stones  resulting  in  damage  to  the
 Station  building  and  other  railway  pro-
 perty,  The  crowd  also  looted  some
 ‘booked’  property.  Repeated  requests  from
 the  RPP  and  GRP  staff  to  the  crowd  to
 vacate  the  Station  premises  did  not  bring
 the  desired  results.  On  the  other  hang  the
 mob,  which  numbered  about  4000,  again
 started  heayy  stoning  and  some  of  them
 dropped  fire  from  an  engine  standing  on

 .  The  mob  completely  sur-
 rounded  the  RPF  &  GRP  staff  and  caused
 injuries  to  a  number  of  them.  The  RPF

 ich  arrived  there  had  to
 in  the  air  to  rescue  the

 party
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 Force  which  had  been  surrounded  by  the
 mob.  The  mob  then  started  running  away
 from  the  Station  area,  None  of  the  sgita-
 tor;  was  injured  due  to  this  firing.

 (c)  No.

 सच  जोग  में  विदेशियों  की  अस्तर्गह्तता  के
 बारे  में  जांच  करते  के  लिये  समिति

 1925.  शी  अटल  बिहारी  बाजपेयी  :
 थी  जगन्नाथ  राव  जोशी  :

 क्या  पं हो लियम  और  रसायन  मन्नी  यह
 बसाने  की  कृपा  करेगे  कि  :

 (*)  बपा  औषध  उद्योग  में  विदेशियों
 की  अन्‍्तर्गस्तता  की  जांच  करने  हेतु  एक  उच्च
 स्तरीय  सशक्त  समिति  का  गठन  किया  गया  है,
 और

 (@)  यदि  हा,  ्तो  उसकी  काय  परिधि
 और  प्रगति  कप  है?

 पेट्रोलियम  और  रसायन  संग्रहालय  में  राज्य
 मंत्री  (भी  शाह  नवाज कां)  at):  (फ)  और  (व).
 जौषध  तथा  फार्मास्यूटिकल्स  उद्योग  के  विभिन्‍न

 पहलुओं  की  जाच  करने  के  लिए  एक  समिति
 गठित  को  गयी  है  और  समिति  के  विचारा
 विषयों  तथा  उसकी  रिपोर्ट  प्रस्तुत  करने  के

 समय  को  दर्शन  वाले  भारत  सरकार,
 पेट्रोलियम  और  रसायन  मंत्रालय  के  दिनांक
 8  फरवरी,  1974  के  सकल्प  की  एक  पति

 सभा  पटल  पर  रक्षी  है।  [प्राधान्य  में  चा  दी

 गई  ।  देखिये  सकता  LT-6323/74]  |

 QUADRANGULAR  DEAL  with  Lisya,  Sovir
 Union  AND  Taig  ON  Cauor  On  Supriies

 1926,  SHRE  on  JANARDHANAN  :
 SHRI  C,  K.  CHANDRAPPAN  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state  :

 (a)  whether  India  is  trying  to  arrange  a
 quardrangular  deal  with  Libya,  Soviet
 Union  und  Iraq  for  supply  of  crude  oll;

 and
 (9)  if  १0,  the  main  features  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRE  SHAHNAWAZ.
 KHAN)  :  (a)  No.  Sir.

 (b)  Does  not  arise,
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 PAD  UP  CAMTAL  PRODUCTION  AND  PRoFITs
 or  M/s,  Aspor  LasosaTory

 1927.  SHR]  SYOTIRMOY  BOSU  |  Will
 the  Mumister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  ;

 (a)  whether  “Abbot  Laboratory”  is  a
 hundred  per  cent  foreign  controlled  Com-
 pany  operating  in  India;

 (b)  total  paid-up  capital  of  the  Com-
 pans  ;

 (९)  total  profits  earned  and  total
 amount  remitted  under  various  heads  by
 the  Company,  year-wise,  during  the  last
 three  years:

 (a  what  are  the  main  products  of  the
 Company,

 (e)  whether  the  Company  was  recently
 allowed  substantial  expansion  of  its  capa-
 city  im  formulations  which  require  no  spe-
 cial  technology;

 (f)  whether  very  bigh  prices  are  being
 allowed  to  the  Company  for  ils  products,
 and

 (g)  tf  90,  the  facts  thereof  and  the  rea
 som  therefor  ?

 THE  MINISTPR  OF  STATF  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  and  (b)  M/s  Abbott
 Laboratorie,  (India)  Private  Ltd  Bombay
 has  a  paid  up  capital  of  Rs  |  lakh  and
 al}  the  shares  are  held  by  M/s,  Abbott
 Laboratory  of  USA.

 (४)  The  gross  profits  before  tax  and
 remittances  made  during  the  last  three
 years  have  been  as  follows

 Gross  pro~  =  969-70
 fits  befor  1970-71
 tax  1974-72,
 Remittan-  —970/969-70
 ces  (Divi-  =  1971/1970-71
 dends)  AGTAAITE-72
 only

 Rs  96.09  lakhs
 Rs  (26-22  lakhe
 Ra  101  4I  Iskhs
 Ra  22  65  lakhs
 Rs  22  65  lakhs
 Rs  Nil

 (d)  At  present,  the  firm  is  manufactur-

 to  the  company  in  1971,  they  were  issued
 a  letter  of  Intent  on  the  2th  March,
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 equity  from  the  present  100%
 settled  to  the  satisfaction  of  Goverment.

 (f)  The  prices  of  drogs  and  formuls-
 tons  are  at  present  controlled  under  the
 Drugs  (Prices  Control)  Order  1970.

 (8)  Does  not  arise,

 Statement
 injeciables

 (a)  Beyectal
 (b)  Beyectal  C  Liver
 (c)  Beectal  द
 (०)  Beuedox

 Liguids
 (a)  Calcidrine
 (b)  Cecon  Drops
 fe)  Iberol  Liquid
 td)  Kalun  C-Neomycn
 te)  Selsun  Suspension
 (f)  Surbex  Syrup
 (g)  Torfin
 (h)  Vidaylin
 (i)  Vidalin  M

 (hk)  Vidalin  Drops
 ()  There:  ¢

 Tablets
 (a)  Bevidox
 Cecon  ‘S00
 (९)  Erythrocug  i00  mg.
 {d)  Erythrocin  250  mg
 (e)  Toeral
 (£)  Optilets
 (g)  Optilets  M
 (h)  Pramilets
 (j)  Sucaryl  Sugar  Coated

 (k)  Surbex  T

 Caprules
 (a)  Nembutal
 (b)  Tridione

 Granules
 {a}  Erythrocin
 (b)  Pentothal  Sodium
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 SUGGESTIONS  MADE  BY  WEST  BENGAL  RAIL-
 Way  PASSENGERS’  ASSOCIATION

 1928.  SHRI  JYOTIRMOY  BOSU:  Will

 the  Minister  of  RAILWAYS  be  pleased  to
 state  ;

 (a)  whether  West  Bengal  Railway  Pas-
 sengers’  Association  has  urged  upon  _  his

 Ministry  to  take  up  the  following  schemes,
 viz.  (i)  a  rail  bridge  via  Jiaganj  across  the
 Bhagirathi  for  an  alternative  link  with
 Caicutta  areas;  (ij)  doubling  of  the
 Farakka  bridge;  and  (iii)  a  broad-gauge
 workshop  in  the  N.F.  Railway  area  for

 prompt  repairs  of  coaches  and  engines;
 and

 (b)  what  action,  if  any,  has  been  taken
 thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)—(a)  (i)  There  is  no  traffic  justifi-
 cation  fer  construction  of  a  bridge  at

 Jiaganj.  The  present  Farakka  Bridge  pro-
 vides  rail  link  with  North  Bengal  and
 Assam  and  the  existing  Jubilee  Bridge
 between  Naihati  and  Bandel  provides  link
 between  Bandee  and  Azimgani.

 (a)Gi)  This  is  not  considercd  necesary
 for  the  present  as  the  existing  facility  ade-

 quately  caters  for  the  present  traffic.
 (a)  Gii)  There  is,  at  present,  no  proposal

 for  setting  up  a  new  workshop  cn  N.F.

 Railway  for  repairs  to  locomotives  and

 Coaches  as  the  existing  facilities  meet  the

 presemt  requirements.

 छाए  HEILGERS  COMPANY  CALCUTTA

 1929.  SHRI  JYOTIRMOY  8050  :  Will
 the  Minister  of  LAW,  JUSTICE  AND

 COMPANY  AFFAIRS  be  pleased  to

 state  :
 (a)  the  composition  of  the  Board  of

 Directors  of  Bird  Heilgers  Company.
 Calcutta  as  in  964  and  as  at  present,

 (b)  names  of  principal  shareholders  of

 the  Company  as  in  964  and  at  present  and

 the  number  and  value  of  shares  held  by

 each;
 (c)  the  total]  number  of  companies

 under  their  control  at  present  and  the  name

 of  such  companies;
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 (d)  whether  the  Company  was  charged
 with  violation  of  the  provisions  of  the
 Companies  Act  or  any  Other  Act;  and

 (e)  if  so,  the  nature  of  such  violation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  (SHR]  BEDA-
 BRATA  BARUA)  :  (a)  and  (b).  There  is

 no  company  by  the  name  of  Bird  Heilgers
 Co.  registered  under  the  Companies  Act,
 i956.  However,  there  are  two  comp2nies
 viz.,  Bird  &  Co.  (P.)  Ltd,  and  Heilgers
 Pvt.  Ltd.  (formerly  F.W.  Heilgers  &  Co.
 (P.)  Ltd.)  registered  under  the  Companies
 Act,  to  which  presumably  the  Hon'ble
 Member  refers.

 The  required  information  regarding  the
 Reard  of  Directors  and  principal  share-
 holders  of  Heilgers  Pvt,  Ltd,  is  given  in
 Statement-I  and  those  of  Bird  &  Co.  Pvt.
 Ltd.  in  Statement-II  Laid  on  the  Table  of
 the  House.  [Placed  in  Library  See  No.  LT-
 6322/74]

 (c)  56  companies  were  listed  by  ILPIC
 as  belonging  to  the  Bird  Heilgers  Hou:c
 given  in  statement  III  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.  LT-
 6322/74].  6  companies  interconnected

 with  Bird  &  Co.  Pvt.  Ltd.  have  been  regis-
 tered  under  Section  26  of  the  MRTP  Act
 are  given  in  Statement  Iv  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See  No.
 LT-6322/74].  No  company  interconnected
 with  Heilgers  Pvt.  Ltd.  is  registered  under
 MRTP  Act.

 (0)  and  (९).  In  Heilgers  Pyt,  Ltd.,  vio-
 lations  of  Sections  292  and  30l  of  the

 Compinies  Act,  956  were  observed,  In
 Bird  &  Co.  Pvt.  Ltd.,  violations  of  Sections
 209(4),  30l  and  22  of  the  Companies
 Act,  956  were  observed.  Action  contem-
 plated  against  these  companies  is  at  various
 stages  of  consideration.  No  prosecutions
 have  been  launched  so  far.

 STATEMENT  MADE  BY  A  MEMBER  OF  THE
 M.R.T.P.  COMMISSION  OF  THE  ROLE  PLAYED

 BY  THE  COMMISSION
 i930.  SHRI  JYOTIRMOY  BOSU:  Will

 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to

 State  :
 (a)  whether  Dr.

 member  of  the
 H.  K.  Paranjape,  3
 M.R.T.P.  Commission,
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 stated  at  a  Press  Conference  In  Madras  in
 November,  973  that  “the  comntission
 plays  an  ever  eo  important  role  than  what
 the  Act  envisages”;  and

 tb)  if  50,  Government's  reaction  there-

 DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 HRATA  BARUA):  (a)  and  (b),  On  the
 sth  November,  973  Dr.  H.  K.  Paranjape
 is  reported  to  have  addressed  a  mecting  of
 a  Study  Circle  at  Madras.  Views  express-
 ed  hy  him  were  only  his  personal  views.
 US.  aw  For  ELECTRIFICATION  oF  VILLAGLS

 93i.  SHRI  SYOTIRMOY  BOSU:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the  reply

 THE
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 given  to  Starred  Question  No.  22  on  the
 20th  November,  1973  regarding  U.S.  aid
 for  electrification  of  village;  and  state  the
 State-wise  financial  assistance  given  by  the
 Rural  Electrification  Corporation  to-date,
 since  its  inception  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRY  SIDDHESHWAK
 PRASAD):  The  Rural  Electrification  Cor-
 poration  was  established  in  1969.  Til
 28-2-1974,  it  has  sanctioned  68  schemes
 of  the  various  State  Electricity  Boards.
 These  scheme;  involve  total  joan  assistance
 Of  Rs.  30038.77  lakhs  for  electrification
 of  ‘$2931  village,  and  energisation  of
 5,58,383  puropeeis.  State-wise  details  ure
 given  in  the  stalement  attached.

 SratiMenr

 State-u  8९  detath  of  schemes  sanctioned  by  Rural  Ehcirificadiun  Corporation  as
 on  28th  February,  3974

 SL  Nam:  of  State  fotal  No.  No,  of  No  ef  Snount  of
 Na,  of  schemes  villages  pump-sely  lean  sane.

 no
 (Ry.  im  Lakhs)

 1.  Andhra  Pradesh  50  2800  $2766  2378  -O70

 2.  Assam  12  L95  Sho  7  ७०६७
 १,  Bihar  43  4832  53789  2507  378

 4  Gujarat  28  4230  3477  1215  235
 5  Naryana  24  305  23805  पह  856
 o  Himachal  Pradesh  14  3788  I035  039  345
 7.  Jammu  &  Kashnur  22  I955  336  844-740
 8.  Kerala  6  451  $430  72  पड1
 9.  Karnataka  29  1972  24377  338  -585

 10.  Madhya  Pradesh  73  3354  84263  2756  च43
 11,  Maharashtra  3609  52836  2657  979°
 12,  Meghalaya  2  63  45  47  -205
 43,  Orissa  3230  33296  657  064
 14,  Punjab  30  3293  38659  574  012
 1S,  Rajasthan  44  2443  49541  2144  5843
 16,  Temit  Nadu  37  320  44784  3373  08)
 !7.  Uttar  Pradesh  69  8046  44544  3977-773
 I8,  West  Bongal  4  6425  24448  a  (2605-284

 Tora.  6i8  52931  558383  30038 +177



 23°  0  Written  Answers

 Dectsion  or  Saupi  Arasia  TO  Repuce  Or
 Paice

 I932,  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  whether  Saudi  Arabia  has  decided
 to  reduce  crude  oil  price;

 (b)  if  so,  the  broad  features  thereof;
 (e)  whether  India  has  asked  that  country

 to  supply  more  crude  oil;  and
 (d)  if  so,  the  reaction  of

 Arabia  thereto  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PETROLEUM  AND

 the  Saudi

 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  Government  have  no  ipfor-
 mation.

 (b}  Does  not  arise.

 {c)  and  (d).  Discussions  arc  proposed
 to  be  beld  for  the  supply  of  more  crude
 बा  during  §974-75

 PLAN  TO  INCREASE  CAPACTrs  oF  InpIAN
 REFINERIES

 1933,  SHRI  RAGHUNANDAN  LAL
 BHATIA  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state  ;

 (a)  whether  Government  are  planning
 to  increase  the  capacity  of  Indian  refineries;
 and

 (b)  if  80,  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAW  AZ
 KHAN):  (a)  and  (b).  Expansion  of  the
 capacity  of  the  Koyali  Refinery  to  7.3  mil-
 lion  tonnes  per  annum  has  been  taken  up.
 The  expansion  project  is  estimated  to  cost
 Rs.  28.08  crores  and  is  expected  to  be
 completed  by  early  1977  Expansion  of
 the  capacity  of  the  Madras  Refinery  by
 about  0.8  million  tonnes  is  also  urder
 comideration.  Modifications  are  also  of
 hand  to  fully  utilise  the  capacity  of
 Bareunj  Refinery  on  imported  crude  oil
 with  8  relatively  higher  sulphur  content.
 There  is  no  proposal  under  consideration

 Goverament  at  present  for  expansion  of
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 capacities  of  other  existing  refintries  in  the
 country.  However,  new  refineries  aze  com.
 ing  up  at  Haldia  -Bongalgaon  and
 Mathura  with  capacities  of  25,  .0  &  6
 million  tonnes  respectively,

 PURCHASE  OF  हा),  AND  Furnace  Ox,
 1934.  SHRI  RAGHUNANDAN  LAL

 BHATIA;  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 State  ;

 (a)  whether  India  has  not  been  able
 to  buy  Napbtha  and  Furnace  oil  even  at
 exorbitant  price;  and

 (b)  af  so,  steps  taken  in  this  regaid  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  .(a)  and  (b).  There  has  been  an
 acute  scarcity  of  refined  petroleum  products
 in  the  world  market  during  the  last  few
 months.  Even  at  catremely  high  prices,
 product,  particularly  Naphbtha  Diesel  and
 Furnace  Oils  have  not  been  available.
 There  are,  however,  indications  at  present
 of  improvement  in  the  availability  of  pro-
 ducts  in  the  world  market  particularly
 Furnace  Oil;  but  the  prices  continue  to  be
 high  as  compared  to  Jast  year.  With  the
 low  demand  of  Naphtha  against  anticipa-
 tons  १0  far  and  @  drop  in  demand  of
 Motor  Gasolene,  with  the  incfease  in
 domestic  prices,  there  has  been  no  ovcus-
 sion  so  far  this  year  to  look  for  fresh
 Naphtha  imports  from  the  world  market.

 IMPROVEMENT  OF  Digset  ENciNEs  MANU-
 FACTURED  at  DresEL  Locomotive  Woaxs

 VARANASI
 i935.  SHRI  NAWAL

 SHARMA  :
 इइ  R.  P.  ULAGANAMEBI  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  the  Diese]  Locomotive
 Works,  Varanasi  is  currently  working  of
 possible  improvements  in  Railway  engines
 fo  boost  up  their  overall  efficiency  in  view
 of  the  present  oil  squeeze;

 {b)  the  directions  in  which  improve-
 ments  are  being  worked  upon:

 KISHORE
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 two  youty  7

 question,
 higher  sulphur  content  which  is  deleterious
 to  the  diesel  engine.  It  is,  therefore,  too
 premature  to  take  a  firm  decision  on  this
 Sue  ll  the  bench  irlals  themselves  are
 completed.

 (ii)  Active  steps  are  being
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 रेल  मला सव में  इक मंत्री  (aft  भु हम् तव  सकी

 कुरेशी)  :  ऐसे  सा नार्थ  शास  उन  व्यक्तियों[
 संगठनों  को  जारी  किय  जाते  हैं  जो  दलों  के
 प्रति  अथवा  देश के  प्रति  उनके  द्वारा  किये  जाने

 बाले  काम  के  आधार पर  इसके  पात्र  समझे  जाते
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 (b)  if  80,  when  the  work  is  fikely  to
 commence  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The

 Planged  by  the  Tamil  Nadu  State  Govern-
 ment  for  994  is  implemented,  Madras  City

 (b)  The  State  Government  ha,  proposed
 8  Teport  on  the  travel  forecasts  for  1981  in
 the  ‘Madras  Metropolitan  ates,  This  report
 is  gow  under  examination  by  the  Metro-

 Srorpace  of  Propucnion  of  Gas  at

 le  PRASAD
 MANDAL  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 etate  :

 (a)  whether  there  was  total  stoppage  of
 Production  of  gas  in  Durgapnr  projects
 Limited  on  4th  and  5th  Fébroary,  1974;

 (b)  if  so,  the  reason,  therefor;  and
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 (e)  steps  taken  by  Government  0  sayin. tain  the  gis  supety T

 THE  MIMISTRR  OF  STATE  pi  THE
 MINISTRY  OF  FETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  @  to  (c).  The  information  is
 being  collected  and  will  be  laid  on  the  table of  the  House,

 Surety  or  Cauns  sy  lean
 1941,  SHRI  YAMUNA  PRASAD

 MANDAL  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleated  to
 state  :

 (a)  whether  Iranian  Governmeny  have
 assured  India  of  the  regular  supply  of  ceude
 of  at  a  lower  price;  and

 9)  if  so,  the  rate  at  which  crude  ofl  is
 ita  t  be  made  available  by  Iran?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND

 (SHRI  SHAHNAWAZ
 KHAN):  (४)  and  (b).  It  is  proposed  to
 get  crude  oll  from  Iran  on  the  basis  of  bi-
 leteral  arrangements  with  that  country.  It
 is  not  in  the  public  interest  to  dheclose  the
 details  thereof.

 AMENDMENT  TO  MRTP  Act  sucggsrmp  By
 THE  FEDERATION  oF  INDIAN  CHAMBERS  OF

 COMMERCE  AND  INDUSTEIES
 i942,  SHRI  C.  K.  CHANDRAFPAN  :

 Will  the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleated  to
 state

 (a)  whether  the  Federation  of  Indian
 Chambers  of  Commerce  and  Industry  bas
 suggested  any  amendments  in  the  Mono-
 polies  and  Restrictive  Trade  Practices  Act;
 ond

 {b)  if  so,  the  broad  features  of  their
 auggtstiong  and  the  decision  of  Govern-
 ment  thereon  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  ,  BEDA-
 BRATA  BARUA):  (a)  aid  b),  The
 Federation  of  Iodian  Chambers  of  Com-
 merce  &  Industry  bad  sibeitted  8  Inéme-
 Tandem  {o  the  joist  Gommittes  on  the

 (Amendment)  Bil,  I972  which, Companies
 interalia,  corthin  vettein  .  maggestions  to

 e
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 amend  te  MRTP  Act  siso.  The  Joint
 Committee  had  occasign  to  consider  the

 submitiad  by  the  Federation
 and  also  tO  take  evidence  from  the  Federa-
 tion  in  neqptct  of  the  varions  suggestions
 made  by  ft.  These  gre  discussed  at  page’
 209  to  24]  of  the  Hvidence  (Evidence

 mittee  of  the  Companits  Amendment  Bill,
 1972,  ‘The  Report  of  the  soint  Committee
 is  before  both  the  Houses  of  Parliament
 for  ite  consideration.

 U.S.  INVITATION  TO  A  CONFERENCE  ON
 हालात  Crt

 ‘1943,  SHRI  C.  K.  CHANDRAPPAN  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (m)  whether  Government  have  received
 any  invitation  from  the  President  of
 USA.  for  a  conference  on  enersy  crisis;
 and

 (b)  if  so  the  broad  features  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  No,  Sir.

 (७)  Does  not  aries.
 Strige  BY  STATION  MASTERS  AND  AssiS-
 TANT  STATION  MasTers  OF  LUCKNOW,
 VARANASI,  JZATNAGAR  AND  SAMASTIPUR

 Drvisions  (Nortn  EasTern  Ratt  way).
 1944,  SHRE  FILOO  MODY:  Will

 the  Minister  of  RATLWAYS  be  pleased
 lo  state  +

 (a)  whether  Station  Masteis  and  Assis~
 tant  Station  Mesters  of  North  Easier
 Railway  of  Lucknow,  Varanasi,  Izainagar
 and  Samastipar  Divisions  recently  went  on
 sinke  to  preas  some  of  the  demands  for
 helter  service  conditions:

 (b)  gist  of  demands  of  the  Railway
 employees  involved  in  this  agitation;  and

 (९)  reaction  of  Government  thereto  7

 Words  on  294.4975 tant

 i
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 (c)  The  demands  were  not  found  feasi-
 ble  for  acceptance.

 APPOINTMENT  oF  QuResEI  ComsnTTee
 i945.  SHRI  N.  K.  SANGHI:  Will  the

 Miniter  of  RATLWAYS  be  pleased  to

 (8)  when  was  the  Qureshi  Conumittee
 appointed  and  its  terms  of  reference;

 (b)  whether  the  Committee  was  expec-
 ted  to  submit  its  report  within  six  weeks
 of  its  formation  and  if  so,  on  how  many

 :

 the  Committee  will  be  available  if  not
 alveady  submitted  with  reasons  for  delay,
 and

 fc)  whether  any  change  in  the  persons
 nel  of  the  Committee  is  being  made  and
 if  so.  the  nature  thereof 7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  toa  (८).
 The  Qureshi  Committee  was  appointed  in
 mid-August  1973.  It  was  required  to  work
 out  the  mode  and  manner  of  implementa-
 tion  of  !0-hour  working  for  Joco  running
 staff  within  six  weeks  from  the  withdrawal
 of  the  agitation.  In  addition,  it  was  requir-
 ed  to  discuss  and  settle  certain  other
 frievances.

 The  Committee  had  its  first  meeting  on
 23rd  August,  973  and  has  had  six  subse-
 quent  sessions,  the  last  one  having  ended
 on  20th  January,  1974,

 Since  no  agreement  could  be  arrived  at
 regarding  the  mode  and  manner  of  imple-



 Jomt  Consucramve  Maceneny  im
 Ramwars  To  Dea  with  Gamvancns

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yea.

 (b)  and  (c).  The  two  Railway  Labour
 Federations,

 CHEMICALS  be  pleated  to  state  :
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 @)  the  ces  and  the  enna  of  the
 shortage  of  cooking  gas;

 (a)  if  a  the  reasons  thereof 7
 THE  MINISTER  OF  STATE  IN  THE

 if  hat  is  generally  the  cost  per  unlt a)  Ww  Vv
 trom
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 (b)  whether  India  hes  हम  complete  know-
 ww  of  all  the  four  typés  of  gendrating
 yateras,

 (2)  #  aot,  from  whom  and  to  what
 extent  the  ‘know-how  is  available:  and

 (d)  the  targets  of  power  from  each  of
 these  sources  in.  the  Fifth  Five  Year  Pian?

 a @)  Hydro  .
 (il)  Thermal  (coal  based)

 L  At  mine-heads  4006
 2.  At  other  places  6  to  il

 (ia)  Thermal  (oil  based).  0
 +  Thermal  Diesel  sets  25  to  50

 (iv)  Nuclear  (at  75%  plant
 factor)
 h  Tarapur  (Using  en-
 riched  uranium)  57
 2.  RAPP  (Using  na-
 tural  uranium)  .  .  8

 (b)  Complete  technical  know-how  for
 power  generation  of  all  the  tour  types  Is
 avallable  within  the  country.

 (०)  Does  not  arise,
 (d)  The  targets  for  power  generation

 from  these  sources  are  as  under  :—

 (Figures  in
 million  kW)
 Se ey

 Hydro  64
 Therma!  94
 Nuclear  o7

 Tota  .  65
 million  kW

 Proouctapst  AND  tafosr  of  Kunosent
 Om  40  tae  Deatuws

 149  SHIRE  SHANKGERAO  SAVANT: Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  viata  =
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 (a)  the  quantity
 anaselly  duting  the  last  thrée  years  and
 the  quantity  produced  indigenously;

 (b)  the  counttles  from  which  kerosene
 was  imported  during  this  period  atd  to
 what  extent;  and

 (6)  steps  taken  40  meet  the  shortage  of
 ‘kerosene  ang  with  what  result  2

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH):  (a)  and  (b).  Information
 regarding  production/imports  of  individual
 products  is  treated  confidential  and  there-
 fore  cannot  be  disclosed.

 (ce)  The  availability  of  petroleum  pro-
 ducts  in  the  country  was  affected  during
 the  last  few  months  due  to  a  steep  increase
 in  prices  and  the  general  scarcity  of
 petroleum  products  in  the  world  market.
 As  such  oconomy  in  the  use  of  petroleum
 products  in  the  country  is  of  utmost  impar-
 tance.  Efforts  are  however  being  made
 within  the  constraints  of  foreign  exchange
 availability  to  maximise  the  import  of
 crude  oil  and  refined  products  to  the
 extent  possible.  In  the  meanwhile  the
 State  Governments  have  been  kept  fally
 informed,  including  in  regard  to  the
 month-wise  allocations  and  have  been
 requested  to  ensure  equitable  distribytion

 of  the  allocated  quantities  and  also  to  take

 OUTLAY  ON  HuminKaawar  Rateway  Loa
 1950.  SHRI  8,  V.  NAIK:  Will  the

 Minister  of  RAILWAYS  pleased  to  state  :

 (a)  what  is  the  outlay  till  now  on  Hubii-
 Karwar  rail  link:  and

 (४)  the  period  within  which  this  rail
 fink  will  be  completed  ?
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 DeLay  IN  PavMenr  oF  Duss  Te  Tex2-
 Comm.  Manranmms  Tasr  Room  Lumpia

 1951  SHRI  CHANDRIKA  PRASAD
 Will  the  Minister  of  RAILWAYS
 pleased  to  state

 (a)  whether  maintainers
 Test  Room,  Lumding  are  demanding  the
 payment  of  their  overtime,  admissible
 under  rues  given  in  Establishment
 Manual  path  No.  3505  (Sta),  since  the
 year  970

 (b)  whether  the  necessary  job  analysis
 was  conducted  by  personal  branch  of  the
 division  on  the  20th  April,  97  and  the
 claims  of  these  maintainers  were  found
 justified;  and

 (c)  if  so.  the  reasons  why  their  claims
 are  being  delayed  abnormally  and  by
 what  time  the  administration  is  likely  to
 pay  these  dues  to  the  employees  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ‘RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a}  to  (oc).
 Information  is  being  collected  and  will  be
 laid  on  the  table  of  the  Sabha.

 ConTRo:  OF  FLOop  IN  West  BENGAL

 N95SA  SHRI  KRISHNA  CHANDRA
 HALDER  :  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state  :

 (a)  whether  Government  have  any  plan
 to  control  the  yearly  devastating  flood  of
 Fiver  “Ajoy”  and  the  river  “Kunur"  mera:
 ing  with  “Ajoy”  in  West  Bengal  in  Sth
 Plan;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND

 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  fay  and  (b).  The  State  Gov-
 eroment  of  West  Bengal  have  already
 wader  execution  the  following  flood  con-
 trol  schemes  on  the  Ajoy  rivar;
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 (४)  Strengthening  of  Ajoy  let  em-

 Gy  Strengthening  of  Ajoy  right
 Smbankment  from  Purocha  to  Lakiuria
 in  the  district  of  Burdwan  estimated  to
 east  Rs.  34.47  lakhs:

 in  the  district  of  Bordwan  estimated  to
 eost  Re.  23.36  lakhs.

 Thess  schemes  are  proposed  to  be  com-
 pleted  during  the  Fifth  Plan.  ‘The  follow-
 ing  new  schemes  have  been  tentatively
 included  in  the  Fifth  Plan  proposaly  of
 West  Bengal:

 a)  Flood  protection  of  Katwa  town
 against  spilling  of  river  Ajoy  and  Bhagi-
 rathi  in  the  district  of  Burdwan  esti-
 mated  to  cost  Rs.  6  Inkhs:

 (ii)  Kunur  Drainage  Scheme  ion
 district  of  Burdwan  estimateg  to
 Rs.  38  crores.

 the
 cost

 TESTING  OF  Som  IN  TaNJore  Districr
 BY  O.N.G.C.

 1953,  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state  :

 (a)  whether  Oil  and  Natural  Gay  Com-
 mission  has  completed  the  laboratory  test
 of  soil  in  Manargudi  in  Tanjofe  District
 of  Tamil  Nadu;

 (b)  if  50.  with  what  result;  and

 (ce)  if  not,  when  the  tests  are  likely  to
 be  completed  7

 THE  MINISTER  OF  STATE  IN  THE
 MENISTRY  OF  AND
 CHEMICALS  (SH'RI  SHAHNAWAZ
 KHAN):  (a)  Laboratory  test  of  am  olf
 sample  obtained  from  a  tubs  well  in
 Maneargedi  Talok,  Tanjore  diicict,  Till
 Nadu  has  been  completed,

 ont  a
 sample  doty  mot  appear  te  be

 (e)  Dowd  not  sstes,
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 Foote  of  Hotere  Pareoueum
 Comrqnation  ty  Recmaurynia  Eso

 Unrra

 i954.  SHRI  G.  १.  KRISHNAN  :
 SHRI  C.  K.  JAFFER  SHARIFF  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 joint  sector  unit  under  the  name  of
 Hindustan  Petroleum  Corporation  of  the
 three  Esso  Companits—Feso  Refinery
 Company  registered  in  India,  Esso  Markst-
 mg  Operations—a  branch  of  Esso  Eastern
 Inc.,  and  Lube  India;  and

 (b)  if  so,  the  broad  outlines  regarding
 the  evaluation  of  assets  and  payment  of
 compensation  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY

 KHAN):  (a)  Yes,  Sir.
 (b)  The  settlement  with  Esso  provides

 {cr  100%  take-over  eventually  ic.  after
 7  years  from  the  effective  date.  Initially
 74%  share  in  all  three  activities,  namely,
 Marketing,  Refinery  and  Lube  India,  is
 being  taken  over  at  a  total  cost  of  Rs.  5.40
 crores  net  of  taxes.  The  taxes  have  to  be
 paid  by  the  Government  of  India  in  addi-

 (iil)  from  1975-76  to  980-8I.  cach
 year  m  sum  of  Rs.  2.26  crores;  plus
 interest  on  the  reducing  balance  will
 be  payable,

 {iv}  fn  ‘1981,  the  balance  26%  share
 of  Baw  wit  be  bought  by  Governmert
 at  the  face  valde  of  the  share  ic,  fer
 the  sum  of  Rs,  2.6  atores.
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 ह...  अस्पताल,  कोटा  (परचिस  रेलवे)  भें
 डाक्टरों  की  संख्या

 i956.  शनी  आकार  लाल  वेश्या  :  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वेस्टर्न  रेलवे  अस्पताल,  कोटा  में
 काम  करने  वाले  डाक्टरों  की  संख्या  कितनी  है;

 (@)  उसको  अलग-अलम  ड्यूटी  कमा
 है  ;  और

 (#)  एण् एम भो  तथा  डी०एमण्जो  ०

 की  ड्यूटियां  कब  से  कब्र  तक  रहती  हैं,  उनके
 काम  क्‍या  हैं  ?

 रेल  संग्रहालय  में  उप-मंत्री  ो  महत्व  शफी

 कुरैशी:  (क)  i7  (एक  मंडल  चिकित्सा
 अधिकारी  और  i6  सहायक  चिकित्सा  अधि-

 कारी)  ।

 ख)  नीचे  लिखे  हर  विशेष  विषय  में

 एक  i

 शल्य  चिकित्सा,  रोग-विज्ञान,
 प्रसूत्षि-बिज्ञान,  विकिरण-चिकित्सा-
 विज्ञान,  निश्चेतन-विज्ञान,  ने-
 चिकित्सा  विज्ञान,  परिवार  नियो-
 जन  और  दन्त  चिकित्सक  (अंश-
 कौलिक )  ।  जे  अपने-अपने  विशेष
 विषयों  से  सम्बन्धित  काम  देखते

 है।  शेष  सामान्य  ड्यूटी  वाले  डाक्टर

 हैं  ।  मंडल  चिकित्सा  अधिकारी

 पूरे  मंडल  का  इंचार्ज  होता  है।

 भारतीय  रेल  चिकित्सा  नियमावली
 के  अध्याय  2  के  खण्ड  'बी'  में  इतका
 उल्लेख  किया  गया  है।  मह  पुस्तक

 मुल्य  देकर  खरीदी  जा  सकती  है
 और  इसकी  प्रतियां  लोक  सभा
 सं जिवा सय  को  पहले  ही  दी  जा

 चुकी  है।

 (*)
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 |... ड  aerere,  कोटा  (efi  ted)  के

 साथ  क्च  कृषि  gel  nt

 1057.  भी  कार  लाल  वर्या:  क्यों

 रेल  मंत्री  यह  बताने की  [1  करेंगे  कि  :

 (क)  कोटा  देखने  अस्पताल  के  साथ
 ले  कृषि  फार्म  में  गत  तीस  बचों  भें  कितना

 यह,  कितना  बावल  व  कितनी  सब्जियां  पैदा

 की  गईं  ;

 (खि)  क्‍या  श्रमिकों  के  अभाव  में  यह
 फार्म  अब  वीरान  पड़ा  हुआ  है  और  यदि  हूं  ,
 तो  कंब  से  ;

 (सै)  क्या  इसके  परिणामस्वरूप  सरकार

 की  प्रति |, 3  5000  हमे  की  हानि  होगी;
 और

 (थे)  इस  हामी  से  बचने  के  लिए  सरकार
 का  विचार  क्‍या  कार्यवाही  करने  का  है  ?

 te  dere  में  उपमंत्री  (मी  जुनैद
 शकी  कुरेशी)  :  (क)  1970-71,  97I~

 72,  और  1992-73  वर्षों  के  दोरान  गेहूं,
 आवेश  और  सब्जी  के  उत्पादन  की  मात्रा  इस
 प्रकार  है  .—

 उत्पादन  070-7I

 ae  1,65¢  fro  ग्रा  ०

 चावल  (श्वान)  =  =—-,  96 8  कि०  ब्रा०

 I97%-72  1972-73

 2,000  fro  at  1,540  किः  चाल

 is  58478  qo  75fR°  Uo

 (पाली  की  कसी के  कारण

 बाग  का  उत्पादन कम  हुआ
 सबकी  के  मूल्य  को  'चली  i800  te

 i200%0  909  Fo

 थि)  नी  नहीं

 (#)  और  (तर)  प्रश्न  नहीं  उठता  ft

 1 Severe ol Airway oh eet ने  विचित्र  की  wet
 1988,  भी  भ्राभीरण  इंकर:  क्यो  trent

 और  Sg  “  मह  बहस

 को  कृपा  करेंगे
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 (क)  war  भु जरा तत  के  शहरी  इलाकों  में
 निचली की  somftrere कटौती  शुभा  रण  |. ...४ई
 1...  के  यूनिट  तथा  न्यु  चिच्ूतू  केसा

 के  एक
 बूनिद के के  अचानक  बहो हो  जाने के  कारण  की
 साथी;  और

 (ल)  दि  हां,  तो  इस  यूनिटों  के  श्व  होने
 केन्या  कारण

 है?

 किया  और  जिशुत्‌  मंत्रालय  में  weet

 (भी  सिद्धेश्वर  साद)  :  (क)  26  जनवरी
 से  7  फ़रवरी  तक  धुना रण  ताप  विधु  केस

 में  एक  क्च्त्‌  इसन  [निट  के  मजबूरी  बन्द
 1:ए  एक  फरवरी  से  8  फरवरी,  974  तक

 दारापुर  परमाणु  विद्युत  केन्द्र  में  एक  यूनिट  के
 बन्द  हो  जाते  के  कारण  गुजरात  में  इस  अवधि

 के  दौरान  विद्युत्‌  आपूर्ति  में  कुछ  प्रतिबंध  लगाने
 य  t

 (@)  बायलर  सुपर  व्हीलर  ट्यूबों  में
 स्राव  हो  जाने  के  कारण  धुवारण  ताप  विधु तत्

 कैसा  में  यूनिट fo  6  को  बन्द  करना  पड़ा  था  ।
 कैंसर  में  शाथ  हो  जाते  के  कारण  तारापुर

 परमाणु  विद्युत्‌  महकमे  यूनिट  सकता  2  खराब

 हो  गई  थी

 भारत  दारा  देश  की  शोज  के  लिए  िदेग और और
 (,  के  सहयोग  बांधना

 1958.  भी  भा यो रण  लंबर;  कमा  बेबो-
 ॥: इ  और  corre  मंत्री यह  बताने  की  हवा
 करेंगे कि  :

 (क)  क्यो  ब्रिटेन  और  ताबे  की  सरकारों
 ने  अपने-अपने  देशों  मे  अल्प  समय  में  ही  बड़ी!

 माता  में  हत्  के  भंडारों  का  पता  जवाजा  है  और
 ये  इस  दिशा  में  आत्मगि्धेर होने  की  बतक

 करते  है;

 च)  धि  हां,  तो  क्यो  देश  में  देश  की
 कोष  के  कार्य  में  तेजी  दानें  |...  उसका  पिंक)
 काने की  पृथ्वी  में  रखते  [|  श्वेत  शक्साए ने

 कु
 का  स्पा  स्थापित  Oro  i
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 (ग)  यदि  हां;  तो  इसकी  मुख्य  बातें  क्या

 है  !

 पेट्रोलियम  और  रसायन  मंत्रालय  में  राज्य

 संत्री  (श्री  शाहनवाज  खां)  :  (क)  ब्रिटेन

 तथा  नावें  के  उत्तरी  समुद्री  अपतटीय  क्षेत्र  में

 बड़े  तेल  भण्डार  खोजे  जाने  की  सूचना  है  ।

 इस  स्तर  पर  यह  जानकारी  नहीं  है  कि  तेल

 के  क्षेत्र  में  ये खोज  इन  देशों  को  आत्मनिर्भर

 बनाने  में  पर्याप्त  होगी  ।

 (ख)  जी  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 DETERIORATED  QUALITY  OF  FOOD  SUPPLIED
 BY  CONTRACTORS  IN  TRAINS

 1960.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 State:

 (a)  whether  the  quality  of  food
 plied  by  the  contractors  in  trains
 deteriorated  further:

 (b)  whether  the  quality  of  food  sup-
 plied  by  Departmental  Catering  is  better
 than  that  supplied  by  the  contractors;  and

 sup-
 has

 (c)  if  so,  whether  Government  propose
 to  introduce  Departmental  Catering  in

 all  the  trains  ?

 THE  DEPUTY  MINISTER  IN
 MINISTRY  OF  RAILWAYS
 MOHD.  SHAFI  QURESHI)  :

 (b)  The  Railway  Catering  and  Pas-
 senger  Amenities  Committee,  4967  which
 went  into  the  relative  merits  of  depart-
 mental  and  contract  catering  came  to  the
 conclusion  that  departmental  catering  was
 rendering  better  service  than  the  latter.
 ‘However,  the  Committee  {  recommended
 that  Railways  should  consolidate  their
 existing  services  and  effect  an  improvement
 in  their  quality  and  service  before  con-
 templating  further  expansion.

 THE
 (SHRI

 (a)  No.

 {c)  Railways  have  already  introduced
 departmental  ‘catering  on  26  pairs  of
 trains  out  of  a  total  of  50  pairs  of  trains
 on  which  dining/pantry/buffe  cars  are
 run.  Further  extension  of  departmental
 catering  on  trains  will  be  considered  on  a
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 selective  basis  keeping  in  view  the  recom-
 mendations  of  the  Railway  Catering  and
 Passenger  Amenities  Committee.

 INTERIM  REPORT  BY  RAILWAY  RESERVA-
 TION  COMMITTEE

 1961.  SHRI  S.  M.  BANERJEE:  Wilt
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  the  Interim  Report  sub-
 mitted  by  the  Railway  Reservation  Com-
 mittee  has  been  accepted  by  Government;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  when  this  Report  is  likely  to  be
 implemented  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  to  (c).
 A  statement  giving  the  information  is
 laid  on  the  Table  of  the  House.  [Placed

 in  Library.  See  No.  LT-6323/74].

 ASSURANCES  GIVEN  ON  CONSTRUCTION  OF
 TWO  OVERBRIDGES  IN  KANPUR

 ‘1962.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  assurances  given  by  the  ex-
 Railway  Minister  regarding  the  construc-
 tion  of  two  over  bridges  in  Kanpur  have
 not  yet  been  fulfilled;

 (b)  if  so,  the  reason  thereof;

 (c)  whether  any  amount  has  been
 sanctioned  for  that  by  Government;  and

 (d)  if  so,  the  reasons  for  delay  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to  (d).

 The,  construction  of  road  overbridge  in
 replacement  of  the  level  crossing  No.  8I-
 A  on  Lucknow-Jhansi  Road  at  Panki.
 Kanpur  is  in  progress.  40%  of  the
 railway’s  portion  of  the  work  on  970९८
 proper  has  been  completed.  There  has

 been  delay  due  to  shortage  of  steel.  How-
 ever,  the  pace  of  work  is  in  conformity
 with  the  progress  on  the  road  approaches
 under  construction  by  the  State  Govern-
 ment.
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 The  estimates  for  the  construction  cf
 road  overbridge  in  replacement  of  Murrey
 level  crossiag  at  Kanpur  has  been  sanc-
 tioned  to  cover  the  railway’s  share  of  cost.
 The  State  Government.  however,  have  not
 cemmunicated  acceptance  to  their  share
 of  cost  so  far.  The  work  will  be  taken  up
 as  soon  as  the  State  Government  agree*to
 bear  their  share  of  cost  and  also  com-
 mence  their  portion  of  the  work  on  the
 road  approaches.

 Necessary  provision  has  been  made  to
 meet  railway’s  share  of  expenditure  in
 respect  of  both  the  road  overbridges  in  the
 Budget  for  1973-74,  and  1974-75.

 ADDITIONAL  STATION  FACILITIES  AT  TRI-
 (CENTRAL  AND  VARKALA

 (KERALA)
 i963.  SHRI  A.  K.  GOPALAN:  Will

 the  Minister  of  RAILWAYS  be  pleased  to
 siate  :

 VANDRUM

 (a)  whether  Government  have  any  pro-
 posal  under  consideration  to  provide  addi-
 tional  station  facilities  at  Trivandrum
 Central  and  Varkala:  and

 (b)  if  so,  the  salient  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  Yes.

 (0)  The  salient  features  of
 ate  as,  under  :—

 proposals

 Trivandrum  Central.—Consequent  upon
 conversion  of  the  Ernakulam-Trivandrum
 Central  Section  from  M.G.  to  B.G..  it  is
 proposed  to  remodel  the  entire  yard  and
 fe  provide  an  island  platform  at  Trivand-
 rum  Central.

 Varkala—Remodelling  of  a  portion  of
 the  station  building,  improvements  to
 watering  arrangements  and  extension  of
 main  line  platform  to  accommodate  longer
 loads  of  trains.

 SCHEME  TO  PROVIDE  HoT  MEALS  EOR
 RAILWAY  PASSENGERS

 ‘1964.  SHRI  GAJADHAR  MASJHI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :
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 (a)  whether  the  Railways  have  made  a
 scheme  to  provide  hot  meals  for  Railway
 passengers:  and

 (b)  whether  this  scheme  has  been  intro-
 duced  and  if  so,  the  names  of  trains  in
 which  it  has  been  introduced  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  Presumably,  the  reference  is  to  the
 scheme  of  picking  up  ‘Ready  to  Serve’
 meals  under  which  food  cooked  in  cater-

 ing  establishments  at  stations  are  kept  in
 hot  cases  and  later  transferred  to  hot  cases
 provided  in  the  Pantry  Cars  on  trains  for
 service  to  passengers  at  meal  time.

 This  scheme  has  been  introduced  on  the
 following  trains  :—

 (i)  3/4  Frontier  Mail  between  New
 Delhi  and  Bombay.

 Gi)  25/26  A.C./Paschim  Express
 between  New  Delhi  and  Bombay.

 (iii)  15/16  Grand  Trunk/A.C.  Ex-
 press  between  New  Delhi  and  Madras.

 (iv)  12  Howrah-Delhi-Kalka  Mail
 between  Delhi  and  Mughalsarai.

 (v)  153/154  Jayanti-Janata  Express
 between  New  Delhi  and  Samastipur;

 (vi)  31/32  Jayanti  Janata  Express
 ketween  Delhi  and  Ahmedabad.

 Stupy  OF  0-Hour  DiuTy  PRoBLeM  oF
 RAILWAY  WORKERS

 1965.  SHRI  S.  A.  MURUGANAN-
 THAM  :Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Qureshi  Committee  has
 decided  to  initiate  joint  “practical”  study
 of  the  problem  of  0-hour  duty  for
 Railway  workers;  and

 (b)  if  so,  the  sailent  features  thereof  ?

 THE  DEPUTY  MINISTER  IN
 MINISTRY  OF  RAILWAYS
 MOHD.  SHAFI  QURESHI)  :

 THE
 (SHRI

 (a)  Yes.

 (b)  The  object  cf  the  study  is  to  ascer-
 tain  whether  the  implementation  of  10-

 hour  duty  for  Loco  Running  Staff  can
 be  completed  in  a  period  less  than  3  years.
 It  is  proposed  to  make  a  field  study  of
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 tong  ,  Railway,  Divhjone with  way
 ibe

 overall  plans  framed  by  Railways  in  cop-
 reption  witl'@he  implementation  of  10
 heur  working  for  tooo  guaning  siaff.

 OPENING  OF  SEPARATE  RamLway  SERVICE
 COMMISSION  4T  SECUNDERABAD

 1966.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  RAILWAY'S  be  pleas-
 ed  to  state:

 (a)  whether  the  Government  of  Andhra
 Pradesh  has  requested  the  Centre  for  open-
 ing  of  a  separate  Railway  Service  Com-
 mission  office  at  Secunderabad:  and

 (b)  if  so,  the  decision  of  Government
 thereon  १

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and  (७)  :
 It  ig  proposed  to  act  up  a  Railway  Service
 Commission  during  1974-75,  at  Secundera-
 bad,

 ELECTRIFICATION  OF  VIJAYAWADA-MADBAS
 Ramway  Ling

 ‘1967.  SHRI  Y.  ESWARA  REDDY:
 SHRI  M.  KATHAMUTHU  :

 Will  the  Minister  of  RAILWAYS  de
 Pleased  to  state  :

 (a)  whether  Government  bave  taken  a
 fingl  decision  regarding  Vijayawada-
 Madras  Railway  line  electrification
 schome;

 (b)  if  so,  the  salient  features  thereof;  and
 (ce)  when  it  is  likely  to  be  implemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI);  (a)  Yes,

 (6)  The  scheme  has  a  route  letath  of
 433  Kilometres,  and  is  estimated  to  cost
 Ra.  32.55  crores.

 (c)  The  work  on  this  is  already  bs

 नि
 ft  के  expected  to  be  completed

 in  977-78,
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 RATIONING  oF  BUNKER  FUEL
 ‘1968,  SHRI  Y.  ESWARA  REDDY:

 SHRI  M.  KATHAMUTRU  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state  :

 (a)  whether  committees  consisting  of
 representative  of  oil  companies  and  port
 authorities  have  been  appointed  to  ration
 the  bunkering  fuel;  ang

 (9)  if  so,  the  salient  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  No  such  con
 mittses  have  been  appointed.  However  an
 informal  arrangement  has  been  made
 whereby  जा  companies  seek  the  assistance
 of  port  authorities  and  DG  shipping  to
 determine  priorities  and  the  quantity  of
 bunkers  to  be  supplied  to  the  calling  ships.

 तीसरे  दर्जे  के  रेल  डिब्बों  में  उपलब्ध  की  गई

 अतिरिक्त  सुविधाएं
 1969.  श्री  भारत  सिह  चौहान:  क्या

 रेल  मंत्री  यह  बताने  की  कपा  करेंगे  कि:

 (क)गत  तीन  वर्षों  में  तीसरे  दर्ज ेके  रेल  के
 छिव्बों  में  क्या  क्या  अतिरिक्त  सुविधाएं  उपलब्ध
 की  गईं  है  ;  और

 (ख)  उपरोक्त  अवधि  मे  भर्ती  i00
 किलोमीटर  की  दूरी  पर  प्रतिवर्ष  रेल  किरायो
 में  कितनी  बृद्धि  की  गयी  है?

 रेल  न  में  उप  मंत्री  (लो  मोहम्मद
 शफी  क्रेश):  (क)  तीसरे  दर्जे  के  शिष्यों
 में  अतिरिक्त  सुविधाओं  की  व्यवस्था  करना
 एक  सहित  प्रक्रिया  है  ?  सुविधाओं  को  अनुसूची
 में  निर्धारित  मानक  को  अनुसार  सुविधाओं
 की  व्यवस्था  की  जाती  है  और  आगे  सुधार

 लाने  के  बारे  सुझाव  देने  के  सिए  सुविधाओं की
 विशेष  समितियों  द्वारा  समय  समय  पर
 समीक्षा  को  जाती  है  |  पिछले  तीन  वर्षों  के
 दौरान  किए  गए  कुछ  सुधार  इस  प्रकार  हैं  _—
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 (1)  तीसरे  दर्जे  के  यात्रियों  को  अधिक

 लाभ  पहुंचाने  के  लिए  सुविधा  फिज़िक्स  की

 चोरी  और  उठायी  गिरी  की  रोकथाम  करना

 की  व्यवस्था  |

 (2)  शयन  यानों  में  सामान  रखने  के

 लिए  विशेष  व्यवस्था  को  हटाकर  उसके  बदले

 अतिरिक्त  शयिकाओं|सीटों  की  व्यवस्था

 करने  के  लिए  हिदायतें  जारी  की  गयी  हैं  -  यह
 परिवर्तन  इसलिए  जरूरी  समझा  गया  कि

 क्योंकि  यह  देखा  गया  है  कि  सामान  रखने  के  लिए
 विशेष  व्यवस्था  का  समुचित  उपयोग  नहीं  किया

 जा  रहा  था;

 (3)  पानी  के  अपव्यय  को  रोकने  के  लिए
 तीसरे  दर्जे  के  बहुत  से  डिब्बों  मे  स्वतः  बन्द

 होने  वाले  पानी  के  अच्छे  नल  लगा  दिये  गये

 हड

 (4)  तीसरे  दर्जे  के  शौचालयों  में  अच्छी

 किस्म  की  मलवाहिकाओं  की  व्यवस्था  की

 गयी  है  ;  और

 (5)  खराब  मौसम के  दुष्प्रभावों  से  बचने

 के  लिए  देशी  कांच  के  रेशों  में  लगाकर  तीसरे

 दर्जे  के  इस्पात  के  बने  सवारी  डिब्बों  में  अच्छी

 किस्म  के  उष्मावरोश्वकों  की  व्यवस्था  परीक्षण

 के  तौर  पर  शुरू  की  गयी  है  और  कुछ  सवारी

 डिब्बों  में  ऐसी  व्यवस्था  भी  कर  दी  गयी  है।
 चीतों  में  उष्मारोधी  व्यवस्था  के  अलावा,  जैसा

 कि  आजकल  व्यवस्था  रहती  है  नयी  योजना  के

 अनुसार  सवारी  डिंबों  की  पाश् वी  और  फर्मों  में

 उष्मारोधी  व्यवस्था  का  ध्यान  रखा  जाता  है।

 (ख)  एक  विवरण  सभा  पटल  पर  रखा

 है  जिसमें  पिछले  तीन  वर्षों  क ेदौरान  2000
 किलोमीटर  तक  की  दूरी  तक  के  लिए  हर
 l00  किलोमीटर  की  स्टेज  पर  तीसरे  दर्जे

 की  डाक/एक्सप्रेस  और  साधारण  गाड़ी  के

 किराए  दिए  गए  हैं।  (ग्रान्थालय  में  रखा
 गया  |  (देखिए  संख्या  एलईटी  6324/74)

 MARCH  5,  974  Written  Answers  i48

 उत्तर  प्रदेश  और  उड़ीसा  में  चुनावों  के

 सम्बन्ध  में  प्राप्त  शिकायतें

 1670.  श्री  भरत  सिंह  चौहान:  क्या  विधि,
 न्याय  और  कम्पनी  कार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि:

 (क)  क्‍या  उत्तर  प्रदेश  और  उड़ीसा  में

 हाल  ही  में  हुए  चुनावों  के  बारे  में  सरकार

 को  कुछ  शिकायतें  प्राप्त  हुयीं  हैं;  और

 (ख)  यदि  हां,  तो  उन  पर  सरकार  ने

 क्या  कार्यवाही  की  है?

 विधि,  न्याय  और  कम्पनी  कार्य  मंत्रालय  में

 राज्य  मंत्री  (श्री  नो ति राज  सिह  चौधरी)  :

 (क)  और  (ख)  जानकारी  इकट्ठी  की  जा

 रही  है  और  सदन  के  पटल  पर  रख  दी  जायगी  ।

 TREATMENT  OF  RAILWAY  EMPLOYEES  AS
 INDUSTRIAL  WORKERS

 1971.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of  RATL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  regards  the
 Railway  employees  as  Industrial  workers;

 (b)  if  so.  whether  Government  is
 ready  to  concede  them  the  facilities,
 rights  and  amenities  available  to  the  indus-
 trial  workers  in  the  public  undertakings;

 (c)  whether  the  Railway  employees
 would  be  given  bonus  on  the  pattern  on
 which  it  is  available  to  other  industrial
 workers:  and

 (d)  if  not,  the  reasons  for  this  discri-
 mination  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The

 service  conditions  of  the  different  cate-
 gories  of  staff  on  the  Indian  Railways  are
 regulated  by  the  provisions  of  the  Jndian
 Railway  Establishment  Code  as  well  as
 the  Central  Labour  enactments  as  appli-
 cable  to  them.

 (b)  No.
 (c)  and  (d).  All  departmentally  run

 Government  undertakings  including  the
 Indian  Railways  are  statutorily  excluded



 way  administration  for  the  allotment  of
 vending  licences  at  various  Railway  Sta-
 tions  of  Northern  Railway:

 (b)  the  names,  addresses  and  other
 particulars  of  the  individuals  and  parties
 who  have  been  allotted  vending  licences
 in  the  various  Divisions  of  the  Northern
 Railway  in  the  current  financial  year  up-
 to  509  February,  1974,  Division-wise;

 (c)  whether  anv  complaints  have  also
 been  received  regarding  the  allotment  of
 licences,  if  eo,  the  number  and  nature
 thereof;  and
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 {¢)  Only  one  complaint  was  received.  It

 (dy  Other  things  being  equal,  preference
 is  given  to  the  experienced  hands.

 New  Rawway  Lines  in  Hitty  ann
 BACKWARD  AREAS

 1973.  PROP,  NARAIN  CHAND  FARA-
 SHAR:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 i

 i  H  रद

 -
 construction.  of these:  E

 Length  75.72  kms.
 Cost  of  construction  Rs.  5.30  crorcs.
 Target  date  of  3976  =  (Tenta-
 completion  tive)

 In  addition,  ths  following  restorations
 hove  siso  been  sanctioned  :—

 (i).  Dalmaw-Daryapur
 Cou  Rs.  137,  crores.  tareet  date  of
 complztion-Marcb,  975  subject  tu  avail-
 ability  of  funds).

 Gi)  GohadaPenicat  =  (3927  Kms,
 Cost  Ks,  2.I6  crores,  target  date  of  com-

 pietion  not  yet  fixed).
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 (ii)  Saraigakh-Raghopur-Partapgani-
 Forhesgan]  (64  Kms.  Cost  Ra  4.65

 chores
 target  date  of  completion.  974

 75).

 (iv)  Chhitauni-Bagarhe  (28.41  kms.
 Cost  Rs,  6.74  crores,  target  date  of

 completion—-Net  yet  fixed).

 (6)  The  requitements  of  backward  and
 hilly  areas  have  not  been  ignored.  A  new
 policy  which  was  enunciated  by  the
 Minister  of  Railways  ia  his  budget  speech
 for  ‘1973-74,  has  been  under  consideration
 for  evaluating  the  proposals  for  construc-
 tion  of  new  railway  fines  and  gauge  con-
 version  projects  in  backward  areas,  30
 that  the  low  financial  returns  on  the
 investment  on  these  schemes  do  not  come
 in  the  way  of  their  being  taken  up.  Co-
 operation  of  the  State  Governments  has
 been  sought  in  order  to  reduce  the  finan-
 cial  burden  of  the  Railways  on  account  of
 the  construction  of  these  railway  Jines.  ¢
 has  been  suggested  to  them  that  they  may
 bear  the  cost  of  land  and  the  labour
 compqnent  of  the  constiuction  cost.
 Surveys  have  been  ordered  for  a  large
 number  of  railway  lines  in  the  backward
 areas,  under  this  new  policy,  and  the  fol-
 lowing  schemes  for  which  the  surveys
 have  been  completed,  have  already  bzen
 approved,  but  they  have  not  yet  been
 sanctioned,  as  certain  formalities  have  to

 be  dong  before  their  sanction  :—

 ,  Construction  of  a  BG  line  in  the
 area  served  by  the  former  Shahdara-
 Saharanpur  Light  Railway.
 Construction  of  a  BG  line  in  the
 afea  served  by  the  former  Howrab-
 Amta  Light  Railway  including
 Barrachia-Champadanga  Branch.

 $.  Construction  of  a  BG  line  in  the
 area  served  by  the  former  Howrah-
 Sheakhala  Light  Railway.

 है

 Parliament's  approval  has  been  sought
 for  of  a  few  more  railway
 lines  of  thi  type  in  the  next  Budget
 which  has  already  been  presented.

 MAROH  §,  974  Werinten  Anewers  "452

 08808  Causep  sy  0008

 1974,  SHRI  BANAMALI  PATNAIK  ;

 SHRI  R.  N.  BARMAN:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  extent  of  damage  caused  by
 cyclone  and  floods  to  crops,  Iife  and  pro-
 perty  so  far  during  the  current  year,  State-
 wise;

 (b)  the  steps  taken  to  provide  relief  to
 the  affected  people;  and

 (od  the  nature  of  assistance  asked  for
 by  the  States  and  provided  for  by  the
 Centre,  State-wise  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (c).  Details  of  the
 damage  caused  by  floods  and  cyclones  in
 the  different  parts  of  India  duiing  the
 973  monsoon  and  the  relief  measures
 undertaken  by  the  States  and  the  assis-
 tance  provided  by  the  Centre  were  incor-
 porated  in  the  Statements  on  the  flood
 situation  laid  on  the  Table  of  the  Lok
 Sabha  on  July  24,  August  28  and  Novem-
 ber  12,  1973,  The  latest  figures  of  damage
 cased  to  crops,  life  and  property  as
 reported  by  the  various  States  are  given
 in  the  statement  laid  on  the  Table  of  the
 Howe.  [Placed  in  Ltbrarv.  See  No,  LT-
 6326  {74.]

 Financial  assistance  to  the  States  is  pro-
 vided  for  relief  measores  and  repair  works
 necessitated  by  the  floods,  based  on  the
 recommendations  of  the  Central  Team
 deputed  al  the  request  of  the  ‘States,  The
 amount  of  expenditure  on  relief  ang  re-
 pairs  cstinsated  by  the  States,  the  oeiling of  expenditure  fixed  by  the  Centre  based
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 Name of  State  Amount  of  Ceiling  of  Amount  of
 expenditure  expenditure  assistance

 on  relief  &  fixed  by  teleased  so  far
 repairs  Centre  based

 estimated  by  on  Central
 States,  Teams’

 recommendaions

 (a)  (2)  (3)  (4)

 (Rupees  in  lakhs)
 .  Assam  720  “2  565  04  200  00
 2,  Bihar  266  -00  294  -00  Nil
 3  Gujarat  2484-26  3605  -68  550-00

 (including  drought
 relief)

 4.  Jamnu  &  Kasheir  708  20  294-00  I50  00
 5.  Korala  62  «43  34  50  25  00
 6.  Madhya  Pradesh  £945  +80,  244  -2I  Nil
 h  Orissa  2512-58.  4i74  00.  300  -00
 है.  Rajasthan  1436  न्  805  -40  500  00
 9,  Tripura  908  -7  406  00  400  री

 10.  Uttar  Pradesh  3245  -00  I44  00  660  -D0
 (@ncluding  drought  relief)

 i,  West  Bengal  2636  48  002  “2  200  -00

 The  central  assistance  is  released  based  on  the  prostess  of  expenditure  reported
 by  the  State  Govermmens.

 Power  Fawures  in  Deva

 (1975,  SHRI  BANAMALI  PATNAIK  :
 Will  thy  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  states  :

 (a)  the  number  of  times  power  supply
 fuled  in  Delhi  during  the  current  year  so
 far  tnd  he  comparaive  figures  for  he
 corresponding  period  of  he  last  year;

 (b)  the  reasona  of  power  failure
 cach  case;  and

 {e)  the  steps  taken  or  proposed  to  be
 aken  ०  se  right  the  affairs  of  he  Delhi
 Electritity  Sopply  Undertaking  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR

 in

 PRASAD):  (a)  छात  (b).  There  have
 been  no  breakdowns  yo  far  during  the
 current  year  or  during  the  corresponding
 period  (January-Gebruary)  af  the  last
 year.  There  have,  however,  beea  a  num-
 ber  of  local  interruptions  in  supply  ७
 different  localities  or  areas  as  a  result  o:
 fault.  in  the  distribution  system.

 (c)  To  prevent  local  interiuptions  due
 to  faults  in  the  distribution  system.  a
 number  of  measures  have  been  initiated
 such  as)  =o  ufraneement  for  alternative
 yources/routes  of  supply,  conversion  of
 ovethead  high  tension  lines  into  under-
 ground  cables,  augmentation  of  mains
 ang  substations  where  necessary,  more
 rigorous  mainienance  of  lines  and  sub-
 stations,  provision  of  section  boxes  on  the
 distribution  lines.
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 Paorex  Manrrenance  of  ‘Macanmey  oF
 Oarmevra.  Gass  Factory

 i976.  SHRI  SAROS  MUKHERJEE  ;
 AND

 MINISTRY  OF  PETROLEUM  AND

 i977.  SHRE  SAROJ  MUKHERJEE  -
 Will  the  Minsiter  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  *

 (a)  whether  the  skilled  workers  of
 Sealdah  (Calcutta)  factory  of  Oriental-
 Gas  Company  are  given  any  job  with  re-
 gard  jo  repairing  and  manufacturing  of
 Gas  metres;  and

 (b)  why  the  workora  are  not  engaged
 in  producing  gas  from  low-standard-coal
 for  which  there  are  proper  machmeries
 and  arrangements  im  the  said  Factory  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  (SHAHNAWAZ
 KHAN)  :  (a)  and  (b).  The  Information  :s
 being  pollected  and  will  be  placed  on  the
 Table  of  the  House.
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 Paepvucrion  or  Gas  4t  tm  =  SeaLpau
 Pactony  or  Oaqertrat,  Gas  Cosapany

 i978,  SHRI  SAROS  MUKHERJEE:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  reasone  for  closing  dawn  she
 coal  gas  production  in  Sealdah  Factary  of
 the  Gea  Company,  particularity
 when  supply  Burgepur  Pro-
 ject  irregular

 (b)  whether  Government  tha
 fter  replacement  of  pipes  Rupees

 eighty  six  lakhs  these  pipes  for

 oo  fo
 stolen  fn  instalments  from

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  information
 is  being  collected  aud  will  be  placed  on
 the  Table  of  the  House.

 Derectivs  ‘Worxina  of  tus  Meran
 READING  PLANT  Por  Gas  SUPPLY  FROM

 Durcarurn  Proyecra  Liwirep

 i979.  SHRI  SARO]  MUKHERJEE  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Metre  Reading  Pisnt
 at  Bally  in  Wost  Bengal  for  the  gas  supply
 from  Durgapur  Project  Limited  is  lying
 out  of  order  for  a  long  time;

 (b)  whether  there  is  no  arrangement  for
 correct  reading  of  gas  consumption  by  the
 consumers;

 (c)  whether  the  Oriental  Gas  Company
 Limited  unit  has  no  arrangement  for  pre-
 paration  of  annual  balance  sheet  and  even
 for  keeping  record  of  the  numbers  and

 names  of  gas  consumers;  and

 (d)  sf  so,  what  remedial  measures  Gov-
 cmment  propose  to  take  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHR]  SHAHNAWAZ
 KHAN):  (a)

 ey trier rag collected  placed  on
 Tabic  of
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 Dovetiwo  of  Ramway  Linn  prom  Dum
 DuM  To  Barasat  tw  SpatpAn  Divimion

 1980.  SHRI  A.  K.  M..ISHAQUE:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  ;

 (a)  whether  any  Techno-Economic  Sur-
 vey  has  been  made  for  doubling  the  5.2
 km  portion  between  Dum  Dum  to  Bara-
 sat  in  Sealdah  Sub-Division,  if  so,  the
 results  thereof;  and

 (b)  whether  any  proposal  for  doubling
 the  lines  from  Barasat  to  Bangaon  has  been
 considered  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 MOHD.  SHAFI  QURESHI)  :  (a)  Yes,
 The  survey  has  revealed  that  this  project will  be  unremunerative.  The  question  of
 waival  of  dividend  liability  on  the  invest-
 ment  on  the  scheme  js,  therefore,  being taken  up  with  the  Planning  Commission
 and  the  Ministry  of  Finence,

 (b)  No,
 TecHNO-Economic  Survey  IN  Nortu

 EASTERN  REGION  SraTEs
 1981.  SHRI  A,  K.  M.  ISH  4QUE:  Will

 the  Minister  of  RAILWAYS  be  pleased  to
 State  :

 (a)  the  names  of  places  where  Techno-
 Economic  Survey  has  been  made  in  the
 North  Eastern  Region  States  Up-to-date  :

 (b)  whether  Dharmanagar-Kumarghat
 Railway  line  has  been  surveyed  and  found
 feasible;

 (c)  if  so,  when  the  execution  will  be
 Started;  and

 (d)  what  are  the  new  Railway  lines  to
 be  laid  during  Fifth  Plan  period  in  the
 North  Eastern  Region  States  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  ;  (8)  Survey
 have  been  carrieg  out  for  the  following lines  im  the  North  Hastern  Region  i

 (i)  Conversion  of  New  Bongaigaon-
 Gauhati  MG  to  BG.

 (ii)  Dha?managar-Agartala  MG  line.
 (ii)  M,G.  fink  from  Tezpur  to

 Bhomraguri.

 in  Surveys  tor  the  following  two  lines  are

 ales
 7
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 (i)  Silchar-Jiribaw
 (ii)  Agartala-Belonia-Sabroom.

 Surveys  are  proposed  to  be  taken  up  for  the
 following  lines  at  the  cost  of  the  North
 Eastern  Council  :

 i.  Jogighopa-Pancharatna-Dudbnal-Da-
 rangiri  (BG).

 2.  Gauhati-Burnihat  (MG  or  BG).
 3.  Balipara-Bhalukpung  new  line.
 4  Tipling-Itangar  new  line.
 5.  Lalaghat-Sairang  new  line.
 (b)  Dharmanagar-Kumarghat  is  a  part

 of  the  Dharmanagar-Agartala  Project  for
 which  surveys  were  carried  out  in  970

 but  the  project  as  a  whole  was  not  found
 financially  viable.

 (c)  It  is  proposed  to  take  up  the  cons-
 truction  of  Dharamnagar-Kumarghat  line
 in  ‘1974-75,  provided  that  funds  are  made
 available  by  North  Eastern  Council  for  the
 line,  out  of  the  allotment  made  to  the
 Council  for  development  of  backward  hill
 areas  in  the  Sth  Five  Year  Plan  by  the
 Planning  Commission,  as  funds  allotted  to

 the  Railways  for  construction  of  new
 lines  are  very  limited;

 (d)  It  is  proposed  to  take  up  gauge
 conversion  of  New  Bongaigaon-Gavhati
 line  in  the  Sth  Pian  ani  also  the  cons-
 truction  of  new  lime  from  Dharamnager
 to  Kumarghat,  A  final  decision  about

 other  lines  to  be  constructed  in  the  Sth
 Pian  will  be  taken  aicer  the  surveys  men
 tioned  above  are  completed.

 RENOVATION  ProrosAL  FoR  SEALDAH
 Division

 ‘1982,  SHRI  A.  K.  M.  ISHAQUE:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  there  is  a  renovation  pio-
 posal  for  Sealdah  Division;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  reaction  of  Government  to  this

 proposal  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 (MOHD.  SHAFI  QURESHI)  :  (a)  to  (c).
 Presumably  the  Honourable  Member  is
 referring  to  the  remodelling  of  station

 building  at  Sealdah.  If  0,  the  position is  as  under  :—
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 The  work  has  been  usdertaken  in  three
 Phases.  The  fitst  phase  comprising  of  the
 Central  Wing  has  since  been  completed
 except  the  mezzanine  floor,  The  works
 in  phase  IT  and  वा  covering  the  left  and
 right  wings  are  in  progress,
 Time  ScHEDULE  MAINTaINrD  BY  BaNnoaon,
 SnAntipur,  Barasar  AND  KALYANY  Locals

 ‘1983.  SHRI  A.  K.  M.  ISHAQUE:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  Bangaon,  Shantipur,  Bara-
 sat  and  Kalyani  locals  from  Sealdah  Divi-
 sion  do  not  Keep  time  schedule  causing
 harassment  to  the  commuters;

 (b)  if  so,  how  far  these  trains  maintain-
 ed  time  schedule  in  the  month  of  Novem-
 ber,  1973;  and

 (c)  the  punctuality  percentage  of  those
 traits  during  the  lest  year  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  Some
 of  these  local  trains  have  been  running
 late  at  times.

 (b)  and(c).  A  statement  is  attached.

 Section  Punctuality  percentage
 In  November,  During  Jan.

 973  to  December,
 i973  (average)

 Sealdah-Kalyan  728  79.0

 Sealdah-Shantipur  60.5  69.2

 Sealdah-Bangaon  66.2  70.6

 Sealdah-Barasat  900  840

 West  BENGAL  GOVERNMENT  AND  RAILWaY
 Ministry  70  SHaRe  Cost  oF  Howras-

 AMTA  Broap-GAucE

 1984.  SHRI  S.  N.  SINGH  DEO:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  has  been  decided  that  the
 cost  of  broad  gauging  Howrab-Amta  Rail-

 way  would  be  shared  by  the  Railway
 Ministry  and  West  Bengal  Government;

 (७)  if  0,  the  salient  features  of  the  deci-
 von  und  tite  date  of  the  decision;  aed

 (०)  when  the  conversion  work  will  start  7
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 THE  DEPUTY  MINISTER  {N  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI)  :  (a)  and  (8).
 The  cost  of  construction  and  operation  of  a
 broad  gauge  line  to  serve  the  areas  formerly
 covered  by  Howrah-Amta  Railway  is  pro-
 posed  to  be  shared  equally  by  the  Ministry
 of  Railways  and  the  Government  of  West
 Bengal.  No  official  confirmation  to  this
 financial  arrangement  has,  however,  yet  been
 received  from  the  Government  of  West
 Bengal.

 ic)  The  work  will  be  started  after  the
 administrative  and  financial  arrangements
 are  settled.

 SLTIING  UP  OF  WAGON  BUILDING  Factory
 AT  Durcapur  (West  BENGAL)

 i985.  SHRI  S.  N.  SINGH  DEO:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Railways  had  decided  to  set
 up  new  Wagon  Building  Factory  in  the
 country,

 (b)  whether  am;  decision  had  been  taken
 regaiding  its  locations;  and

 (०)  Whether  Government  propose  [o
 take  necessary  steps  to  set  up  this  in  Durga-
 pur  (West  Bengal)  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAF!I  QURESHI)  :  (a)  No.

 (b)  and  (c).  Do  not  arise.

 LaTe  RUNNING  OF  TRAINS

 1986.  SHRI  S.  N.  SINGH  DEO:  Wil
 the  Minister  of  RATLWAYS  be  pleaved  to
 state  :

 (a)  whether  Goverament  have  made  any
 inquiry  into  the  travellers  of  loss,  billions  of
 man-hours  due  to  late  running  of  trains;
 and

 (b)  if  80,  outcome  of  the  findings  and
 the  steps  being  taken  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (BARI
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 MOHD.  SHAFI  QURESHI)  :  (a)  and  (b).
 Punctuality  of  suburban  trains  which  effect
 working  man  hours  is  good  all  over.  Punc-
 tuality  of  non-suburban  trains  however,  has
 been  had  in  the  recent  past  due  primarily
 to  several  types  of  agitations,  viz.  staff,  poli-
 tical  and  social.  Railways  are  aware  of  the
 situation,  and  no  enquiry  in  the  matter  is
 considered  necessary.

 Susyapan  Ratt  SERVICES  IN  BoMBAY

 1987.  SHRI  DHAMANKAR  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to

 slate  ;

 (a)  whether  any  noticeable  impact  has
 heen  felt  on  the  Bombay  Suburban  rail
 traffic  because  of  the  steep  hike  in  petrol
 prices  as  a  result  of  which  more  and  more
 people  are  constrained  to  take  to  rail  travel;

 (bh)  if  so,  what  extent  and  how  much
 more  Suburban  traffic  the  two  Divisions  of
 the  Railways  are  required  to  handle  =  in
 Bombay:

 (c)  whether  the  Railways  are  in  a  position
 to  cope  up  with  the  increased  suburban  pas-
 senger  traffic;  and

 (d)  whether  the  Railways  propose  to
 increase  the  number  of  Hf  Class  rakes,  apart
 trom  the  proposed  increase  in  the  standing
 cupacity  in  the  I  Class  compartments  on  the
 Western  Division  of  the  Railways,  speed  and
 trequency  of  the  local  trains  so  as  to  carry
 more  commuters  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFl  QURESHI:  (a)  and  (b).
 There  has  not  been  any  noticeable  increase
 in  the  suburban  passenger  traffic  in  Bombay
 atea  after  the  increase  in  petrol  prices.  It
 ७  also  not  possible  to  assess  and  quantify
 the  extent  of  increase  in  the  passenger  traffic
 due  to  this  particular  factor  because  fluctua-
 tons  in  passenger  traffic  can  be  for  a
 \uriety  of  reasons.

 (०)  and  (8),  Proposals  to  increase  the
 ‘trvices  as  a  whole  are  in  hand  and  addi-
 tional  trains  are  being  introduced  with  the
 Supply  af  rakes  of  the  composite  accom-
 mudation  pattern,  as  at  present,  from  the
 ‘wo  production  units  at  LCF  and  Jessops.
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 Power  GENERATION  PROSPECTS  IN  ENSUING
 Mowsoons

 1988.  SHRI  P.  NARASIMHA  REDDY  :
 SHRI  SAMAR  GUHA  :

 Wilt  the  Minister  of  IRRIGATION  AND
 POWBR  be  pleased  to  state  :

 (a)  the  prospects  of  power  generation  till
 the  ensping  monsoons;

 {b)  whether  steps  have  been  taken  to
 ensure  optimum  capacity  generation;  and

 (९)  the  special  steps,  if  any,  taken  or
 proposed  to  avert  shortages  in  different  defi-
 cit  States  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  The  power  supply  position  in
 the  country  would  continue  to  be  difficult  till
 the  ensuing  monsoons  particularly  in  Uttar
 Pradesh,  Punjab  and  Haryana  in  the  North-
 ern  Region,  Tamil  Nadu,  Karnataka  and
 Andhra  Pradesh  in  the  Southern  Region  and
 West  Bengal  in  the  Eastern  Region.

 (9)  and  (c).  The  utilisation  of  existing
 power  installations  is  being  maximised  by
 monitoring  and  arranging  for  suppls  and
 transport  of  coal  and  fuel  oil,  spare  parts
 ete.

 The  programme  of  constructing  inter-state
 lines  and  setting  up  of  load-dispatch  stations
 is  being  expedited.

 The  projects  which  are  nearing  comple-
 tion  are  being  expedited  to  ensure  early  com-
 missioning  of  the  generating  unit.

 Exchange  of  power  between  neighbouring
 States  is  being  encouraged  so  as  to  achieve
 optimum  utilisation  of  generating  capacity.

 SETTING  UP  OF  REGIONAL  AND  NATIONAL
 Powsr  Grp

 ‘1989.  SHRI  P.  NARASIMHA  REDDY  :
 SHRI  S.  M.  BANERJEE  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  the  progress
 achieved  and  envisaged  in  setting  up  Regional
 and  National  Power  Grids  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
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 SAD):  For  achieving  the  benefits  of  inte-
 grated  operation,  systematic  efforts  are  being
 made  by  the  Government  to  establish  inter-

 State  /Regtonal  links  in  the  country  since  the
 mid-Sixties.  At  the  beginning  of  the  Fourth
 Pian  period  about  3]  inter-State  Ainter-
 Regional  links  at  voltege  110/132,  KV  and
 above  had  come  into  existence.  Purther,
 construction  of  39  more  inter-State/inter-
 Regional  links  at  voltages  of  0/I32  KV
 and  above  was  taken  up  during  the  Fourth
 Plan.  Out  of  these,  six  links  have  already
 been  completed.  Power  exchanges  to  the
 extent  possible  are  also  taking  place  between
 various  power  systems  depending  upon  the
 availability  of  power  and  needs.  More
 inter-State/inter-Regional  links  at  220  KV
 and  400  KV  are  proposed  for  construction
 to  increase  the  capacity  of  the  lines  for  ex-
 change  of  bigger  blocks  of  power  between
 the  systems/regions  during  the  Fifth  Plan
 as  the  system  capacities  are  also  increas-
 ing.

 For  the  formation  of  the  National  Grids
 several  inter-Regional  links  have  already
 been  established  and  several  others  are  un-
 der  construction  proposed  for  construction.
 The  National  Grid  has  to  evolve  itself  in
 course  of  time.  This  is  a  long  term  conti-
 nuous  process.

 PROPOSED  CAPROLACTUM  PLANT  UNDER
 ,  BCL

 1990,  SHRI  TRIDIB  CHAUDHURI:
 ह ./ ह  the  Minister  of  PETROLUEM  AND
 CHEMICALS  be  pleased  to  state  :

 {a)  the  present  position  with  regard  to
 the  proposed  Caprolactum  Project  under  the
 F.C.  at  Haldia;  and

 {b)  whether  the  present  difficulties  with
 tegard  to  the  supplies  of  Naphtha  has  led
 to  any  rethinking  on  the  part  of  Govern-
 ment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  SHAHNAWAZ  KHAN)  :
 (a)  and  {b).  F.C  have  submitted  a
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 deration  of  the  FCI  proposal  bas  teen  de-
 ferred.

 (a)  whether  Government  are  thinking  in

 ment  Corporations  in  terms  of  the  of
 intent  already  issued  to  them  in  the  light
 of  the  present  petroleum  crisis  and  short-
 age  of  Naphtha;

 (b)  how  many  Nylon  Projects  of  different
 States  are  in  an  advanced  stage  of  prepara-
 tory  phase;  and

 (९)  whether  the  foreign  collaboration
 commitments  already  entered  into  by  vari-
 ous  State  Industrial  Corporations  would  be
 allowed  to  lapse  ?

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  SHAHNAWAZ  KHAN)  :
 (a)  to  (se).  Certain  important  aspects
 like  the  overall  development  of  nylon  yarn
 industry  in  the  country  and  the  need  for
 import  of  foreign  technology  for  nylon
 plants  are  under  examination  in  the  light
 of  various  relevant  factors.

 3  letters  of  intent  have  been  issued  in
 December  97  and  July  972  to  State  of
 Industrial  Development  Corporations  of
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 associating  private  parties  in  the  pro-
 ject.

 Some  progress  with  reference  to  the  two
 conditions  mentioned  above  has  been  made
 so  far  by  40  Corporations.  The  Central
 Government  has  yet  to  take  a  decision  on
 the  foreign  collaboration  proposals  submit-
 ted  by  the  Corporation  of  Karnataka,
 Andhra  Pradesh,  Tamil  Nada,  Kerala,  Pun-
 jab,  Bihar,  Gujarat  and  West  Bengal.  I:
 view  of  this  position,  the  question  of  any
 foreign  collaboration  cammitments  does  not
 arise.

 Powrr  SHoatacr  ppRINe  W9TOTY  IH
 1972-73

 i992.  SHRI  SAMAR  GUHA:  Will  the
 Minster  of  IRRIGATION  AND  POWER
 be  pleased  to  state  the  comparative  figures
 of  power  shartage  a)  month-wise  and  (ii)
 State-wise  during  the  years  1970-71,  1971-72
 and  1972-73  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWFR  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  The  requisite  information  is  being
 collected  from  the  States  and  Union  Terri-
 tories  und  will  be  laid  on  the  Table  of  the
 House  when  received.

 PROGRESS  ON  CONSTRUCTION  OF  REFINERY,
 FBRTILIZER  AND  OTHER  PLANTS  aT  HALDIA

 i993.  SHRI  SAMAR  GUHA:  Will  the
 MINISTER  OF  PFTROLEUM  AND  CHE-
 MICALS  be  pleased  to  state  :

 (a)  the  progress  so  far  made  about  the
 construction  of  Refinery,  Fertilizer,  Soda
 Ash  and  other  plants  in  the  portarea  of
 Haldia  in  West  Bengal;

 (b)  whether  the  measures  for  consiruc-
 tion  of  these  plants  are  facing  unforeseen
 constraints;

 (c)  af  so,  the  nature  of  such  constraints,

 (6)  the  steps  taken  or  proposed  to  re-
 move  such  constraints;
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 {e)  whether  such  constraints  will  cause
 any  delay  in  the  time  schedule  of  construc-
 tion,  commissioning  and  operation  of  this
 plant;  and

 (f)  if  so,  facts  thereabout?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  Haldia  Refinery  is  in  the  final
 stages  of  construction  Work  on  the  Haldia
 Fertilizer  Factory  which,  apart  from  fertili-
 zers,  will  produce  60,000  tonnes  of  soda  ash
 per  years  is  in  progress.  Earth  filling  work
 3$  already  in  hand.  Orders  for  the  main
 plant  and  equipment  which  have  to  be  ob-
 tained  either  from  abroad  or  indigenously
 have  already  been  placed.  Letters  of  intent
 for  piling  and  pre-loading  work  at  the  fac-
 tory  site  have  already  been  issued.

 (b)  and  (c)  The  main  constraints  faced
 at  different  stages  of  construction  of  the
 Haldia  Refinery  have  been  the  multiplicity
 of  agencies  involved,  delays  in  delivery  of
 materials  by  Indian  and  foreign  vendors,
 scarcity  of  constroction  materials,  nonavail-
 ability  of  wagons  and  frequent  labour  trou-
 bles  etc.  There  are  no  such  constraints  in
 the  case  of  Haldia  Fertilizer  Factory.

 (७)  to  (£).  Vigorous  efforts  have  been
 made  by  the  Project  authorities  to  overcome
 the  difficulties  which  have  delayed  the  cons-
 truction  of  the  Haldia  Refinery  and  for  acce-
 lerating  the  progress  of  work.

 PROJECT  FOR  REPLACEMLNT  UF  Martin
 Burn  RatLways  In|  Howral-HoooHLy

 Disraicts

 1994,  SHRI  SAMAR  GUHA  Wil  the
 Minister  of  RATLWAYS  be  pleased  to  state

 (a)  whether  the  project  for  replacement
 of  Martin  Burn  Railway  covering  Howrah
 and  Hooghly  districts  of  West  Bengal  has
 been  finalised:

 4b)  of  so,  facts  thereabout;

 (९)  whether  any  initial  progress  has  been
 made  for  the  implementation  of  the  project
 and  what  would  be  the  time  schedule  for
 vonipletion  of  the  project;  and

 (७)  the  estimated  cost  for  the  projects?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  to  (d).
 The  restoration  of  the  Light  Railways  viz.
 Howrah-Amta,  Howrah  Sheakhala  &  Barga-
 chia-Champadanga  (in  Howrah-Hoogly  dis-
 tricts)  was  considered  by  the  Board,  and
 surveys  for  these  lines  were  ordered,  and
 have  been  completed.  The  estimated  cog
 of  these  restorations  will  be  Rs.  4.53  crores.
 The  construction  of  these  lines  has  been
 approved  by  Parliament  through  Supple-
 mentary  Demands  on  the  basis  that  the  cost
 will  be  shared  equally  between  Railways  &
 West  Bengal  Govt.  The  work  will  be  taken
 up  after  the  confirmation  is  received  from
 the  State  Govt.  regarding  sharing  of  cost.
 The  construction  work  will  be  completed  in
 two  working  seasons  from  the  date  of  their
 sanction.

 GENERATION  OF  POWER  BY  POWER  HOUSES

 1995.  SHRI  5.  V.  VIKHE  PATIL:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pieased  to  state  :

 (a)  the  total  power  generated  by  the
 power  houses  in  the  public  sector  (unit-wise  )
 during  the  months  of  January  and  February,
 974  as  compared  to  the  output  during  the
 same  period  in  1973;  and

 th)  the  total  power  =  generated  during
 Jamiary-February,  974  by  each  of  the  new
 units  of  public  sector  power  houses  which
 started  functioning  after  Ist  March,  1973?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  and  (b).  The  requisite  informa-
 tion  is  being  collected  from  States  and  will
 be  laid  on  the  Table  of  the  House  on  receipt.

 SETTING  UP  OF  SMALL  HYDEL  Power
 Houses  ALONG  SIDE  OF  RIVERS

 1996.  SHRI  E.V.  VIKHE  PATIL:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  to  have
 small  hydel  power  houses  located  alongside
 perennial  rivers  in  the  country;
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 (b)  whether  the  feasibility  of  such  छ
 proposal  from  the  point  of  view  of  employ-
 ment  potential,  indigenous  supply  of  equip-
 ment,  maintenance,  connecting  them  with  a
 national  power  grid  and  period  of  gomple-
 tion  has  been  gone  into;  and

 (c)  if  so,  the  salient  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  to  (c).  Micro  hydel  sche-
 mes  (of  upto  a  few  hundred  kW  capacity)
 are  already  being  developed  by  the  States
 in  isolated  hilly  areas  on  perennial  stream
 wherever  these  are  found  feasible.

 Each  schemes  has  to  be  examined  on  its
 own  merits  considering  the  cost  and  feasibi-
 lity  of  alternative  sources  of  power  such
 as  by  constructing  transmission  lines  or
 from  diesel  sets.  Plant  and  equipment  for
 such  schemes  is  now  availiable  from  indi-
 genous  sources.  The  period  of  completion  is
 usually  3  years  or  so  depending  on  the  works
 involved  and  accessibility  of  the  site.

 About  30  such  schemes  are  already  in
 Operation.  28  more  are  under  construction
 and  36  in  various  stages  of  investigation.
 These  are  mainly  in  the  States  of  Uttar  Pra.
 desh,  Himachal  Pradesh,  J.  &  k.,  Manipur
 and  Nagaland.

 “WORK  TO-RULE”  AGITATION  BY  CARRIAGE
 AND  WaGON  STAre  AND  ASMS.  IN  AGRA
 DivisioN  (SOUTH  EASTERN  RAILWAY).

 1997.  SHRI  R.  N.  BARMAN  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to  siate

 (a)  whether  due  to  “work-to-rule”  agita-
 tion  by  Carriage  and  Wagon  Staff  and  large
 scale  absenteeism  bv  Assistant  Station  Mas-
 ters  in  Adra  Division  in  South  Eastern  Rail-
 way,  many  trains  were  cancelled  in  the
 recent  past;  and

 (b)  if  so,  the  loss  suffered  by  the  Railway
 Ministry  and  the  action  taken  against  the
 persons  responsible  for  that  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  OURESHI)  :  (a)  Yes.
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 (b)  The  information  is  being  collected
 and  will  be  laid  on  the  table  of  the  Lok
 Sabha.

 RE-SALE  OF  TICKETS  AT  GHAZIABAD,  MURAD-
 NAGAR  AND  MopiNaGAR  (NORTHERN  RAIL-

 Way)

 1998.  SHRI  BHARAT  SINGH  CHO-
 WHAN  :  Will  the  Minister  of  RAILWAYS
 te  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  5297  on  the  18th
 December,  973  regarding  re-sale  of  tickets
 at  Ghaziabad,  Muradnagar  and  Modinagar
 (Northern  Railway)  and  state:

 (a)  whether  any  action  against  the  err-
 ing  staff  has  been  taken  and  the  concerned
 clerk  transferred;  and

 (b)  if  not,  reasons  for  the  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  Regard-
 ing  the  action  against  the  erring  staff  the
 matter  is  being  pursued,  Orders  have  already
 been  issued  for  the  transfer  of  the  concern-
 ed  clerk  from  Modinagar.

 (b)  Does  not  arise.

 NON-PAYMENT  OF  0.  T.  A.  TO  STAFF  WorRK-
 ING  AT  GHAzIABAD  STATION

 1999,  SHRI  MAHA  DEEPAK  SINGH
 SHAKYA  :Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (2)  whether  overtime  allowance  earned
 by  the  staff  working  at  Ghaziabad  station
 has  not  been  paid  for  the  period  from  Aug-
 ust  to  December,  1973;

 (b)  if  50,  reasons  for  the  delay;  and

 (c)  remedial  steps  taken  to  improve  the
 present  unsatisfactory  position  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to  (c).
 Overtime  allowance  due  to  the  staff  working
 at  Ghaziabad  stations  during  the  period
 August  to  December,  973  has  been  paid  in
 all  except  8  cases.  These  cases  arose  08
 account  of  incomplete  submission  of  over-
 time  siips.  Necessary  action  has  been  taken
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 to  arrange  payment  of  overtime  due  in  these
 cases  as  early  as  feasible  and  also  to  ensure
 timely  payment  in  future  of  overtime  dues
 of  the  staff  working  at  Ghaziabad  station.

 IMpAcT  OF  OIL  Crisis  ON  DIESELISATION
 PROGRAMME

 2000.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state:

 (a)  whether  a  seminar  was  organised  by
 the  Institution  of  Permanent  Way  Engineers
 of  the  Indian  Railways  regarding  the  impact
 of  the  present  oil  crisis  on  Indian  Railways
 especially  in  regard  to  its  dieselisation  pro-
 gramme;

 (b)  if  so,  the  main  suggestions  and  obser-
 vations  made  at  the  Seminar;  and

 (c)  the  steps  to  be  taken  in  the  light
 thereof  during  the  Fifth  Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No.
 Seminar  was  organised  on  Track  Topics.

 (b)  and  (c).  Do  not  arise.

 SURVEY  OF  COCHIN-ALLEPPEY-KAYAMKULAM
 RAILWAY  LINE

 2001.  SHRI  C.  H.  MOHAMED  KOYA:
 Will  the  Minister  of  RAILWAYS  be  plea-
 sed  to  state  :

 (a)  whether  Government  have  ordered
 any  survey  of  the  proposed  Cochin-Alleppey
 Kayamkulam  Railway;  and

 (b)  if  so,  the  results  thereof?

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and  (b).
 The  survey  conducted  in  4970  revealed  that
 the  project  would  be  unremunerative  and
 will  not  attract  sufficient  traffic  to  justify  its
 construction.  The  estimated  cost  for  cons-
 truction  of  the  line  as  revealed  by  the  survey
 is  about  Rs.  0  crores.  This  area  is  very
 well  served  by  roads  and  inland  water-ways.
 The  existing  Quilon-Ernakulam  MG  _  line
 which  is  under  conversion  to  B.  G.  is  also
 not  far  away  from  the  coast.  In  view  of

 .
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 this,  and  the  limited  resources  available  for
 construction  of  new  lines,  it  would  be  diffi-
 cult  to  consider  this  project  in  the  near
 future.

 Linkinae  oF  KUTTIPURAM—GURUVAYUR
 Wira  Hinou  Produ  Canres

 2002.  SHRI  C.  H. MOHAMED  KOYA:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  the  latest  position  with  regard  to  the
 Kuttipuram-Guruvayur  railway  connecting
 the  main  line  with  the  famous  Hindu  pilgrim
 centre?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAF]  QURESHI):  At  present,
 ther  is  no  such  proposal  under  coneldera-
 tion.
 SETTING  UP  OF  A  New  Fertiizer  Proyectr

 In  GUJARAT
 2003.  SHRI  P.  M.  MEHTA  :  Will  the

 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state,

 (a)  whether  a  new  fertiliser  project  will
 be  set  up  in  Gujarat  to  produce  300  tonnes
 of  ammonia  and  600  tonnes  of  urea  daily;

 (b)  if  so,  when  it  is  likely  to  be  set  up;
 (०)  what  will  be  the  total!  cxpenditure

 involved;  and

 (a)  whether  the  approval  of  the  Central
 Government  has  been  sought  for  the  Guja- rat  State  Fertilizers  and  Chemicals  plan  to
 integrate  with  this  new  plant  for  facilities  to
 manofacture  methanol  and  mealamine?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  and  (d).  The  Gujarat  State
 Fertilizer  Company  have  come  with  propo- sal  in  this  regard.

 (७)  and  (c).  The  project,  which  is  esti-
 mated  to  cost  Rs.  20  crores,  envisages  an
 implementation  schedule  of  36  months.

 I2  HRs.
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORTANCE
 RepoRTED  VIOLENT  aTTACKs  BY  SHIV  SENA
 ON  LINGUISTIC  MINORITIES  IN  MAHARASHTRA

 SHEI  A.  K.  GOPALAN  (Palghat)  ;  Sir,
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 I  call  the  attention  of  the  Minister  of  Home
 Affairs  to  the  following  matter  of  urgent
 public  importance  and  I  request  that  he
 may  make  a  statement  thereon  :—-

 “Reported  increasing  violent  attacks  on
 linguistic  minorities,  particularly  South
 Indians,  in  Bombay  and  other  party  of
 Maharashtra  by  Shiv  Sena.”

 aft  जायुबंत  घोटे  (नागपुर):  अध्यक्ष
 महोदय,  मेरा  पायंट  आफ  आडंबर  है।

 अध्यक्ष  महोदय  :  इस  पर  पायंट  आफ
 आकर  की  इजाजत  नही  है  t

 ft  wry  चोटे  :  अध्यक्ष  महोदय,  महा-
 राष्ट्र  की  लिपिस्टिक  माइनारिटीज़  और  शिव
 सेना  के  संदर्भ  में  जो कालिंग  एटेशन  नोटिस  दिया
 गया  है,  उसके  बारे  में  में  एक  सब मिशन  करना
 चाहता  हू,  इस  कालिस  टेन्शन  नोटिस  के  बारे
 में  शासन  की  ओर  से  जबाब  दिया  जाएगा  और
 इस  बारे  में  सवालात  किये  जायेंगे,  और  चर्चा  भी
 होगी  ।  इस  हाउस में  इस  विषय  पर  जो  कूछ
 बाले  कही  जाएंगी,  जो  चर्चा  या  बहस  होगी.
 उस  का  असर  महाराष्ट्र  की  राजनीति  के  लिए
 ठीक  होगा  या  नहीं,  हम  को  यह  विचार
 करना  होगा।  यदि  यह  चर्चा  हुई,  तो  मेरे
 ख़याल  से  महाराष्ट्र  में  खास  तौर  से  बम्बई  और
 कोल्हापुर  के  इलाके  में,  एक  रिएक्शन  होगा  और
 उस  से  वहा  की  लिग्विस्टिक  माइनॉरिटी  का
 और  बर्बरता  का  दमन  होगा  t  हमारा  मकसद
 यह  है  कि  उन  पर  जो  जुल्म  और  अन्याय
 होता  है,  उसको  रोका  जाएं।  अगर  इस  बचा
 से  हमारे  उस  मकसद  पर  ही  कुठाराघात
 होता  है,  महाराष्ट्र  में  एक  रिएक्शन
 चंदा  होता  है  और  वहां  की  सिग्विस्टिक
 माइनारिटीज़  का  और  दमन  होने,  और
 उनके  साथ  ज्यादा  अन्याय  होने  की  संभावना
 होती  है,  तो  फिर  मेरे  स्थान  से  इस  कालिंग
 एडिशन  नोटिस  पर  चर्चा  होता  और  प्रश्न  पूछना
 ठीक  नहीं  होगा  ।  शिव  सेता  की  एक्टिविटीज
 और  लिपिस्टिक  माइनॉरिटी  पर  होते
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 वाले  जुल्म  की  जिम्मेदारी  महाराष्ट्र  सरकार
 और  महाराष्ट्र  सरकार  के  मुख्य  मंत्री  पर  है  ।
 (व्यवधान)  ऐसी  अवस्था  में  यदि  इस  सवाल

 पर  चर्चा  हुयी,  और  उससे  महाराष्ट्र  में  ला
 एंड  आकर  की  सिचुएशन  उत्पन्न  हुयी,  तो
 उसकी  जिम्मेदारी  इस  हाउस  को  उठानी
 होगी  t  महाराष्ट्र  म  जो  स्थिति  है,  उसके  लिए
 जिम्मेदार  महाराष्ट्र  सरकार  और  मुख्य  मंत्री,
 श्री  बसंत  राव  नायक  है  ।  उनको  हाउस  के
 सामने  बुलाया  जाए  और  उनसे  सवाल  पूछे
 जाएं  |

 अध्यक्ष  महोदय  :  माननीय  सदस्य  चाहते
 हैं  कि  इस  कालिंग  टेन्शन  नोटिस  की  इजाजत
 न  दी  जाए,  लेकिन  वह  महाराष्ट्र  के  मुख्य  मंत्री
 को  यहां  बुलाना  चाहते  है,  यह्‌  अजीब  बात  है।
 अगर  यहा  मद्य  मंत्र  आने  शुरू  हो  गये,  तो
 यहां  रोज  अच्छा  शुगल  रहा  करेगा  t

 माननीय  सदस्य  ने  जो  बात  कही  है,  बह
 मेरे  दिल  में  भी  रही  है।  मे  भी  सोचता  था  कि
 क्या  इसकी  रेलिवेन्सी  है  या  नहीं  ।  लेकिन
 जिन  मेम्बर  साहबान  ने  यह  नोटिस  दिया  है
 उन्होंने  लिग्विस्टिक  माइनारिटीज  की  बात  भी
 लिख  दी  है।  इसीलिए  यह  मामला  इस  हाउस
 में  आया  है।  अब  इस  पर  बहस  की  जाए  था  नही
 और  इसका  क्या  असर  होगा,  यह  तो  वे  माननीय
 सदस्य  बताये,  जिन्होंने  यह  नोटिस  दिया  है  1
 श्री  चोटे  ने  यह  सलाह  दी  है  कि  इस  से  कुछ
 खास  फायदा  नहीं  होगा  t

 भरी  बसंत  साढ़े  (अकोला)  :  अध्यक्ष
 महोदय, हम  को भी  सुन  लीजिए  |  हम
 भी  एक  शब्द  कहना  चाहते है  ।

 अध्यक्ष  अयोग्य:  अगर  एक  मेम्बर  कुछ
 कहता  है,  तो  सब  बोलना  चाहते  है।  इसीलिये
 यह  परम्परा  कि  इस  पर  पाइंट  आफ  आकर
 नहीं  आ  सकता  है।  मेम्बर  साहब  सब-भिन्न
 कर  सकते  है  1
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 अगर  इस  बहस  के  हालात  कुछ  सुधारने

 के  बजाय  बिगड़ते  है,  तो  ठीक  नहीं  है  1

 SHRI  P.  VENKATASUBBAIAH  (Nan-
 dyal)  :  Coming  as  I  do  from  South  India,  I
 seck  to  make  a  submission.  .(Jaterruption).

 MR.  SPEAKER  :  Order,  please.
 SHRI  INDRAJIT  GUPTA  (Alipore)  :

 You  have  not  given  any  ruling  whether  it
 should  come  here  or  not.

 MR  SPEAKER:  It  is  for  those  gentle-
 men  who  have  brought  it.

 SHRI  INDRAJIT  GUPTA  :  It  is  not  the
 property  of  those  who  are  the  signatories  of
 the  call-attention  There  are  precedents  in
 this  House...

 MR  SPEAKER:  I  know.
 SHRI  INDRAJIT  GUPTA:  Language

 disturbances  took  place  in  Assam.  It  was
 discussed  in  this  House  on  more  than  one
 occasion  and  ihe  Constitution  enjoins.

 SHRI  S.  A.  SHAMIM  (Srinagar)  :  Hea-
 vens  will  not  fall.

 SHRI  INDRAJIT  GUPTA:  ...0n  the
 Government  to  protect  the  iights  of  the
 finguistic  minorities.

 MR  SPEAKER:  I  agree.
 SHRI  INDRAJIT  GUPTA:  We  hase  a

 Commissioner  for  Linguistic  Minorities.
 The  Constitution  is  quite  clear  on  the  point.
 All  that  I  would  say  in  deference  to  what
 Mr  Dhote  has  said,  is  that  I  think  that  all
 the  hon.  Members  who  may  participate  in
 this  discussion  are  certainly  very  responsi-
 ble  people  and  will  exercise  a  certain  amount
 of  restraints  in  the  language  they  will  use.
 There  is  no  need  to  give  a  sort  of  indirect
 threat  that  if  the  matter  is  raised,  it  will  lead
 to  consequences  somewhere-clse.  On  that
 argument,  we  would  never  be  able  to  discuss
 any  time  in  this  House  the  question  of
 threat  to  the  linguistic  minorities

 MR.  SPEAKER:  Shi:  A.  K  Gopalan.
 aft  जाधुबंत  घोटे:  अध्यक्ष  महोदय,  माननीय

 सदय  श्री  इन्द्रजीत  गुप्त,  ने  जो  बात  कही  है,

 अध्यक्ष  महोदय  :  मेने  आप  को  चास  दे
 दिया  है  ।  आप  अपनी  बात  कह  चके  है  n  आप
 दोबारा  कैसे  खड़ें  हो  गये  है?
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 SHRI  S,  A.  SHAMIM  (Srinagar)  :  I  have
 more  valid  points  than  anybody  else,

 थी  जाबुबंत  छोटे  :  अध्यक्ष  महोदय,
 मेरे  सब  मिशन  के  बाद  माननीय  सदस्य,
 शत  इन्द्रजीत  गुप्त  न ेउस  पर  अपने  कुछ  विचार
 प्रकट  किये  हैं।  उसके  बारे  में  मुझे  एक
 मिनट  में  कुछ  कह  में  का  अवसर  दीजिए  |

 अध्यक्ष  महोदय  :  इस  बारे  में  रूल्स  है  t

 यह  तो  नहीं  हो  सकता  है  कि  जो  जब  चाहे  खड़ा

 हो  जाए।  आप  बैठ  जाइये  ।

 I  have  not  allowed  anybody.
 SHRI  P.  VENKATASUBBAIAH:  I

 would  only  make  an  appeal  to  the  movers
 of  this  call  attention,

 MR.  SPEAKER  :  I  would  only  allow  rais-
 ing  the  constitutional  aspect.

 SHRI  P.  VENKATASUBBAIAH  :  I  am
 not  on  that  now,  Sir.

 MR.  SPEAKER  :  So  far  as  the  relevancy
 is  concerned,  it  has  come  here  as  it  con-
 cerns  the  linguistic  minorities.

 SHRI  P.  VENKATASUBBAIAH:  |
 appeal  to  them  to  withdraw  this  Calline
 -\tteatiog  Motion  That  is  my  sincere
 appeal  to  them  ox  I  feel  that  whatever  we
 may  talk  in  this  House  will  have  adverse
 repercussion  (Jnicrtuption).

 SHRI  RAJA  KULKARNI  |  Bombay-
 Narth-East)  :  The  situation  wil!  become  ex-
 Plosive  if  the  Members  are  going  to  attack
 the  State  Governmznt.  (fnterruprion).

 SHRI  INDRAIJIT  GUPTA  :  What  is  this,
 discussion  here  wil]  have  repercussion  there  ९
 What  is  this  7

 SHRI  P.  VENKATASUBBAIAH:  I
 speak  in  the  largre  interests  of  the  country.
 It  is  not  going  to  help  the  harmonious  liv-
 ing  of  the  people  belonging  to  all  linguistic
 sinorities  and  minority  groups  in  the  metro-
 potitan  eity  like  Bombay.  I  want  to  appcal
 to  my  bon.  friends  not  to  create  any  bitter-
 fess  as  it  will  have  an  adverse  effect.

 SOME  HON.  MEMBERS—rose.  ({ntcr-
 suptions).
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 MR.  SPEAKER  :  I  ama  not  going  to  allow
 any  other  hon.  Member.  All  of  you  may
 kindty  sit  down,  The  Home  Minister.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  UMA  SHANKAR  DIKSHIT)  :  Sir,

 The  Government  of  India  feel  deeply  con-
 cerned  over  recent  reports  of  some  activities
 of  the  Shiv  Sena  in  Bombay  and  some  other
 parts  of  Mabarashtra  which  hove  capsed

 apprehension  in  the  minds  of  the  Hnguistic
 minorities,  living  in  Maharashtra.  Both  the

 Prime  Mimster  and  I  have  been  keeping  in
 touch  with  the  Chief  Minister  of  Maharash-
 tra  who  is  personally  supervising  the  State
 Government’s  action  to  protect  the  legitimate
 interests  of  linguistic  minorities.  He  hast
 arranged  for  special  police  patrolling  in  areas
 where  there  is  8  feeling  of  insecurity  among
 the  linguistic  minorities  and  haa  strengthen-
 ed  the  police  bandobast  on  suburban  trains,
 with  a  view  to  affording  protection  to  com-
 mouters.  A  cell  has  also  been  set  up  in  the
 Crime  Branch  of  the  Greater  Bombay  Police
 for  attending  to  complaints  from  minorities.

 In  his  mecting  with  representatives  of  the
 linguistic  minorities  on  8th  February,  the
 Chief  Minister  assured  them  of  the  State
 Government's  determination  to  give  them
 full  protection  against  lawless  elements.  He
 reiterated  thi,  determination  m  hus  state-
 ment  in  the  Yegiclative  Awembly  on  2
 February  and  also  gave  a  clear  indication
 of  the  State  Government's  attitude  on  the
 Shiv  Sena.

 We  hope  that  with  continued  effective
 action  by  the  State  Government,  the  linguls-
 fic  minorities  will  be  enabled  to  prrwe
 their  nurmal  activities  without  any  feur  or
 inhibition  and  the  forces  that  threaten  com-
 munal  harmony  will  he  adequately  contain-
 ed.

 MR.  SPEAKER:  Now,  Shri  Gupalan
 SHRI  S.  A.  KADER  (Bombay-Central

 South):  May  9  make  a  submission  7

 MR.  SPEAKER:  No  submission  now.
 !  have  asked  Shri  A.  K.  Gopalan  t  speak
 now.  May  I  request  him  to  keep  sitting
 and  allow  Mr.  Gopalan  to  speak  ?

 SHRI  S,  A.  KADER;  I  shall  take  only
 two  minutes.
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 अध्यक्ष  महोदय  :  अगर  मैं  आप  को  इजाजत

 दूंगा तो  दस  और  सेम्बरोंको भी  इजाज़त  देनी
 पड़ेंगी।  आप  कमो  हम  पर  जड़  रहे  हैं,  मैम्बर

 को  सभा  पूछने  दीजिए  ।

 T  hope  they  will  observe  full  restraint,
 SHRI  $  A.  KADER  :  I  would  appeal  in

 the  name  of  the  citizens  of  Bombay  not
 to  pursue  this  matter  after  the  statement
 made  by  the  Home  Minister,

 MR.  SPFAKFR:  Let  him  please
 down.

 sit

 SHRI  5.  A.  KADER:  I  share  the  con-
 cern  of  my  hon,  friends  in  regard  to  the
 violence  that  i»  being  perpetrated  by  Shiv
 Sena  in  the  city  of  Bombay,  Sut  I  would
 request  my  hon  friends  here  that  they
 must  weigh  the  pros  and  cons  of  the  dus-
 cussion  here  If  what  bas  been  assured
 by  the  Home  Minister  in  his  statement
 does  not  come  about  १0  far  as  the  linguis-
 uc  minorities  are  concerned,  then  I  would
 suggest  something  (interruptions)
 We  on  our  side  and  even  the  MPs  from
 Maharashtra  will  stand  as  one  to  finish
 this  menace  ॥  the  city  of  Bombay.

 SHRE  ै  |  GOPALAN:  If  hon  Mem-
 beia  do  not  allow  me  to  speak,  then  I
 shall  say  that  i  shalt  not  come  to  Parlia-
 ment  and  |  shall  go  awav,  and  2  have
 vu  night  to  say  so  I  shall  explain  why  the
 resoluuon  was  brought  forward.  है| 3  }  am
 not  speak,  |  shuli  gu  away.  [am  not  able
 to  speak  Joudly  because,  as  you  khaow,  है
 «um  not  well,  and  |  do  not  want  to  be
 ‘tetted  also.

 MR.  SPrAKER  I  am  very  sorry  at
 these  intercuptions  Mr.  Gopalan  hay
 wane  after  a  long  time.  Why  should  bon
 Members  interrupt  him  ?

 SHR!  A  K.  GOPALAN  =  7  shall  cx-
 nlain  whv  ]  am  saising  this  matter.  I
 have  with  me  here  a  number  of  telegrams

 nd  letters  that  I  had  received  during  the
 lust  month,  along  with  newspaper  cuttings
 fom  important  ह)  and  what  they  have
 Written,  arid  I  shall  pass  them  on  to  the
 Home  Misister.  Do  my  bon.  friends  want
 me  to  disbelieve  alt  that  is  writren  there
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 and  the  letters  that  haye  been  sent?  f
 want  to  bring  bome  really  what  has  ac-
 tually  happened  there.

 TI  do  not  want  that  the  result  of  this.
 discussion  should  be  any  ill-feeling.  I  am
 sure  it  will  not  be  so.  For,  at  the  out-
 set,  I  would  like  to  point  out  that  it  is
 not  only  a  question  of  linguistic  minorities
 on  the  one  side  but  it  is  a  question  of
 the  workers  of  Bombay  and  the  Maha-
 rashtrians  workers  on  the  other  because
 they  have  also  been  attacked.  So,  I  am
 talking  not  only  of  the  linguistic  minori-
 ties  but  ajso  of  the  workers.

 As  far  as  the  linguistic  minorities  are
 concerned,  I  shall  read  out  extracts  from
 sonie  of  the  letters  and  show  that  India
 ts  one  If  we  cannot  discuss  this,  how  can
 we  say  that  India  is  one?  If  we  do  not
 all  join  together  and  fight  against  these
 things,  against  what  has  been  done  to  the
 linguistic  minorities,  there  will  be  a  fight
 between  region  and  region,  and  the  future
 of  India  as  one  India  wilt  be  doomed,  if
 this  kind  of  thing  is  allowed.

 What  I  want  to  say  is  that  thi,  is  how
 the  South  Indians  are  Living  there  These
 are  the  letters.  I  will  give  them  to  the
 Home  Minister  |  have  no  time  to  read
 alt  of  them  Here  is  one  telegram  ;  ‘  Shiv
 Sena  terror  continuing.  Kindly  do  the
 necd‘al’  This  is  from  a  Samaj  in  Vajroli
 calony  Then  ‘Save  South  Indians  from
 Shiv  Sena  atrocities’'—this  is  from  the
 Kerala  Chistian  Association.  Then  the
 Kerala  Kendra  Sanghatan  people  came
 here  They  gave  a  representation  tw  the
 Prime  Munster  in  which  they  have  wanted
 that  there  should  be  ‘freedom  to  five
 peacefully  and  fearlessly.  They  want  ‘frec-
 dom  otf  cultural  identity,  a  fair  atmosphere
 for  fraternal  relations  with  all  sections  of
 people  and  a  democratic  environment  for
 communal  and  Imnguistic  harmony’.

 So  it  is  not  a  question  of  a  fight  bet
 ween  Moharashtriags  and  non-Maharash-
 trians.  This  must  pot  be  taken  like  that.
 Whether  it  is  Maharashtnans  or  non-

 gharashtrians  who  are  responsible  for  it,
 it  of  us  must  go  there  and  tell  them  that
 what  is  happening  there  is  bad,
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 mother  says  that  ‘immediately  they  beat  the
 girl  very  badly”.  From  this  you  can  judge
 what  the  situation  is  these  days  in  Bombay.
 Then  the  wife  says  :  ‘Il  humbly  request  you.
 Do  not  try  for  your  transfer  to  Bombay’.
 He  was  trying  for  a  transfer  to  Bombay.
 ‘The  wife  says:  ‘Do  not  try  for  a  transfer.
 Please  come  immediately  and  take  me  and
 our  children  to  anywhere.  Actually,  ]  may
 die  here.  7  am  very  much  afraid  to  send
 our  daughter  to  school”.

 This  is  the  letter  from  an  innocent

 an
 backward  State.  But  fortunately,  in  lite-
 recy  and  education,  we  are  the  first.  What
 will  they  do  there?  So  they  go  to  other

 places.

 So,  they  want  to  get  some  job  if  they
 are  qualified  for  it.  For  that,  shall  they

 If  that  th  so,  then  say  that

 2528

 but
 that  they
 eaders  of

 parties,  including  Congressme  have
 demned  this  thing.  So,  those  loyal
 who  are  patriotic  and  who  want  to  see
 India  ig  not  cut  into  pieces,  should
 come  together,  That  is  the  reason
 we  brought  this  matter  here

 There  is  another  very  Important
 also.  7  do  not  want  to  go
 detail  because  there  will  be  a
 which  IT  want  to  avoid,  Even
 elections,  the  Congress  Chief  as  well  as

 P
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 ment.  If  the  facts  are  wrong,  why  did  not
 the  Government  deny  it?  (Interruptions)
 My  point  is  this.  1  know  it  from  the
 papers.  Here  are  the  cuttings  from  the

 For  example,  there  is  the

 to  carry  such
 take  action  against  the  paper  if
 wrong?  Why  don't  you  proceed
 case  of  defamation  against  it?  Ultimately,
 it  is  question  of  defaming  the  Govern-
 ment  and  the  Congress  and  the  Prime

 admitted  it—as  reported  in  The  Hindu,
 something  has  happened  there.  There  is
 also  a  quotation  from  Ploneer  on  the  4
 February  which  says  that  the  Prime  Minls-
 ter  also  has  in  a  way  said  that  “the  Shiv
 Sena  men  approached  our  people  and  said
 that  they  will  agree  to  our  policies”.  It
 says  like  that.  So,  why  was  it  not  con-
 tradicted  7  The  papers  write  openly
 there  is  an  alliance,  and  there  are  certain
 conditions,  between  the  Congress  and
 Shiv  Sena,  and  they  are  doing  fike  that.
 The  paper  says  there  was  a  meeting;  the
 names  are  given  saying  which  Minister
 attended,  at  which  Minister's  house  the
 meeting  was  conducted,  what  were  the
 conditions,  etc.  The  preconditions  are
 given  there.  When  all  this  is  said  in  that
 paper,  have  I  not  a  right  to  raise  this  issue
 in  Parliament  and  ask  the  Minister,  “Is  it
 correct  and,  if  it  is  not,  why  have  you  not
 denied  it?  Why  have  you  not  taken  action
 against  the  कम्फूना ?"  As  a  Member  of  this
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 wes  killed,  and  after  that,  the  next  day,
 there  was  a  peaceful  procession  to  protest
 against  it,  and  the  police  resorted  to  a
 lathi  charge  on  the  people.  There  was  a
 peacefal  procession  by  about  10,000  men,
 and  there  was  a  lathi  charge.  They  were
 brutally  beaten  up.  So,  will  there  not  be
 a  fear  in  the  mind  of  the  people  and  will
 there  not  be  a  fear  in  the  mind  of  the
 linguistic  minorities?  You  must  take
 strong  action  so  that,  whoever  it  is—Shiv
 Sena  men  or  others—is  brought  to  book.

 There  is  another  very  important  इडफुट्टी,.
 Now,  a  new  development  is  taking  place
 im  Bombay.  For  the  last  so  many  days,
 the  reports  are  coming  in  the  papers;  letters
 are  there.  9  have  got  letters  from  the
 Secretary  of  the  employees’  association  of
 the  Reserve  Bank  of  India,  Bombay.  A
 large  number  of  Central  offices,  financial
 enterprises  and  commercial  institutions  are
 owned  by  the  Central  Government.  Re-
 cently,  the  Shiv  Sena  men  have  made  it  a
 point  to  demonstrate,  against,  terrorise  and
 browbeat  the  heads  of  these  institutions  to
 confine  the  recruitment  only  to  the  locul
 people.  Where  is  the  question  of  India
 being  one  if  for  the  Central  projects  also.
 only  the  local  people  can  be  employed  ?
 Not  only  demonstrations  are  there.  Sism-
 lar  demonstrations  were  held  in  the  bead
 office  of  the  Shipping  Corporation  of  India.
 Life  Insurance  Corporation  of  India,  Bank
 of  India,  Bank  of  Baroda,  Air  India  etc
 All  these  big  institutions  are  there  and  it
 was  stated;  Thereafter  you  should  not  em-
 ploy  others.  There  were  demonstrations
 in  front  of  the  State  Bank  of  Travancore.

 body  who  is  not  #  local  man,  your  life  will
 ¥f  this  happens  in  other
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 ginety  per  cent  of  the  jabs  in  the  public
 sector  undertakings  myst  be  given  to  the
 local  people.  If  there  is  a  circular,  will
 the  hon.  Home  Minister  urge  that  Govern-
 ment  to  withdraw  that  circular;  let  them
 not  say  that  ninety  per  cent  should  be
 given  to  the  local  people  in  the  public
 sector  undertakings.  The  heads  of  imstitu-
 tions  are  terrorued  and  threatened  openly.
 If  they  are  subjected  to  such  threats,  they
 will  not  give  any  job;  they  are  naturally
 afraid  of  their  life.  If  such  things  hap-
 pen,  very  soon  there  will  be  fight  between
 region  and  region,  between  local  people
 and  linguistic  minorities  in  every  State  in
 India.  There  will  not  be  the  oneness  of
 India  in  the  future.  J  say:  do  not  leave  it
 only  to  the  State  Government  because  the
 State  Government  had  openly  stated  that
 they  would  not  take  any  action.  ‘There
 are  examples  where  instead  of  orotecting
 the  lingwistic  minorities,  they  beat  them
 when  they  demonstrated.  When  a  man  dies
 waturally  people  will  demonstrate  peace-
 fully  and  if  such  pescefal  demonstrations
 are  beaten,  that  means  there  is  no  freedom
 of  expression  and  no  freedom  of  hfe  Life
 and  property  of  the  linguistic  minorities
 will  be  in  danger  and  they  will  have  to

 I  request  you  to  con-

 the
 that  is  at  the  root  of  this  trouble;  let  us
 all  join  together  to  take  steps  to  solve  this

 public  sector  wnder-
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 taking  at  least  are  concerned,  the  rule
 that  90  per  ceat  must  be  given  to  the  focal
 people,  should  sot  be  there  unywhore,
 wheiever  the  pedlic  undertaking  is  situa-
 ted,  in  any  pert  of  the  country.  Secondly,
 the  heads  of  alt  these  institutions  shoyld
 not  be  threatened  that  only  local  people
 should  be  given;  that  type  of  thing  also
 must  be  withdrawn.  Confidence  must  be
 created  among  all  the  people,  linguistic
 minorities  especially  that  the  Central  Gov-
 ernment  will  do  everything  to  folfll  its
 promise  that  the  life  and  property  of  the
 lnguistic  minorities  will  be  safe,

 SHRI  UMA  SHANKAR  DIKSHIT  :  Sir,
 i  am  one  with  the  hon.  Member,  Shii
 A.  K,  Gopalan,  in  stressing  the  absolute
 importance  and  need  for  taking  firm  and
 effective  action  to  ensure  complete  pro-
 tection  to  linguistic  and  other  minorities  in
 Bombay  and  other  part,  of  Maharashtra,
 particularly  in  Bombay  where  the  recent
 incidents  have  occurred.  This  matter  has
 been  discussed  af  great  length  with  the
 Chef  Minster  of  Maharashtra.  He  has
 written  letters  to  the  Chicf  Minsters  of
 Kerala,  Karnataka  and  Tamil  Nadu,  giving
 a  clear  assurance  that  he  will  sec  to  it
 that  protection  is  afforded  to  the  misor
 ties  He  further  made  a  very  long  state-
 ment  in  the  Maharashtra  Legislative  As-
 sembly,  summarising  all  these  assurances
 He  has  given  these  assurances  in  absolute
 terms  and  without  any  reservation  Sir,  T
 had  9  mecting  with  him  this  morning.  He
 gave  me  a  history  of  the  incident  and

 gave  an  assurance  in  absolute  terms  that
 everything  humanly  possible  will  be  done
 and  protection  will  be  acsured.

 को  भू  लिये  (बांका)  :  कितने  साल  से

 ऐश्पोरेंस  दे  रहे ंहै,  पता है.  आप
 को?  सात

 साल  से  दे  देह  ।
 SHRI  UMA  SHANKAR  DIKSHIT:  As

 regards  the  interruption,  I  shall  deal  with
 it  in  a  minute.  The  Shiv  Sena  came  into

 Effective  steps
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 matter  was  contained.  Only  recently,
 particularly  after  the  Corporation  elections
 such  things  have  happened...  (interrup-
 nons)  I  sball  now  confine  myself  to  Shri
 A  K.  Gopalan,  who  has  made  a  very  com-
 prehensive  statement.  I  do  not  think  it  is
 necessary  for  the  hon.  Members  to  inter-
 rupt  me.

 His  first  point  was  that  the  police  were
 excessive  in  their  response  to  the  profes-
 procession  that  went  to  the  Police  Com-
 misstoner’s  office.  It  was  not  a  completely
 peaceful  procession.  I  have  particulars  to
 show  that  stones  were  thrown  and  several
 police  people  were  injured...  (Inter:up-
 tions).  The  protest  march  was  5,000
 strong  and  it  proceeded  to  the  Police
 Commissioner's  Office.  There  wer:  ade-
 quate  police  arrangements.  The  mob  be-
 came  restive  and  hurled  stones  at  the  police
 and  some  policemen  were  injured
 (interruptions)  About  00  or  more  people
 wete  injured.  23  hawkers  and  329  other
 peoples  were  taken  into  custody...  (/nter-
 ruptions).  So,  it  was  not  a  completely
 peaceful  procession.  It  is  wrong  to  5०१
 that...  (Interruptions)

 As  far  as  the  [ucts  ure  concerned  the
 Maharashtra  Government  have  given  those
 facts  and  I  rely  on  those  facts.  {t  is  not
 correct  to  say  that  there  is  a  musstatement
 of  facts.  If  }  find  I  have  given  any  wiong
 information,  3  shall  myself  correct  it.

 A  very  important  point  was  raised
 about  the  circular.  This  circular  was
 58066  a  tong  time  ago.  This  question
 ardse  at  a  meeting  of  the  National  Inte-
 gration  Council.  There  was  a  complaint
 that  in  public  sector  undertakings  there
 were  8  nutmber  of  cases  where  the  mana-
 gers  brisg  even  ordinary  employees,  clerks
 and  class  1५ 4  emplovees  and  others  from
 other  States,  and  the  local  people  are  not
 allowed  even  ordinary  employments.
 Therefore,  a  circular  was  issued  on  national
 basis  in  order  to  safeguard  the  very  values
 aml  the  ideals  to  which  Mr.  Gopalan
 teferred  with  such  emotion,

 Phe  circiilar  says  that  upto  Rs,  500,
 in  lower  cudves,  Class  ह 4  and  Class  हा,
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 also  enshrined  in  the  Six-Point  Formula
 so  far  as  Andhra  Pradesh  and  ‘lelangana
 are  concerned.  It  has  gone  to  soothe  the
 feelings  ७०  effectively  that  the  people  now
 feel  satisfied.  In  Bombay,  people  come
 tiom  U.P.,  from  South,  from  North,  and
 if  everybody  gets  employment  even  in  the
 lower  cadres  of  Class  IV  and  Class  HI  and
 vot  Maharashtrians,  it  is  natural  for  them
 to  feel.  We  are  up  against  this  method
 of  pressurisation,  of  terrorisation,  of  using
 force  und  forcing  the  managements  to
 employ  Maharashtrians  or  others.  To  that,
 we  are  totally  opposed

 So  far  as  it  lies  on  out  part,  we  will
 not  allow  this  to  happen.  I  appeal  to  you
 all  to  accept  the  forthright  assurance  given
 by  the  Maharashtra  Government  that  they
 wilt  do  everything  possible  to  bring  it
 down,  When  something  Jike  that  happens,
 you  cannot  stop  it  in  a  day.  There  are
 forces  which  have  been  supporting  this
 kind  of  things.  Another  Sena  came  into
 existence  in  Bihar  and  another  one  in
 Tamil  Nadu  also  and  so  on.  ‘These,  in
 our  opinion,  are  tendencies  which  are
 parochial  and  almost  fascist  m  character.
 We  are  totally  opposed  to  them.  But  to
 say  that  even  in  lower  cadres  in  respect  of
 Ctass  IV  and  Class  Ili  employces  we
 should  have  outsiders  is  a  principle  Which
 is  not  likely  to  be  accepted.  In  fact  it
 will  promote  opposite  feelings.

 There  is  no  State  where  there  ate  no
 minorities,  linguistic  and  other  minorities.
 Even  the  definition  of  “local”  is  that  a
 person  who  has  lived  for  a  number  of
 years  is  a  local  or  a  person  speaking  the
 local  language.  There  are  Gujaraties;  they
 ate  all  locals.  There  is  no  question  of
 only  Marathis  being  employed  It  is  true
 that  Shiv  Sena  is  distorting  the  circular  or
 this  attitude,  To  that  we  are  opposed,  So
 far  as  the  Government  of  Maharashtra  is
 concerned,  and  the  Government  of  India  is
 concerned,  we  completely  accept  the  con-
 cern  and  the  feelings  that  have  been  ९६-
 pressed  by  the  hon.  Member,  Mr.  Gopalan

 others  and  we  will  not  allow  this  to
 further,  to  escalate  further.  We

 tt  and,  |  think,  gradually,  we
 be  able  to  see  that  not  only  the  mino-
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 of  pressurising  for  employment  in  the
 manner  in  which  the  Shiv  Sena  is  doing
 is  brought  down  so  that  gradually,  it  is
 eliminated  completely.

 Mr.  Dhote  made  a  very  sensible  sugges-
 tion  in  the  beginning.  But  he  was  sub-
 sequently  carried  away  by  his  own  senti-
 ments.  I  request  everybody,  imcluding
 Mr.  Dhote  also—he  should  contain  himself
 before  containing  others—that  if  you  un-
 duly  emphasize  the  differences  between  the
 minorities  and  the  other  people,  etc.,  it
 will  not  help.  I  am  not  saying  that  this
 would  provoke  Shiv  Sena  or  others.  It
 will  go  against  Shiv  Sena,  if  they  do  so
 l  appeaj  to  all  for  the  utmost  restraint
 in  the  use  of  language  and  in  inciting  the
 feelings  of  the  people

 SHRI  C.  K.  CHANDRAPPAN  (Telli-
 cherry)  :  I  am  very  sorry  to  say  that  the
 hon.  Minister  has  made  a  statement  which
 छ  more  or  leas  misleading  in  nature.  It
 may  be  that  he  might  have  also  got  mis-
 understood;  I  will  come  to  that  later.

 Regarding  Shiv  Sena,  it  is  a  tact  well
 known  that  this  organisation  is  exploiting
 the  frostration  and  deep  feelings  of  young
 Maharashtrians  who  are  unemployed  and
 is  trying  to  divert  their  attention  from  the
 teal  problem  of  unemployment  to  achieve
 its  nefarious  political  ends.  We  do  not
 look  at  this  issue  as  a  kind  of  Maharash-
 trians  quarrelling  against  South  Indians  or
 the  South  Indians  quarrelling  against  Maha-
 rashtrians.  We  do  not  approach  this  ques-
 tion  from  that  angle.  We  see  that  Shiv
 Sena  is  a  deliberate  creation  of  the  reac-
 tionaries  in  Maharashtra  to  disrupt  the
 democratic  movement,  to  disrupt  the  work-
 ing  class  movement,  to  disrupt  all  kinds
 of  democratic  and  progressive  sentiments
 and  feelings.  That  is  how  we  see  the
 Shiv  Sena...

 SHRI  VASANT  SATHE  :  Please  do  not
 consider  Shiv  Sena  as  a  Maharashtrian
 organisation  at  all.  (Interruptions)

 SHRI  2.  K.  CHANDRAPPAN;  This
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 happening  in  Maharashtra.  That  is  why
 We  do  not  feel  satisfied  by  the  assurance
 given  by  the  hon,  Minister  that  the  Maha-

 rashtra  Government  would  protect  the
 linguistic  nvinorities,  the  South  Indians.  It
 is  not  only  a  question  of  South  Indians.
 Even  Hindi-speaking  people  are  not  very
 safe  there.  Anybody  who  is  not  a  sort
 of  that  soil  will  find  his  life,  property  and
 right  to  work  in  danger  in  that  part  of
 the  country  because  of  the  existence  of
 Shiv  Sena.

 The  Government  in  Maharashtra  has
 issued  an  order  to  which,  I  think,  Mr.
 4  K  >  Gopalan  was  referring.  It  was  not
 about  the  order  that  you  have  issued
 directing  your  public  undertakings  regard-
 ing  appointments  below  Rs.  500/-.  That
 was  not  what  he  was  referring  to.  if  the
 hon.  Minister  is  interested,  J  can  send  him
 a  copy  of  the  order  issued  by  the  Govern-
 ment  of  Maharashtra.  The  order  No.  ELP/
 Undertaking/7934,  dated  the  25th  Septem-
 ber,  973  says  that  they  should  employ  the
 local  Marathi-speaking  persans  or  person-
 nel  to  the  extent  of  80  per  cent  in  all
 undertakings  there  What  right  do  they

 have  to  say  that?  That  is  not  your
 directive.  This  order  has  been  signed  by
 Mr  P  A.  Sabnis,  Joint  Director  of  Indus-
 tries  (P&RP)  for  Commisisoner  of  Indus-
 tries.  Do  you  know  about  this?  You  did
 not  speak  about  that  at  all.  This  ordet
 has  been  issued  and  accordingly  directions
 were  given  to  various  undertakings  there.
 And  this  is  exactly  the  demand  of  Shiv
 Sena.  The  Maharashtra  Government  was
 carrying  out  the  order  of  Shiv  Sena,  the
 order  of  Mr.  Thackere,  the  mini-Hitler.
 He  ordered  the  Maharashtra  Government
 to  issue  an  order  about  80  per  cent  em-
 ployment  and  Mr.  Naik  with  folded  hands
 implemented  the  order  of  Mr.  Thackere.
 That  is  our  case.

 The  hon.  Minister  has  said  that  the
 demonstration  was  violent,  and  because  of
 the  violent  nature,  because  they  threw
 fruits  or  something  like  that,  the
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 Police  is  asked  to

 Ste  brought  down, Here  is  a  Police,  your  Sub-Inspectar  beat- ing  a  fallen  hawker  on  his  head—I_  can pass  this  on  to  you,  An  innocent  young child  has  also  fallen  down,  He  is  beaten mercilessly,  These  are  all  press  cuttings from  the  Maharashtra  है...  showing  the same  cruel,  brutal  repression  unleashed by  the  Police  of  Maharashtra  who  are supposed  to  protect  the  linguistic  minoii- ties  there.  So,  you  cannot  just  say  that the  great  man  sitting  there  at  the  helm  of affairs,  Mr.  Naik,  wilt  Protect  you.  You say  that  Manna  will  fall  from  heaven  and you  stretch  your  hand  to  Bet  a  little  bit of  it.  That  is  not  the  point,  So,  what do  you  say  ee
 MR.  SPFAKER  :  Please  ask  your  ques- tion,
 SHRI  C.  K.  CHANDRAPPAN  :  So,  ny complaint  is  that  he  is  Misleading  the House,

 T  have  great  regard  for  Many  people  sit- ting  on  that  side.  |  can  see  people  who have  publicly  protested,  For  le,  the Minister  of  State  for  Planning,  Shri  Mohan Dharia,  issued  a  statement  and  said  that the  Congress  in  Maharashtra  should  make it  very  clear  that  they  have  nothing  to  do with  the  Shiva  Sena.  ]  agree  with  you, T  have  respect  for  you.  |  Bave  respect for  other  people  like  him  sitting  there, They  have  the  same  feeling.  But,  I  cannot understand  the  Labour  Leader,  Shri  Raja Kulkarni  who  spoke  agitated.  He  is  a labour  leader.  I  do  not  think  he  is  the Jabour  leader  of  the  Maharashtrian  Jabour- ers  alone.  With  what  face  will  he  go  and talk  to  the  poor  workers  7  If  he  repre- sents  the  working  class,  let  him  represent the  working  class  as  a  class,  mot  as  a
 Maharashtrian  or  a  Keralite,  this  and  that.
 That  is  one  thing.

 Then  these  who  ars  now  80  much
 agitated  here  and  say  that  if  we  discuss  it
 here,  then  heavens  will  fall  there,  ‘Please do  not  discuss."  Where  were  these  gontle- men  when  the  onslaught  on  the  poor
 People  was  taking  place  there?  We  did
 Not  ste  even  the  face  of  many  of  you. You  did  not  even  come  qut  with  a  state-
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 tertor  unleashed  against  the  Malaylees,  It

 They  are  also  beaten  up  by  these  fascist forces  fe
 MR.  SPEAKER  :  Please  come  to  your question.  You  have  taken  more  tine,
 SHRI  C.  K.  CHANDRAPPAN:  I  am

 coming.
 Now  there  is  another  thing.  Some

 people  say  that  the  Kerala  Assembly  had
 adopted  a  resolution  asking  Bombay  to  be
 bifurcated  from  Moharashtra.  No,  The
 Kerala  Assembly  never  said  that.  No  sensi-
 ble  man  ever  said  that  Maharashtra  should
 be  cut  away  or  that  Bombuy  should  be
 bifurcated  from  Maharashtra  so  that  our
 Maharashtrians  may  cry.  ‘Our  darling  city
 is  being  taken  away’.  That  is  not  the
 casc.  We  never  wanted  it.  Nobody  cver
 wanted  that.  So,  that  is  not  the  point.
 The  point  is,  as  Shri  A.  K.  Gopalan  rightly
 pointed  out,  whether  we  are  one  country.
 This  threat  is  not  only  a  Shiva  Sena  threat.
 This  we  have  seen  in  the  east,  in  Assam.
 where  the  linguistic  minorities  were  chas-
 ed.  This  we  have  seen  in  Orissa  and  if
 this  happens  in  Calcutta.  what  will  hap-
 pen”  If  my  understanding  is  correct, Bengalees  are  a  minority  in  their-  capital
 city,  Is  this  not  something  which  is  a
 threat  to  the  democratic  system  itself...

 MR.  SPEAKER  :  Please  ask  your  ques-
 tion.

 SHRI  C.  K.  CHANDRAPPAN  ;  I  am
 asking  him.  My  question  is:  considering
 all  these,  considering  all  our  difficultie,  to
 believe  the  great  promises  you  are  giving
 and  considering  the  facts  that’  I  have
 mentioned,  we  have  no  faith  in  the  Maha-
 rashtra  Government's  protection.  So,  will
 you  appoint  a  Committee  of  Members  of
 Pasjiament  belonging  to  that  side  and  this
 side,  Let  them  belong  to  all  parties,  let
 them  go  to  Maharashtra  and  let  them  make
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 an  objective  study  of  the  situation  there,
 not  to  indict  anybody,  let  them  study  care-
 fully  and  report  back  to  this  House  as  to
 what  exactly  we  should  do  and  find  out
 who  are  the  culprits.  J  don't  want  that
 Mr.  Naik  should  sit  in  judgment  and
 decide  the  things.  This  is  one  thing.  If
 that  is  not  possible  will  you  appoint  a
 judicial  inquiry  to  go  into  the  details  and
 make  a  study  and  give  concrete  proposals,
 what  to  do  in  the  matter?  May  I  know
 what  are  the  concrete  steps  which  you
 would  take  immediately  to  protect  the  hfe
 and  property  and  the  decent  living  of  the
 linguistic  minorities  and  groups  in  Bombay
 and  also  to  protect  their  right  to  work
 there  ?

 SHRI  UM4  SHANKAR  DIKSHIT:  I
 have  already  stated  about  this  and  I  haye
 given  the  information  and  the  position  as
 far  as  Government  of  India  is  concerned
 and  the  Government  of  Maharashtra  is
 concerned,  Only  two  or  three  new  points have  been  made  by  the  hon.  Member.  One
 point  is  that  the  circular  referred  to  by
 hon.  Member  Mr.  A.  K.  Gopalan  was  an-
 other  circular  ond  not  this  circular  to
 which  he  made  reference.  The  second
 cireular  has  come  to  our  notice.  I  have
 seen  it  this  morning  and  there  the  expres-
 sion  used  is,  “‘Marathi-speaking  or  local’.
 A  person  who  has  lived  for  a  number  of
 years

 be
 8  local.  That  is  to  say,  not  only

 Marathi-speaking  people,  but  other  people
 speaking  other  Janguages  also  who  five for  a  number  of  years,  I  think,  15  years, T  am  not  quite  sure  on  this  but  I  will
 have  to  check  up.  The  point  is  that  that circular  does  not  bar  the  employment  of
 non-Marathi  speaking  people.  This  is  80 far  as  that  circular  is  concerned.

 The  hon.  Member  has  got  a  wrong  im-
 pression  when  he  talks  about  my  mislead-
 ing  the  House,  ‘That  is  totally  incorrect
 Mr.  Gopalan  said  that  the  Government  of India  should  withdraw  that  circular,  That
 means,  he  was  referring  to  the  circular  to
 which  7  was  referring  to  and  giving  all
 the  facts  of  the  case,  So  far  ag  this  one
 is  concerned,  a  circular  of  that  kind  has

 come
 to  our  notice  and  it  does  not  restrict

 employment  only  to  Marathi  spe:
 Seon  aking
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 शी  मधु  शिक्षा:  दीक्षित  जी,  भाप  ते  पहले
 बताया  नहीं कि  ऐसा  सेकुलर  उन  का  निकला

 करी  उमाशंकर  दीक्षित  :  मैंने  उन  को

 बताया  नेशनल  डेवलपमेंट  कौंसिल  का  fF

 जितनी  बात  न  पूछी  साथ  प्रखर  वह  सारी

 बात  मै  यहां  बताऊ  तो  शाम  हो  जाय  t

 श्री  साधु  लिये  :  बाप  का  यह  कर्तव्य  था

 कि  बाप  कहते  कि  हमारा  जो  सेकुलर  था  उस  के

 विपरीत  सेकुलर  निकला  है।  उन्होंने  जब  बताया

 तो  बाप  बता  रहे  है  कि  मैने  आज  सबेरे  देखा

 कके कक.  (व्यवधान)  ....  छिपाने  से  कोई

 फायदा  नही  है  |

 शी  उसा शकर  दीक्षित  :  में  छिपाता  नहीं

 हूं।  मैं  ने  तो बताया।  यह  छिपाने  का  तरीका

 है  यह  कहना  कि  मैने  देखा  है  ?  लिमये  जी

 को  बिना  कारण  मेरे  ऊपर  प्रक्षेप  नही  करना

 चाहिए  शौर  मैं  अपना  कत्तव्य  पूरी  तरह  से

 जानता  हूं  ।

 श्री  सधु  लिये  :  बाप  ने  प्री  कहा  कि  में

 ने  देखा  आज  |

 भी  उमाशंकर  दीक्षित  :  कौर  क्‍या  ?  जब

 आप  प्रश्न  पूछते  है,  सवाल  उठता  |  तब

 बताते  है  ।  जैसे  ही  हम  को  मालूम  पड़ा  हम
 ने  उन  को  पत्र  लिखा  I  जैसे  ही  वह  जाए

 उन्होंने  कार्यवाही  की  ।  एक  दूसरी  बात  कही

 गई  कि  जांच  होनी  चाहिए।  तो  उन  के  जो

 डाइरेक्टर  है  t

 The  Director  of  Anti-corruption,  Mr.
 Wagh,  has  been  appointed  as  an  Inquiry
 Officer  to  go  into  the  circumstances  under
 which  these  incidents  occurred  and  also
 the  action  of  the  police  and  to  report  his
 conclusions  and  recommendations.  ‘This  is
 m™  process.

 I3-00  mms.

 Lastly,  the  hon.  Member  said  that  we
 should  not  believe  the  aewurances  given  by
 the  Chief  Minister  of  the  State.  That  is
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 should  sot  believe  any  statement  or  any
 information  given  by  the  State  Chief
 Minister  8  not  a  correct  thing  to  do.

 SHRI  INDRAJIT  GUPTA:  What  is  his
 reaction  to  the  suggestion  for  a  parlia-
 mentary  committee  to  go  there  on  the
 spot  ?

 SHRI  UMA  SHANKAR  DIKSHIT:
 That  would  certainly  aggravate  the  situa-
 tion  and  rouse  the  feelings  on  both  sides.

 The  hon  Member  had  also  referred  to
 the  Hindi-speaking  people,  I  happen  to  be
 a  Hindi-speaking  person,  and  I  can  say
 that  a  very  large  number  of  Hindi-speaking
 people  ae  still  employed  in  Maharashtra,

 SHRI  C  K.  CHANDRAPPAN:  ‘The
 common  Hindi-speaking  people  are  being
 beaten  there.

 SHRI  UMA  SHANKAR  DIKSHIT:  As
 tegards  that,  I  have  already  made  the
 position  of  the  Government  clear.  The
 Prime  Minister,  in  this  House  aa  well  as
 m  the  other  House,  has  made  the  position
 of  the  Government  of  India  quite  clear
 that  such  parochial  or  such  tendencies  do
 not  appeal  to  us  and  we  are  against  them.
 Therefore,  so  far  as  our  attitude  is  con-
 cerned,  it  is  not  in  doubt.  Therefore,  it
 should  not  be  said  that  J  am  trying  to
 mislead.

 SHRI  DINESH  CHANDRA  GOS.
 WAMI  (Gauhati)  :  Coming  from  a  State
 Which  has  faced  such  problems  in  the  past, I  can  appreciate  the  sensitivity  of  the  issue.
 But  in  spite  of  this  sensitivity,  I  have
 rutsed  it  in  this  House  because  |  think that  the  issue  is  such  that  Parliament
 me

 not  be  a  silent  spectator  but  should ‘UNO  express  its  ic
 Anvolved  in  phere

 over  the  busic  issue

 The  situation  Bas  become  grave Bombav,  not  onty  ‘because  the  oe
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 made  by  mob  fury  on  the  linguistic  mino-
 rities  but  because  of  the  fact  that  the
 attacks  were  not  the  result  of  sudden  mob
 fury  but  were  the  outcime  of  the  calcu-
 lated  philosophy  of  a  powerful  organ  like
 the  Shiv  Sena.  The  Shiv  Sena  should  not
 be  taken  lightly.  It  has  posed  a  challenge
 to  the  established  order  and  the  provisions
 of  the  Constitution,  deriving  sustenance
 from  factors  like  its  organising  capacity
 for  blackmailing  and  violence,  passivity  of
 law  and  order,  economic  uncertainty  and
 overpopulation  of  cities  like  Bombay
 beyond  its  enduring  capacity.

 Therefore,  in  the  context  of  this  threat,
 I  would  like  to  ask  directly  some  question
 of  the  Home  Minister.  My  first  question
 is  this.  What  prevents  the  Government,
 and  why  the  Government  does  not  put  a
 ban  on  such  organisations  as  the  Shiv
 Sena,  which  by  its  very  nature  are  threa-
 tening  to  destroy  the  constitutional  struc-
 tures  of  this  country  ?

 My  second  question  is  this.  An  organi-
 sation  like  the  Shiv  Sena  gets  its  suste-
 nance  from  the  younger  elements.  and  that
 being  so,  what  steps  are  the  Government
 of  India  taking  to  create  public  opinion
 amongst  the  younger  people  against  such
 organisations  in  Mabarashira  and  efs¢e-
 where  throughout  the  country,  and  parti-
 cularly  in  Bombay  ?

 SHRI  B  V  NAIK  (Kanara):  The  hon.
 Member  has  :eferred  to  younger  elements.
 It  is  the  goondta  elements  who  are  involv-
 ed.  So  tet  him  not  accuse  the  younger
 elements

 SHRI  DINESH  CHANDRA  GOS-
 WAMI<  If  that  be  so,  T  shall  be  very
 happy.  but  व  think  the  younger  elements
 should  nevertheless  be  educated.

 Thirdly,  in  order  to  assure  the  House
 that  the  Maharashtra  Government  is  tal  ing
 all  possible  actions.  may  I  know  how  many
 persons  have  been  arrested  during  the  fast
 one  year  in  connection  with  the  Shiv
 Sena  activities,  how  many  have  beer
 punished,  and  during  the  last  three  months,
 how  many  arrests  were  made,  and  what  is
 present  position  of  the  investigation  ?  The
 fourth  question  is;  whether  the  Home
 Ministry  has  given  very  strict  direction,  to
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 takang  any  executive  decision  either  in
 rogerd  to  allotment  of  hounes  or  things of  a  similar  nature  which  omy  give  ‘the
 impression  that  the  Government  ia  doing
 something  succumbing  to  the  pressure
 tactics  of  the  Shiv  Sena?  My  fifth  ques-
 tion  Ws  Whether  all  constitutional  reme-
 dies  have  been  tned  in  order  to  curb  this
 type  of  activity  ?  My  tast  question  is:  Will
 he  take  note  of  the  fact  that  over  popula-
 tion  of  citrea  luke  Bombay  and  Calcutta
 has  caused  such  problems?  It  has  en-
 couraged  Senas  lhe  the  Shiv  Sena  in
 Bombay  and  different  forces  in  Calcutta,

 SHRI  SAMAR  GUHA  (Contai)  :  7  am
 sorry  to  sav  that  this  is  not  called  for.
 Not  a  single  word  has  been  uttered  om
 Calcutta.  Do  not  rake  it  up  Seventy five  per  cent  of  the  labour  of  Cutcutta
 comes  from  outside.  Do  not  rake  up  these
 things  Not  a  single  word  his  heen
 uttered  there.  They  have  every  right  to
 work  there,

 MR.  SPEAKER:  I  had  apf  alowed
 you,  May  I  request  Shri  Goswami  not  to
 refer  to  other  things  ?

 SHRI  DINFSH  CHANDRA  GOS-
 WAMI-  When  I  referred  to  ‘forces’  in
 Gaicutta,  I  waa  not  referring  to  communal
 forces;  I  referred  to  forces  which  are
 detrimental  to  the  established  political  order
 or  situation  They  are  there  in  Calcutta
 because  of  this  problem.  है  was  not  refer-
 ring  to  the  communal  situation,

 SHRI  SAMAR  GUHA:  They  will  again
 become  Naxalites,  The  way  things  are  go-
 ing  in  West  Bengal,  they  are  going  to  be-
 come  Naxalites.  This  is  the  कहा!  of  the
 way  they  are  dealing  with  the  elections
 there.  I  warn  Government  that  the  way they  are  doing  these  things  in  West  Bengal, the  wav  things  are  will  again turn  them  into  Naxalites.

 MR  SPFAKER-  May  I  make  a  re-
 quest?  Everybody  is  very  touchy  ever
 very  little  things  or  small  things.  Re  kind
 to  your  s-ighbour,  who  is  sitting  very  near
 you.  Do  not  refer  to  him;  you  had  better
 direct  vour  auestion  to  the  Minister  Or
 ask  him  to  move  away  from  your  neigh
 bourbood  !

 in  Maharashtra  (CA)

 WAMI:  I  wea  only  refercing  to  the  pro-
 blems  created  by  over  population  of  cities.
 Has  Govorament  given  striow  thought  to

 Has  Government  drawn  up  any  clap
 to  halt  or  minimise  the  migration  of  peopls
 or  any  community  from  any  province
 cities  like  Bombay  or  Calcutta  to
 populauon  within  certain  limits,  keeping  in
 view  the  consideration  that  over-populaton
 of  such  cites  beyond  their  limit  or  eadur-
 ing  capacity  leads  to  various  socio-ecunc~
 mic  problems  ?

 SHRI  VASANT  SATHE:  We  are  now
 having  twin  cities  in  Bombay  so  that  mort
 people  can  come.

 SHRI  UMA  SHANKAR  DIKSHIT:
 Fesentially,  he  has  asked  two  questions.
 He  wants  to  know  whether  Government
 have  decided  te  or  are  going  to  ban  the
 Shiv  Sena  ‘This  question  of  banning
 organisations  which  may  be  suspected  of
 iNegal  activity  or  para-military  formation,
 things  of  that  sort,  has  been  considered
 several  times  before  and  the  balance

 of
 considerations  has  been  found  in  favour
 of  not  bannmg  such  activities.

 AN  HON.  MEMBER:  Why?

 SHRI  UMA  SHANKAR  DIKSHIT:
 Because  it  leads  to  underground  activity.
 The  remedy  sometimes  proves  worse  than
 the  disease.  In  any  case,  this  is  not  8
 matter  on  which  from  here  straightway  I
 can  say  that  we  are  going  to  ban  them.
 But  in  other  respects,

 eae  oon this  issue  has  been  exam
 of ie  and  the



 economic  problems,
 SHRI  UMA  SHANKAR  DIKSHIT:

 He  said  that  taking  into  consideration  the
 area  and  the  accommodation  capacity  of  a
 large  city,  the  Government  should  con-
 sider—I  am  putting  in  my  own  language
 what  he  meant—whether  or  not  people
 should  be  allowed  from  other  States  to
 crowd  into  the  city,  (Interruptions).

 MR.  SPEAKER:  That  is  all  right.  He
 has  understood  the  point.

 AN  HON.  MEMBER  :  How  many  wtre
 arrested  ?

 SHRI  UMA  SHANKAR  DIKSHIT  :  I
 have  got  the  information  that  in  regard  to
 the  incident  of  the  25th  January,  1974,  43

 persons  were  arrested,  but  if  the  hon.
 Member  wants  comprehensive  figures  for  8

 Jonger  period  and  if  he  asks  a  separate
 question,  then  I  will  anawer,  and  give  all
 the  detniis.

 3.2  ARs,
 PAPERS  LAID  ON  THE  TABLE

 Kerosene  (Fixation  oF  CEILING  Prices)
 AMENDMENT  ‘Onpan

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  ;  I  beg  to  lay  on  the  Table  &

 copy  of  the  Kerosene  of  Ceiling
 Prices)  Amendment  Order,  974  (Flindi
 and  English  versions),  putfished  in  Notifi-
 cation  No,  GSR.  5(E)  ७  Gasette  of  India

 mittee  Reports
 dated  the  ist  January,  1914  under  gub-
 section,  (6  of  section  3  of  the  Hapential
 Commaocdities  Act,  955  [Placed  in
 Lbrary.  See  No.  LT-63I0/74),

 RAtLwAy  ACCIDENTS  (COMPENSATION)
 AMENDMENT  Ruues,  I974

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  I  beg  to  lay
 on  the  Table  a  copy  of  the  Railway  Acci-
 dents  (Compensation)  Amendment  Rules,
 3974  (Hindi  and  English  versions),  pub-
 lished  in  Notification  No.  s.0,  (I9(E)  in
 Gazette  of  India  dated  the  25th  February,
 974  under  sub-section  (3)  of  section  82-j
 of  the  Indian  Railways  Act,  1890,  [Placed
 in  Library.  See  No.  LT-63!/74].

 13-13  HRs.
 MESSAGE  FROM  PRESIDENT

 MR.  SPEAKER:  I  have  to  inform  the
 House  that  I  have  received  the  following
 message  dated  the  2nd  March,  ‘1974  from
 the  President  :

 cg  have  received  with  great  satisfac-
 tion  the  expression of  thanks  by  the
 Members  of  the  Lok  Sabha  for  the
 Address  which  I  delivered  to  both
 Houses  of  Parliament  assembled  together
 on  the  I8th  February,  1974."

 ‘13-135  mas.

 RESIGNATION  BY  MEMBER
 MR.  SPEAKER:  I  have  to  inform  the

 House  that  Shri  H.  N.  Bahuguna,  an  ciect-
 ed  Member  from  Allahabad  constituency
 of  Uttar  Pradesh,  has  resigned  his  scat  in
 Lok  Sebha  with  offect  from  the  4th
 March,  1974.

 BSTIMATES  COMMITTEE
 Foary-arra  aND  Foary-Sarn  Reports

 SHRI  R.  K.  SINHA  (Faizabad)  :  I  beg
 to  preeent  the  following  Reports  of  the
 Estimates  Committee  :—

 (i)  Forty-fifth  Report  on  action  taken
 Government  on  the  recommendations

 contained  In  their  Fortieth  Report  on
 the  Ministry  of  Petroleum  and  Chemicals
 (Department  of  Chemicals  )—Fertilisers.
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 {Shri  R.  K.  Sinha)
 (2)  Forty-sixth  Report  on  action  taken

 JOINT  COMMITTEE  ON  OPFICES  OF
 PROFIT

 Esours  Reroat
 SHRI  PATTABHI  RAMA  RAO  (Raja-

 mundry):  I  beg  to  present  the  Righth
 Report  of  the  Joint  Committee  on  Offices
 of  Profit.

 RE.  QUESTION  OF  PRIVILEGE
 (Query)

 थी  जांबाज़  छोटे  (निष्ठुर)  :

 महोदय,  माले  फो  फील्ड  मार्शल  मानेक  शा
 और  माननीय  सदस्य,  श्री  राम  डे डाऊ,  का
 जो  मामला  नागपुर  में  हुआ,  उस  के  सिलसिले
 में  मैने  प्रिलिजी  मोशन  दिया  था।  उस  वक्‍त
 कप  ने  उस  वाकिये  को  रिपोर्ट  लगाई  थो

 नागपुर  में  जो  कुछ  हुआ,  माननीय  सदस्य  को
 भारा  गया  और  उन  को  इस  सदन  में  जाने  से
 रोका  गया  या  नही,  उस  की  रिपोर्ट  कभी  तक
 नहीं  भाई  है  7  माननीय  सदस्य,  श्री  राम
 हैडाऊ,  मार  खा  कर  शौर  जखमी  हो  कर  यहा
 झा  गये  है,  लेकिन  वह  रिपोर्ट  अभी  तक  नही
 झाई  हैं।  उस  में  देरी  क्यों  लग  रही  है  ?

 SHRI  SAMAR  GUHA  (Contai):  The
 aon.  Member  has  just  reported  that  he  had
 been  mercilessly  beaten;  and  he  also  says
 that  information  is  being  delayed.  The
 ison.  Member  himself  has  come  here.  You
 should  ask  the  Government  to  expedite  the
 matter  and  get  that  information.

 oft  जॉबुबंत  छोटे  :  प्रध्यक्ष  महोदय,  बहू
 नेताजी  स्टैचु  का  t  है।  फील्ड  मार्गल  मानेक
 शा  ने  नेताजी  चौक  में  नेताजी  सुभाष  चन्द्र बोस
 की  प्रतिमा  का  अपमान  किया  |

 अध्यक्ष  महोदय  ;  में  ने  अभी  पूछा  है  ।
 प्रभी  तक  मेरे  श्रावित  मे  उस  की  कोई  सूचना

 नही  भाई  हैं।  में  पूछना  कि  देरी  की  क्या
 वजह  है  1

 General  Insurance  Corporation.  Tt  was

 convey  this  feeling  to  Shri  Y.  B.  Chavan
 so  that  he  may  make  a  statement.  We  are
 in  a  mood  to  settle  this  matter;  I  can  say
 this  on  behalf  of  the  employees.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  हे.
 GANESH)  :  I  came  to  the  House  and  I
 am  listening  of  course  but  there  was  no
 notice.

 SHRI  S  M  BANLCRIJEE.  Tr  am  asking
 him  to  listen  to  me  and  convey  this  feeling
 to  the  Finance  Minister.

 MR.  SPEAKER  You  must  give  some
 notice;  then  you  must  have  my  permission.
 I  have  only  allowed  one  Member

 MATTER  UNDER  RULE  377
 Reroxtep  SHORTAGE  07  Dieser  On,  Kreo-

 SENF  (जा,  and  FeaTiizeas  IN  Waist
 BencAL

 SHRI  SAMAR  GUHA  (Costa):  The
 matter  which  I  am  raising  has  been  re-
 ported  in  the  West  Bengal  Press  and  it  was
 raised  in  the  West  Bengal  Assembly  also;
 it  छ  agitating  the  minds  of  people  there.
 There  is  acute  scarcity  of  diesel  oll,  ferti-

 irrigation  now  because  the  pump-acts  are
 lying  idle  in  the  absence  of  ditsel  oll.  So,
 there  is  no  2  E
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 wherein  he  said  that  the  people  of  UP  will
 buthe  in  kerosene.  While  I  cannot  say
 anything  about  the  present  supply  position
 of  kerosene  in  UP,  so  far  as  West  Bengal  is
 concerned,  there  is  shortage  of  Kerosene.
 particularly  in  the  rural  area.  I  would  be
 glad  if  the  hon.  Minister  would  inform  us
 as  to  what  is  the  requirement  of  West
 Bengal  of  diesel  oil,  fertilizer  aud  kero-
 sene,  what  is  the  shortfall  and  what  steps
 are  the  Government  going  to  tuke  to  meet
 this  shortfal  Iwithout  much  delay.

 श्री  न्  लिये  (बांका):  भप्रध्यक्ष  महोदय,
 मेरी  एक  प्रार्थना  है।  जब  समरसता  जी  ने
 ग्रावश्यक  वस्तुयें  के  अभाव  का  सवाल  उठा

 ही  दिया  हूँ  तो  क्या  बाप  मंत्री  महोदय  से  यह
 कहेंगे  कि  सभी  राज्यों  के  बारे  में  कहें  क्‍यों
 कि  बिहार  मे  भागलपुर  और  संथाल  में  न

 गल्ला  मिल  रहा  है  न  चीनी  मिल  रही  हूँ  न
 डीजल  मिल  रहा  है,  तो  सभी  राज्यों  को
 क्या  कोटा  दिया  गया  था  उस के  बारे  में  स्टेट-
 मेंट  कराए  अखबारों  में  देख  कर  मैं  दंग  हो
 गया  कि  बिहार  की  जो  मांग  थी  उस  का  एक
 न्नोथाई  भी  प्राय  ने  पूरा  नहीं  किया  1

 MR.  SPEAKER  ;  This  is  a  matter  ander
 rule  377.  It  relates  only  to  kerosene.
 diesel  oil  and  fertiliver  for  the  State  of
 West  Bengal.

 oft  भागवत  हा  आजाद  (भागलपुर)  :
 भ्रष् यक्ष  महोदय,  बिहार  में  भी  बहुत  कमी  है

 वहां  के  बारे  में  भी  बह  कहें  ।
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 ane  महोदय  :  जो  दिया  है  उस  के  बारे
 में  ही  कहने  दीजिए  ।  मिनिस्टर  के  लिए  एक
 रखिए  ते  जिस  का  नोटिस  दिया  गया  है  t

 बहू  कोई  एनसाइक्लोपीडिया  थोड़े  ही  हैं  4

 थी  भागवत  का  आजाद  :  अच्छा, कल
 रखिए  बिहार  का  t

 पेट्रोलियम  और  रसायन  मंत्रो  (ली  देवकांत

 बबला)  :  कल  मै  रहूंगा नहीं,  मुझे  जाना  है।

 अध्यक्ष  महोदय  :  अभी  से  श्राप  कल  के

 लिए  कुछ  मत  सीजिए  ।  कमिटमेंट  कोई  नहीं

 हो  सकता  ।  कल  क्या  होगा,  देखेंगे  ।  वह  तो
 बिहार  के  गवर्नर  रहे  है,  बाप  उन  से  अलाहिदा
 बात  कर  लीजिए,  बता  देंगे  ad

 SHRI  D.  K.  BOROOAH  :  So  far  as  the
 question  of  shortage  raised  by  Shri  Samar
 Guha  is  concerned,  |  read  this  news  in  the
 times  of  India  this  morning.  I  imme-
 diately  atked  my  office  to  find  out  the
 position  of  diesel  oil,  high  speed  diesel,
 kerosene  and  LDO  in  West  Bengal.  Be-
 fore  I  came  here  they  gave  me  a  note  on
 the  supply  position.

 In  the  case  of  High  speed  diesel  oil,
 petroleum  product  requirements  of  Weat
 Bengal  are  met  from  Budge  Budge/
 Maurigam  in  Calcutta  area  and  New
 Jalpaiguri-Siguri  in  North  Bengal.  Budge
 Budge/Maurigam  received  product  by
 coastal  movement  at  Haldia-Budge  Budge.
 At  Siliguni-New  Jalpaiguri  white  oil  pro-
 ducts  (including  light  diesel  oil)  are  re-
 ceived  by  pipeline  from  Gauhati  Refinery.
 So  far  as  kerosene  and  light  diesel  are
 concerned,  they  come  from  Gauhati.

 There  has  been  no  shortage  of  high
 speed  diesel  oil  at  either  Calcutta  or  Sili-
 gun  during  the  month  of  February.  Tnere
 should  as  such  be  no  reason  for  any
 shortage  of  high  speed  diesel  oi!  in  West
 Bengal.  The  newspaper  report  also  men-
 tions  of  diesel  shortage  for  irrigation
 pumps,  implying  thereby  a  shortage  of  light
 diese!  oil.  Because,  as  hon.  Members
 know,  irrigation  pumps  are  mostly  func-
 tioning  with  light  diesel  oil  and  not  high
 speed  diesel  oil.
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 The  requirements  of  light  diesel  oil  for
 entire  West  Bengal  are  met  from  Siliguri/
 NJP.  Due  to  sufficient  product  being
 available  at  Siliguri,  no  coastal  movement
 of  LDO  is  planned  for  Calcutta/Mauri-
 gam  nor  has  it  been  possible  to  do  50
 due  to  the  scarcity  of  product  in  the  north-
 west  region  and  high  demand  of  high
 speed  diesel  oil  in  general.  On  tMe  other
 hand,  LDO  stocks  at  Siliguri  have  been
 building  up  due  to  poor  offtakes.

 During  the  month  of  February,  the
 loading  from  Siliguri  NJP  has  been
 extremely  poor  due  to  the  various  labour
 problems  affecting  the  operations  on  north
 eastern  and  NF  railways.  Total  loading
 from  Siliguri  MG  and  NJP  BG,  which
 feeds  the  West  Bengal  area  has  been  of
 the  order  of  about  50  to  55  per  cent  of
 the  requirements.  This  has  affected  the
 availability  of  light  diesel  oil  in  West  Ben-
 gal  including  power  houses  in  West  Ben-
 gal,

 The  entire  Motor  Gasolene  requirements
 of  West  Bengal  are  also  met  from  Siliguri/
 NIP  and  the  stocks  of  motor  gasolene  in
 Calcutta  are  also  extremely  poor,  Leading
 from  NJP/Siliguri,  however,  continue  to  be
 affected  due  to  railway  problems  and  un-
 less  an  immediate  improvement  is  pcssible,
 there  may  be  complaints  of  motor  gasolene
 shortage  also  in  West  Bengal.

 Regarding  kerosene  oil,  there  has  been
 a  cut  of  1s  to  20  per  cent  in  January  and
 February,  974  and  I'5  per  cent  in  March,
 974  to  all  States,  including  West  Bengal

 श्री  मधु  लिमये:  यू  पी  का  तो  उन्होंने  कहा

 कि  डबल  कोटा  हमारा  हो  गया  ।

 श्री  देवकांत  बरूआ  :  मेरे  पास  फिगरज

 हैं।  मैं  फिगर  दिखा  सकता  हूं,  महाराष्ट्र  को

 ज्यादा  दिया  और  उन  को  कम  दिया  है।

 श्री  साधु  लिमये  :  डा०  राजेन्द्र  कुमारी
 बाजपेयी  का  स्टेटमेंट  है  ।

 श्री  देवकांत  बरूआ  :

 सकता  हूं  ।

 श्री  समर  गृह  :  उन्होंने  कहा  कि

 “They  will  bathe  in  kerosene.”
 SHRI  D.  K.  BOROOAH  :  This  was  done

 to  maximise  diesel  production  in  the  refi-

 में  फिगर  दिखा
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 ueries  because  of  requirements:  of  diesél  oif
 in  western  parts  of  India  where  agricul- tural  operations  were  going  on.

 This  is  the  information  I  have  got.  About
 fertiliser,  I  could  not  get  it.  The  distri-
 bution  of  fertiliser  is  done  through  <Agri-
 culture  Ministry.  Anyway,  I  will  look  into
 that.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Kerosene  quota  has  been  reduced  by  5
 per  cent.  To  ensure  that  this  limited  sup-
 ply  of  kerosene  will  be  at  least  available  to
 the  public,  have  you  any  scheme  for  sup-
 plying  kerosene  through  the  public  distri-
 bution  system  or  you  leave  it  to  the  open
 market  in  which  case  no  kerosene  will  be
 available  to  the  public  ?

 SHRI  D.  K.  BOROOAH:  {
 scheme.  It  will  be  with  the  State  Govern-
 ment.  West  Bengal  is  one  on  the  States
 where  they  have  not  taken  up  the  respon-
 sibility  of  public  distribution.

 23.29  HRS.
 ESSO  (ACQUISITION  OF  UNDERTAKINGS)  IN

 INDIA  BILL—contd.
 MR.  SPEAKER:  About  the  Esso  (Ac-

 quisition  of  Undertakings  in  India)  Bill,  the
 time  allotted  by  the  Business  Advisory
 Committee  was  2  hours  and  the  time  taken
 is  3  hours  and  40  minutes.  This  is  the
 third  reading  of  the  Bill.  Only  Shri
 Indrajit  Gupta’s  name  is  here.  After  him,
 it  will  be  put  to  vote  because  it  has  al-
 ready  taken  much  more  time  than  was
 allotted.

 We  now  adjourn  for  lunch  to  meet  again
 at  14.30  hrs.

 13-30  HRS.
 The  Lok  Sabha  adjourned  for  Lunci:  till

 thirty  minutes  past  Fourteen  of  the  Clock.

 have  no

 The  Lok  Sabha  Reassembled  after  lunch
 at  Thirty-four  minutes  past  fourteen  of  the

 clock
 [Mr.  DEpUTY-SPEAKER  in  the  Chair]

 ESSO  (ACQUISITION  OF  UNDER-
 TAKINGS  IN  INDIA)  BILL—Contd.

 SHRI  INDR'AJIT  GUPTA  (Alipore)  :
 Mr.  Deputy-Speaker,  Sir,  I  am  sorry  to  say
 that,  after  hearing  all  that  the  Minister  has
 had  to  say  on  this  Bill,  I  have  no  option
 but  to  oppose  it.  The  main  argument
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 brought  forward  has  been  that  it  is,  after all,  a  teke-over,  an  acquisition  of  a  foreign country;  therefore,  we  need  not  bother about  other  things;  this  fact,  by  _  itself, Should  be  enough  to  get  the  support  of this  House,  |  beg  to  differ  from  this.  Of Course,  there  is  a  take-over  no  doubt,  but the  whole  medality  of  the  take-over,  the modus  operandi  of  the  take-over,  as  incor-
 porated  in  this  Bill,  is  such  that  it  is  not
 Possible  to  support  it.  It  is  a  pernicious
 thing,  I  wish  to  make  this  point  clear,  that the  Minister  has  said—and  he  is  right— that  the  Consfitution  of  this  country  as  it stands  at  present  does  not  permit  the  Gov- ernment  to  carry  out  nationalisation  with- out  compensation;  to  that  extent,  he  is
 right.  But,  that  is  not  the  whole  truth,  If that  was  the  whole  truth,  there  would  be no  meaning  attached  to  the  Tweniy-fifth amendment  of  the  Constitution  which  this House  carried  out  in  497l.  When  this House  enacted  the  Twenty-fifth  amend- ment  to  the  Constitution,  what  was  the social  and  economic  philosophy  behind  it  ?

 Why  was  that  term  ‘compensation’  altered and  the  word  ‘amount’  substituted  in  its
 place  ?  I  do  not  want  to  80  into  the  whole
 background.  Hon.  Members  know  it  very well.  It  was  precisely  because  a  poor
 country  like  ours,  an  under-developed
 country  like  ours,  which  has  got  very limited  resources,  cannot  afford  to  pay  an
 exorbitant  amount  as  compensation.  There-
 fore,  the  idea  behind  the  Twenty-fifth
 amendment  was  that  the  notion  of  market
 value  and  compensation  in  terms  of  the
 market  value  which  was  what  the  Supreme Court  sought  to  uphold,  is  something  which would  prevent  us  from  Carrying  out  such
 nationalisation  measures  in  the  interests  cf the  country  and,  therefore,  consciously  and
 deliberately,  this  House  introduced  the
 Twenty-fifth  Amendment  to  the  Constitu-
 tion  with  the  idea  that  in  certain  cases  it
 may  not  be  necessary  and  it  May  net  be
 desirable  or  practicable  and  that  it  should be  the  right  of  this  couniry  to  pay  an
 amount  which  may  be  less  than  the  book
 value  or  the  market  value  of  the  property taken  over.  but  which  would  be  in  con-
 formity  with  the  economic  status  of  this
 country.  So,  I  would  say  that  the  provi- sions  of  this  Bill  as  such  go  behind  the
 spirit  of  that  Twenty-fifth  Amendment.

 PHALGUNA  14,  895  (SAKA)  Esso  (Acquisi-  206
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 The  hon.  Minister  said  that  this  country is  not  yet  committed  to  nationalisation without  compensation.  Is_  this  country committed  to  a  nationalisation  measure
 affecting  a  company  which  is  a  branch  of one  of  the  biggest  multi-national  corpo-
 rations,  minus  its  trade-marks,  minus  its
 patents,  minus  its  designs,  minus  its  good- will,  minus  the  shares  held  by  that  com-
 pany  in  the  Indian  corporations  which  are
 incorporated  in  this  country  ?  All  these
 things  have  been  exempted.  Neither  its
 trade-marks,  nor  its  patents,  nor  its  de-
 signs,  nor  its  goodwill,  nor  the  shares  held
 by  the  Esso  Inc.  in  the  Lube  India  or  in
 the  refinery  company—none  of  these  are
 to  be  touched.  Plus  and  on  the  top  of
 that,  this  amount  of  Rs.  3  crores.  in
 foreign  exchange  is  to  be  given.

 Now,  Members  from  all  sides  of  this
 House,  not  only  from  our  side  but  from
 the  other  side  too,  during  the  course  of
 the  discussion  pleaded  with  the  Minister

 to  please  take  the  House  into  confidence
 at  least  regarding  the  calculation  of  this
 amount.  We  must  be  satisfied.  Other-
 wise,  the  Twenty-fifth  amendment  has  no
 meaning,  and  all  that  he  had  to  tell  us
 was  that  a  committee  which  is  after  all
 a  committee  consisting  of  Secretaries,
 which  is  a  committee  of  bureaucrats—you
 may  call  it  an  expert  committee  or  any-
 thing  else  you  like,  but  they  were  a  com-
 mittee  of  Secretaries  of  some  Ministeries
 —has  worked  out  this  amount,  so,  we
 should  be  satisfied.  Sir,  we  do  not  get  the
 break-down,  we  do  not  get  the  details;  we:
 do  not  get  the  facts  and  figures.  We  do
 not  get  the  method  of  computation,  calcu-
 lation  or  anything  and  we  are  asked  to
 vote  for  a  Bill  which  means  that  a  poor
 country  like  ours  whose  foreign  exchange
 resources  are  in  a  State  of  an  acute  crisis
 at  this  moment  has  to  part  with  a  huge
 amount  like  this.

 Another  thing  I  would  bring  to  your
 kind  notice.  It  comes  to  my  notice  that
 an  amount  of  between  Rs.  3—4  crores  is
 owed  to  this  country  by  Esso  Inc.  I  was
 not  aware  of  this  previously.  How  was  it
 done?  Some  engine  oil  was  imported from  Roumania  by  the  Indian  Oil  Corpo-
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 [Shri  Indtrajit  Gupta}

 foreign  oil  companies  It  was
 as  a  loan  but  to  Esso  only  it
 in  the  form  of  a  loan  on  the

 tonne.  Has  it  been  done?  My  informa-
 tion  is,  it  has  not  been  done  Esso  got round  the  whole  situation  by  saying,  we
 Cannot  return  the  oil,  We  will  pay  in
 rupees.  Sir,  I  have  with  me  a  document
 which  later  on  }  propose  to  take  the  per-
 mission  of  the  Speaker—if  he  gives  it  to
 me—to  lay  on  the  Table  of  the  House,
 Which  is  the  Internal  Audit  Report  of  the
 Indian  Oil  Corporation  which  clearly  said
 I  quote

 ‘If  the  original  Intention  is  sought  to
 be  changed  now,  especially  when  the
 present  price  of  the  product  has  gone
 up  considerably  by  about  Rs  crore,
 it  will  amount  to  allowing  unintended
 benefit  to  Esso.  Had  the  present  price
 of  the  product  in  question  gone  down,
 Esso  in  all  probability  would  have
 forced  us  to  accept  the  product  on
 ‘tonne  for  tonne’  basis  It  may  there-
 fore  be  necewary  to  insist  on  Feso  to
 return  the  produce  and  IOC  may  under-
 take  to  market  the  same  which  would
 allow  IOC  further  margin  on  sales,’

 It  means,  they  have  not  done  it  That
 313,  crores  worth  of  engine  oil  which  was
 given  to  them  as  loan  is  worth  more  than
 4  crores  now  That  oil  has  not  been  re-
 turned.  We  are  now  asked  to  pay  a  com-
 pensation  of  over  Rs.  3  crores  What  has
 happened  to  thts  amount  of  Rs.  4  crores
 which  they  owe  us?  Has  it  been  set  off
 against  this?  Has  it  been  calculated  after
 setting  off  this  Rs.  4  crores,  we  don't
 know;  we  are  completely  in  the  dark.  I
 am  seeking  the  permission  of  the  Speaker
 that  I  should  be  allowed  to  lay  it  here.
 l  will  authenticate  this.  This  is  the  In-

 SHR]  VASANT  SATHE  (Akola):  If
 it  is  true  it  is  a  very  serious  matter.

 SHRI  INDRANT  GUPTA:  It
 serious  matter,  Mr  Sathe:  you  are  a
 knowledgeable  person  regarding  these  oll

 companies  and  I  am  bringing  it  to  your
 notice.  I  am  requesting  the  Government
 through  you,  Mr.  Deputy  Speaker,  that
 until  they  come  forward  before  the  House
 with  a  Whife  Paper  or  a  statement  giving
 the  detailed  calculations,  figured  and  com-
 putation  of  how  they  arnved  at  this
 amount,  until  you  take  the  House  into
 confidence,  this  Bill  should  be  kept  pend-
 ing.  The  Government  can  come  forward
 with  that  information  as  soon  as  thev
 can,  and  only  then  thi  Bill  should  be
 taken  up  for  passing  Otherwise  we  have
 no  alternative  but  to  oppose  it  Tt  as  not
 enough  just  to  say  that  because  we  are
 acquiring  something,  therefore,  support  ७९
 Of  course  we  want  acquisition,  but  not
 through  o  Bill  whose  detailed  terms  and
 Provisions  are  most  pernicious  and  go
 behind  the  spirit  of  the  Twenty-fifth
 Amendment  of  the  Constitution

 Sir,  my  final  word  is  this,  Mr.  Munister,
 I  am  not  blaming  you,  this  is  not  a  ptr-
 sonal  matter  Perhaps  the  ball  waa  set
 rolling  sometime  ago:  |  don’t  know  when
 that  Secretaries  Committee  started  func-
 tioning,  perhaps  you  have  not  assumed
 office  then.  But  what  I  want  to  say  is
 this,  that  in  practice,  whether  you  like  it

 that  you  ere  preempting  the  right  of  this
 country  in  future  to  carry  out  acquisition
 of  foreign  undertakings  on  the  basis  of
 payment  of  an  amount  which  is  to  be
 decided  by  this  Parliament  and  to  be
 decided  in  terms  of  our  capacity.  We  are
 in  the  middie  of  a  most  acute  foreign:
 exchange  crisis  ‘You  may  please  see  your
 Economic  Survey.  You  may  pieaso  reed
 Mr,  Chavan's  speech.  Therefore,  we  bave
 to  tailor  the  compensation  to  our  capacity
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 boo  to  a  goose.  The  Esso  Incorporated’s
 operations  in  India  are  a  negligible  little
 fraction  of  their  global  operations.  they
 are  such  a  huge  global  octopus  that  what
 they  are  doing  in  India  is  nothing,  it  is  8
 little  drop  in  the  ocean.  Even  to  them
 we  cannot  say,  it  is  all  right,  we  will  pay
 you,  but  we  will  pay  you  later:  we  can-
 not  pay  you  now  until  we  get  out  of  this
 ciais,  some  sort  of  moratorium  on  it
 We  are  being  asked  just  to  shell  out  this
 money  to  them.  Therefore,  I  would  plead
 with  you  and  through  you  I  would  re-
 quest  the  Government,  that  the  heavens
 would  not  fall,  let  hum  come  forward  at
 the  earliest  opportunity  with  a  White
 Paper,  taking  the  House  into  confidence
 about  the  details  of  how  this  thing  ha:
 been  arrived  at.  What  has  happened  to
 that  Rs.  4  crores  worth  of  engine  cil
 which  they  owe  to  us  which  they  have
 not  given  back  to  us?  Here  is  the  inter-
 nal  audit  report  which  says  so.  Why
 should  we  pay  the  Rs.  3  crores  when  they
 owe  us  Rs.  4  crores?  What  is  the  mys-
 tery  behind  this?  Unless  we  are  satisfied
 on  these  things,  we  cannot  support  this
 Bill  Therefore,  I  would  ask  you  to  sec
 if  Government  are  willing  to  accept  my
 Proposal,

 SHRI  H.  nN  MUKERJEB  (Calcutta-
 North-East)  :  I  would  like  to  formotlate
 this  as  9  point  of  order  and  of  propriety. This  is  4  matter  of  very  serious  import- unce,

 MR.  DEPUTY-SPEAKER  :  He  is  rais-
 ing  a  point  of  order  Tf
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 listen  with  very  great  care  to  what  my
 hon.  friend  has  just  said  and  I  hope  the
 Minister  also  takes  notice  of  this  business.
 This  is  the  first  time  after  the  25th
 amendment  to  the  Constitution  that  we
 are  dealing  with  a  foreign  octopus  of  this
 variety.  Therefore,  my  point  of  order  is
 that  if  the  House  is  deprived  of  any  fac-
 tual  computation  of  the  basis  of  compen-
 sation  which  is  being  offered  particularly
 in  the  case  of  a  foreign  company  operat-
 ing  in  this  country,  in  the  absence  of  an
 objective  delineation  of  the  financial  posi-
 lion  re.  compensation,  it  is  mot  open  to
 Government  to  ask  this  House  to  pass
 this  kind  of  legislation.

 In  spite  of  whatever  might  be  =  said
 about  the  sovereignty  of  Parliament  and
 the  prorogatives  of  Government  in  ap-
 proaching  Parliament  with  any  hind  of
 legislation,  there  are  certain  principles  in-
 volved,  und,  therefore,  |  would  beg  of
 sou  to  put  this  matter  strongly  before  the
 House,  and  also  apply  vour  mind  to  a
 consideration  of  this  business.  The  Mu-
 miter  cun  go  back  and  cogitate  over  this
 matter  and  come  foward  tomorrow  with
 a  schedule.

 We  ate  told  that  this  company,  namely
 the  Esso;  ows  this  country  Rs.  4  crores,
 and  we  sre  paying  them  Rs.  3  crores  out
 of  our  own  scarce  resources.  That  being
 so,  there  is  the  necessity  for  a  White
 Paper  ot  whatever  you  call  it,  giving  an
 objectives  computation  of  the  montss
 which  might  conceivably  be  payable  to
 this  foreign  company;  without  that.  we
 cannot  take  note  of  this  business

 SHRI  DINEN  BHATTACHARYY4
 (Serampore}).  The  Deputy-Speaker  bim-

 self  had  raised  this  point  yesterda,  and
 he  put  questions  to  the  hon  Minister  but
 the  hon.  Minister  could  not  satisfy  the
 House.

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICAIS  (SHRI  0  K.
 BOROOAH).  1  satisfied  the  House,  but

 I  could  not  satisfy  him.

 SHRI  DINEN  BHATTACHARYYA:
 All  the  Members  were  agitated  on  this
 igsue.
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 SHRI  INDRAJIT  GUPTA:  Do  TI  have
 your  permission  to  lay*  this  document  on
 the  Table  ?

 MR.  DEPUTY-SPEAKER  :  He
 hand  it  over  to  me  at  the  moment.

 SHR!  INDRAJIT  GUPTA:  Yes,  I  am
 handing  it  over  to  you.

 can

 SHRI  VASANT  SATHE:  This  is  a
 very  revealing  document.

 MR.  DEPUTY-SPEAKER:  I  ds  not
 know  whether  it  is  a  point  of  order  or  a
 point  of  propriety,  but  1  have  allowed
 Prof  Mukherjee  to  raise  it.  Even  yester~
 day,  during  the  discussion,  I  had  said  that
 J  was  myself  a  little  befuddle:’  with  the
 whole  purpose  of  the  Bill.  I  had  put  a
 question  to  the  hon.  Minister  whether  it
 was  right  for  this  House  to  go  through
 with  this  Bill  in  anticipation  or  in  consi-
 deration  of  a  hypothetical  situation  which
 was  not  before  the  House.  The  Minister
 had  said  that  he  had  referred  repeatedly
 to  an  agreement  with  this  company.  The
 House  knows  nothing  about  that  agree-
 ment.  The  Bill  is  to  acquire
 undertakings  of  this  company,  but  at  the
 same  time,  it  makes  so  many  _  exceptions.
 And  ultimately  it  amounts  only  to  the  taking
 over  of  certain  assets  and  liabilities.

 DR.  RANEN  SEN  (Barasat):  It  is
 taking  over  of  old  junk.  The  other  day
 I  charged  the  Minister  with  misleading
 the  House.  It  is  taking  over  of  old  junk
 at  a  high  price.

 certain

 SHRI  D.  K.  BOROOAH:  And  _  the
 House  did  not  agree  with  you.

 MR.  DEPUTY-SPEAKER:  Thirdly,
 the  Minister  mentioned  a  cretain  figure  of
 Rs.  8  crores  or  something,  which  is  no-
 where  in  this  Bill.  He  said,  if  I  under-
 stood  him  correctly,  that  this  is  only  a
 part  of  the  deal.

 Now  this  is  another  fact  brought  for-
 ward  by  Shri  Indrajit  Gupta.  I  do  not
 know.  It  is  for  the  House  to  decide.  It
 is  not  for  the  Chair  to  decide.  We  can

 only  point  out  all  these  things.  It  is  for

 the  House  to  take  note  of  these  things.  Tf
 the  Minister  can  satisfy  this  House,  the
 House  in  its  wisdom  will  decide.  That  is

 all  I  can  say.
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 PROF.  MADHU  DANDAVATE
 (Rajapur)  :  How  can  the  House  decide  ?
 Through  you  we  have  made  a_  request.
 Let  us  have  the  comprehensive  agree-
 ment.

 MR.  DEPUTY-SPEAKER  :  I  had  said
 as  much.  Let  the  Minister  reply.

 SHRI  C.  K.  CHANDRAPPAN  (Telli-
 cherry)  :  These  are  questions  on  which
 the  Minister  should  not  take  the  view  that
 he  has  the  majority  and  he  can  get  it
 passed.  I  think  this  is  a  more  —  serious
 national  issue.

 SHRI  D.  K.  BOROOAH:  When
 run  an  administration,  you  run  on  the
 basis  of  majority.  This  is  an  inescapabie
 fact  of  life  in  Parliamentary  government.
 Let  there  be  no  mistake  about  it.  Cer-
 tainly  we  have  to  discuss  issues.  We  have
 to  discuss  them  in  a  dispassionate  manner
 without,  if  I  may  say  so,  any  emotional
 or  even  psychological  commitment.

 you

 SHRI  प्र.  N.  MUKERJEE  :  But  you  can-
 not  conceal  facts  from  Parliament.

 SHRI  D.  K.  BOROOAH:  I
 concealing  facts.

 am  not
 How  do  you  say  that?

 SHRI  H.  N.  MUKERIJEE  :  If  facts
 called  for,  you  will  give  them,  ]  hope.

 SHRI  D.  K.  BOROOAH  :  As  far  as  it
 lies  in  my  capacity  and  wisdom...

 PROF.  MADHU  DANDAVATE  :
 There  is  no  question  of  it  lying  in  your
 capacity.  It  is  lying  in  your  pocket.  You
 take  out  the  agreement.

 SHRI  D.  K.  BOROOAH :  As  I  said,  the
 only  question  raised  was:  what  is  the
 basis  of  this  amount  that  has  been  fixed
 of  Rs.  2.59  crores?  As  J  had  said  earlier,
 this  is  part  of  a  larger  deal,  but  you  in
 your  wisdom  had  decided  that  it  does  not
 really  form  part  of  this  Bill  and  there-
 fore,  we  need  not  go  into  that.

 MR.  DEPUTY-SPEAKER:  I  did  not
 say  that.  I  said  that  you  could  come
 forward  and  make  a  statement  as  to  what
 is  this  deal.

 I  only  said  that  this  agreement  is  not
 before  the  House  because  nothing  has
 been  placed  by  you  before  the  House.

 are

 “Placed  in  Library.  See  No.  LT-6363  /74.
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 SHRI  D.  K.  BOROOAH :  So  far  a;  this
 Bill  is  concerned,  it  only  relates  to  the
 taking  over  of  the  marketing  division
 which  is  the  installations.  What  is  the  basis
 of  computation  of  the  amount?  [I  said
 the  procedure  is  such  and  such.  J]  made
 a  mistake  yesterday  in  saving  that  there
 were  three  Secretarics.  There  were  four
 Secretaries  because  both  the  Secretaries  of
 Expenditure  and  Economic  Affairs
 also  members  of  this  committee.  So
 there  are  four  Secretaries.  They  came  to
 this  conclusion,  on  the  basis  of  what  ?
 On  the  basis  of  the  book  value.  the
 inventories  and  also  because  we  are  tak-
 ing  over  a  running  concern.  It  is  not  a
 New  concern  or  a  dead  concern.  It  is  not
 a  sick  concern,  It  is  a  thriving  profit-

 ‘able  concern.  So  the  profitability  factor
 is  also  there.

 were

 This  is  not  the  first  time  that  this  ques-
 tion  of  payment  of  compensation
 ‘come  before  the  House.  When  the
 Shri  Kumaramangalam  came  before
 House  when  he  took  over  the  Indian
 Copper  Corporation,  what  did  he  say?
 He  made  this  statement  about  computa-
 tion.  This  came  up  again  in  regard  to
 the  take  over  of  the  coal  mines.  If  you
 will  permit  me,  I  will  read  out  the  prin-
 ciple  which  he  enunciated  here,  and  I
 think  it  was  acceptable  to  both  Shri
 Indrajit  Gupta  and  Shri  Hiren  Mukerjee.
 He  said  :

 “We  have  still  to  determine  what  was
 the  exact  position  so  far  as  the  work  of
 the  company  was  concerned  and  on
 what  basis  we  could  finally  decide  the
 compensation  to  be  paid.  Under  sec.
 ll,  we  have  decided  that  the  compen-
 sation  that  is  reasonable  in  terms  of  the
 circumstances  would  be  Rs.  7  crores.
 This  is  a  figure  which  taken  by  itself
 really  has  no  relevance.

 has
 late
 this

 I  think  it  is  my  duty  to  put  before
 the  House  the  considerations  that  moved
 us.  What  we  have  done  in  this  case  is
 to  take  into  account  the  different  valua-
 tions  so  far  as  the  company  is  con-
 cerned,  the  worth  of  the  paid-up  capi-
 tal  of  the  shares  in  terms  of  the  pre-
 sent  market  value  of  the  shares,  the
 net  worth  of  the  company  itself,  that
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 is  to  say,  the  assets  minus  _  liabilities,
 and  the  ways  of  taking  these  different
 matiers,  locking  at  the  valuation  of  the
 assets  of  the  company,  and  coming  to
 the  conclusion  regarding  the  figure
 which  is  appropriate  and  reasonabte
 from  the  point  of  view  of  the  take-
 over  of  the  Corporation.  For  the  pay-
 ment  cf  Rs.  74  crores,  what  we
 geiting  in  the  hands  of  the  copper
 smelting  and  refinement  on  the  one
 hand  and  equipment  and  all  that  goes
 into  it  and  mining  on  the  other  hand,
 that  will  enable  us  to  produce  around
 10,090,  tonnes  of  copper.”
 This  is  the  story.  This  is  the  basis.

 The  basis  is  very  simple.  We  took  the
 value,  we  took  tha  profitability  of  the
 company  and  we  took  also  the  marketing
 aspect.  We  also  took  the  various  instal-
 lations  which  I  had  read  out,  but  not  the
 inventory.  If  the  inventory  is  to  be  plac-
 ed  before  the  House,  that  will  be  a  big,
 thick  book  if  we  take  into  account  all  the
 inventories.  So,  on  this  principle  we
 came  to  the  conclusion  that  this  is  a
 reasonable  amount,  a  fair  amount,  both
 for  the  Government  to  give  and  the  com-
 pany  to  take.

 are

 SHRI  K.  NARAYANA  RAO  (Bobilii):
 What  is  the  relevance  of  it?  What  is  the
 relevance  of  the  Constitutional  Amend-
 ment  if  We  pay  at  market  value?  (Inter-
 ruptions).

 SHRI  D.  K.  BOROOAH:  That  rele-
 vance,  I  cannot  explain.  That  could  be
 explained  by  the  highest  Congress  autho-
 rity.  This  was  by  the  Congress  Cabinet.
 You  may  either  accept  it  or  not
 accept  it.  That  is  a  thing.
 (interruptions).  Congress  for
 him;  not  for  us.

 SHRI  INDRAJIT  GUPTA:
 it  to  the  House.  He  asked  a  very  valid
 question.  What  is  the  validity  of  the  25th
 amendment  to  the  Constitution  if  we  80
 on  paying  compensation  at  market  va'ue?

 MR.  DEPUTY-SPEAKER:  I  do  not
 know  whether  there  is  any  other  authority
 before  this  House.  If  there  is,  then  we
 have  to  rethink  about  the  entire  constitu-
 tional  set-up!

 may
 different

 authority

 Explain
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 SHRI  D.  K.  BOROOAH:  I  quite  ac-
 cept  your  view.  But  it  was  a  Congress-
 man  speaking  to  a  Congressman.  (infer-
 ruptions).

 SHRI  DINEN  BHATTACHARYYA  :
 It  is  not  your  private  chamber.  This  is
 Parliament  House.  (interruptions).

 SHRI  D.  K.  BOROOAH:  I  know  that,
 but  all  of  us  on  this  side  were  returned
 by  the  Congress  Party.  So,  the  applica-
 tion  of  the  principle  has  to  be  decided  by
 the  Government;  how  it  is  and  how  it  will
 be.  In  this  case,  the  Government  thought
 in  its  wisdom  that  it  should  be  applied  in
 this  manner.  So,  this  is  the  application

 SHRI  VASANT  SATHE:  He  also  does
 not  talk  of  the  market  value.

 SHRI  9,  K.  BOROOAH  :  He  said  that.
 “The  worth  of  the  private  capital  of  the
 shares  in  terms  of  the  present  market  value
 of  the  shares.”  Mr.  Mohan  Kumaia-
 mangalam  had  said  it.

 So  far  as  the  point  that  Mr.  Indrajit
 Gupta  made  is  concerned  the  position  is
 this,  [have  just  got  it  now.  Had  he  raised
 it  a  little  earler,  I  would  have  got  it  per-
 haps  after  a  more  detailed  investiagtion.
 The  position  is  this.  Esso  deposited  the
 value  of  the  oil  given  on  loan  with  the
 IOC  which  the  IOC  is  still  holding  as  de-

 posit  against  the  loan.  Esso  subsequently
 obtained  certain  import  licences  for  the  im-

 port  of  lube  and  gave  it  to  the  IQC  and
 cJaimed  it  as  return  of  the  loan.  The  IOC
 has  still  not  finalised  the  adjustment  and
 it  ig  under  consideration  of  the  Toc.

 SHRI  H.  N.  MUKERIJEE  :  This  kind  of
 fishy  transactions  are  going  on  all  the  time
 with  dubious  Secretaries  operating  all  over
 the  place.

 SHRI  D.  K.  BOROOAH  :  Mr.  Mukerjee
 has  experience  of  many  things  but  not  of
 ordinary,  common  business  transaction.

 SHRI  H.  ब,  MUKERJEE:  I  do  not
 with  to  touch  this  kind  of  a  dirty  deal.  It
 is  an  operation  which  is  so  obviously  fishy
 with  some  bureaucratic  blackguards  being  in
 the  picture.  To  hell  with  business,  You
 must  talk  sense  and  give  arguments  and
 reasons,  Do  not  refer  to  a  dead  man  and
 what  be  had  said.
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 SHRI  D.  K.  BAROOAH:  I  was  only
 citing  a  precedent.  If  it  does  not  suit  Mr.
 Mukerjee  I  cannot  help  it,

 SHRI  H.  N.  MUKERJEE:  It  is  appa-
 rently  a  fishy  operation.  If  you  are  able
 to  clarify  it,  we  shall  be  happy.

 SHRI  D.  K.  BOROOAH:  Why  do  you
 start  with  the  idea  that  it  is  fishy  7

 MR,  DEPUTY-SPEAKER  :  I  know  that
 fish  has  become  very  costly  now.

 SHRI  H.  २,  MUKERJEE  :  The  oil  minis-
 try  has  been  stinking  for  the  last  ten  years.

 SHRI  D.  K.  BOROOAH  :  Both  fish  and
 oil  make  eath  other  palatable;  there  is  noth-
 ing  like  fish  fried  in  oil.

 As  I  said  earlier,  IOC  has  not  finalised
 this  matter  and  it  is  under  consideration  of
 the  IOC  management.  It  is  being  sorted
 out.  These  are  normal  transactions  in  the
 oil  industry.  Some  of  us  may  not  know
 about  it  because  of  our  lack  of  experience
 or  business  tradition  or  perhaps  because  of
 scholarships,  I  do  not  know.  It  is  a  fact
 of  life  about  which  we  may  not  have  any
 information  or  knowledge;  it  is  2  common
 practice.

 It  is  always  a  pleasure,  Mr.  Deputy-
 Speaker,  to  hear  Mr,  Indrait  Gupta;  he
 speaks  so  well  and  effectively  but  I  think
 so  far  as  this  Bill  is  concerned,  it  was  some-
 what  irrelevant.

 PROF.  MADHU  DANDAVATE:  Re-
 peatedly  this  point  was  raised.  After  the
 25th  amendment  was  adopted  the  whole
 concept  of  compensation  had  disappeared
 and  the  concepts  of  market  value  and  pro-
 fitability  and  other  things  will  not  be  brought
 into  the  picture.  Prof.  Mukerjee  rightly
 asked:  what  are  the  norms?  Why  is  it
 that  the  principle  of  the  25th  amendment  is
 being  discarded?  For  that  you  are  giving
 no  explanation  at  all.

 SHRI  D.  K,  BOROOAH:  I  am  not  here
 nor  is  it  my  business  to  give  ideological  cr
 theoretical  explanations,  Although  we  have
 said  that  we  can  do  so  without  compen-
 sation,  it  does  not  say  that  you  must  do  it
 without  any  compensation.  There  is  differ-
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 ence  between  the  two,  A  decision  will  have
 to  be  taken  by  the  Government  at  the  ap-
 propriate  time.  It  may  be  that  some  day
 we  may  change  places;  some  of  us  may
 continue  to  be  here  ulso  under  the  new
 dispensation.

 SHRI  0,  N.  TIWARY  (Gopalgani)  :
 When  you  acquire  the  land  of  the  kisans
 you  say  that  fair  compensation  or  market
 value  cannot  be  given.  But  when  you  ac-
 quire  the  property  of  a  businessman  you  say
 that  market  value  will  be  given.  Why  this
 double  standards  ?

 SHRI  0.  K.  BOROOAH:  Even  here  the
 market  value  is  not  given.  Only  that  is
 taken  into  consideration.  We  do  not  pay
 on  the  basis  of  the  market  value.  But  we
 must  remember  that  we  are  taking  over  a
 lunning  concern,  a  profitable  concern,

 SHRI  8,  V.  NAIK  (Kanara):  When  you
 tuke  over  a  profitable  running  farm  of  a
 fumer,  he  is  not  compensated.  Sometimes
 the  25th  Amendment  ts  made  applicable  in
 their  case.  It  is  a  fact  of  life.

 SHRI  D.  K.  BOROOAH:  In  their  case
 also  it  should  not  be  dons.

 SHRI  VASANT  SATHE:  So  far  as  Esso
 Is  concerned,  you  say  it  is  profitable,  I  do
 not  know  whether  Esso  is  today  really  pro-
 fitable  under  the  present  constraints.

 SHRI  D.  K.  BOROOAH:  It  is,  because
 it  is  an  oil  company.

 SHRI  VASANT  SATHE:  Even  with  the
 Price  hike  ?

 SHRI  D.  K.  BOROOAH:  For  that  we
 are  giving  price  hike  to  their  products,  It
 75  a  profitable  concern.  Moreover,  it  is
 running  a  2.5  million  refinery,  which  can
 be  expanded.

 SHRI  VASANT  SATHE  :  What  would  be
 the  market  value  of  the  inventory  ?

 SHRI  D.  K.  BOROOAH:  I  do  not  have
 the  details  of  the  inventory,  I  think  it  is
 never  customary  to  give  the  entire  inven~
 tory.  It  is  not  done.

 SHRI  VASANT  SATHE  :  Sir,  you  said
 that  according  to  the  principle  enunciated
 by  the  late  Shri  Kumaramangaiam  the  mar-
 ket  value  is  taken  into  consideration.  It  is
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 in  that  context  that  I  wanted  to  know  the
 market  value.  If  the  market  value  is  Rs.
 5  crores,  then  Rs.  2.5  crores  would  be  50
 per  cent  of  the  value.

 SHRI  D.  K.  BOROOAH:  My  informa-
 tion  is  that  the  installations  themselves
 would  cost  about  Rs  i0  crores.

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  What  is  the  harm  in  giving  this
 information  to  the  House  ?

 SHRI  D.  K.  BOROOAH:  The  harm  is
 that  the  other  oi]  companies  would  have  a
 longer  lease  of  life.  That  is  what  Surmah-
 Shell  and  Caltex  are  trying  to  do.  There-
 fore,  may  I  move  that  the  Bill  be  passed  ?

 SHRI  INDRAJIT  GUPTA:  Regarding
 the  loan  to  Lube  he  said  they  have  paid
 some  money  which  is  held  in  reserves  as
 against  that  loan.  About  that  an  internal
 audit  report  is  there.  It  is  not  paid  back
 in  rupees;  it  is  paid  in  oil  and  the  price  of
 oil  has  gone  up  several  times.

 SHRI  D.  K.  BOROOAH  :  That  property
 is  not  lost.  When  they  depositcd  it  they
 wanted  oil.  Of  course,  today  things  have
 changed...  (interruptions)

 DR.  RANEN  SEN:  When  they  have  to
 give  us  some  money,  they  give  it  in  rupees.
 But  when  we  have  to  pay  them  some  money,
 we  give  it  in  dollars.  This  is  the  policy
 of  the  Government  of  India  with  regard  to
 American  companies...  (Interruptions)

 SHRI  D.  K.  BOROOAH :  This  dispute  is
 going  on.  At  that  time  it  was  the  value,
 whatever  the  amount  was.  Rs.  3  crores
 were  deposited.  We  are  asking  them  to
 retuin  the  oil.

 SHRI  INDRAJIT  GUPTA:  Now  it  is
 over  Rs.  4  crores.  So,  from  this  amount
 you  can  at  least  deduct  Rs.  |  crore.

 SHRI  D.  K  BOROOAH:  It  cannot  be
 done.

 SHRI  INDRAJIT  GUPTA:  We  have  no
 money  for  so  many  items  and  yet  we  are

 going  to  fill  up  the  pockets  of  these  people.

 SHRI  D.  K.  BOROOAH:  We  are  not

 going  to  fill  up  the  pockets  of  these  people.
 We  are  taking  away  from  them  a  concern
 which  is  earning  profits.
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 PROF.  MADHU  DANDAVATE:  One
 point  repeatedly  raised  is  regarding  the
 ‘dollar  and  rupees,  They  are  not  prepared to  refer  to  that  point  at  all.  Shri  Indrajit
 Gupta  specifically  asked  this  question,

 MR.  DEPUTY-SPEAKER:  Now  I  will
 put  the  whole  thing  to  the  House.

 SHRI  INDRAJIT  GUPTA:  Sir,  are  you
 satisfied  ?

 MR.  DEPUTY-SPEAKER:  There  is  no
 question  of  my  being  satisfied.  The  House
 over  Rs.  4  crores.  So,  from  this  amount
 has  to  take  a  decision;  not  I.

 SHRI  प्र.  N.  MUKERJEE:  Could  we
 not  ask  the  Government  to  go  back.  re-
 consider  this  and  come  again  before  this
 House  ?

 MR.  DEPUTY-SPEAKER:  It  is  for  you
 to  make  that  suggestion.

 SHRI  H.  N.  MUKERJEE:  It  is  ful!  of
 loopholes.  Even  to  my  illiterate  business
 consciousness,  it  seems  to  be  a  pronosition
 which  is  unacceptable.  How  can  the
 ‘Government  do  it?  It  cansot  be  done

 MR.  DEPUTY-SPEAKER:  You  have
 made  an  appeal.  It  is  for  the  Govern-
 ment  to  react.

 SHRI  H.  N.  MUKERJEE:  is  this  the
 way  to  do  it?  Is  the  Government  going
 to  function  merely  by  brute  majority  ?  The

 ‘hon,  Minister  threatened  a  little  while  ago
 that  Parliament  means  majority.  We
 know  it.  But  we  have  to  funcicn  more
 gracefully.  A  more  graceful  operaiion  of
 the  majority  principle  is  what  the  parila-
 mentary  life  connotes.  If  that  sort  of
 grace  is  to  be  given  the  go-by,  let  us  know
 it.  There  are  three  or  four  Cabinet  Minis-
 ters  sitting  here.  They  can  easily  go  back
 for  a  recess  insofar  as  their  particular  dis-
 cussion  is  concerned.  They  can  go  back
 to  their  chief,  the  Primc  Minister,  and
 consult  here  eminence,  and  then  come  back
 again  and  do  something  about  it.  She
 could  be  told  about  the  feelings  of  the
 House....

 MR.  DEPUTY-SPEAKER.  You
 an  appeal.

 SHRI  H.  N.  MUKERJEE:  I  am,  per-
 ‘haps,  making  a  show-piece  of  myself

 are
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 which  I  do  not  wish  to  do,  Bat  [  do  it
 in  exceptional  circumstances.  Esso  is
 being  given  something  on  a  silver  platter
 which  is  not  proper.  (interruptions)

 PROF.  MADHU  DANDAVATE  :
 use  your  good  office.

 MR.  DEPUTY-SPEAKER:  If  T  misuse
 my  good  office,  it  becomes  a  bad  office.

 You

 Now,  I  put  it  to  the  Housc....

 PROF.  MADHU  DANDAWATE:  The
 Minister  should  respond  to  the  appeal  made
 by  Shri  H.  N.  Mukerjee.

 MR.  DEPUTY-SPEAKER:  Silence  is
 sometimes  more  eloquem  than  speech,  If
 he  does  not  speak,  it  means  he  has  given
 a  response.

 The  question  is:
 “That  the  Bill,  as  amended,  tbe  passed.”

 The  Lok  Sabha  divided

 Division  No.  9]  AYES  [15.16  hrs.
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Arvind  Netam,  Shri
 Azad,  Shri  Bhagwat  Jha

 Basappa,  Shri  K.
 Bhattacharyyia,  Shri  Chapalendu
 Brahmanandji,  Shri  Swami
 Chavan,  Shrimati  Premalabai
 Chhotey  Lal,  Shri
 Daga,  Shri  M.  C.
 Darbara  Singh,  Shri
 Das,  Shri  Dharnidhar
 Daschowdhury,  Shri  B.  K.
 Desai,  Shri  D.  D.
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Godara,  Shri  Mani  Ram
 Gogoi,  Shri  Tarun
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Gotkhinde,  Shri  Annasaheb
 Hanumanthaiya,  Shri  K.
 Hari  Singh,  Shri
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kamala  Prasad,  Shri
 Kamble,  Shri  T.  D.
 Kaul,  Shrimati  Sheila
 Kavde,  Shri  B.  R.
 Kisku,  Shri  A.  K.
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 Parashar,  Prof.  Narain  Chand
 Partap  Singh,  Shri
 Paswan,  Shri  Ram  Bhagat
 Patil,  Shri  Krishnarao
 Patnaik,  Shri  J.  9,
 Pradhani,  Shri  K.
 Raghu  Ramaiah,  Shri  K.
 Rajdeo  Singh,  Shri
 Ram  Surat  Prasad,  Shri
 Rat,  Shrimati  B.  Radhabai  A.
 Reo,  Shri  Jagannath
 Rao,  Shri  K.  Narayana
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Richhariya,  Dr.  Govind  Das
 Roy,  Shri  Bishwar:  th
 Sadhu  Ram,  Shri
 Saini,  Shri  Mulki  Raj
 Samanta,  Shri  S.  C.
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 Gupta,  Shri  Indrajit
 Haldar,  Sbri  Madburyya
 Halder,  Shri  Krishna  Chandra
 Kachwai,  Shri  Hukem  Chand
 Krishnan,  Shrimati  Parvathi
 Madhukar,  Shri  K.  M.
 Mavalankar,  Shri  P.  G.
 Mohammad  Ismail,  Shri
 Mohanty,  Shri  Surendra
 Pandey,  Shri  Sarjoo
 Pandeya,  Dr,  Laxminarain
 Ramkanwar,  Shri
 Rao,  Shri  M.  Satyanarayan
 Sen,  Dr.  Ranen
 Sharma,  Shri  है.  R.
 Shastri,  Shri  Ramavatar
 *Sbastri,  Shri  Sheopujan
 Yadav,  Shri  G.  P.

 MR.  DEPUTY  SPEAKER  :  The  result**
 of  the  division  iy:  Ayes:  85;  Noes:  26.

 The  monon  was  adopted.

 RAILWAY  BUDGET  974-75—
 GENERAL  DISCUSSION

 MR.  DEPUTY-SPEAKER:  Now  we
 take  up  the  General  Discussion  on  the
 Railway  Budget.  Ten  hours  have  been
 allotted  for  this  discussion,  and  the  time  to
 the  different  parties  and  groups  has  been
 allotted  on  that  basis.  Shri  Mohammad

 Ismail.  ——
 *Wrongly  noted  for  NOES जे

 Pat  following  Ménfbers  iso  recotded  their  votes  for  Ayes:  Sarvashri  Natwarlal

 7०7 ee
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 थ्री  सोसम्मा  इस्माइल  (बैरकपुर):
 उपाध्यक्ष  महोदय,  मै  रेलवे  बजट  का  विरोध
 करता  हु  -  सब  से  पहले  में  यह  कहना  चाहता
 हूं  कि  श्री  मिश्र  का  ही  सवाल  नहीं  है,  बल्कि
 इस  बजट  से  इस  सरकार  की  नीति  का  साफ
 पता  चल  जाता  है।  यह  बिल्कुल  जनता
 विरोधी  शौर  मज़दूर  विरोधी  बजट  है  ।  सरकार
 इस  देश  में  घन  तंत्र  कायम  करने  की  जिस
 नीति  पर  चल  रही  है,  वह  इस  बजट  से  साफ
 जाहिर  हो  जाती  है  ।  राज  यह  हालत  हो
 गई  है  ह्  यह  कहना  भी  बेजा  नहीं  होगा  कि
 झूलती  पार्टी,  काग्रेस  उन  रिएक्शन री  लोगों
 के  सामने  सरकार  कर  रही  है,  जो  देश  में
 घातक  कायम  करना  चाहते  है।  यह  सरकार
 प्राग्नेसिव  बाते  करती  है,  “गरीबी  हटाओ”
 का  नारा  लगाती  है,  लेकिन  इस  रेलवे  बजट
 से  साफ  पता  चल  जाता  है  कि  वह  री एक्शन रीज़
 के  खिलाफ  लड़ने  के  बजाये  उन  के  सामने
 सरकार  कर  रही  है,  श्र  उन  के  बिल्कुल
 करीब  जा  पहुची  है,  जिस  की  वजह  से  देश
 में  एक  सकट  पैदा  हो  रहा  है  1

 मैने  शुरू  मे  कहा  है  कि  यह  बजट  जनता
 विरोधी  हैं  ।  इस  बजट  में  जो  किराये  बढ़ाये
 गये  है.  उन  से  साफ  जाहिर  होता  है  कि  यह
 सरकार  जनता  के  खिलाफ  है,  वह  उस  के

 हतों  की  बिल्कुल  परवाह  नहीं  करती  है  कौर

 थोड़े  से  धनिको  की  रक्षा  करना  चाहती  हूँ  ।
 जो  किराया  आप  ने  बढ़ाया  वह  फूटें  क्लास  के

 सिध्द  800  मील  के  लिए  7  परसेंट  और  थ
 क्लास  के  लिए  8  परसेंट  बढाया  ।  000
 किलोमीटर  के  लिए  8  'परखे  बढाया  फर्स्ट
 क्लास में में  बडे  लोगों  क ेलिए  और  गरीबो  के  लिए
 L0  परसेंट  ।  यह  है  आपका  नीति  |  उसके

 बाद  i200  किलोमीटर  के  लिए  8  परसेंट
 फर्स्ट  क्लास  में  और  :  परसेंट  करीब  आदमियों
 के  लिए  थर्ड  क्लास  में  2000  मील  के  लिए
 7  परसेंट  किया  है  फर्स्ट  क्लास मे ंऔर  0  परन

 सेंट  किया  जड़ें  क्लास  में  -  यह  है  आपकी  जस
 वादी  नीति  का  खुला  ओर  लिखा  हुआ  सबूत  1
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 जो  फ्रेंच  बढ़ामा  हैं  उस  में  भी  गरीबों  के
 इस्तेमाल  की  चीजों  पर  ज्यादा  बढ़ाया  है  1
 कोयला,  कपड़ा,  रई  आदि  तमाम  चीजों  के
 ऊपर  आपने  फ्रेट  बढ़ाया  है।  बांस  के  लिए
 कम  किया  है।  गरीबों  के  काम  की  चीजे
 जैसे  बर्तन,  कोयला,  कपड़ा,  रुई  आदि  इन  पर
 आपने  बढाया  है।  इससे  इन  तमाम  चीजों  से
 दाम  बढ़ोगे  ।  आम  जनता  के  ऊपर  आपने

 यह  बोझा  लादा  है  और  जो  बास  ले  कर  कागज
 बनाते  है,  पेपर  मिल  खोलते  है,  धनी  आदमी

 है  उन  पर  आपने  कम  लगाया  है।  तुम  को
 कम  देना  पड़ेगा  क्योंकि  तुम  बास  लेते  हो  और.

 तुम  चुकी  कपडा  लेते  हो,  बर्तन  लेते  हो  हस
 वास्ते  तुम  को  ज्यादा  देता  पड़ेगा  ।  यह  बजट
 जन  विरोधी  है  यह  स्पष्ट  हो  जाता  है  इन
 बातों  से  ।

 आपकी  पूरी  स्पीच  भी  मजदूरों  क ेखिलाफ़

 है।  बजट  का  सब  से  बडा  हिस्सा  जो  है  उस  में
 आपन  मजदूरों  को  इडिसिप्लिड  बताया
 है,  कहा  कि  पे  कमीशन  देता  पड़ा,  पैसे
 ज्यादा  बयान  पड़े,  इसके  बावजूद  भी  वे
 बदतमीजी  बरते  हैँ  ।  रेलवे  जो  एक  इडस्ट्री
 है  इसको  आप  दूसरी  पब्लिक  अगर  टेकी
 से  कम्पेयर  करे,  उनकी  मिनिमम  वेज  क्‍या
 है  और  आपके  यहा  कया  है।  पब्लिक  सेक्टर
 की  मिनिमम  वेज  भी  आपके  यहां  नही  है  ।
 आज  रेल  मजदूरो  की  हालत  यह  है  कि  कलेक्टर
 बारगेनिंग  करने  की  तमाम  बात  खत्म  हो  गई

 है,  वह  रास्ता  बन्द  हो  गया  है  प्रेक्टिकल  #
 आपका  एक  ही  स्लोगन  हैं  कि  रिकगनाइज्ड.,

 यूनियन  से  बाते  करेगे,  शर्मा  जी  से  बात  करेंगे,
 रिकि गनी शन  की  जो  नीति  आपने  बनाई  थी
 15-20  साल  पहले  वह  खत्म  हो  चुकी  है  ।

 जनता  की  चेतना  आज  बढ़  गई  है,  मजदूरों  की
 तकलीफें  बढ  गई  हैँ,  उनके  गीवेसिज  कब

 गए  है,  को  हुए  कराने  का  अब  और

 कोई  हथियार  नहीं  है  |  एक  ही  हुशियार  है
 कि  इनडिस्प्लिग  हो  और  फैडरेशन  रिक्यभाइज

 हो।  बगैर  रिम कती कृत  के  होगा  नहीं  ।  ऐसा
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 करके  क्या  सीज  आपने  पैदा  की  है  ?  आज
 कैटेगरी  मृनिय्न्ज  पैदा  हुई  है  और  कया  पैदा

 हुआ  है,  भेराष  पैदा  हुमा  है,  हड़ताल  पैदा

 हुई  है,  बन्द  होते  है  ।  आप  कहते  है  कि  तुम
 लोग  भडकाते  हो  ।  हुम  सिर्फ  हुवा  देते  हैं  और

 वे  भड़क  जाते  हैं  -  और  हम  ये  चीजे  मजदूरों
 के  सामने  बोले  तो  क्या  होगा  -  में  एक  मिसाल
 देना  चाहता  E—  आज  शर्मा  जो  ईमानदारी
 अगर  यहा  बोले  तो  सही  मायने  में  जो
 कलेक्टर  बा  रेटिंग  की  बात  है,  वह  नहीं  है  ।
 आज  रेल  के  मजदूरों  का  अगर  बोट  लिया
 जाय  और  सौनेट  बैल्ट  के  ईमानदारी  से  चोट
 लिया  जाय  नौ  ५9  परसेन्ट  बोट  इन  के  खिलाफ
 रहेगे--यह  मेरा  चैतन्य  है।  अगर  क्लैक्टिव
 बारगेनिंग  और  रिअल  बारगेनिंग  बाडी  बनाता
 चाहते  है  तो  वह  पै लवें  बोर्ड  का  मेम्बर  नहीं
 करेगा,  बेरी  साम्य  नहीं  करेगे,  रेलवे  बोर्ड
 की  नीति  5  काम  नहीं  चलेगा,  क्लक्टिय
 वार्निग  के  लिए  रेलवे  के  पाम्प्लाईज  जो
 नहंग  और  उन  की  आर्गेनाइजेशन  जो  स्प्रेजेन्ट
 करेंगी,  उस  से  काम  ठीक  होगा  ।  बोर्ड  के
 नम्बर  नही  करेगे  -  आज  बोर्ड  के  मेम्बर
 रहते  हैं  और  स्त्री  जी  उस  पर  दस्तखत  कर
 देत  हे  ।  यह  लूटी  ले  तर  घूमते  है  कि  हम
 रिपिगनाइज्ड  है,  ,

 श्री  ए०  dito  शर्मा  (बक्सर):  क्लैक्टिव
 बारगेनिंग  दो  पार्टियों  में  ढोती  है,  एक  पार्टी
 नहीं  करती  ॥

 श्री  मोहम्मद  इस्माइल  :  में  यह  कह  रहा
 है  कि  आज  रेलवे  बोर्ड  की  पूरी  पालिसी  जो
 है--वह  एक  ब्यूरोक्रेसी  वे  में  चलती  है  t

 थ
 नीतिया  ले  कर  चल  रहा  है  कि  वह

 कहेंगे
 कि  वह  करो,  तो  यह  करनी  ही  होंगी

 और  नही  करेंगे  तो  कहेंगे  कि  इनडिस्प्लिन  है,
 सस्पेंड  करो  ओर  सारे  इल्जाम  लगाओ  |

 आप  के  पास  रिप्रेजेंट  करते  है  तो  आप  कहते
 है  कि

 यह  तो  ठीक  है,  क्योकि  हमारे  बोर्ड  के
 बचे-बडे  हाथी  बोल  रहे  हैं  I
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 और  भी  एक  मिसाल  में  देना  चाहता  हू  ।

 मजदूरों  के  साथ  आप  अफेयर  लेबर  प्रैक्टिस
 कर  रहे  है  प्रोजेक्ट  क ेनाम  से।  अब  एलबिट्रफि-
 केशन  का  काम  जैसे  है।  यह  ह. 0 ल  तक  रहेगा
 आप  नही  रहेंगे  तब  भी  यह  चलता  रहेगा,
 मरते  दम  तक  रहेगा  ।  एलैक्ट्रिफिकेशन  का
 काम  क्सी  भी  देश  में  जो  होता  है  वहू  तो  एक

 कान्टीन्यअस  प्रोसेस  होता  है,  लगातार  बढ़ता

 ही  रहता  है।  आज  यहा  OT  कल  वहा  किया
 इस  तरह  में  यह  चलता  हूँ।  रहता  है।  मगर
 आप  की  नीति  क्‍या  है  चि  कानपुर  तक  तो

 लाएगा  डीजल  ।  वहा  आएगा  एलैबिट्रक  का
 इजन  |  बह  एलैविट्क  का  इजन  एक  बिन  बहा
 खडा  रहेगा  आर  दूसरे  दिन  जायगा  i  क्ति ना
 वेस्टेज  आप  बरसेले  ह्म  तरह  से।  चडा  यहा
 कर  दिया,  थोडा  वहा  बर  दिया  ।  बम  तो
 जहा  जहा  जरूरत  है  वहा  ई द  1न्दीस्यूअस  होगा  ,
 मगर  मजदूरों  के  साथ  क्‍या  बर्ताव  आप  का
 हो  रहा  है  ?  कहते  2  प्र  जेट  के  मजदूर  हैं
 इसलिए  कोई  राइट  उनको  नहीं  |  चार
 रुपये  तीन  स्वयं  जा  भी  तनख्वाह  उन  को
 मिलती  है  बहू  मिलती  है।  पट्टी  का  राइट

 नहीं  प्रॉविडेंट  फल  का  राइट  नही  अ्रेन्यइटी
 नहीं,  कोई  चीज  नहीं।  क्वार्टर  नहीं  पी०  टी०
 ओ  नहीं  पास  नहीं,  बस  चार  रपये  लो  आर
 जाओ  1  बयो  4  प्रोजेक्ट  के  मज्दूर  हैँ  ।  यह
 क्या  आप  वी  नीति  है  ?  प्रोजेक्ट  जो  है  जो

 कार्टीन्यूअस  लेखक  के  है,  उन  को  T  जेट  आप
 बोलते  हैं  ।  छोट  छोटे  53  की  बात  बहे  तो

 वह  समझ  में  आते  है  वि  दो  चार  6  महीने  में
 काम  खत्म  हो  गीए ।  लेविन  एलेक्ट्रिफिकेशन
 तो  अभी  तब  नहीं  हुआ,  मरते  दम  तब  खत्म

 नहीं  होगा  ।  ता  प्रोजेक्ट  के  पीछे  आपका
 मतलब  क्या  है  एड  एम०  टी०  पो०  है।
 कलकते  में  अन्दर  ग्राउंड  रेलवे  हमारे  देश  के

 इतिहास  में  पहला  कदम  है।  अगर  ग्राउंड
 रेलवे  वहा  वहा  होने  जा  रही  है।  यह  कोई
 दो  चार  दस  साल  में  खत्म  हो  जाय,  ऐसी
 बात  नहीं  है।  वहा  यह  बाम  चलेगा,
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 [जी  मोहम्मद  इस्माइल]
 अस्थाई  में  लेगा,  बलके  के  अन्य  अलग

 'भागों  में  चलेगा  ।  मगर  बह  भी  आप  के

 अनुसार  प्रोजेक्ट  है।  तो  ऐसे  परमानेंट  नेचर
 के  जो  काम  हूँ,  जहां  एक  नया  इतिहास  हमारे
 देश  में  कायम  हो  रहा  है  वहां  पर  भी  आप  इस

 तरह  से  कर  रहे  है,  प्रोजेक्ट  के  नाम  से  एक् सप्लाय-
 टेशन  कर  रहे  हैं  और  अनफेयर  लेबर  प्रैक्टिस
 कर  रहे  हैं।  जब  आप  ऐसा  करते  हैं  तो  प्राइवेट

 एम्प्लायर  भी  कहता  है  कि  जब  बड़ा  एम्पलायर
 नहीं  करता  है  तो  हम  क्‍यों  करें  ?  वहू  भी

 कहता  है  यह  कंट्रैक्ट  लेबर  है  ।  तो  इस
 के  बारे  में  आप  की  पालिसी  क्‍या  है
 चहु  आप  बताएं  |

 कलेक्टर  बारगेनिंग  का  जहां  तक  सवाल

 है,  यूनियनों  के  रेकम्नीशन  का  जहां  तक  सवाल

 है  उसके  बारे  में  जो आप  की  नीति  है  वहू  क्‍या

 है  ?  एम०  टी०  पी०  सी०  जो  है  इस  के  अन्दर

 एक  ही  यूनियन  है।  नया  है,  एक  ही  यूनियन
 है,  मजदूरों  ने  बनाई  है।  बार  बार  मुझे  ह क

 कर  बोलते  है  कि  क्या  अन्धेर है?  जब  जनरल

 मैनेजर  के  पास  जाओ  तो  कहते  हैँ  अनरेकस्नाइज्ड

 है  जौर  जब  घेराव  हो  तो  जाय  तो  कहते  हूँ
 कि  इंडिसिप्लिन  है  ।

 इस  का  सोल्यूशन  कौन  करेगा,
 कौन  उनकी  ब्रीविन्सेज  को  सुनेगा  ?

 कहा  जाता  है  कि  ट्रान्सपोर्ट  मेम्बर  के  पास

 जाओ,  हुम  उन  से  पूछेंगे  तब  बात  करेंगे  t

 wer  अपना  रिप्रेजैन्टेशन  दिया,  उनका

 डेपुटेशन  कुरेशी  साहब  से  मिला,  उन्होंने

 एलोवेंस  भी  दी  कि  वहां  जायेंगे  तो  मिलेंगे,
 लेकिन  गये  तो  मिले  नहीं।  तीन  वर्ष  से  क्लेक्टिव

 बारगेनिंग  का  मामला  चल  रहा  है,  काई  नहीं

 सुनता  है।  ज्यादा  कहते  हैं  तो  कहा  जाता  है.
 कि  शर्मा  जी  के  पास  जाओ,  वे  रिवाइज्ड

 हैं,  अब  शर्मा  जी  की  कहां  देंगें---वे  आज  पटना
 में  हैं  तो  कल  बम्बई  मे  हैं,  परसों  यहां  है  हम

 आखिर  आप  की  नीति  क्या  है,  आप  उस  घुमाया'
 को  रिक गनी शन  देंगे  या  नही  ?  में  उस  यूनियन

 Rly.  Budget,  194-78  228

 का  मास  भी  बता  देता  चाहता  हैँ  उस  को

 वाम  है  एम०  fo  पी०  रेलवे  बसे  यूनियन  1

 उन  के  बैसिडेन्ट  और  सेक्रेटरी  बार  बारें

 मिनिस्टरों  के मिल  चुके  है,  लेकिन  कोई  सोल्यूशन
 नहीं  मिला-पा  कर  इस  के  बारे  में  तलाश  ।

 भी  हुकुम  स्ब  Sun  (ater)  :  कहते

 है  कि  हड़ताल  करवाते  हो  ।

 शी  क्षोहस्मद  इस्माइल  :  बंगाल  को  इस
 मामले  में  बदनाम  करते  हैँ,  कहते  है  कि  वह
 तो  पूरा  लाल  है।  जो  कुछ  होता  है,  कहते

 हैं  कि  मार्कसिस्ट्स  ने  किया  है,  जो  कुछ  आप

 करते  है  उसके  लिये  भी  हम  को  बदनाम  किया

 जाता  है।

 कैजुअल  लेबरस  का  मसला  बहुत  पुराना
 मसला  है--इस  में  तीन  लाख  से  ज्यादा  लोग

 है  i  इन  की  क्या  हालत  है---कोई  यूनिफाइड
 बेज  स्केल  नही  है,  इस  के  लिये  कोई  रूल  नहीं

 है।  ओपन  लैण्ड  में  जाओ  तो  वहां  भी  कुल
 लेबर  को  6  महीने  में  रेग्युलर  किया  जाता  है,
 लेकिन  यहां  तो  वे  टैम्परेरी  ही  गिन  जाते  हैं  ।

 कैजुअल  लेबर  में  जो  दूसरे  प्रोजेक्ट  है,  जैसे

 कलकत्ता  में  कही  4  रुपया,  की  3  रुपया,

 कही  2  रुपया,  कही  !  रुपया  4  आता

 या  ि  आना  मिलता  है--इस  तरह  से  उन  का

 एक्सप्लायटेशन  हो  रहा  है  t  कैजुअल  लेबर

 के  बारे  में  गोपन  लैंड  में  जो  आप  की

 नीति  ev  उस  रास्ते  को  आप  वहा  क्यों  नहीं

 अपनाते  है  t  मैं  इस  के  बारे  में  आप  की  साफ़-

 साफ़  नीति  जानना  चाहत।  हूं
 ये  जो  कैटेगरी  यूनियन  के  घेराव  हो  रहे

 है'  इस  का  कारण  क्या  हूँ,  यह  क्या  रूप  लेने

 जा  रहा  हैं?  27  फरवरी  को र॑  अब्रे  एम्पलाइज
 की  तमाम  हिन्दुस्तान  की  रिकिबमाइज्ड

 भर  तात-रिकगनाइज्ड  यूनियन  से

 रिप्रेजेंट  किया।  उन  का  फैसला है  कि  i0

 अप्रैल  तक  हमारी  पे  दूसरी  पब्लिक  सैक्टर

 के  बराबर  होती  चाहिए  ।  0  अप्रैल  तक

 फैसला  नहीं  हुआ  तो  उस  के  आजाद  वें  फैसला

 लेने  जा  रहे  हैं  कि मई  के  अन्दर  वे  कमा  करेंगे
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 आए  बपा  रहे,  आप  को  उन  का  मुकाबला
 करना  पड़ेगा,  सैगान  रेलवे  हह्प्प  हो  जायगी---

 इस  के  बारे में  श्री शाप  अपने  जवाब  में  हमें
 अत बायें  ह:  आप  कया  करने  जा  रहे  है  ।

 चार-पांचवी  दिल  हुए  टेक्नीशियन
 स्टाफ  ने  अपना  रिप्रैजेस्टेशन  दिया,  इत्तिफ़ाक
 से  मैंने  उस  को  यहां  भेज  दिया  इन  का
 जवाब  आया  हैं  कि  उन  को  पे कमीशन  के

 मुताबिक  मिलेगा  और  यह  भी  सुझाव  दिया
 गया  कि  रिकिगनाइज्ड  यूनियन  को  तलाश
 कर  के  उन  के  द्वारा  आयें  ।  इन  में  डीजल
 और  इलैक्ट्रिक  इन् जिन  के  टैकनीशियन्ज
 शामिल  हूँ  ।  में  आपको  बतलाना  चाहता  ह-
 अगर  इन  में  गुस्सा  रहेगा,  हिस्कन्टरेटमेन्ट

 रहेंगा--सो  इस  को  नतीजा  बहुत  खराब

 होगा  ।  इन  की  मांग  है  कि  80  परसेन्ट  प्रमोशन
 डिर्पाटमेस्ट  से  होनी  चाहिये  ।  आप  क्‍या  करते
 है  कि  बाहर  से  लोगो  को  ला  कर  प्रमोट  कर
 देते  हैं,  उन  के  सुपरवाइज़र  और  चार्जमैन
 बेड़े  रह  जाते  हैं  -  इस  पर  आप  को  फौरन
 गौर  करना  चाहिये  ।

 जनता  की  ग्रीवेन्सेज़  सुनने  का  क्‍या  तरीका
 हैं  ?  &  पार्लियामेन्ट  में  7-8  उष  से  आया  हू
 और  बहुत  परेशान  हो  गया  हू  t  मेरे  इलाके
 की  जनता  पूछती  हूँ  कि  आप  कैसी  पार्लियामेन्ट

 में  गये  हैँ  जहा  कोई  सुनवाई  नहीं  होती  है  ।
 हजारो  आदमियों  ने  दरखास्त  भेजी,  डेपुटेशन
 सिल्ली,  सबा पाड़ा,  बड़ा नगर  कास्दीचएन्सी  में
 हाल्ट  स्टेशन  होना  चाहिये,  वहा  हम  लाख
 आदमी  हैं,  जिन  में  वर्कर्स  भी  हैं,  एम्पलाइज
 भी  है,  जीव-भार  मील  हम  कर  जाना  पढ़ता
 है,  लकिन  अभी  तक  कोई  फैसला  नहीं  हुआ  ।
 कभी  कहते  है  कि  हो  जायगा,  कसी  कहते  हैं
 कि  एम्कबायरी  हो  रही  है,  एक  महीना  हुआ

 बुलाव विश
 है  कि  एकानामिकल  नहीं  हूँ,

 इसलिये  नहीं  होगा  ।  मेँ  आप  से  पब्लिक
 पैसेंजर ऐसे  विदित  को  बिता  पर  अपील  करता
 हुसन  की  तीन-भार  भी'  wear  पडता
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 है,  दमदम  जा  कर  गाड़ी  पकड़नी  पढतीहहि
 एक्सेप्ट  हो  जाते  हैं,  चार्जशीट  हो  जाते है
 बहुत  परेशान  हूँ,  वहा  पर  हार्ट  स्टेशन  जरूर
 दीजिए  ।  इस  से  आप  की  आमदनी  बढ़ेगी
 लेकिन  फिर  भी  नहीं  करना  चाहते  हैं,  इस  में
 राजनीति  चल  रही  हैं  t

 इसी  तरह  से  इतने  रेलवे  में  अवम्तिपुर  है,
 जहा  से  लोग  8  सालो  से  वरण स्वा स्त  भेज  रहें

 हैं  जिस  वक्‍त  रेणु  चक्रवर्ती  जी  मेरी  जगह  पर
 इस  पार्लियामेंट  में  थी,  उन्होंने  भी  इस  को
 उठाया  था--  काग नारा  और  सासं नशर  के
 बीच  में  हाल्ट  स्टेशन  होना  चाहिये  I  वहा  ॥
 लाख  50  हजार  आदमी  रहते  है,  उन  में  वर्कर्स
 भी  हैँ,  एम्पलाइज  भी  है--लेकिन  अभी  तक

 कुछ  नही  हुआ  ।  अगर  इस  में  महीने  का  पा
 हजार  रुपया  खर्च  भी  हो  जाय  तो  इस  से  लाखो
 आदमियों  को  सुविधा  हो  जायगी--लेकिन
 कोई  सुनवाई  नही  हो  रही  है  ।

 हावडा-आमता  में  आप  ने  किस  तरह
 का  बर्ताव  किया  हूँ---  कभी  कहते  हैं  ब्रॉडगेज
 चलेगी  ,  कभी  कुछ  कहते  है  ।  मै  यहा  हमुमलैथा
 साहब  की  दाद  दगा,  उन्होंने  बोल्ड ली  डिसीजन
 लिया  कि  उन  को  दिया  जायगा  |  बहुत  से
 लोग  तो  चले  गये,  लेकि  जो  पड़े  है  वे  पडें

 हँ---आप  साफ-साफ  बतलाइये  कि  आप  क्‍या
 करना  चाहते  हूँ  ।  लटका  कर  रखना  बहुत
 खतरनाक  है  ।  पब्लिक  ग्रीवन्सज़  इस  तरह  से

 पूरी  नहीं  होमी  ।  जब  कराव  होता  हू,  सैटिंग

 होती  हैं  तो  आप  a  क्या  तरीका  अख्तियार

 किया हूँ,  यात्रियो  को  बन्द  कर  देते  है,  गोली
 चलाते  है  और  लोगो  को  बदनाम  करते  हैँ  t
 अभी  असम  में 15  फरवरी  को  क्या  हुआ---
 लोकोमैनो  से  आप  का  एग्रीमेंट  हुआ  था  कि
 LO  भत्ते  की  ड्यूटी  होगी  लेकिन  क्राप  ने  उस

 को  इम्पीलीमेल्ट  नहीं  किया  ।  एन०  एफ०
 रेल्वे  के  मैनेजर  कहते  है  कि  हमारे  पास  कोई

 इस्टेशन  नहीं  है,  हम  क्या  करें  -  बाद  में
 उन  लोगो  को  शार्जेदीट  दिये  गये,  जिस  के



 23]  Rly.  Budgct,  \974-75  MARCH  5,  974  =  Ry.  Budget,  1974-75  232

 प्री  मोहम्मद  इस्माइल]  तो  डी  ०एस०  एक  रिपोर्ट  देता  है  और  सी  vito
 कारण  वहा  बहुत  जोरों  से आन्दोलन  चल  रहा  पी०  एक०  रिपोर्ट  देता  है  और  ट्रांसपोर्ट  मेम्बर
 है  ।  मंत्री  महोदय  ने  और  रेलवे  बोझ  ते  क्‍या
 किया,  बहा  बने  कैंसिल  कर  दीं,  गुड्स  ट्रेन
 कैंसिल  कर  दी  ,  फूड  ट्रेनर  कपिल  कर  दी
 और  अखबारों  में  प्रचार  कर  रहे  हैं  कि उन  की
 वजह  से  फूड  खर्चे  कैंसिल  करनी  पड़ी  हैं---
 इसके  मायने  है  कि  मजदूर  ही  कसूरवार  है,
 रेलवे  बोर्ड  बहुत  सीधा  हूँ,  उस  की  कोई  गलती
 नही  है  ।  में  पूछता  g—i5  फरवरी  के
 एग्रीमेंट  को  आपने  इम्प्लीमेंट  क्यों  नही  किया  1
 आप  को  पिछला  तजुर्बा  है,  वे  लोग  कितनी
 ड्यूटी  देते  थे,  उन्होंने  आप  को  अल्टीमेटम
 दिया,  आखिर  आप  ने  फैसला  किया,  अब  उस
 को  इम्पलीमेस्ट  नहीं  करना  चाहते---  अपनी
 बेइज्जती  खुद  कराते  है  ।  आप  को  अपनी
 इज्जत  की  परवाह  नहीं  है--स्त्री  महोदय
 ने  खुद  फैसला  किया  था।  5  फरवरी  को  लागू
 होना  था,  लेकिन  आप  ने  उसे  रेलवे  बोर्ड  पर
 छोड़  दिया  और  रेलवे  बोर्ड  के  लोग  उस  को
 सेबोटेज  करने  के  लिये  वहा  गए,  इस  तरह  से
 ये  लोग  अनपेट्रियाटिक  ड्यूटी  कर  रहें  है,
 देश  में  संकट  चंदा  करने  की  कोशिश  कर  रहे  है  ५

 कोल  के  बारे  में  म॑  भी  कुछ  कहना  चाहता
 हैं  |  बैगन  नहीं  मिलते  है,  यह  सवाल  है  ।  मैं
 आपको  इंफारमेशन  देना  चाहता  हूं  कि  जितने
 बढ़े  बड़े  मचेंन्ट्स  है  उसके  रेलवे  बोर्ड  में  ट्रांसपोर्ट
 मेम्बर  से  लेकर  डी  एस०  तक  मंथली  मिलता
 था,  दस  हजार  बीस  हजार  रुपया,  तो  यह
 वहां  से  सैब्टाज़  हो  रहा  है,  क्या  आप  इसकी
 इंक्वायरी  करेंगे  ?  अब  कोयले  के  लिए  एजेंसी
 मिलती  है,  लाइसेन्स  देते  है  लेकिन  वे  वही
 लेते  हैं  और  बेच  देते  है  -  बैग  की  तलाश  कौन
 करेगा  ।  यह  तो  रेलवे  बोर्ड  ही  करेगा  ।  यह
 बात  नहीं  है  कि  हमारे  देश  में  वेगास  नही  है,
 वैभव  तो  हैं  लेकिन  उनको  सप्लाई  नही  किया
 जारहा  है

 रेन्स  तो  लेट  चलती  है  उसके  लिए  ट्रांसपोर्ट
 रिस्पॉसिबल  है  t  ट्रेन  लेट  चलती  है

 को  रिपोर्ट  मिलती  है  तो  वहू  एक  डायरेक्शन
 देता  है।  लेकिन  फिर  ट्रेस  लेट  ही  चलतीं  हैं
 फिर  यह  बसे  ठीक  होगा  ?  जोनल  में  बहु  पावर
 जाती  तो  काम  चलता  ।  टाइम  कंट्रोलिंग
 पावर  और  वेगास  के  लिए  जोनल  पावर  होनी
 चाहिए  ।  लेकिन  जो  मूवमेंट  है  बहु  तो  ट्रांसपोर्ट
 मेम्बर,  रे सबे  बोर्ड  करते  हैं  ।  यह  तरीका
 ठीक  नही  है।  फिर  जोन  की  रिसपान्सबिलटी
 क्या  है  ?  वहू  कह  देता  है  कि  ट्रांसपोर्ट  मेम्बर
 ते  जैसा  आकर  दिया  है  वैसा  हम  कर  रहे  है

 आधार  में  में  वैसे  के  बारे  मे कहकर  खतम
 करूंगा ।  रेलवे  के  जो  बेडसे  है  उनके

 लिए  कोई  यूनिफाइड  पालिसी  नहीं  है।  साउथ
 में  अगर  उनके  लिए  कमीशन  है  तो  यहा
 पर  दूसरा  तरीका  है।  कोई  भी  एक  यूनिफाइड
 पालिसी  नहीं  है  फि  इतनी  तनख्वाह,  इतना
 कमीशन,  इतना  यूनिफार्म---कैसी  भो  चीज
 की  कोई  बात  नहीं  है  यह  बोर्ड  जो  ऊपर
 बैठा  हुआ  है  वह  मैच्योर  करता  है,  हमारे
 मजदूरों  के  साथ  उसका  मेल  नहीं  बैठ  सकता
 क्योकि  कि  अभी  भी  व्यूरोजैटिक  तरीका
 चला  आ  रहा  है  ।

 SHRI  A.  P.  SHARMA  (Buxar):  Mr.
 Deputy-Speaker,  Sir,  I  rise  to  support  the
 budget  estimate  of  the  Railway  Minister  for
 the  year  1974-75,  presented  to  this  House.
 Sir,  the  Indian  Railway  is  the  biggest  nation-
 al  undertaking  of  our  country.  The  Indian
 Railways  employ  more  than  .5  million
 workers,  working  in  different  categories.  Be-
 ing  a  public  utility  service,  the  commercial
 aspects  of  the  railways  also  cannot  be  Jost
 sight  of.  Under  the  difficult  circumstances
 that  the  Indian  Railways  have  been  work-
 ing  during  the  period  under  review,  it  is
 really  a  matter  of  gratification  that  the  Rail-
 way  Minister  could  present  such  a  practical
 budget  before  this  House.

 My.  friend  Mr.  Mohammad  Iemail  and
 others  are  in  the  habit  of  not  seeing  the  good
 im  others,  especially  in  the  Ruling  party  and
 this  Government.  May  1  ask  that  in  view
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 people  and  anti-labour.  I  do  not  know  whe-
 ther  they  understand  the  meaning  of  labour,
 because  while  talking  about  labour  he  said
 that  only  the  Chairman  of  the  Railway
 Board  signs  the  collective  bargaining  agree-
 ment.  It  is  well-known  that  bargaining  is
 a  transaction  between  two  parties  and  if
 the  Chairman  alone  signs  some  documents
 that  docs  not  become  collective  bargaining.
 Tt  becomes  collective  bargaining  when
 two  parties,  management  and  labour  sign
 a  document.  When  he  was  talking  about
 labour  I  think  he  had  no  idea  of  labour  or
 he  has  completely  forgotten  labour.  He  and
 the  other  friends  there  always  do  so.

 As  far  as  the  interest  of  the  people  is
 concerned  it  is  evident  that  the  Railway
 Minister  has  initiated  new  policies  for  the
 construction  of  new  lines.  The  policy  so
 far  was  that  whenever  there  was  to  be  a
 construction  of  a  new  railway  line,  the  earn-
 ings  from  that  area  were  the  main  factor.
 He  has  changed  that  policy  and  he  has  taken the  development  aspect  of  that  area  into  ac-
 count,  because  the  railways  are  an  instro-
 ment  of  economic  development  of  the
 country.  If  that  aspect  alone  has  been
 taken  into  account  as  the  main  criterion than  the  railways  would  have  been  running around  a  few  big  cities  of  the  country  like
 Calcutta,  Bombay  and  Madras  and  the  back- ward  areas  of  this  country  would  never  have 2  railway  line,  It  ig  this  aspect  of  the
 Budget  that  has  to  be  appreciated  by  one
 and  all.  But  ¥  am  sorry  that  whatever  good
 things  there  may  be,  my  friends  are  either
 Unable  to  appreciate  them  or  they  are  not in  the  habit  of  doing  so.

 There  was  talk  about  unrest  among  lab- our  and  he  also  talked  something  about  the
 trade  unions.  The  type  of  trade  unions that  they  want  to  function  ip  this  country
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 1 ३  neither  going  to  be  in  the  interest  of  lab-
 our  nor  in  the  interest  of  the  nation.  It
 is  universally  recognised  that  when  a
 trade  union  puts  a  demand  before  the  em-
 ployer,  it  has  to  start  negotiations  with  the
 employer.  If  they  fail  to  settle  the  dispute
 through  negotiations,  then  they  will  have  to
 go  in  for  arbitration.  I  am  happy  to  men-
 tion  that  the  Railway  Minister  in  his  budget
 speech  said  that  wherever  there  s  a  dis-
 pute  between  the  railways  and  the  workers,
 if  it  is  not  settled  by  negotiation  or  mutual
 discussion,  it  will  automatically  be  referred
 to  arbitration.

 But  some  of  my  friends  on  the  other  side
 are  not  interested  either  in  the  settlement  of
 disputes  of  the  workers  or  in  the  smooth
 running  of  the  railways.  So,  they  always
 resort  to  strike,  and  that  too  sporadic  strik-
 es.  When  the  locomen  realise  the  implica-
 tious  of  the  settlement  which  has  been  ह.
 ed  at  by  these  people  on  their  behalf,  they
 will  be  cursing  them  throughout  their  lives.
 When  they  come  to  know  what  harm  you
 people  have  done  to  the  locomen  and  that
 class  of  railway  workers  belonging  to  that
 category,  they  will  corse  you.

 It  is  generally  said  that  the  railways  are
 not  running  enough  wagons  and,  therefore,
 there  is  shortage  of  coal  in  the  country.  In
 fact,  there  has  been  discussion  in  this  House
 and  it  has  been  asked  whether  the  shortage
 is  of  coal  or  of  wagons.  The  answer  is
 that  both  coal  and  wagons  are  vailable.
 Then,  one  can  legitimately  ask,  how  has  this
 shortage  arisen?  This  reason  is  that  coal
 is  lying  at  the  pit-heads  and  the  wagons  are
 lying  at  the  siding.  Nobody  wants  to  take
 the  trouble  of  carrying  the  coal  from  the
 hit-head  to  the  wagon  which  is  standing  in
 the  siding.  In  the  olden  days  it  was  the
 responsibility  of  the  coalminers  to  carry  the
 coal  from  the  pit-head  to  the  sidings,  The
 loading  and  unloading  took  on  an  average
 three  to  four  or  perhaps  five  hours,  Now  it
 is  taking  70  to  4  hours.  Who  is  responai-
 ble  for  this?  It  appears  that  after  the
 nationalisation  of  coalmines,  the  people  who
 are  responsible  for  producing  coal  have  lost all  interest  in  it  and  they  are  not  carrying
 the  coal  from  the  pit-head  to  the  siding.
 ‘They  are  wanting  400  railway  sidings  to  be
 constructed  near  the  pit-heads  when  only
 coal  will  be  moved  from  the  pit-heads  to  the
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 Lam  telling  you  that  the  concept  of  one
 ‘enidn  iy  doe  inditry  is  a  very  good  thing.
 What  Happens?  We  bave  to  liok  at  the
 pest  history.  There  used  to  be  two  federa-
 tions  in  the  Indian  Raliways....

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  One  federation.

 36.00  Firs.

 the  efforts  of  great  leaders  like  Jai  Prakashji
 who  was  at  that  time  President  of

 Union  was  brought  about.
 pened  thereafter  because  the  unity  was  not
 brought  about  for  common  purposes  with

 friends  always  talk  about  anity,  but  when
 that  unity  did  not  tam  out  to  their  advant-
 age  and  when  people  like  myself  acquired
 majority  in  that  Federation,  they  walked
 out  of  it.  In  the  year  1957-38  they  walked
 out  of  the  combined  Federation  and  made
 &  request  for  revival  of  the  old  Federation
 and  they  got  it.  (/nterruptions)  |  am  just
 telling  how  their  history  of  unity  is  a  broken
 history  of  unity.  Therefore,  when  they
 talk  about  unity,  they  do  not  talk  about
 unity  amongst  the  workers;  what  is  at  the
 back  of  ther  mind  is  who  should  capture
 the  federation,  who  should  capture  the
 Union.  Shri  Ramavatar  Shastri  talks  about
 categor)-wise  unions  and  his  Jeader,  Shri
 Indrajit  Gupta,  talks  about  one  union.
 This  is  the  controversy  going  on  between
 these  two  persons,  (interruptions)  ‘There-
 fore,  what  I  have  always  been  feeling  is
 thig,  If  really  unity  is  to  be  brought  about,
 if  there  t5  really  going  to  be  one  union,  then
 who  should  be  the  persons  ?  Mir.  Vajpayee, the  other  day,  requested  the  Railway  Minis-

 t  want  to  say  one  more  thing.  Govern-
 teat  should  also  consider  as  to  what
 is  going  to  be  the  guarantee.  Government
 may  not  give  recognition  to  a  particular
 union,  but  whether  you  give  recognition  or
 not,  what  are  you  going  to  do  with  these
 irresponsible  people  who  try  to  paralise  the
 Railways?  They  try  to  paralise  the  indus-

 They  al  try  to  settle  disputes  by
 means  of  .  sire  and  iHegal  strites.
 are  you  going  to  do  with  these  people?
 How  are  you  going  to  deal  with  them
 (irterruprions)

 One  more  thing  I  would  like  to  suggest.
 the

 Su
 You  examine  the  various  aspects  of
 Rallway  Unions.  What  are  these  Unions  ?
 ‘They  are  nothing  but  a  projection  of  the
 political  parties  in  the  trade  union  field.  You
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 {Shri  A.  २,  Sharma)
 दि...  that  the  Jana  Sangh  wants  to  have  a
 Bharatiya  Mazdoor  Sangh.  Why  do  not  the
 Jana  Sangh  people  join  the  National  Fede-
 ration?  Shri  Ramavatar  Shastri  wants  to
 have  a  union  of  AITUC,  Why  not  they  join
 the  National  Federation  of  Railwaymen  ?
 After  all  if  they  think  that  the  workers  are
 with  them,  let  them  join  the  National  Fede-
 tation  of  Railwaymen  and  let  them  become
 Members  of  that  Union.  But  they  do  not
 want  to  carry  a  constructive  trade  union.
 They  simply  want  to  disturb  the  trade  union.
 They  want  to  build  union  by  dividing  the
 cworkers  into  as  many  compartments.

 About  the  category  unions,  the  less  the
 -said  the  better.  The  Minister  has  already
 said  in  his  speech  that  there  are  47  unions

 cin  the  Indian  Railways.  According  to  the
 friends  over  there,  there  should  be  700
 unions  in  the  Railways.  God  save  the
 Indian  Railways,  the  Railway  Minister  and
 the  Railway  Board.  When  that  day  comes,
 ‘they  have  to  deal  with  700  unions,  all  kinds
 ‘of  snakes  and  scorpions  and  all  kinds  of
 people  (Interruptions)  and  the  Rail-
 ways  will  come  to  a_  virtual  stand-still.
 ‘Moreover,  there  will  always  be  a  fight,  not
 ‘between  the  Railway  Ministry  and  the  work-
 ers  but  there  will  be  a  fight  between  the
 various  categories.  The  Asstt.  Station  Mast-

 ‘er  will  quarrel  with  the  guard,  the  guard
 will  quarrel  with  the  driver  and  the  driver
 will  quarrel  with  the  fireman  (Interrup-
 tions)  You  have  no  idea,  you  have  no

 ‘knowledge.  Please  listen.
 They  were  taiking  so  far  about  the  loco

 running  staff.  They  do  not  know  who  are
 the  loco  running  men.  There  is  a  driver.
 there  is  a  fireman,  there  is  an  engine  cleaner
 and  on  the  top  of  that  he  was  talking  about
 ‘the  mechanical  staff.  Then,  what  is  going
 ‘to  happen  ?  You  will  see  very  soon  and  the
 Minister  also  will  see  that  the  drivers’  de-
 mand  will  be  one  category  of  demands,  the
 firemen’s  another  category  quite  different  and

 “the  cleaners’  demands  will  be  a  third
 one.  This  is  what  they  want  to  bring  about.

 “This  is  how  they  want  to  bring  about  unity.
 I  want  to  tell  these  friends  that  if  they

 are  really  interested—Mr,  Banerjee  should
 “bear  me~—in  the  unity  of  trade-unionism,
 they  must  first  establish  their  political  ideo-
 Yogy.  Let  the  workers  and  such  fully-paid
 members  of  the  various  unions,  whether  it
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 is  this  union  or  that  union,  decide  as  to
 what  type  of  union  they  would  have...

 SHRI  M.  BANERJEE  (Kanpur)  :
 Ballot.

 SHRI  A.  P.  SHARMA:  Yes,  yes.  I  am
 talking  about  ballot.

 Then  only  they  will  find  as  to  what  is  the
 meaning  of  the  trade  union.  But  I  am
 quite  sure  that  they  will  not  agree  to  thut
 because  it  does  not  suit  them.  है| उ  will
 always  suit  them  to  collect  the  people  who
 are  not  prepared  to  fulfil  their  responsibility.
 This  is  how  they  want  to  run  the  trade-
 unions  in  the  country.  Therefore,  I  am  for
 one  industry,  one  trade  union.  But  the
 problem  is  so  difficult  that  to  talk  of  one
 union-one  industry  and  then  do  away  with
 everything,  will  be  over-simplifying  the
 problem  that  the  Indian  Trade-Union  move-
 ment  is  facing  in  this  country.

 One  thing  more  and  |  have  finished.

 SHRI  S.  M.  BANERJEE:  Why  shoul.
 he  finish  ?

 SHRI  A.  क,  SHARMA:  I  will  finish.

 The  Pay  Commission  has  submitted  its
 recommendations.  The  Government  has
 taken  a  decision  on  the  major  recommenda-
 tions  of  the  Pay  Commission.  Some  of  the
 recommendations  on  which  the  Government
 has  taken  a  decision  are  being  implemented.
 I  know  that  a  large  number  of  people  have
 opted  for  the  new  pay  scales  given  by  the
 Third  Pay  Commission.  There  are  a  large
 number  of  problems  still  pending  the  deci-
 sion  of  the  Government.  There  will  be  a
 number  of  anomalies  also.  I  would  inform
 or  rather  request  the  hon.  Minister  about
 this.  The  Government  in  principle  have
 already  agreed  that  there  should  be  an
 Anomalies  Committee  at  the  national  level
 and  also  at  the  departmental  tevel.  I  would
 request  him  that  he  should  take  the  step  to
 see  that  immediately  this  Anomalies  Com-
 mittee  is  set  up  at  the  Railway,  at  the  depart-
 mental  level.  Where  the  anomalous  situa-
 tion  arises,  regarding  the  fixation  of  pay  of
 the  Railway  employees,  this  should  be
 looked  into  and  ¥  request  him  to  take  this
 step  immediately.

 My  last  point  is  this.
 rs

 is
 bi

 impart-

 Pow
 So  fi  the  industrial  workers

 bw  Government  of  India  are  concerned
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 and  capecially  the  railway  employees  are
 woncerned,  this  is  very  important  and  this
 in  regarding  the  question  of  bonus.  It  is  a
 very  important  question  before  the  Railway

 I  hope  that  the  Bonus  Review
 Committee  which  is  already  expected  to  sub-

 its  report  will  submit  its  report  by  the
 of  Before  that  Bonus  Re-

 view  Committee  only  the  National  Federa-
 tion  of  Railwaymen  had  appeared  and  pre-
 sented  the  case  of  the  Railway  employees.
 I  hope  something  will  come  out  of  it.  You
 will  see  that  all  these  friends  will  claim  the
 credit  but  they  did  not  have  the  courage

 ir.  The

 that  Committee  and  this  report  is  expected
 very  s00n.  9  would  request  the  hon.  Minis-
 ter  to  implement  that  report  of  the  Bonus
 Review  Committee.  Railways  are  one  of  the
 biggest  employing  ministries  in  this  coun-
 try  and  whatever  may  be  the  recommenda-
 tion  of  that  Committee,  they  should  imple-
 ment  them.  The  Railway  Minister  must  be
 the  first  to  accept  the  recommendations  of
 that  Committee  us  Railways  are  the  biggest
 employing  Ministry.  [I  am  quite  sure  that
 their  case  is  genuine,  their  case  is  obvious,
 Once  that  principle  of  bonus  is  decided  up-
 on,  whether  an  industry  runs  at  a  profit  छा
 at  a  loss,  a  quantum  of  minimum  bonus  is
 to  be  given.  I  have  pieaded  for  Vir.  Baner-
 ee  also  «Defence  Production  personnel
 will  also  get  it.  So  I  request  the  Railway
 Minister  that  from  his  side,  he  should  sec
 to  tt  that  this  report  of  the  Bonus  Review
 Committee  is  accepted  in  foto  and  the  en-
 tire  railwaymen  in  this  country  are  given  a
 minimum  of  8  ri  per  cent  bonus.

 With  these  words,  I  thank  you  for  giving me  a  chance  to  speak,  and  I  support  this
 Budget  which  was  described  by  my  friend
 8५  ‘anti-labour’  and  ‘anti-people’..  As  a
 matter  of  fact  this  is  the  most  practical
 Budget  that  the  Minister  could  have  ever
 Produced.  Thank  you,

 SHRI  S.  M,  BANERIEE  I  support  this
 of  the  speech;  others  should  be  ex-

 Punged,

 a
 SHRI  A.  P,

 d  not  bear  {

 MR,  DEPUTY  SPEAKER:  Mr.  Rama- valar  Shastri.  You  are  aware  that  there  are

 SHARMA:  oe  which  you
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 two  speakers  of  your  party  and  oue  of  them
 is  a  newcomer  to  this  Houge.  If  you  take
 too  much  time  you  will  jeopardise  tbe  other
 Member's  chance.

 थी  रामावतार  शाही  (पटना)  :  उपाध्यक्ष

 महोदय  ,  रेल  मंत्री,  श्री  ललित  नारायण  मिश्र,
 ने  जिस  घाटे  के बजट  को  गत  27  फरवरी  को

 वेश  किया  है,  मैं  उसका  जोरदार  विरोध

 करता  हु  ।  यह  बजट  जनता-विरोधी,  गरीबों

 पर  चोट  करने  वाला,  मजदूरों  पर  वार  करने

 बाला  और  देशी-विदेशी  इजारेदार ों  की  मदद

 करने  वाला  हैं,  इसी  लिए  में  इसका  विरोध

 करता  हू  ।

 i6  5  hrs.

 {Sit  VASANT  SaTHE  in  the  Chair)

 रेलवे  बोर्ड  के  पापों  का  ही  यह  नतीजा  है
 कि  रेल  ह...  ने  200  करोड़  क्षय  से  ज्यादा

 घाटे  का  बजट  पेश  किया  हैँ  ।  रेल  मंत्री  ने

 गरीबो  का  रेल  का  किराया,  और  माल  ढोने

 का  भाडा,  बढ़ा  कर  36.  38  करोड  रुपया

 वसूल  करने  को  कोशिश  को  है  1  इसके  बावजूद
 लगभग  99.75  करोड़  रुपये  का  घाटा  बच

 जाता  &  ।  उन्होने  तीसरे  दर्जे  --चाहे  वह  मेल,

 एक्सप्रेस,  और  साधारण  गाड़ियों  में  हो--का
 किराया  बढ़ा  कर  34.54  करोड़  रुपया

 वसूल  करने  की  कोशिश  की  हूँ,  और  इस  को

 तुलना  में  एयर-कन्हीशस्ड  और  प्रथम  दर्जे

 का  किराया  बढ़ा  कर  केवल  4.  44  करोड

 रुपया  प्राप्त  करने  की  कोशिश  की  है  t  इस
 से  प्रकट  होता  है  कि  उन  की  चोट  गरीबो  पर

 हैं  7  इस  तरह  बह  गरीबों  को  मिटा  कर  गरीबी

 मिटाना  चाहते  है  1

 उन्होंने  माल-भाड़ा  तो  बढाया  हैं,  लेकिन

 माल  के  73  ऐस  आइटम्स  है,  जिन  को  ढोने

 में  जो  लिखा  होता  है,  उन  का  भाड़ा  उस  से

 भी  कम  लिया  जाता  है  ।  उन  में  कुछ  ऐसी
 चीज  भी  है,  जिन  का  सीधा  फायदा  देश  और

 विदेश  के  इजारेदार  उठाते  है  ।  जैसा  कि  एक
 माननीय  सदस्य  ने  बताया  हैँ,  बांस  ढोने  में
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 [भी  रामावतार  शास्त्री]
 रियायत  दी  जोती  है।  इस  का  फायदा  कौन
 उठाता  हैँ?  -बिड़ला  ।  आयरन  कोर-न
 कच्चा  लोहा---समुद्र  के  किनारे  तक  ले  जाने
 को  लिए  रल  विभाग  सहूलियत  देता  है।  उस
 का  फायदा  कौन  उठाता  है  ?--जापान  का

 इजारेदार  पूंजीपति  ।  इसीलिए  मैने  कहा  है
 1: अ  बहु  बजट  जनता-विरोधी,  मज़दूर-
 विरोधी  और  इजारेदार-पक्षी  हैँ  |

 हम  जानते  हैं  कि  कोयले  का  इस्तेमाल
 सब  लोग  करते  हैं।  उस  के  भाड़े  को  बढ़ा  कर
 रेल  मंत्री  39.  33  करोड़  रुपया  वसूल  करेंगे,
 जिस  का  लाजिमी  नतीजा  यह  होगा  कि  कोयले
 की  कीमत  बढ़ेगी  और  आम  जनता  की  तबाही
 बढ़ेगी  ।  कोयले  के  अलावा  जो  72  आइटम्स

 हैं,  जिन  को  रेल  मंत्री  ने  छोड़ा  है,  उन  से  वह
 केवल  44.  89  करोड़  रुपये  वसूल  करना

 चाहते  है  1  यह  हैं  इस  सरकार  को  माल  ढोने
 की  नीति  का  नमूना  ।

 क्या  की  मंत्री  महोदय  ने  यह  सोचा  है
 कि  घाटा  क्यों  होता  है  |  इसका  मुख्य  कारण

 है  करप्शन--नीचे  से  ले  कर  ऊपर  तक
 अध्याहार---और  सामान  की  बर्बादी  t
 रेलवे  स्टोर्स  में  35,000  आइटम  बेकार  पढ़े
 रहते  है,  जिन  की  जरूरत  नहीं  हैँ  ।  लेकिन

 चूंकि  रेलवे  बोड़े  के  ब्यूरोकेट्स  की  जेबों  से
 पैसा  नहीं  जाता  है,  इस  लिए  स्टोर्स  में

 फालतू  सामान  पड़ा  रहता  है  और  इस  से  घाटा

 होता है  1

 सबब  रेलों  से  i3  करोड़  रुपये  का  घाटा

 होता  है  -  सरकार  यह  घाटा  क्यों  बर्दाश्त  करती

 हैं  ?  कलकता,  बम्बई  और  मद्रास  आदि
 नबसों में  उन  समर्थन  रेलों  में  वे  साधारण
 लोग  वाला  करते  है,  जो  कारखानों  में

 काम  करते  है।  जिन  बड़े-बड़े  पूंजीपतियों  के
 कार रा बानों  मे  वे  काम  करते  है,  सरकार  उन
 पर  हम  जगा  कई  इस  चाटे  को  क्‍यों  नहीं

 पूछ  करती  हूँ  ?
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 ख  मंत्री  (शी  कुल  एन०  मिथ)  :

 स्कूलों के बच्चों के  बच्चों  से  टेक्स  वसूल  करें?

 श्री  TENT  ame  :  तो  लोग  कारनामों.
 में  काम  करते  है,  में  उतर  की  बात  कह  रहा हूं  +

 रेल  विभाग  को  ष्टाधार  और  सामान
 की  बर्बादी  को  रोकना  चाहिए  ।  उसे  अपनी

 टाप-हैवी  एडमिनिस्ट्रेशन  को  सुधारता  चाहिए  be

 आखिर  रेलवे  बोड़े  की--  इन  सफेद  हाथियों
 कौ--क्या  जरूरत  है  ?  ये  कदम  उठाने  से

 रेलों  से  खर्चे  में  कमी  की  जा  सकती  हैं  1  कौन

 नहीं  जानता  है  कि  वैगनों  के  एसाटमेंट  में  लाखों

 का  घपला  किया  जाता  है?  पिछले  साल  इस

 सदन  में  मेरे  दल  के  उपनेता,  श्री  सरजू  पांडे  ने

 एक  बड़े  जवाबदेह  अफसर  पर  भूल  लेने  के

 इल्जाम  लगाये  d  लेकिन  उस  के  बाद  आपने

 लिख  दिया  कि  साबित  नहीं  हुआ  ।  कोई

 इन्क्वायरी  नहीं  की  गई--  इस  की  आप  से

 जांच  तक  नहीं  करवाई  ।

 आप  घाटा  कस  करना  चाहते  हँ--तो
 गरीबों  पर,  मजदूरों  पर  चोट  करता  कम

 कीजिए  और  रेलवे  बोर्ड  के  हाथियों  को  ज़रा

 दुरस्त  कीजिये।  उन  के  ऊपर  लगाम  लगाइये
 और  बरबादी  को  रोकने  ।  उसी  तरीके  से

 कोई  बात  होती  हैं  तो  आप  बहते  हैं  और  भागने

 खुद  अपने  भाषण  में  कहा  e227  तारीख

 को--एक  तक  रेल  के  सार  सब दूर,  To

 आई०  आर०  एफ०  से  लेकर  सारे  बौटेगरीज

 के  लोग  और  दूसरे  लोग  ए०आई ०टी  ०यू०सी  ०
 ओर  ए०भाई०भार०ई०सी०  के  लोभ  अपनी

 माँगों  पर  विचार  कर  रहे  थे,  आप  से  करने
 की  तैयारी  कर  रहे  थे  और  यहां  जाप  चोट

 कर  रह  थे  कि  ये  हड़ताल  करते  है  ।  जाप  के

 यही  बात  सिर्फ  दिखाई  पड़ी  कि  मजदूर  ही
 सेब  से  ज्यादा  गुनाहगार  हैं  और  बाकी  मे

 लोग  जो  दे  श  को  ये  कर  क्षा  रहे  है,  ये  गृताहुपार
 नहीं  है  io  तो  इन  को  तो  आप  समाप्त  कीजिये  ॥
 खेलने  को  व्यापारिक  दंग  से  बलाश  ।  इसके'
 मसें  कॉर्पोरेशन  बनिये,  |...  ते कारपोरेशन
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 बम  हुएं  हैं  ती  इस  में  चल  विवेक  हो

 सकती है  t  लेकिन आप  ऐसा  नहीं  करेंगे

 खुद  आप  कहते हैं,
 अपनी  रिव्वूताली  रिपोर्ट

 में  कि  मजदूरों  को  प्रॉडक्टिविटी  बढ़ी  है,  और

 बह  रही  है  फिर  भी  देश  को  घाटा  हो  रहा  है।

 इस  स्थिति  को  हम  कीजिये  और  मजदूरों

 से  सहयोग  कीजिये  4  लेकिन  कैसे  सहयोग

 मिलेगा  ?  उन  की  हालत  आप  जानते  है--

 i96  रुपये  में  उनसे  सहयोग  मिलने  वाला
 हैं  ?  आज  के  जमाने  में  314  रुपया  आप  बीड

 बेस्ड  देने  को  तैयार  नहीं  हैं  तो  आप  कम  से

 कम  यह  तो  कहते  कि  पब्लिक  सैक्टर  के

 सरकारी  कारखाने  के  कर्मचारी  को  कम  से  कम

 जितना  मिलता  है,  उतना  आप  देंगे  ।  बोनस

 आप  उन  को  दीजिये  ।  सस्ते  गल्ले  की  दुकान
 की  अंग्रेजों  के  जमाने  में  जो  सहूलियत  थी,

 बह  उन  को  दीजिये  |  तब  हम  समझेंगे  कि

 आप  उन  से  सहयोग  लेना  चाहते  है  ।  उन  से

 बात  कीजिये,  हमदर्दी  दिखलाइये,  न  कि  डंडा

 लेकर  कहिये  कि  कैटेगरी  के  लोग  देश  के

 दुश्मन  हैं  और  बाकी  शर्मा  जी  ही  देश  के

 सबसे  बड़े  प्रेमी  है  ।  इस  नीति  को  छोड़िये
 तभी  आप  का  काम  चलेगा  कैटेगरी  यूनियन
 बड़ी  मज़बूत  हैं  मिश्रा  जी'  और  आल  इंडिया
 रेलवे  एम्प्लाईज  कन्फेडरेशन  भी  मजबूत
 है  जिस  से  भाप  का  पाला  पड़ता  रहा  है  t

 रनिंग  स्टाफ  से  आप  का  पाला  पड़  चुका  है  i

 आल  इंडिया  लोको  मैकेनिकल  स्टाफ  से  आप
 का  पाला  पड़  चुका  है,  आल  इंडिया  सिगनल
 और  टेली  कम्युनिकेशंस  एसोसियेशन  से  आप
 का  पाला  पड़  चुका  हैँ  ।  आल  इंडिया  स्टेशन
 मास्टर  एसोसिएशन  से  आप  का  पाला

 पड़  चुका  है।  इसी  तरीके  से  चैकिंग

 स्टाफ  है,  और,  और  बहुत  सारी  यूनियनें
 हैं।  खुद  आप  ने  कहा  है  कि  70  कैटेगरी  की

 अूनियस्स  है।  70  तही  ज्यादा  हैँ।  यूनियनों  की
 बात  मैं  कह  रहा  हूं  -  70  से  भी  ज्यादा  यूनियन
 हैं।  आस  इंडिया  &«.. अ  एम्प्लाईज  कन्फेडरेशन
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 के  पीछे  चलते  वाली  दर्जनों  यूनियनें  हैं  1 go

 आईग“्टी०्यूण्सी०  के  नेतृत्व  में  चलने  बाली

 यूनियनें  तमाम  रेलवे  में  है  -  o  आई०  आर०

 एफ०  है,  एन०  एफ०  आई०  आर"  है,  ये

 तमाम  हैं  और  आप  कहते  हैँ  कि  ये  तो  गड़बड़
 करने  वाले  लोग  हैं  -  सब  से  पहले  आप  के

 कांग्रेस  के  लोगों  ने  कैटेगरी  की  यूनियन  को

 चालू  किया  था।  इन्होंने  बनाया  था  इंडियम
 नेशनल  रेलवे  बकस  फेडरेशन।  कैटेगरी  को  लेकर
 के  यूनियन  इन्होंने  बनाई  थी  कांग्रेस  के  शर्मा  जी
 जैसे  लोगों  ने  और  बाद  को  वही  इंडियन
 नेशनल  रेलवे  वर्क्स  फेडरेशन,  नेशनल  फेडरेशन
 आफ  इंडियन  रेलवे  मौत  में  बदल  गया  |
 तो  कटेगरी  बनाने  वाले  दोषी  नहीं  |  उनके
 सामने  आप  ने  स्थिति  ऐसी  क्रिकेट  कर  दी
 जिस  की  वजह  से  उन  की  बात  कोई  महीं

 सुनता  ।  अगर  हम  लोग  सवाल  करते  हैं
 तो  आप  जवाब दे  देते  हैं  कि पी०  एन०  एम०
 से  सब  फैसला  होता  है  ।  पी०  एन०.  एम०  में
 बी टें गरी  के  लोग  है  ?  पी०  एन०  एम०  में
 आल  इंडिया  रेलवे  एम्प्लाईज  कन्फेडरेशन
 के  लोग  है?  आप  अगर  वहां  उन  की  बात  सुनना
 चाहते  है  तो  इन  को  रे प्रेजेन्टेशन  दीजिए  |
 जाप  कहते  हैं  कि  हम  केवल  दो  फैडरेशन
 रे बरमा इज़  कर  सकते  हैं---ए  आई०  कार

 एफ०  और  एन०  एफ०  आई०  आर  को।  तो
 आल  इंडिया  रेलवे  एम्प्लाईज  कन्फेडरेशन
 को  क्‍यों  नही  कर  सकते?  कैटेगरी  की  यूनियनों
 को  क्‍यों  नही  कर  सकते  ?  आपकी  सरकार
 इस्पात  के  कारखाने  में  पांच-पांच  यूनियनों  से
 निगोशिएशन  करती  है,  आप  तीन  से  भी

 नहीं  कर  सकते  ?  क्‍या  कठिनाई हूँ  ?  लेकिन
 आप  ने  शायद  तय  कर  लिया  है  कि  लड़ाई
 यूनियनों  फो  हम  कुछ  नहीं  करेंगे  |  मेरा  कहना
 है  कि  इधर  आप  का  ध्यान  जाता  चाहिए
 आल  इंडिया  रेलवे  एम्प्लाईज  कन्फेडरेशन

 को  भी  मान्यता  दीजिए  ।  तमास  कैटेगरी  की

 यूनियनों  को  मान्यता  दीजिए  1  अगर  जाप

 एक  बुलियन  बनाने  को  क्षमता  महीं  'रखते,
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 [श्री  रामावतार  शास्त्री  ]

 शर्मा  जी  पर,  लगाम  लगाने  की  ताकत  भाप

 में  नहीं  है  तो  हम  गुप्त  मतदान  के  आधार  पर

 ऐसा  करने  को  तैयार  हैं।  आप  वोट  ले  लीजिए।

 शर्मा  जी  चुने  जाएंगे  तो  रामावतार  शास्त्री

 और  उन  के  तमाम  साथी  उन  के  साथ  जाएंगे
 और  अगर  हम  चुने  जाएंगे  तो  उन्हें  भी  वही
 करना  पड़ेगा  |

 कैजुअल  मजदूरों  की  बात  उठाई  गई  3

 लाख  20  हजार  कैजुअल  मजदूर  हैं।  उन  को

 जब  चाहा  निकाल  दिया  |  6  महीना  पूरा  नही

 होने  दिया  ।  उन  को  तो  i96  रुपया  भी  नहीं
 मिलता  ।  कही  दो,  कही  तीन,  कही  साढ़े
 तीन  यही  मिलता  है,  इससे  ज्यादा  नहीं  मिलता।

 कैजुअल  बकर  और  सबस्टीट्यूट  जो  होते

 हैँ  उन  को  जब  चाहा  निकाल  दिया  ।  उन  की

 अलग  4  लाख  की  तादाद  हैं  |  उनकी  तरफ

 आप  का  ध्यान  जाना  चाहिये  ताकि  आप  ऐसा
 कर  सकें  जिस  से  वह  संतुष्ट  हो  ओर  फिर

 आप  के  साथ  हू  सहयोग  कर  सके  ।  अगर

 ऐसा  नहीं  करेंगे  तो  आंदोलन  होगा  ।  अभी  27

 तारीख  को,  मैने  जिसका  जिक्र  किया,  आप

 यहां  भाषण  दे  रहे  थे  और  वहां  तमाम  यूनियनों
 के  लोग  कॉटेशन  कर  रहे  थे  t  उन्होने  6  सूत्री
 मांग  प्लन  तैयार  किया  है  और  आप  के  पास

 भेजा है  ।  कहा है  कि  .0  अप्रैल  तक  आप  ने

 उनसे  बातचीत  नहीं  की  तो  उन  को  मज़ार
 हो  कर  सभ  का  रास्ता  अपनाना  होगा।
 उम  का  कहना  है  कि  उन  को  औद्योगिक

 मजदूर  माना  जाना  चाहिये  |  उनको  बोनस
 आप  दीजिए  ।  उन  को  भीड  वेस्ट  मिनिमम
 वेज  आप  दीजिए  ।  अगर  वहां  तक  नही  जा
 फते  तो  सरकारी  कारखानों  के  मजदूर  को
 जितना  मिलता  हैं  उतना  दीजिए  ।  सस्ते
 गहने  की  दूकान  उन  के  लिए  खोलिए  ।  उन
 का  जो  रोज  जाप  दमन  करतें  हैँ  वह  बन्द

 कीजिए  जैसे  आप  ने  लोको  मेकेनिकल  स्टाफ
 के  साथ  समझौता  किया  24  जनवरी  को  और
 बाद  में  कहते  है  कि  हम  ने  कोई  वादा  नहीं
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 किया  फिर  उन  के  तमाम  नेताओं  को  ट्रांसफर
 कर  दिया  a  उन  के  जनरल  सेक्रेटरी  और  202
 कार्यकर्ताओं  को  आप  ने  ट्रासफर  कर  दिया ॥

 यह  जो  कन्वेंशन  हुआ  उस  में  उन्होंने  एक  कमेटी,
 एक  मोर्चा  बनाया  है  1  उस  के  नेता  जो  हैं  उन  से
 बात  कीजिए  ।  i0  अप्रैल  से  पहले  हम  चाहते
 हैं  कि  आती  से  समझौता  हो  जाम  क्यों-
 कि  हम  नही  चाहते  कि  उन  को  हड़ताल  करती

 पड़े  ।  लोगो  को  उस  से  तकलीफ  होती  है,
 जनता  को  तकलीफ  होती  है,  देश
 की  आधिक  स्थिति  पर  असर  पड़ता  है।  तो

 हम  नहीं  चाहते  कि  हड़ताल  हो  लेकिन  अगर
 आप  मजबूर  कर  देंगे  मिश्रा  जी  तो  कहां
 जाएंगे  लड़ेने।

 आखिर  मे  में  यह  कहता  हू  कि  दैनिक  यात्री
 जो  हैं  उसकी  समस्या  गंभीर र  हैं  ।  में  बार-बार
 आपको  चिट्ठी  लिख  चुका  हूं  अपनी  तरफ
 में  उन  की  बातों  को  लेकर  लेकिन  यह  मामला
 जैसा  था  ऐसा  हूँ  ।  उन  की  बडी  तकलीफ  है,
 बड़ी  माहिया  है,  छोटी  गाड़ियां  है,  उसके  बीच
 समय  का  टकराव  हो  जाता  है  ।  फिर  दुर्घटनाएं
 जो  होती  है  उन  का  कही  आपने  जिक्र  नहीं
 किया  1  अभी  आप  वोट  मांग  रहे  थे,  मधुबनी
 में  गोलमाल  करने  की  कोशिश  कर  रहे  थे,

 बूथ  कवर  करने  की  योजना  बना  रहे  थे
 उसी  समय  मुरादाबाद  के  निकट  एक्सीडेंट
 हो  गया  जिस  मे  आप  के  कहने  के  मुताबिक
 4i  आदमी  मरे  लेकिन  वास्तव  में  कई  सी

 मरे  1  तो  इस  की  तरफ  भी  आप  का  ध्यान
 जाना  चाहिए  ।  ऐक्सीडेट्स  क्यो  होते  है।
 सब  की  जह  और  बीमारी  है  यह  रेलवे  बोर्ड
 और  उसके  लोग  ।  इन  को  समाप्त  कीजिए  |
 कारपोरेशन  बना हुए  1  मजदूरों  से  समझोता
 कीजिए  ।  अभी  जो  कोऑर्डिनेशन  कमेटी
 बनी  है  जिस  के  कम् जी नर  हूँ  जाज॑  फरेस्डीज  उनसे
 समझौता  कीजिए  ताकि  हड़ताल  न  हो,
 देश  आगे  चले  और  मजदूरों  का  सहयोग
 आप  को  मिले,  जप  का  सहयोग  मजदूरों
 को  मिले  |  तहीं  तो  सोहा  बज  कर  रहेगा,
 कोई  रोक  नहीं  सकता  t
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 PROF.  MADHU  DANDAVATE  =  (Roaj-
 pur)  :  Before  the  hon.  Member  speaks,  J
 have  just  ‘one  appeal.  In  this  debate,  very
 often  what  happens  is,  we  spare  the  Minis-
 ter  and  the  Government,  and  we  go  on
 attacking  the  officers  and  other  employees
 withhot  words.  The  Minister  can  always
 defend  himself.  If  unparliamentary  expres-
 sions  are  used,  the  Minister  can  get  up  and
 object  to  it,  but  the  officers  cannot  do  it.

 Therefore,  ¥  feel  that  while  we  should
 attack  the  poticies  mercilessly  and  even  the
 Board,  we  should  spare  the  employees  anJ
 officials,  but  our  attack  should  be  mainty
 on  policies.  That  is  my  appeal.

 MR.  CHAIRMAN  :  In  any  case  no  un-

 parliamentary  words  should  be  used.

 PROF.  NARAIN  CHAND  PARASHAR
 (Hamirpur)  :  Sir,  I  rise  to  support  the  de-
 munds  presented  by  the  Hon.  Railway  Minis-
 ter  in  this  August  House.  The  Railway
 Budget  is  an  exercise  in  the  context  of  the
 total  development  as  well  as  the  continuous
 economic  growth  of  our  country.  It  has  to
 be  viewed  from  many  angles.  Though
 labour  welfare  occupies  a  prominent  part  in
 it,  it  cannot  be  a  substitute  for  the  entire
 approach  to  the  Budget.  It  is  in  this  light
 that  T  want  ta  speak  a  few  words  on  this
 Budget.

 The  Rai!way  Minister  this  year  was  faced
 with  a  Herculean  task,  namely  bringing  be-
 lore  the  country  a  picture  of  the  Railway
 finances  which  have  been  subjected  to  very
 heavy  strains  because  of  public  agitations.
 \aiious  shortages  and  rise  in  prices.  These
 figures,  namely,  Rs.  298.27  crores,  which
 he  has  marshalled  for  us  to  consider,  indi-
 cate  the  difficult  task  he  has  to  perform.  He
 has  left  us  much  as  Rs.  52,79  crores  as  an
 uncovered  gap.  Few  will  realise  the  diffi-
 culties  with  which  he  was  beset.  One  has
 to  remember  that  the  new  Budget  has  also
 to  syneronise  with  the  beginning  of  the  Fifth
 Plan.  As  #  result  a  new  direction  is  to  be
 given  to  the  development  of  the  railway
 system  in  the  country.  Rather  than  think-
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 from  moving  and  set  fire  to  them  are  the
 greatest  enemies  of  the  nation?  Are  they
 not  showing  disrespect  to  the  sacred  blood:
 of  the  martyres  which  had  been  shed  on  the
 borders  of  our  country?  I  request  the
 Railway  Minister  to  take  courage  in  his
 hands  and  come  forward  with  an  assurance
 to  this  House  that  such  an  _  agitational
 approach  will  not  be  tolerated  and  that  a
 Bill  will  be  brought  before  the  House  under
 which  every  squatter  who  tries  to  obstruct
 the  movement  of  trains  or  damages  railway
 property  would  be  dealt  with  as  a  traitor.
 Why  should  not  capital  punishment  be
 awarded  to  those  people?  Why  are  we  not
 thinking  on  those  lines?  I  want  the  Hon.
 Minister  to  come  forward  with  such  legis-
 lation  so  that  the  wheels  of  the  country’s
 economy  are  not  put  back  by  200  years,  It
 is  an  easy  thing  to  laugh  now.  Can  you,
 imagine  that  if  the  trains  are  stopped  like  this
 for  each  manday  that  is  lost,  the  country  is
 suffering  a  tremendous  loss?  Thete  are
 areas  and  there  are  people  who  have  been
 subjected  to  the  utmost  neglect  by  the
 Britishers  and  afterwards  for  the  last  20
 years.  It  is  no  use  waving  flags  whether
 they  are  red  or  green  or  yellow.  We  must
 see  what  has  happened  in  the  First  Five
 Year  Plan.  300  kilometres  of  railway  lines
 were  added.  After  20  years  of  planning  we
 have  not  added  more  than  6000  kilometres
 of  railway  line.  The  Minister  has  been  kind
 enough  to  give  a  list  of  important  new
 lines.  want  him  to  devote  more  attention
 to  this  aspect  of  the  matter  and  see  that  in-
 dustrial  and  agricultural  development  and
 also  commercial  development  takes  place.
 All  types  of  development  depend  upon  com-
 munication  and  unless  we  are  able  to  com-
 tmaunicate  from  one  part  of  the  country  to
 another  we  cannot  do  justice  to  the  coun-
 try.

 250°

 The  railway  system  in  our  country  is  a
 huge  network.  It  is  the  largest  in  Asia  if
 Iam  not  wrong.  It  accounts  for  68  per  cent
 of  the  total  goods  traffic  and  50  per  cent  of
 passenger  traffic.  Every  body  who  is  well-
 versed  knows  that  passenger  traffic  is  not  a
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 -would  not  agree  with  you,  because  the  areas
 which  are  left  uncovered  so  far  may  have  to
 suffer  on  account  of  this  approach.  The

 careas  where  you  have  big  lines,  the  ,areas
 which  you  have  developed  already  would
 gain  and  those  areas  which  have  not  had
 the  feel  of  the  country’s  development  prog-
 ramme  will  stand  to  suffer.

 In  your  budget  speech  you  have  mention-
 -ed  30  new  railway  lines.  The  total  amount
 allocated  for  the  construction  of  new  rail-
 ways  in  the  Fifth  Plan  for  the  entire  coun-
 try,  that  is,  the  Union  of  India,  is  Rs.  00
 crores.  What  is  the  loss  which  you  have
 suffered  on  account  of  strikes?  It  is  also
 Rs.  00  crores.  So,  what  you  are  providing
 for  the  whole  country  by  way  of  new  rail-
 way  lines  that  amount  is  lost  because  of
 strikes.  Let  us  stop  and  pause  where  this

 is  leading  the  country.

 In  regard  to  these  30  new  railway  lines
 I  would  request  the  Minister  to  have  one
 ‘approach,  and  that  is  that  one  State  should
 have  at  least  one  railway  line  in  the  next
 Five  Year  Plan.  We  are  happy  that  in
 some  areas  the  railway  lines  have  already
 been  sanctioned.  We  want  you  to  honour
 them.  We  want  to  support  all  your  com-
 mitments  to  this  House,  for  the  sanction
 that  Parliament  has  already  voted.  We  have
 no  dispute  about  them.  But  while  sanction-
 ing  new  lines,  kindly  bear  in  mind  this  fact
 that  every  State,  big  or  small,  should  be
 touched  by  your  hand.  The  country  is  wait-
 ing  for  you.  You  should  not  sit  only  in
 Delhi.  The  children  in  the  rural  areas  want
 to  feel  your  presence  by  having  railway
 lines.

 Among  the  2  railway  lines  for  which  sur-
 veys  have  been  conducted  and  completed,
 there  is  one  line  in  my  State,  namely,  Nan-
 gal  to  Talwara.  About  50  to  60  Members  of
 Parliament  requested  the  Prime  Minister  to
 take  up  this  line  and  it  was  at  her  instance
 that  this  survey  was  ordered.  Now  that
 survey  has  been  completed.  Here  I  want
 to  say  that  during  the  last  25  years  Hima-
 chal  Pradesh  has  not  added  even  a  single
 kilometre  of  railway  line,  be  it  broad,  metre
 narrow  gauge.  At  the  same  time,  in  order

 to  have  irrigation  projects  and  provide  water
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 to  the  canals  in  Rajasthan,  our  railway  lines
 have  been  closed.  Where  are  our  people?
 They  are  fighting  on  our  borders,  shedding
 their  blood  for  protecting  our  country  from
 the  enemies.  Are  vou  going  to  help  the
 blackmarketeers  or  big  businessmen  who  are
 running  the  business  of  smuggling,  by  pro-
 viding  them  container  coaches,  air-condi-
 tioned  facilities,  first  class  travel  facilities
 and  even  better  platforms  while  not  caring
 for  the  State  of  the  soldiers  who  fight  on  the
 borders?  Is  this  the  kind  of  policy  which
 you  want  to  follow?  I  want  you  to  serve  the
 backward  areas,  because  the  country  is  far
 flung-and  these  jawans  have  gone  to  the  bor-
 ders  to  protect  the  sacred  motherland,  if
 necessary  by  even  laying  down  their  lives.
 Is  this  the  return  which  wou  are  giving  to  a
 State  from  where  such  jawans  come,  when
 the  country  has  invested  a  lot  of  money  on
 those  jawans?  Therefore,  I  want  you  to
 adopt  a  new  approach.  May  [  remind  you
 of  what  you  said  while  presenting  the  bud-
 get  last  year?  You  said:

 “The  classical  concept  of  traditional
 economic  viability  needs  to  be  re-adapted
 in  the  light  of  the  historical  experience
 gathered  from  the  economic  development
 of  different  societies.  The  principle  that
 transportation  infra-structure  must  evolve
 along  the  pattern  determined  by  pre-
 existing  economic  viability  needs  to  be
 modified  to  the  extent  that  very  often  the
 creation  of  the  infra-strutre  themselves
 lead  to  additional  demand  and  increased
 commercial  prospects.  The  selected  areas,
 the  calculus  of  short-term  economic  ret-
 urns  must  yield  place  to  the  long-term
 benefits  through  a  policy  of  deliberate
 developmental  expenditure.”

 When  you  construct  a  new  railway  line,
 there  is  industrial  development,  there  is  com-
 mercial  development,  there  is  all-round
 development.  If  you  take  up  the  construction
 of  the  Nangal-Talwara  line  there  would  be
 development  of  that  area.  There  would  b2
 more  generation  of  electricity  and  this  would
 be  available  to  Punjab,  Haryana  and  Delhi.
 Apart  from  the  development  of  that  area,
 there  will  be  additional  income  to  you  from
 freight  and  passenger  fares.  Remember  that
 when  the  country  was  suffering  from  serious
 food  shortage  last  year,  it  was  Punjab  that
 came  to  the  rescue.  Special  food  trains  were



 a  revolutionary  part  of  the  country.  Now

 Every  part  of  the  country  should  help
 every  other  part  of  the  country  from  where-
 ver  there  is  no  SOS,  a  call  for  some  sort  of
 immediate  rescue.  If  you  give  us  railway
 lines  in  Himachal  Pradesh,  we  will  be  able
 to  create  additional  hydro-electric  power
 with  better  projects,  Similarly,  the  Ministry
 of  Irrigation  and  Power  has  also  supported
 the  railway  line.  Shri  Balgovind  Verma,
 when  he  was  the  Deputy  Minister  in  the
 Munistry  of  Irrigation  and  Power,  had  writ-
 ten  a  letter  to  you.  If  the  whole  of  it  can-
 not  be  constructed  at  the  moment  for  want
 of  funds,  then  at  least  50  Km.  from  Nan-
 gal  should  be  definitely  constructed  during
 ‘1974-75,  ¥  would  request  you  that  north-
 western  part  of  India  which  has  been  neg-
 lected  and  which  has  been  out  of  sight  of
 every  Railway  Minister  should  be  in  your
 mind  and  you  should  do  justice  to  this  area.

 I  want  to  bring  to  your  kind  attention
 another  very  important  thing  and  that  is
 the  reorganisation  of  railway  zones.  At
 present,  the  administrative  system  in  the
 railway  is  so  large  that  it  is  unweildy.
 It  was  on  i4th  April,  95i  that  the  bis-
 torical  administrative  set-up  in  the  coun-
 try  was  announced  and  six  zones  were
 created  within  a  year,  upto  April,  1952.
 Then,  three  new  zones  were  created  and  the
 last  zone  to  be  created  was  on  October  2,
 ‘1966,  Two  railways  were  untouched  by  any
 of  these  three  reorganisations.  One  is  the
 Northern  Raolway  and  the  other  is  the
 Western  Railway.  सिन्हा  today,  the  total
 hilometresge  of  Northern  Railway  is  more
 than  10,000,  Sintilar  is  the  case  of  Weatern
 Railway.  What  is  the  use  of  having  such  a
 huge,  sprawling  unit  to  which  there  is  no
 attention  paid  by  anybody?  Take  for  exam-
 Ple,  the  northern  zone,  From  logindar
 Nagar  to  Mughnlsarai,  it  is  430  Km,  How
 Many  Members  of  Parliament  are  on  the
 Northern  Zonal  Committee?  it  ia  nearly  350
 Members,  Bven  the  largest  Parliamentary
 Committee,  a  font  Committee  of  both  the

 PHALGUNA  24,  895  (SAKA)  Rly.  Budget,
 1974-75,

 Houses,  on  a  particular  Bill  consists  of  not
 more  than  45  Members,  But  your  Northern
 Zonal  Committee  consists  of  as  many  as  50
 Members,  from  all  the  States.  I  think,  that
 is  a  big  injustice  done  to  that  area.  So,  I
 request  for  immediate  spletting  of  Northern
 Zone  and  creation  North-Western  Zone.
 Comprising  the  North  Western  States  of
 J&K,  Himachal  Pradesh,  Punjab,  Haryana,
 Delhi  and  Western  Uttar  Pradesh—Feroze-
 pur,  Delhi  and  Moradabad.  Divisions.

 What  about  the  Railway  Service  Commis-
 sion?  The  Railway  Service  Commission  is  at
 Allahabad.  There  is  a  railway  line  upto
 Jammu  and  now  you  are  thinking
 of  having  it  up  to  Srinagar.  The  candi-
 dates  from  Srinagar  and  Joginder  Nagar
 have  to  travel  to  Allahabad  for  inter-
 view,  etc.  Where  should  they  stay?  Is  not
 the  country  going  to  look  to  them  that  they
 have  a  fair  representation  in  the  railways  ?
 it  is  high  time  that  the  re-organisation  of
 the  zones  undertaken  by  the  Government
 20  years  ago  should  be  looked  into  again
 and  there  should  be  an  immediate  attention
 paid  to  the  Northern  and  Western  Railways
 which  are  srpawling  like  anything.  The
 new  proposed  Northern-Western  zone  should
 have  a  separate  Railway  Public  Service
 Commission.
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 Now.  I  want  to  draw  the  attention  of  the
 hon.  Railway  Minister  to  the  general  con-
 dition  of  running  of  trains.  Shaugat  Thanvi
 a  famous  Urdu  satirist,  once  projected  a

 very interesting  picture~Swaraj  Ki  Rail.  e
 said  that  a  ballot  will  be  taken  at  Delhi
 railway  station  as  to  the  direction  in  which
 the  train  is  to  move.  It  so  happened  that
 the  majority  of  passengers,  of  course,  with-
 out  ticket,  in  the  train  happened  to  be  for
 Calcutta  side.  So,  the  train  moved  towards
 Calcutta  side.  At  Allahabad,  it  was  dis-
 covered  that  most  of  the  passengers  were  for
 Allahabad,  They  got  down.  Another  ballot
 was  taken  and  it  was  found  that  the  majority
 of  passengers  were  for  Bombay  side.  And
 the  train  started  moving  towards  Bombay
 side.  Then,  another  ballot  was  taken  and
 it  started  moving  towards  Pathankot  side.

 Today,  what  is  happening  is  the  fore-taste
 of  what  Thanvi  had  projected  before  Inde-
 pendence.  Today  your  trains  do  not  stop  at
 the  scheduled  stops,  Wherever  a  mob  comes
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 up  and  pulles  up  the  train,  the  train  stops.
 Your  trains  are  running  late;  they  are
 stopping  at  any  and  at  every  point.

 What  is  happening  today?  In  the  Month
 of  February,  at  the  Nasrala  station,  a  very
 sad  incident  teok  place.  A  crowd,  a  mob,
 attacked  the  train,  threw  stones  and  the
 guard  had  to  take  shelter  at  the  station.  But
 the  train  would  not  move.  Fortunately,  the
 District  Magistrate,  Hoshiarpur  was  near;
 he  was  contacted  and  the  S.  P,  and  the
 D.C.  took  the  train  to  Hoshiarpur.  Nobody
 has  done  anything  so  far  about  that  incident.
 What  is  the  hon.  Minister  doing  towards  the
 safety  and  security  of  the  lives  of  honest
 workers  who  come  from  far-away  homes?
 In  the  interest  of  the  economy  of  the  coun-
 try,  in  the  interest  of  the  future  generation  of
 the  people  who  are  looking  to  you  with
 hope,  it  is  high  time  that  you  provide  for
 the  security  of  the  railway  workers,  for  the
 safety  of  the  trains  and  for  the  safety  of
 the  railway  property.

 I  would  congratulate  the  hon.  Railway
 Minister  on  some  of  the  nice  measures  that
 he  has  taken  during  the  year.  He  brought
 forward  a  very  progressive  Amendment
 Bill  that  provided  for  compensation  in  the
 case  of  injury,  total  disability  and  death.  It
 is  very  good  that  now  for  every  death  the
 compensation  to  be  paid  would  be  Rs.
 50,000  and  not  linked  to  the  earning  capa-
 city.  This  is  a  highly  socialistic  measure
 which  will  be  hailed  by  all  right-thinking
 people.

 Similarly,  he  has  also  brought  forward
 new  hopes  and  new  concepts  in  his  speech
 and  has  also  given  new  directions  to  the
 country’s  transport  policy.  I  want  that,  in
 consultation  with  the  Ministry  of  Transport,
 he  may  evolve  a  national  policy  on  trans-
 port  and  communications,  for  the  develop-
 ment  of  railway  system,  so  that  the  entire
 country  has  the  taste  of  development,  and
 people  in  the  backward  areas  and  hilly  areas
 are  also  able  to  get  something.

 I  want  to  refer  to  a  railway  line  in  his
 own  State  for  which  there  is  a  very  great
 demand  and  which  has  international  tourist
 importance  because  on  this  there  are  four
 important  pilgrimage  centres,  of  Muslims,
 Hindus,  Jains  and  Buddhists,  that  is,  from
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 Rajgir  to  Gaya.  This  has  also  been  recom-
 mended  by  the  Uneconomic  Branch  Lines
 Committee.  If  this  gap  is  connected,  the
 line  would  be  economical  and  also  the  con-
 gestion  on  the  main  line  via  Patna  would  be
 relieved  because  it  would  be  connected  with
 the  Grand  Chord  Gaya  line.

 Finally  I  would  like  to  say  that  the  coun-
 try  looks  forward  to  Mr.  L.  N.  Mishra,  he
 may  come  forward  with  firm  steps  with  a
 strong  hand  and  a  new  hope  and  we  are
 all  at  his  back.

 श्री  हकम चन्द  कछवाय  (मुरैना)  :

 सभापति  जी,  रेल  मन्त्री  महोदय  ने  जो

 बजट  भाषण  दिया  है  उसमें  सभी  बातों  से  मैं

 सहमत  नहीं  हुं।  मन्त्री  महोदय  ने  पने  बजट

 भाषण  में  बतया  है  कि  अनाज  लाने  ले  जाने

 के  लिए  अ्रधिक  गाड़ियों  की  सहूलियत  दी  है
 और  उसके  कारण  से  कुछ  गाड़ियां  बन्द  करनी

 पड़ीं  लेकिन  यह  बात  बिल्कुल  गलत  है  t
 मैं  जानना  चाहूंगा  उन  दिनों  में  आपने  कितनी
 सवारी  गाड़ियां  बन्द  की  हैं  और  अनाज  ले
 जाने  वाली  कितनी  गाड़ियां  चलाई  हैं  ?

 मन्त्री  महोदय  जवाब  देते  समय  यह  बताएं  कि

 उन्होंने  कितनी  गाड़ियां  चलाई  हैं  और  कितनी
 सवारी  गाड़ियां  बन्द  की  हैं  !  इस  सम्बन्ध  में

 यह  बात  सही  है  कि  कार्य  कुशलता  के  कारण  कुछ
 गाड़ियां  ठप्प  हुई  हैं,  यातायात  में  कमी  शाई

 है  और  उसकी  जिम्मेवारी  रेल  प्रशासन  पर

 है  न  कि  कर्मचारियों  पर  ।  रेल  प्रशासन  अपना
 कार्य  करने  में  पूर्ण  सक्षम  नहीं  है  ।  इसके
 अनेकों  कारण  हैं।  मैं  इसके  विस्तार  में  जाना

 नहीं  चाहता  हूं  ।  इनमें  एक  कारण  यह  भी

 है  कि  जितने  जोनल  आफिस  हैं  उन्हें  शक्तियां

 कम  हैं,  अधिकार  कम  हैं  क्योंकि  अधिकांश

 अधिकार  रेलवे  बोर्ड  लेकर  बैठा  है  इस

 लिए  यदि  उन्हें  कोई  काम  करना  होता  है,
 कोई  निर्णय  लेना  होता  है  क्योंकि  कभी-

 कभी  तत्काल  निर्णय  लेने  होते  हैं  तो  वे  रेलवे

 बोर्ड  की  तरफ  देखते  हैं  और  जब  तक  यहां
 से  बटन  दबा  नहीं  दिया  जाएगा  तब  तक  वे

 कोई  काम  नहीं  कर  सकते  हैं  ।  मैं  सरकार  से
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 जांग  करता  g  ब्रोड  ।  ध्यान  में  भरी कई  बार

 सभी  क्कॉं  ही  और  के  इस  बाद  को  कहा
 शश है कि यह कि  यह  जी  रोशनी  बडे  है,  इसे  समाप्त

 किया  जाए

 सदन  में  कई  बार  सांग  हुई  है  कि  इस  को
 समाप्त कमा  जाने  चाहिए।  परन्तु  मालूम
 महीं  प्रेमी  महोदय  के  सामने  क्या  दिक्कत  है  ।
 में  उनकी  कठिनाई  समझता  हूं,  बहुत सी
 चनको  लबे  जोडें  की  सलाह  लेगी  पढ़ती
 है  और  हर  रेल  मंत्री  सोचता  है  कि  रेलते  बोर्ड
 के  और  बह  काम  नहीं  कर  सकता  ।  हमारा,
 मार्गदर्शन करने  वाला  शोले  बोर्ड  ही  है  t

 यही  कारण  है  कि  यह  रेलवे  बोर  टिका  हुआ
 है,  जब  कि  इस  पर  काफ़ी  र्ा  होता  &  1
 में  समझता हू  कि  इस  को  समाप्त  कर  विया  जाए

 तो  काफी  बचत  होगी  q

 wet  महोदय  ने  झपने  भाषण  में  कहा  है
 कि  कर्मचारियों  में  अनुशासन  की  कमी  के
 कारण  खेलने  के  बहुत  से  काम  ठीक  प्रकार
 से  नहीं  हुए  ।  मेरा  कहना  है  कि  प्रशासन  ने
 इस  बात  का  प्रयास किया  है  कि  मान्यता  प्राप्त
 यूनियन  को  Gt  wer  मजदूरों  पर  थोपा
 जाब, जो बास्तव जो  वास्तव  में  बात  हैं  राज  बह
 युग  नही  है  कि  जिस  यूनियन  को  मान्यता  मिली
 है  बहू  कुनियत  ही  आकी  मजदूरों  पर  थोपी
 जाए  ।  राज  बहुत  सी  भूगियन्स हैं  जिनके  पीछे

 हजारो,  लाखों  ब्दगी हैं, हैं,  लेकिन  उन  को

 मान्यता  नही  दी  जाती,  और  सदा  इस  बात  का
 प्रयास  किया  जाता  है  कि  एक  ही  मान्यता  प्राप्त
 यूनियन  के  माध्यम से  सारा  काम  किग्रा  जाए  |
 मात तीय  शर्माजी जी  कह  रहे  थे  कि  एक  ही  फंड-
 रेशन  हो,  एक  ही  मूनिमन हो  हो।  मेरा  कहना  है
 कि  कया  कप  स्वयं  इस  बात  को  मानने  को
 तैयार  हैं?

 हम  (्  की  इस  बात  से  सहमत
 है।  राज  यह  ज़रूरी  नहीं  है  कि  एक  डी  यूनियन
 को  मान्यता दें  ।  लिस  प्रकार  प्रा लिया मेंट में
 विभिन्न  विचारों  के  शोब  शुभ  कर  पाते  हैं

 हैँ
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 कीजिए  जिस  में  सब  विचारों  के  लोग  उस  में

 हक

 t  एक  ही  विचारधारा  की  यूनियन  वे
 |

 श्री  हुकम  गण  कछवाय  :  झाप जब दहते जब  कहते
 हैं  कि  बाकी  यूनियन  समाप्त  होनी  चाहिए,
 तो  मैं  आप  से  पूछता  हू  कि  भाष  भपने  दल  की
 यूनियन  समाप्त  करने  के  जिए  तैयार  हैं  ?

 कौ  एल०  सुन  मिश्र:  समाप्त  करते  की
 बात  नहीं  है,  एक  यूनियन  बनने  की  बात  है  ।

 भी  हुकम  चंद  कछवाय  :  यह  सारी  बातें
 राजनीति  के  आधार  पर  सोची  जातों  है  t

 सभापति  महोदय  :  एक  यूनियन  छह  बन
 जाएगी  यो  जितनी  अलग  अलग  रहेंगी  सब
 अपने  आप  समाप्त  हो  भाएगी  ।

 थीं  हुकम  श्व  कछवाय  :  ऐसा  करें  तो
 सही  ।  करना  नहीं  चाहते  वो कि  अगर  कर  गे  तो
 माननीय  शर्मा  जी  अलग  ठोस  देगे  ।  इसलिए
 मेरा  निवेदन  है  कि  कोई  विशेष  मार्ग  इस  बारे
 में  निकालें  1

 जहा  तक  वेतन  आयोग  के  निर्णय  के  बात
 है  उन  को  लेकर  काफ़ी  लोगो  ने  देश
 में  आन्दोलन  प्रदर्शन  व  हड़ताल  किए
 आखिर  चेतन  आयोग  की  स्थापना

 हुई,  उस  के  लिए  तीन,  चार  साल  तक  कर्म
 मारियो  ने  संघर्ष  किया  कि  हमारा  आज  जो
 वेतन  है  बहु  कम  है।  तब  जाकर  वेतन  आयोग
 बना  4  उस  मे  तीन,  चार  साल  में  अपनी  रिपोर्ट
 दी  और  उसके  बाद  सरकार  ने  तो,  तन  साल
 विचार  में  लगा  दिए  wa  रेल  मन्नी  कहते
 हैं  कि  हम  अभी  नही  दे  सब  ते  है  -  मतलब  यह

 हमो  कि  s,.0  सास  होगा  t  झा  इतन

 बिलम्ब  होगा  तो  तब  भाविक  है  लोगो  के  मत  मे

 गुस्सा  पैदा  होगा  क्योकि जब  लोगों  की  जा धिक

 स्थिति  ठोक  मही  होगी  तो  खन  कौ  मानसिक

 स्थिति  भी  ठोक  नहीं  ्  सकता  ।  और  इस
 महंगाई  के  अन्दर  लोगों  कौ  क्‍या  हालत  हो
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 गई  है  ?  मंत्री  जी  को  फीता  होती  नहीं  है,
 और  भगवान  ने  इतना  दिया  है,  इतना  धन

 इकट्ठा  हो  गया  है  कि  आप  कभी  बाजार  में
 जायेंगे  नहीं।  लेकिन  छोटा  जो  बग  है  यह  काफ़ी
 कठिनाई  उठा  रहा  है  ।

 मंत्री  जी  ने  अपने  भाषण  में  कहां  कि  जहां
 तक  हिसाब को  बात  है  30  करोड़  50  लाख
 रु०  की  बचत  की  है  कुछ  निर्माण  कार्यों  में।
 मे  जानना  चाहता  हूं  कि  जो  निर्माण  व्यय  में
 बचत  की  है  कया  यह  निर्माण  कार्य  कम  लागत
 में  पूरा  करके  बचत  की  है  या  जो  निर्माण  कार्य
 तय  किया  था  बहु  शुरू  ही  नहीं  किया  इसलिए
 बचत हुई  है  ?  मंत्री  जी  कृपया  इस  को  बताने
 की  कृपा  करे  ।

 सभापति  जी,  मंत्री  जी  ने  अपने  भाषण  में
 जिक्र  किया  था  गुना-मकसद  लाइन  का  ।  इन
 लाइनों  पर  अधिक  आमदनी  हो,  यह  सभी  चाहते
 परन्तु  यह  कार्य  पूरी  तरह  चालू  नही  हुआ  है
 और  कब  से  प्रारम्भ  हो  रहा  है  ?  कुछ  काम  हुआ
 फिर  बन्द  हो  गया  q  इस  तरह  से  हानि  हुईं
 है।  इसलिए  जितनी  नई  रेलवे  लाइनें  बनायी
 हैं  उठ  पर  आमदनी  नही  होती  ni  इस  का  एक
 सब  से  बड़ा  कारण  यह  है  कि  उन  स्टेशनों  पर

 पहुंचने  के  लिए  यातायात  के  साधन  नही  है  t
 उदाहरण  के  लिए  उज्जैन-इंदौर  लाइन  को
 सीजिए  वहां  पहुंचने  के  लिए  रास्ते  नहीं  है
 जिसके  कारण  गाड़ियों  को  ट्रैफिक  अधिक
 नहीं  मिलता  है  |  तो  जिन  लाइनों  को  आप
 डालना  चाहते  हैं  वहां  पर  कुछ  ऐसे  रास्ते  भी
 बनायें  ताकि  लोग  स्टेशनों  पर  पहुंच  सकें  ।

 इसी  के  साथ  साथ  आप  ते  टीजलाइजेशन  का

 जिस  किया  है  |  लेकिन  मेरा  कहना है  कि आज
 की  स्थिति  पूरी  तरह  से  इस  पर  जीपेट  ने
 कीजिए  ।  आप  कोयले  और  बिजली  का  उपयोग

 कर  सकते  हैं।  इस  से  काफ़ी  लाभ  होगा  f  एक
 ही  बीज  पर  निर्भर  नहीं  रहना  चाहिए  ।

 MARCH  5,  974  Rhy.  Budget,  es  260

 लेखों  के  अन्दर  चोरियों  कम  हों  इस  के

 सदस्य  से  आप  ने  &है  सुरक्षा  दल  का  निर्माण
 किया  जिस  पर  आप  प्रति  ह,  $10  करोड़
 कु  खर्च  करते  हैं।  परन्तु  दुर्भाग्य की  बात  है
 कि  चोरियां  पहले  से  भार  श्रुति  बढ़
 गई  है,  और  जो  रेलवे  सुरक्षा  दल  के  जवान  हैं
 उन  के  माध्यम  से  अधिक  चोरियां  की  जाती

 है  ।  मैने  आप  को  इस  के  बारे  में  लिखा  भी  है  ।

 भी  एल०  एन०  सिश  :  बिल्कुल गलत  बात
 है  t

 oft  gen  बल्द  कछवाय  :  उन  लोगों  से
 मिल  कर  ही  चोरियां  होती  हैं  ।  वह  बिना
 टिकट  चलते  है,  उन  के  परिवार  के  लोग  बिना
 टिकट  चलत ेहैं  और  अगर  कोई  टी  ०  डी०  आई०
 उन  के  खिलाफ़  कार्यवाही  करेगा  तो  उस  to
 टी०  आई०  की  जान  को  खतरा  रहता  हू
 मेरी  निजी  जानकारी  है,  मेरा  बड़ा  निकट  का
 सम्बन्ध  है  टी०  टी०  आई०  लोगों  से  ।  टी  टीम
 से  मेरा  निकट  का  सम्बन्ध  है  |  शास्त्री  जी  भी
 उस  क्षेत्र  में  काम  करते  हैं।  जिस  उद्देश्य  को
 सामने  रखकर  आपने  इस  योजना  को  शुरू

 किया  था  उस  में  जाप  सफल  नहीं  हुए  है  t

 अल्पसंख्यकों,  हसीनो  और  आदिवासियों
 के  बारे  में  आपने  कहा  है  कि आप  उत्तको  अधिक
 स्थान  देगे  ।  इस  सब  का  भी  शु लाशा  होना
 चाहिए  ।  अल्पेसंध्यक  आप  कित  को  मानते
 कौन  कौन  सी  जातियों  को  मानते  हैं  और  उनको
 क्या  और  कितना  कुछ  रिजर्वेशन  आप  देना

 चाहते  है  1

 प्रादेशिक  सेना  के  जो  कर्मचारी  हैं  उनकी

 दशा  बहुत  खराब  है  ।  जब  व ेप्रान्तों में  काम
 करते  है  तो  उनको  दैनिक  भलता  मिलता  है  1
 लेकिन  जब  &  सीमा  पर  जाते  हैंतो
 उनकी यह  भरता नही  मिलता  है।  +  उनके
 पीछे  उनके  धर  वाले  जो  होते  है  उनको
 अनेकों  प्रकार  की  कठिनाइयों  का  सामना  करना
 पड़ता  &  |  अगर  बच्चा  ब्रिटिश  हो  जाता  है

 तो  की  महिलाएं  है  गे  दवाई  या  अन्य  धा मांग
 सेने  नहीं  जा  सकती  हैं।  उसके  रास्ते  भी  आपको
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 कुछ  दवाई  एवं  हाउसिंग  आदि  के;  व्यवस्था

 करनी  चाहिए  ।

 आपके  जो  कर्मचारी  हैं  उनमें  प्रसन् तोष

 बढ़ता  जा  रहा  है  t  इसका  मूल  कारण  जो  है

 उसमें  आपको  जाना  होगा  |  अफसर  उनकी
 बात  नहीं  सुनते  हैं।  शिकायत  ले  कर  वे  जाते

 है  तो  उन  शिकायतों  की  तरफ  ध्यान  नहीं  दिया
 जाता  है  |  इस  कारण  से  सन्तोष  फैलता
 जा  रहा  है  ।  सभी  भागों  में  यह  फैल  रहा  है  4
 रेलवे  में  750  के  करीब  केटेगरी  हैं।  सभी
 में  असन्तोष  बढ़ता  जा  रहा  है  ।  इसकी  शोर
 प्राकार  विशेष  ध्यान  देना  चाहिए  ।  मैं  नहीं
 चाहता  हूं  भौर  मेरा  दल  भी  नहीं  चाहता  है
 कि  रेलें  बन्द  हों  ।  राज  हमारा  देश  एक

 नाजुक  घड़ी  में  से  गृजर  रहा  है,  भ्रामक
 स्थिति  हमारी  खराब  है  पौर  हम  नहीं  चाहते
 है  कि  कोई  ऐसा  काम  हो  जिससे  देश  को  क्षति

 पहुचे  और  इसकी  झा धिक  दशा  शौर  खराब

 हो  |  हम  नहीं  जानते  हैं  कि  ऐसी  स्थिति
 पैदा  हो  1

 लेकिन  आप  देखें  कि  झ्सम्तोष  जो  फैल  रहा
 है  वह  न  फैले  और  वह  दूर  हो  धौर  हम  भगवान
 से  प्रांत  करते  हैँ  कि  वह  इस  काम  में  झ्रापकों
 सफल  करे  I

 जहा  तक  तार  बायुभो  का  सम्बन्ध  है
 उन्होंने  आपको  प्रतिशत  ज्ञापन  दिए  है
 लेकिन  भ्र भी  तक  आपने  उनकी  शिकायतों  की
 बोर  कोई  ध्यान  नहीं  नहीं  दिया  है,  रेलवे
 बोर्ड  ने  कोई  ध्यान  नहीं  दिया  है  ।  जो  भी  पत्र
 जाते  है उनकी  अवहेलना  कर  दी  जाती  है  ।
 वे  बेचारे  थक  जाते  हैं,  चितला-चितला  कर
 उनका  गला  थक  जाता  है  लेकिन  कोई  ध्यान
 नहीं  दिया  जाता  है  t  अस्त  में  मज़ार  होकर
 उनको  हड़ताल  का  सिदारा  लेना  पड़ता  है।
 ऐसी  स्थिति  पैदा  ही  ले  हो,  इसका  श्रमिको
 ध्यान  रखना  चाहिएं  t

 17  OD  hrs,

 दुर्घटनाएं  जो  हो  रही  है  उन  में  शांतिपूर्ण
 करने  के  लिए  आपने  किया  व  आड़े  में  ऋद्धि
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 की  है  ।  आपने  भ्र पने  भाषण  में  भी  कहा

 है  कि  दुर्घटना भों  में  मरने या  जिमी  होने
 बालों  को  पैसा  दिया  जाएगा  और  उसके  लिए
 बाप  अलग  से  पैसा  रखेंगे  |  लेकिन  यह  जो
 अलग  से  श्राप  पैसा  रखेंगे  यह  पैसा  जो  खर्च

 होगा  उसके  लिए  छापने  दस  ग्राइटम्ज  रख  दी

 हैं  जिन  पर  इसको  खर्च  किया  जाएगा  |  मैं
 चाहता  हूं  कि  क्षतिपूर्ति  के  लिए  बाप  अलग
 से  मद  रखें  शौर  दूसरे  कामों  पर  इनमें  से
 अप खर्च  न  करे  शौर  आप  ऐसा  नहीं
 करते  हैं  तो  गले  साल  फिर  आपको  यह
 कहना  पड़  जाएगा  कि  घाटा  हो  गया  और

 इतना  पैसा  हम  को  देना  पड़  गया  ।

 मैं  यह  भी  चाहता  हूं  कि  यूनियंस  की  समिति
 बने  जोकि  वर्तमान  जो  स्थिति  है  उसमें  से
 निकलने  का  कोई  रास्ता  निकाले  ।

 झापने  कहा  है  कि  अनाज  पर  लिए  जाने
 वाले  भाड़े  को  बाप  ने  कम  किया  है  1  अनाज
 सस्ते  दामों  पर  देना  है  या  नहीं,  अनाज  के

 लिए  कोई  अनुदान  देना  है  या  नही  यह  दायित्व
 राज्य  सरकारों  का  है  और  उनको  ही  इस
 दायित्व  को  वहन  करना  चाहिए।  बाप
 क्यों  दुलाई  में  घाटा  सहन  करते  है  I

 यह  भार  ड्राप  सहन  करें  इससे  हँस  सहमत

 नहीं  है।  इस  बोझे  को  बाप  राज्य  सरकारों

 पर  डाले  ।  आप  पूरा  किराया  अनाज  की  दुलाई
 का  ले  1  इससे  मापकों  काफी  आमदनी  होगी  q

 जहां  तक  बोनस  की  बात  है  बह  भी  कर्म-

 आरिफ़ों  को  मिलना  चाहिए,  यह  उसका  हक

 है  1

 अन्त  में  में  आशा  भारत,  कि  जो  बाते

 मैंने  कही  हैं  उन  पर  आए  ध्यान  देगे  ।

 SHRI  DINESH  CHANDRA  GOSWAMI
 (Gauhati)  :  While  7  rise  to  support  the
 budget  proposals  brought  forward  by  the

 Railway  Minister,  |  would  first  concentrate
 on  some  of  the  problems  of  my  Stale  and

 my  constituency.
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 gion  ig  a  very  sensitive  region  and  I  can
 say  that  many  members  here  have  really
 no  idea  of  this  region.  Meghalaya  is  con-
 nected  with  the  rest  of  the  country  neither
 bv  an  aerodrome  nor  4  raithead  Provision
 of  these  thing,  will  contribute  to  emotional
 integration.  Tho  may  be  oe  of  the  rea-
 sons  why  whenever  there  have  been  fisai-
 parots  movements  and  tendencies,  the
 railway  Imes  have  been  the  first  targets  of
 attack  because  there  is  a  sub-conscious
 feeling  among  people  that  there  railways
 lines  are  the  lines  which  connect  different
 parts  of  the  country  and  bring  about  inte-
 gration  and  by  striking  at  them,  you  will
 be  able  to  strike  at  emotional  integration
 and  ‘unrty.

 Therefore,  I  feel  the  Railway  Minister
 should  see  that  Meghalaya  is  connecteg  by
 rail.  He  can  do  it  by  linking  up  New
 Bongaigeon  with  Tura  vie  Pancheratoa

 and  Jogigopa  or  he  can  do  it  by  extending
 the  line  from  Gawhati  to  Tora  via
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 We  heve  made  several  representation,  to
 him  jointly  and  separately.  —  think  my

 cogetroctive
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 aid  you  really  want  to  implement  this  con-
 ceptual  change,  a  rail  connection  with
 Maghalaya  is  afi  imperative  necessity

 In  thi,  context,  I  would  also  him  to  con-
 sider  very  sefrously  two  of  the  lines  men-
 tioned  on  p.  Ww  of  his  speech,  the  Nangal
 Dam-Talwara  line,  which  Shri  Parashar
 also  mentioned,  and  the  Malda-Be  urghat
 line  in  the  Dingjpur  district  of  West  Bengt,
 which  is  one  of  the  backward  areas.  Mem-
 bers  have  been  pleading  for  it.  Nothing
 ha,  been  done  80  far,  I  hope  now  he  will

 give  serious  consideration  to  these.

 ‘There  is  another  aspect  of  the  problem
 which  is,  to  a  certain  extent  interrelated
 with  other  regions,  which  is  the  system  of
 employment  which  has  not  yet  been  co
 ordinated  properly.  When  recruitment  is
 to  be  done  in  any  other  department,  the
 UPSC  is  the  authority.  Why  should  we  not
 have  a  Railway  Public  Service  Commission
 in  all  the  railways?  Tam  told  it  is  there
 in  some  zonal  raitways,  bot  in  the  N  F
 Railway  there  is  no  such  agency

 SHRI  L.  N  MISHRA:  You  will  have
 it.  We  have  decided  to  have  it  for  all
 i
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 [Shri  Dinesh  Chandra  Goswami]
 The  strike  in  the  NF  Railway  at  the

 present  moment  has  caused  serious  incon-
 venience  to  passengers  and  also  goods  tra-
 ffic.  I  hope  he  will  give  serious  thought  to
 it.  I  am  not  a  trade  unionist  and  I  do  not
 want  to  venture  upon  that  territory,  But
 I  do  appeal  to  the  trade  union  leaders  of
 the  country  that  the  time  has  come  when
 the  trade  union  leaders  must  decide  whether
 we  can  permit  trade  unionism  to  continue
 in  the  manner  it  has  been  going  on  so  long.
 Today  the  entire  trade  union  approach  75
 to  concentrate  on  the  rights  of  ithe  workers,
 But  there  is  also  a  corresponding  duty  on
 the  part  of  the  workers  to  the  travelling
 public  and  the  nation  as  a  whole.  Obviously
 the  trade  unionists  today  talk  of  the  rights
 of  workers,  but  they  should  remind  the
 workers  that  when  there  is  a  moment  of
 crisis,  as  there  is  today,  in  the  country,
 they  have  a  corresponding  duty  in  respect
 of  over-production.  I  feel  the  Railways
 should  also  try  to  emphasise  this.  In  any
 country  when  there  is  a  conflict  between
 over-production  and  the  rights  of  workers’
 thi;  aspect  should  not  be  lost  sight  of.  I

 can  assure  the  Railway  Minister  that  in  this
 matter  we,  sOme  of  uS  who  are  not  in  the
 trade  unions,  will  always  be  siding  with
 him  and  will  try  to  give  him  as  much  sup-
 port  as  is  possible.

 Now,  I  come  to  some  other  problems
 One  of  the  problems  that  has  come  to  our
 notice  is  that  still  in  the  railways,  there  is
 an  artificial  distinction  between  Class  I  and
 Class  II  officers.  Obviously,  the  principle
 that  has  been  enunciated  by  the  Govern-
 ment  is  equal  pay  and  equal  opportunity.
 But  I  do  find  that  in  many  of  the  depart-
 ments  of  the  Central  Government  including
 the  Department  of  Finance  relating  to  the
 income-tax  officers  and  also  the  railways,
 there  are  two  classes  of  officers,  Class  I
 and  Class  II,  with  that  artificial  distinction
 though  there  is  really  no  distinction  in
 their  work.  Both  these  categories  of  offi-
 cers  perform  the  same  duties;  they  shoulder
 the  same  responsibilities  and  hold  the  same
 posts.  But  still,  the  Class  IT  officers  are
 considered  inferior  to  the  directly  recruited
 Class  I  officers,  junior  scale,  in  the  matter
 of  pay  and  promotion.  I  will  not  go  into
 the  details.  Also,  there  is  the  question  of
 equal  opportunity  in  matters  of  promotion.
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 If  we  look  to  the  history  of  Class  I  and
 Class  II  officers,  this  distinction  is  there
 even  from  the  pre-Independence  days.
 There  were  times  even  jn  the  pre-Indepen-
 dence  days  when  the  authorities  thought  of
 doing  away  with  this  distinction.  I  have
 soMe  papers  with  me  which  show  that  even

 -as  early  as  1942,  the  Railway  Board  in
 their  memorandum  decided  to  do  away
 with  the  lower  gazetted  service  which  is
 equivalent  to  the  Class  II  of  today.

 The  first  Pay  Commission  recommended
 the  abolition  of  the  distinction  in  those  de-
 partments  where  the  duties  and  _  responsi-
 bilities  of  Class  II  officers  and  Class  I,
 junior  scale  officers,  were  the  same.  The
 Second  Pay  Commission  also  made  a  recom-
 mendation  for  the  ad  hoc  removal  of  the
 discrimination;  but  they  said  that  there
 should  be  an  abolition  of  the  entire  exist-
 ing  classification  of  the  services  of  the
 Government  of  India.  The  Administrative
 Reforms  Commission  held  the  same  views.
 Unfortunately,  the  third  Pay  Commission,
 relying  upon  certain  absolutely  misleading
 arguments,  have  now  advocated  that  there
 is  an  apparent  ground  for  maintaining  this
 distinction.  They  have  given  three  grounds.
 I  shall  refer  to  them  briefly.  Firstly,  they
 have  said  that  there  would  be  a  lowering
 of  standards  in  the  recruitment  if  these  two
 classes  of  officers  are  done  away  with.
 They  have  said  that  it  will  reduce  the  pro-
 motion  prospects  of  Class  I  officers  and
 make  it  unattractive  for  the  people  of  the
 right  calibre.  Thirdly,  they  have  said  that
 the  avenues  of  promotion  to  Class  H  from
 the  junior  grades  will  swell.  As  the  time
 at  my  disposal  is  short,  I  shall  not  give  a
 detailed  reply  to  these  points.  J  shall  only
 briefly  deal  with  them.  About  the  Class  II
 officers,  from  the  point  of  view  of  selec-
 tion,  it  cannot  be  said  that  they  have  a
 lower  standard  than  that  of  Class  I  offi-
 cers.  In  fact,  experience  reveals  that  in  the
 administrative  centres  like  Baroda  and  else-
 where,  the  successful  candidates  have  been
 more  from  Class  II  than  from  Class  I  rank.
 I  would  request  the  Railway  Board  to  con-
 duct  a  survey  in  the  administrative  centres
 like  Baroda  and  elsewhere,  and  find  out  if
 it  can  come  to  the  conclusion  that  the  Class
 I  officers  have  greater  merit  than  Class  II
 officers.
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 हे iscriminatory  policy  while  implementing
 it.  Therefore,  with  all  seriousness  at  my
 command,  I  du  request  the  Railway  Minis-

 Also  it  has  come  to  our  notice  that  on
 account  of  the  Pay  Commission's  recom-
 mendations,  certain  categories  of  persons
 will  be  getting  a  lesser  pay  than  what  they
 are  earning  at  the  present  moment.  For
 example,  the  key-punching  operators  work-
 ing  in  the  railways  are  today  earning  Rs.  298
 and  386.  But  because  of  the  recommenda-
 tions  of  the  Pay  Commission  and  certain
 principles  drawn  up  by  them,  they  will  now
 be  earning  Rs.  289  and  Rs.  378;  that  means
 a  difference  of  Rs.  9  and  Rs.  8  respectively.
 They  will  be  carning  less.  The  Pay  Com-
 mission  was  constituted  to  recommend
 suitable  revision  to  compensate  for  the  in-
 flationery  tendency.  But  because  of  the
 Pay  Commission's  recommendations  and
 certain  artificial  principles  being  followed
 by  them  if  the  total  emoluments  which  they
 get  on  the  first  of  every  month  go  down,
 it  will  not  only  be  an  irrational  approgch
 but  it  will  be  an  approach  which  cannot  be
 justified  from  any  point  of  view.  He  gave
 am  assurance  when  we  met  him  on  the  last
 occasion  that  steps  would  be
 taken  in  this  regard  and  I  hope  he  will  look
 to  this  aspect  alsa.

 A  fot  has  been  said  about  increase  in
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 and  enemies  of  society  is  stopped.  I  have

 tion  by  way  of  statutory  change  or  changes.
 or  administrative  directions.

 ponsible  for  such  and  such  thing.  If  los-
 ses  ure  due  to  reusons  beyond  our  control,
 one  can  understand.  In  other  cases  res-
 ponsibility  must  be  fixed  on  some  persons:
 or  at  least  an  effort  should  be  made  in  that
 direction.

 I  had  conducted  some  cases  of  railway
 claims,  both  for  the  private  parties  and
 also  for  the  Railways.  There  is  a  very
 casual  approach  to  the  whole  thing.  As  4
 railway  lawyer  I  found  that  whenever  we
 had  to  submit  a  written  statement  for  these
 cuses,  merely  a  printed  written  statement  as
 was  submitted,  whatever  may  be  the  nature
 of  the  claim.

 There  is  also  a  provision  wnder  the  Rail-
 ways  Act,  in  section  82B,  I  du  not  think  it
 has  been  amended.  You  have  to  make  an
 enquiry  immediately  a  person  files  a  claim
 or  serves  notice.  The  purpose  of  this  sec-
 tion  is  that  immediately  a  claim  is  made
 the  Railway  Administration  should  make
 an  enquiry  about  6  genuineness  of  the
 claim.  ]  have  not  yet  come  across  a  sin-
 gle  case  where  a  person  who  was  responsi-
 ble  for  making  these  enquiries  made  these
 enguiries  with  a  sense  of  purpos,  These
 enquiries  are  made  in  a  casual  manner;  in
 many  cases  no  effort  is  made  for  early  set-
 tlement  of  the  case  with  the  result  the  ad-
 ministratioa  has  to  pay  a  high  percentage  of
 interest  charges.  Quick  settlement  pf  canes

 Before  I  conclude  I  want  to  make  aa  ap-
 peal  to  the  Railway  Board  as  «  Mentber  of
 Parliament.  I¢  has  been  the  experience  of
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 no,  I  can  understand  48
 turned  down  if  I  am  satisfied

 examined
 in  depth.

 level  crossing  he  lost  one  of  his  legs.  4
 wrote  to  the  General  Manager  of  the  NF
 railways,  Tequesting  him  to  previde  nm  a
 job  on  compassionate  ground.  I  could  have
 understood  a  reply  from  them  that  it  is
 not  their  policy  to  provide  jobs  on  com-
 passionate  grounds  or  that  no  jobs  are  now
 available.  But  the  reply  was  that  jobs  on
 compassionate  grounds  are  given  only  to
 those  people  who  have  a  close  relative
 working  in  the  railways.  Immediately  I
 wiole  another  letter  to  the  hon.  Deputy
 Railway  Minister,  Shri  Qureshi  saying  that
 I  could  mot  follow  the  rationale  of  this
 poly  that  they  will  not  provide  a  job  to
 u  person  who  has  nobody  to  look  after
 him  but  will  provide  a  job  on  compassio-
 nate  grounds  to  a  person  who  has  a  close
 ielairve  in  the  railways  to  look  after  him.
 Unfortunately,  the  reply  I  received  was
 word  by  word  the  same  as  the  letter  which
 l  received  from  the  General  Manager  of
 NF  Railways,  which  shows  that  when  the
 Rulway  Board  received  my  letter.  they  did
 not  ure  to  go  through  my  letter,  they  sim-
 ny  called  for  a  report  from  the  NF  Rail-
 ways  utd  the  same  letter  which  was  drafted
 h  the  NF  railways  was  given  to  me.  This
 gives  us  the  impression  that  except  for  ac-
 hnowledging  our  letters  within  24  hours,
 which  gives  us  some  psychological  satisfac-
 hon,  the  Railway  Board  never  care  to  read
 out  letter  in  between  the  tines  and  con-
 sider  our  genuine  demands,

 i  hope  I  am  echoing  the  sentiments  of
 miny  members  of  this  House  when  I  say
 that  this  is  one  of  the  reasons  why  the  Rail-
 ४.)  Board  has  been  constantly  criticised,
 We  feel  that  the  Railway  Board  dots  fot
 upproach  the  problems  of  the  people this  country  with  the  feeling  that  it  is  a
 public  utility  comeern  and  not  a  commer-
 cial Or  bureaucratic  concern.  I
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 do  not  want  to  criticise  the  officers  of  the
 Railway  Board,  because  there  are  sincere
 officers,  but  I  would  request  them  to  see
 that  the  representations  which  come  from
 public  bodies  and  elected  representatives
 are  carefully  gone  into.  If  they  cannot  ac-
 cede  to  our  requests  because  there  are
 genuine  difficulties  or  obstacles,  let  them
 communicate  to  us  their  difficulties,  but  let
 us  not  be  completely  ignored.  I  am  saying
 this  because  the  replies  which  we  get  from
 them  sometimes  gives  us  the  impression
 that  we  are  ignored.  I  hope  the  Railway
 Board  and  the  Railway  Minister  will  take
 a  serious  note  of  this  grievance  of  mine.

 With  these  words  I  once  more  support
 the  budget  proposals  presented  by  the  Rail-
 way  Minister.

 *“SHRI  J.  MATHA  GOWDER  (Nil-
 giris}:  Mr.  Chiarman,  Sir,  on  behalf  of
 my  party,  the  Dravida  Munnetra  Kazha-
 gam,  I  rise  to  say  a  few  words  on  the
 Railway  Budget  for  the  year  1974-75.

 This  Railway  Budget  for  ‘1974-75  was
 presented  to  the  House  on  27th  February,
 1974.  In  previous  years,  by  27th  Febru-
 ary  even  the  general  discussion  on  the
 Railway  Budget  would  have  been  over.
 But  now,  on  account  of  political  expedi-
 ency  the  Railway  Budget  was  presented  on
 27th  February.  If  the  Railway  Budget
 containing  increase  in  IIT  class  passenger
 fares  ond  in  freight  rates  had  been  pre-
 sented  earlier,  as  was  being  done  in  the
 previous  years,  the  ruling  party  would  not
 have  been  able  to  come  to  power  in  the
 U.P.,  and  in  Orissa,  Just  because  of  the
 elections  in  the  U.P.,  and  in  Orissa  the
 Railway  Budget  was  presented  after  the
 elections  there  were  over.  It  is  obvious  that
 the  ruling  party  would  adopt  any  means  to
 win  in  elections  and  to  retain  power.

 I  from  the  Opposition  Party,  or  for
 that  any  other  Member  belonging  to  the
 Opposition  Parties,  need  not  refer  to  the
 inefficiency  and  corruption  prevalent  in
 the  Railway  Board.  Now  it  has  become
 the  prerogative  of  the  ruling  parity  mem-
 bers  to  criticise  vehemently  the  function-
 ing  of  the  Railway  Board.  In  the  meeting
 of  the  Congress  Parliamentary  Party  beld
 on  4th  March,  the  ruling  party  members
 were  highly  critical  of  the  Railway  Board.

 न्  original  speech  wan  delivered  in  Tamil.  =  =  =



 ्  36

 68

 888

 ५६

 प् af

 ्

 स्

 4]

 की,

 हट

 हु

 झ

 be

 because  of  its  major  contribution  to  the
 railway  revenues.  Last  year  this  time
 8000  wagons  were  on  the  run  every  day
 on  the  S.  E.  Railway.  But  now  only
 4000  wagons  are  on  the  move  every  day,
 as  a  result  of  which  huge  stocks  of  jute,
 coal  and  steel  are  getting  accumulated.
 Tt  is  really  regrettable  that  steps  have  not
 beon  taken  to  avert  this  strike  on  this
 most  important  Railway.

 the  freight  rates  and  TH  clacs  paisenger
 fares  have  been  increased  considerably  to
 1974-75,  Railway  Budget.

 There  is  also  another  reason  for  this
 sorry  state  of  affairs.  So  far,  no  Railway
 Minister  has  been  permitted  to  hold  this
 Portfolio  continuously  for  a  five  year  term.
 If  a  Mimster  is  there  for  a  full  term  of  five

 ing  that  the  Minister  of  Railways  is  frequent-
 ly  changed  and  in  consequence  the  new  Rail-
 way  Minister  does  not  care  to  :mplement

 ए!
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 {Seri  iN  Matha  Gowder}
 hon.  ‘Mitister  ‘of  Railways  is  acquainted

 a
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 for  a  man  who  is  stationary  it  is  50  paise
 This  kind  of  anomaly  should  not  have  been
 permitted  in  the  Railway  Budget  proposals.

 The  frequent  changes  in  the  Raitway
 Ministers  have  led  to  this  sorry  state  of
 affairs  where  the  Railway  have  been  losing
 every  year  during  the  past  7  years  and  nv
 concrete  steps  hav:  been  taken  to  mike  the
 Railways  work  efficlency  and  profitably.

 Now,  59  will  come  to  goods  traffic.  I
 need  elaborate  the  fact  that  the  Railways
 play  a  vital  role  in  the  economic  growth  of
 the  country.  We  find  that  the  growth  in
 goods  traffic  has  not  been  upto  the  anlici-
 pations  of  the  Railways.  But  all  the  while
 the  freight  rates  have  been  going  up.  Inspite
 of  inc  ased  revenue  from  freights,  the
 Railways  have  also  been  losing  year  after
 year  In  fact,  the  loss  has  been  increasing
 though  the  fretght  rates  have  also  been  in-
 creased.  During  the  first  Five  Year  Plan
 the  average  increase  in  goods  traffic  was  5
 million  tonnes  per  annum;  in  the  second
 Five  Year  Plan  it  was  8  million  tonnes.  But
 from  960-6i  onwards  the  increase  in  goods
 traffic  was  of  the  order  of  4  miflion  tonnes
 only,  None  in  the  Railway  Administration
 seems  to  have  gone  into  the  reason  why
 there  has  been  steep  fall  in  the  growth  of
 goods  traffic  from  1960-61,  In  (1972-73  the
 increase  was  of  the  order  of  6.9  million
 tonnes  and  in  4973-74  5.6  million  tonnes.
 During  the  Fifth  Five  Year  Plan  it  is  ex-
 pected  that  the  goods  traffic  will  go  up  by
 25  million  toones  and  1,00,000  wagons
 would  be  required  in  addition  during  this
 Period,  According  to  the  Railway  Minister's
 Budget  speech,  only  12000,  wagons  would
 be  available  every  year  daring  the  Fifth
 Plan  period,  It  is  also  to  be  noted  that  only
 60%  of  the  installed  capacity  is  being  nti-
 lised  for  manufacturing  wagoos.  If  the
 Wagons  are  going  to  be  in  short  supply,
 how  the  Railways  are  going  to  miove  ad
 Vitional  25  miftion  tonnes  during  the  Fifth
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 Fian  period?  I  would  like  to  know  whether
 the  Railways  have  given  thought  to  this
 question  of  provision  of  adequate  nutnber
 of  wagons  for  transporting  additional  25
 million  tonnes  of  goods  traffic  during  the
 Fifth  Five  Year  Pian  period.

 Sir,  on  account  of  the  increase  in  freight
 fates  proposed  im  1974-75,  Railway  Budget,
 the  coal  price  is  expected  to  go  up  by  20%.
 If  the  coal  price  goes  up  so  steeply,  natu-
 rally  the  price  of  products  manufactured
 in  coal-based  industries  will  go  up.  It  is
 calculated  that  the  freight  increase  in  974
 75  Budget  would  be  of  the  order  of  1%.
 There  is  no  doubt  that  this  will  give  a
 further  fillipn  to  the  already  increasing
 Prices  of  essential  commodities.  I  would
 like  to  give  certain  statistics  to  show  to
 you  how  the  freight  rates  are  being  in-
 creased  year  after  year  surreptitiously,  In
 ‘1960,  a  supplementary  freight  charge  of
 5९ 6  was  levied,  which  was  raised  to  10%
 in  963  and  to  12%  in  1964.  In  1965,
 the  Railways  did  away  with  the  supple-
 mentary  freight  charge  by  merging  it  with
 the  main  freight  charge.  But  in  1966,
 again,  the  supplementary  freight  charge
 was  restored  by  leving  3%  supplementary
 freight  charge.  which  was  raised  to  6%  in
 !967  and  to  9%  in  1968.  In  3969  under

 the  name  of  rationalisation  of  classification
 of  goods,  after  merging  the  supplementary
 freight  charge,  the  freight  rates  were  fur-
 ther  raised.  In  1971-72,  ‘1972-73  and
 1973-74  the  same  devious  means  were
 adopted  by  the  Railways  to  increase  the
 freight  rates.  In  ‘1974-75  also  the  tame
 approach  seems  to  have  been  followed  for
 increasing  the  freight  rates.  I  am_  really
 surprised  that  will  all  this  increase  in
 freight  rates,  the  Railways  continue  to  in-
 cur  losses  year  after  year.  It  is  pot  of
 much  concern  to  the  Railway  Ministers
 that  the  prices  of  ersential  commodities
 might  80  up  because  of  increase  in  freight
 rates;  he  stems  to  be  primarily  interested
 in  filling  up  his  depleting  coffers.  Again,
 I  come  to  the  point  what  has  been  done  by
 the  Railways  to  find  out  the  reasons  for
 the  losses  on  the  Railways  inspite  of  regu-
 lar  increase  in  freight  rates.

 Similarly,  Sir,  the  ruling  party  swears  by
 ita  commitment  to  the  abolition  of  poverty
 kn  the  country  and  also  by  its  determina-
 tion  to  resolve  the  problems  of  common
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 people.  But  in  1974-75,  the  Railway  reve-
 nues  would  go  up  by  Rs.  26.48  crores  of
 rupees  on  account  of  the  increase  in  Il
 Class  passenger  fares.  I  would  not  have
 felt  if  the  Railways’  revenue  goes  up  by
 this  amount  on  account  of  increase  in  I
 class  fare,  or  air-conditioned  class  fare.
 No;  the  Railways  should  collect  this  much
 money  from  the  common  people.  I
 understand  that  the  loss  to  Railways  on
 account  of  ticketless  travel  alone  is  of  the
 order  of  Rs.  30  crores  per  annum.  The
 loss  on  account  of  theft  of  railway  property
 is  Rs.  I5  crores  per  annum.  If  the  Rail-
 way  Administration  had  taken  suitable
 steps  to  reduce  the  losses  on  account  of
 ticketless  travel  and  theft  of  railway  pro-
 perty,  there  would  have  been  no  necessity
 at  all  to  increase  the  TI!  Class  passenger
 fare  which  would  yield  Rs.  6.48  crores.
 I  would  like  to  know  from  the  hon.  Minis-
 ter  of  Railways  that  the  concrete  steps  have
 been  taken  by  the  Railway  Administration
 in  this  regard.

 Before  I  conclude,  I  would  refer  to  the
 woeful  neflect  of  the  needs  of  Southern
 Railway.  When  Shri  Hanumanthaiya  was
 the  Railway  Minister,  he  formulated  cer-
 tain  schemes  for  Southern  Railway.  I
 have  the  apprehension  that  perhaps  be-
 cause  of  that  he  was  removed  from  that
 portfolio  Shri  L.  N.  Mishra,  the  present
 Railway  Minister,  seems  to  be  more  inte-
 tested  in  the  development  of  northetn
 region.  I  will  give  you  certain  examples
 to  prove  my  contention.

 In  Jallarpet,  Tiruppathur  and  Katpadi  of
 Southern  Railway,  Jaggery  is  getting  piled
 up  for  want  of  wagons  to  move  it  to
 Maharashtra  and  Gujarat.  There  will  be
 no  wonder  if  the  price  of  jaggery  goes  up
 in  Maharashtra  and  Gujarat  The  trader
 of  Maharashtra  and  Gujarat  may  go  even
 to  Tiruchirappali  and  bring  the  jaggery  to
 Jallarpet,  but  from  Jallarpet  there  is  no
 wagon  to  transport  it  to  Maharashtra  and
 Gujarat.

 No  new  traffic  survey  and  no  new  line
 works  have  been  incorporated  in  i974
 75  Railway  Budget  for  Southern  Railway.
 Last  year  also  J  referred  to  the  slow  prog:
 ress  of  the  proxramaw  of  underground
 tube-railway  in  Madras  city  to  remove  the
 traffic  congestion.  [  would  like  to  know
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 the  steps  being  taken  to  expedite  the  work
 of  underground  tube  Railway  in  Madras
 city.

 Shri  Hanumanthsiya  had  proposed  the
 conversion  of  certain  metrexauge  track  in-
 to  broadgauge  track  so  that  there  would
 be  a  direct  rail  link  between  Kashmir  and
 Cape  Camorin.  I  would  like  to  know  from
 the  hon,  Railway  Minister  the  progress  of
 conversion  of  metregauge  track  into  broad-
 gauge  track  on  tbe  Southern  Railway
 which  has  got  60%  of  its  track  in  metre-
 gauge.

 Sir,  you  know  that  Tuticorin  will  be-
 come  a  major  port  in  the  Fifth  Five  Year
 Plan  I  would  like  to  know  what  propo-
 sals  the  Railway  Minister  has  to  connect
 Tuticorin  with  broadgauge  track  ४0  that
 this  major  port  can  contribute  effectively
 to  the  economic  growth  of  southern  region.

 Lastly,  I  would  refer  to  the  stopping  of
 train  to  Ootacamund,  which  is  known  a5
 the  Queen  of  Hill  Stations.  The  reason

 given  for  the  stoppage  of  train  is  coal
 shortage.  I  want  to  know  whether  trains
 to  Simla  and  Kashmir  have  been  stopped
 for  want  of  coal.  I  would  like  to  appeal
 to  the  hon.  Minister  of  Railways  to  revive
 this  train  to  Ootacamund,  which  thousands
 of  foreign  tourists  would  like  to  visit,  Un-

 less  Shri  L.  N.  Mishra  proves  by  action  in

 meeting  the  needs  and  growth  of  Southern
 Railway,  he  will  probably  be  accused  of

 being  partial  to  the  development  of  south-
 ern  region.  It  will  also  be  construed  by
 the  people  in  the  South  that  no  other  Rail-

 way  Minister  was  80  partial  to  the  needs
 of  Southern  Railway  like  Shri  Mishra,

 I  appeal  to  him  that  he  should  look  into
 the  pots  that  I  have  raised  and  do  the
 needful,

 With  these  words,  I  conclude  my  speech.
 SHRI  K.  GOPAL  (Karur);  I  rise  10

 support  this  budget.  Enough  has  been
 said  about  the  details  of  the  budget  allot-
 ments  ete.  So,  within  the  limited  time  al

 my  disposal,  I  shall  confine  myself  onty
 to  certain  problems  of  my  constituency  and

 to  certain  policy  aiatters  on  which  I  would

 like  to  get  some  answers  from  the  hon.
 Minister.

 The  policy  decision,  especially  with  te
 gard  to  new  lines,  seems  ६0  change  wish

 every  Minister.  One  Minister  says,  thal
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 new  Hnes  should  be  there  but  they  should
 be  commercially  viable.  Another  Minister
 comes  and  says  that  the  railways  being  a
 public  utility  tranepart  system,  it  need  nol
 be  commercially  viable  but  it  should
 serve  as  8  public  utility  transport  system
 Now,  Mr.  Mishra  has  come  and  said  that
 in  the  interests  of  the  development  of  back-
 ward  areas,  this  orthodox  method  or  princi-
 ples  of  commercial  viabihty  should  go  and
 new  lines  should  be  there.  I  welcome  it.
 I  do  agree  that  if  new  Ines  are  laid  ia
 backward  areas,  it  will  be  the  first  siep
 towards  having  infrastructure  for  the  deve-
 lopment  of  industries  and  the  later  indus-
 trialisation  of  those  areas.  I  would  like  to
 know  what  exactly  is  the  position  of  Gov-
 ernment.  Let  them  come  forward  with  a
 concrete  policy  statement  with  regard  to
 the  new  lines,

 Coming  to  the  administration  of  the
 railways,  there  appears  to  be  a  fop-leavy
 management,  and  the  overheads  are  heavy,
 Many  times,  Members  from  both  sides
 have  criticised  the  functioning  of  the  Rail-
 way  Board.  My  contention  is  that  the
 Railway  Board  is  not  the  uny  monster,
 but  the  entire  system  has  got  to  te  changed.
 The  present  system  that  we  have  got  is  the
 one  inherited  from  the  imperialist  British,
 but  we  are  still  continued  it.  I  am  not
 against  the  Railway  Board,  and  |  am  not
 against  the  individuals  at  all  but  J  want

 the  entire  system  to  change  and  decentrali-
 sation  to  be  there.  We  sbuu'd  give  more
 powers  to  the  zonal  railways.  After  all,
 what  is  the  general]  manager  doing  nowa-
 days?  He  is  only  sitting  hce  a  postmaster
 sending  whatever  comes  to  the  Railway
 Board  and  then  receiving  it  back.  So,  de-
 centralisation  of  powers  should  be  there,
 and  the  general  manager  should  be  given
 more  powers  to  deal  with  mailers.  ¢s-
 pecially  local  matters,

 Coming  to  punctuality  of  trains,  what-
 ever  might  have  been  the  policy  of  Shri
 Hanumanthaiya,  it  musi  0१  said  to  b's  cre-

 \  that  he  wt  के  that  ponctuahly  was
 maintained  and  late  rumnig  was  completely
 climinated  because  he  hold  the  people  st
 the  top  reaponsible  and  he  said  that  the
 Performance  of  the  railways
 with  regend  to  punctuality  of
 rains  would  sloop  eouttibite  t  their

 crements  and  promotions.  So,  everything
 ‘was  all  right.  But  I  do  not  know  what  had
 happened  during  the  last  one  year,  and
 again  things  have  gone  back  to  the  old
 state  of  affairs,

 SHRI  L.  N.  MISHRA:  Many  things
 have  happened.

 SHRI  K.  GOPAL:  Coming  to  the  ques-
 tion  of  reservation  there  was  a  committee
 of  Members  of  Parliament  which  went  in-
 to  the  entire  system  of  reservation  and  they
 had  given  some  suggestions  about  how  the
 racket  in  reservation  could  be  completely
 abolished.  I  do  not  know  what  has  happen-
 ed  to  the  Committee's  recommendations.  [
 do  not  know  whether  the  recommendations,
 if  implemented,  will  hélp  remove  this  sort
 of  malady  on  the  Railway.

 Coming  to  the  transport  burden  on  the
 railways,  particularly  coal  mavement,  this
 does  not  pertain  only  to  the  Railway  Minis-
 try.  There  is  a  very  heavy  burden  on  the
 railways  with  regard  to  the  movement  of
 coal.  From  what  I  hear—I  am  just  think-
 ing  aloud—if  the  coal  is  washed  and  sent
 straightway  you  release  35  percent  of  the
 wagon  capacity.  Of  course,  the  coal  may
 cost  more,  but  correspondingly  the  usage
 of  wagons  on  account  of  coal  will  also
 come  down.  This  i;  what  |  have  been  told
 by  people  who  know.  This  might  be  exa-
 mined  apart  from  having  a  thermal  «tation

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  Where  to
 wash  the  coal  ?

 SHRI  D.  N.  TIWARY  :
 washeries.

 SHRI  L.  N.  MISHRA  :  We  are  very
 much  short  of  washeries.

 SHRI  K.  GOPAL  :  As  I  said,  I  am
 thinking  aloud.  It  is  up  to  them  to  exa-
 ming  it  and  take  it  up,  if  feasible.

 In  the
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 railway  staff  became  there  ia  no  record
 as  such.  This  sort  of  thing  should  be  im-
 proved.

 Thore  was  an  idea  to  have  an  express
 train  from  Kanyakumari  to  Kashmir.  This
 was  mooted  a  couple  of  years  ago,  I  do
 not  know  what  has  happened  to  it.  Ie  it
 still  alive?  Is  it  going  to  come?

 SHRI  J.  MATHA  GOWDER  :  Nothing

 Last  year,  when  I  spoke  on  the  De-
 mands  of  the  Ministry,  I  had  demanded  a
 railway  line  between  Tuticorin  and  Salem
 because  there  is  heavy  traffic  there  cons¢-
 quent  on  the  coming  up  of  the  fertiliser
 complex  and  the  Salem  steel  plant.  We
 wrote  several  times  representing  this  mat-
 ter.  To  most  of  the  letters,  we  Rof  4
 routine  letter  in  Feply  with  a  note  attached.
 I  want  this  matter  to  be  seriously  con-
 sidered.  There  is  a  feeling  rampant  in  the
 south—-I  do  not  subscribe  to  it—that  with
 regard  to  new  limes,  We  are  not  given  any
 kind  treatment.  We  got  I40  km.  from
 Bangalore  to  Salem  which  was  an  MG  line
 which  was  constructed  five  years  ago  and
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 which  should  cater  to  the
 ‘Please  do  not  cancel  the
 tran  which  is  convement.
 Erode  can  leave  in  the  morning,  go  to
 Trichy  and  retarn.  You  will  get  a  lot  of
 traffic.”  This  is  a  matter  which  I  should
 settle  with  the  Gegeral  Manager.  But  I
 failed  there.  Hence  7  am  raising  it  here.
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 gay  that  the  publication  entitied  “Central
 Facts  and  Major  Problems”  in  particular
 tells  us  in  a  very  romanticist  style—tells
 ys  of  the  challenges  and  tasks  that  are  faced
 by  the  railways,  and  the  Herculean  effort
 with  which  they  are  trying  to  meet  the
 increasing  needs  and  demands  which  are
 inevitable  in  a  developing  society,  especially
 when  we  are  finding  ourselves  in  a  techino-
 logically  advancing  world.  Therefore,  while
 |  want  to  say  a  few  things  by  way  of  criti:
 cal  observations,  I  want  it  to  go  on  record
 when  I  say  that  we  in  this  country  must
 take  legitimate  pride  in  the  fact  that  our
 railways  not  only  are  the  largest  in  Asia,
 the  fourth  largest  in  the  world  and  the
 second  largest  in  terms  of  the  public  sector,
 ete.,  but  in  comparison  to  many  railways
 in  many  parts  of  the  world,  we  have  been
 doing  a  fairly  good  job.  I  think  a  word
 of  appreciation  is  therefore  absolutely
 essential.

 But  having  said  that,  I  want  to  suggest
 one  thing.  Are  we  looking  at  these  prob-
 lems  of  the  Indian  Railways  from,  as  J  was
 saying  at  the  very  beginning,  a  broadly
 tational  angle  and  also  tackling  some  of  the
 problems  on  a  priority  basis  ?  I  request  the
 Railway  Minister  and  his  able  colleague  to
 tell  us  what  kind  of  priority  schedule  the
 railways  have,  not  only  in  regard  to  the
 setting  up  of  new  lines—-of  course,  they  are
 of  the  highest  priority  to  be  sure—not  only
 in  regard  to  having  modernisation  in  the
 whole  operation  of  the  railways,  but  also
 in  terms  of  priorities  for  the  type  of  passen-
 get  amenities,  and  the  types  of  passengers
 to  whom  the  Railways  wish  to  cater.

 Tam  glad  that  the  Minister  has  increased
 the  air-conditioned  class  fare  almost  to  the
 level  of  air  fare.  It  is  good,  Those  who
 can  afford  to  travel  by  air-conditioned  class
 Can  pay  these  increased  fare.  We  know  that
 there  are  only  two  types  of  people  who
 travel  these  days  by  air-conditioned  class  :
 those  who  ate  paid  by  the  Government  or
 hy  the  public  sector  corporations,  or  who
 have  enough  money  from  other  sources.
 Only  those  people  travel  by  air-conditioned
 class.  We  cannot  afford  to  do  so,  left  to
 ourselves.  But  that  is  not  my  complaint.
 DL  48LSS/7  IDS  7 नजर,
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 |  89  glad  the  Railway  Minister  has  increas-
 ed  these  ACC  fares,  In  8  socialist  society,
 when  we  are  going  towards  an  egalitarian
 society,  we  should  do  that,  and  we  should
 tap  the  highest  level  which  constitutes  pniy
 a  small  minority.  But  my  point  is  that  when
 Government  are  raising  the  passenger  fares
 of  the  third-class  travelling  people,  are  the
 Government  also  simultaneously  adding  to
 the  convenience  and  the  comforts  of  the
 third  class  passengers?  My  complaint  or
 my  difficulty  is  that  when  the  passenger
 fares  are  constantly  rising,  the  passenger
 facilities  are  continually  falling.  This,  I
 cannot  accept.  I  can  understand  marginal
 rate  of  increase.  I  think  I  am  right  when
 I  say,  and  the  Government  will  check  me
 if  I  am  wrong,  that  even  after  the  rise  in
 prices,  rise  in  the  cost  of  ticket  and  other
 things,  in  the  Indian  Railways,  the  cost  of
 travelling  per  passenger  is  still  comparatively
 much  below  the  cost  per  passenger  in  many
 other  parts  of  the  world.  I  think  that  state-
 ment  is  valid.
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 MR.  CHAIRMAN  ;  Order,  order.
 hon.  Member  may  continue  tomorrow.

 The

 18.00,  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH)  :  With  your  permission,  Sir,

 I  rise  to  announce  that  Government  pro-
 pose  to  take  up  the  Statutory  Resolution
 secking  approval  of  a  Notification  dated
 Ist  January,  1974,  increasing  the  export

 duty  on  hides,  skins  and  leather  at  4.30
 P.M.  tomorrow  the  6th  March,  1974,  This
 has  been  necessitated  to  meet  the  require-
 ments  of  the  Indian  Tariff  Act  which  stipu-
 lates  the  adoption  of  this  Resolution  within
 iS  days  from  22nd  February,  974  when
 the  Notification  was  laid  on  the  Table  of
 the  House.

 i8.0{  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Wednesday,  March  6,
 974/Phalguna  i5,  895  (Saka).


